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LOK SABHA DEBATES 

LOKSABHA 

Monday, May " 2002NaleaIchII 1 •• 1824 (Saa' 

The Lok Sabha met at Eleven of the CJocIc 

(MR. DEPUTY SPEAKER in the Chai/j 

[Translation] 

SHRI RAMJI LAL SUMAN (Firozabad) : Mr. Deputy 
Speaker, Sir, It is a very serious matter. 

MR. DEPUTY SPEAKER : Please raise It during the 
Zero Hour and not durtng the Question Hour. 

Q. No. 561. Shri Iqbal Ahmed Saradgi. 

11.01 h .... 

ORAL ANSWER TO QUESTIONS 

[English] 

Purchasing of Alrcrlltt 

561. SHRI IQBAL AHMED SARADGI : 
SHRI N. JANARDHANA REDDY : 

Will the Minister of CIVIL AVIATION be pleased to 
state : 

(a) whether the Indian Airtines has signed a Rs. 
10.089 crore deal with Airbus Industries for the supply of 
43 aircraft to replace its ageing fleet; 

(b) if so, whether the bid was around 10-15 per 
cent less than the quotation received from Boeing; 

(c) whether this is the biggest purchue made by 
Indian Airlines so far; 

(d) if so. the details of sources for funding the 
massive acquisition; and 

(e) the time by which these aircraft are likely to be 
obtained? 

[Translation) 

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) to (e) A statement is laid on 
the Table of the Sabha .. 

Statement 

(a) and (b) : The Board of Direc:tora of Indian Alrtinee 
in Its meeting held on 27.3.2002 have approved a propouI 
for acquisition of 43 aircraft at a net project coal of RI. 
10,089 cro ..... The Project Report submitted by Indian 
Airtines is under consideration of the Govemment. 

(c) SInce no final decision on this hila been taken 
yet. It is not possible to comment on It at 1h1s ltage. 

However, the previous major purchase8 of aircraft by 
Indian Alrtlnes were 8S follows :. 

19 A·32O aircraft In the yea,. 1989 and 1990 
at the approved project cost of Rs. 1238.37 
crores. 

12 A·320 Ilrcraft in the years 1983 Ind 191M 
at the orlginll approved project cost of RI. 
958.78 crores. 

(d) When a final decillon Is taken, modalities of 
funding WUI be wort<ed out. 

(e) Since no decision on the purcha .. of aircraft 
has been taken yet, the question of flnatlaation of induction 
schedule of Aircraft does not arise 81 this stlge. 

[English} 

SHRI IQBAL AHMED SARADGI : Sir, 18 per the 
statement made by the hon. Minister, the Board of Dif8Ctors 
of the Indian Airlines have approved a proposal to acqutre 
43 aircraft. I would like to know from the hon. Minister, 
through you, what is the total number of aircraft which hive 
become overaged, long have they been in operation, 
what Is the average life of each of these aircraft. whether 
the Indian Airlines have incurred I loll of RI. 270 
crore during 2000·01, and is it because of the ageing 
aircraft. 

(Translation) 

SHRI SYED SHAHNAWAZ HUSSAIN : Mr. Deputy 
Speaker, Sir. I would like to Inform the hon. Member the 
aver •• of various types of alrcrlfls. W. have .. van 
A·300 alrcratt& which have an average age of 20 yea,.. 
that of airbus-320 Is 10 vors and 7 months. we ha"e 11 
boeing-737 with an average age of 20 yea,.. three domief 
alrcr. having average age of 18 years. At preeent. we 
have I total of 57 aircraftB with an average age of 14 years. 
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(English/ 

SHRI IQBAL AHMED SARADGI (Gulbarga) : Sir, I 
would like to know from the hon. Minister, through you, 
whether it is a fact that during the Haj pilgrimage, more 
than 400 Haj pilgrims had arrived in Delhi from different 
States like Madhya Pradesh. Maharashtra and Uttar 
Pradesh. and reached Delhi on 14.2.2002 with their 
passports. tlctlets. etc .• but the Air India did not allow them 
to ltV and theV were sent back. If 50, was there any shortage 
of aircraft or what Is the main reason that these pilgrims 
were not allowed to fly even though they were duly 
recommended by the HaJ Committee and were issued 
passports and tickets a1eo? I would like to know the steps 
taken by the Govemment so that Haj pilgrims do not suffer 
in lulure. 

{Translation} 

SHRI SYED SHAHNAWAZ HUSSAIN : This is not 
related to the main question which was about the purchase 
of alrcrafts. Even then, I would like to inform the hon. 
Member that the Hej operation this year was better than 
any other time. This year the percentage of on time 
performance is 98. I cannot give the details as this is 
not related to main question. I shall send the information 
later. 

[English] 

SHRI IQBAL AHMED SARADGI : Sir, there was a news 
item which had "f)peared in the Papers that If the Airlines 
had arranged one more aircraft. the pilgrims would have 
been allowed to go ... (Interruptions) 

MR. DEPUTY SPEAKER : Shrl Iqbal Ahmed. even 
though your Supplementary is not connected with the main 
Question. atill he haa replied to your question. 

SHRI N. JANARDHANA REDDY: Sir, the question Is 
specific. Part (b) of the question says - "whether the bid 
was around 10 to 15 per cent less than the quotation 
received from BoeIng". The hon. MiNster says "n Is in 
proc .... • I do not lee any harm in telling it. 

There is another thing. is there a plan for the Ministry 
10 take aircraft on lease7 They have already taken four to 
five aircraft un lease. The Indian Airtines and Air India are 
taking aircraft on leaae. Ate they planning 10 get more 
aircraft? Another aspect is that for this leasing. the Airbus 

company, a leasing company, Singapore Airlines and 
Premlsoky, another company have come forward and the 
expert Committee and the Govemment wanted to favour 
only Premlsoky company though they have not offered to 
place their aireraft in our stations like Mumbai. and they 
were trying to persuade them to get that and give the 
order to them. How far is it correct? What is there behind 
this? 

[Translation] 

SHRI SYED SHAHNAWAZ HUSSAIN : Sir, the main 
question was related to purchase of new aircrafts. I shall 
send this information to the hon. Member separately. As 
far as the question in regard .to new al!'Crafts is concerned 
the Indian Airlines board has passed a proposal and sent 
it to the Govemment on the basis of the recommendations 
of the Evaluation Committee for permission to pur&hase 
new aircrafts. It is under consideration of the Government. 
As far as taking aircrafts on lease Is concemed, it is done 
under a procedure and we take airerafts on lease under 
the same procedure. 

(English) 

SHRI N. JANARDHANA REDDY: Sir, ihe hon. Minister 
is contradicting his own answer. The answer says that the 
Government is considering it. But now he says the 
permission was given to purchase. 

{Translation] 

SHRI SyeD SHAHNAWAZ HUSSAIN : Mr. Deputy, 
Speaker Sir, the question was not about lease. 

{English} 

SHRI N. JANARDHANA REDDY : Sir. I am asking a 
different thing. You have to corne to our protection. 

MR. DEPUTY SPEAKER : You are asking about 
lease. 

SHRI N. JANARDHANA REDDY : Lease is the second 
thing. My main question was whether the Govemment has 
given clearance or not. The hon. Minister's written 
slatement : "The Govemment has nol given clearance and 
so the supplementary does not arise." But now his own 
statement says that the Government has permitted the 
airlines to purchase. 
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rrranslat;on] 

SHf1~ SYED SHAHNAWAZ HUSSAIN ; Sir, I have 
already said that the Indian Airlines board has submitted 
a proposal to the Government and that is under 
cOllsideration but no final decision has yet been taken. 

(English] 

MR. DEPUTY SPEAKEA : The Indian Airlines Board 
have decided that. 

SHAI N. JANAADHANA REDDY: I understand that. But 
the hon. Minister said while replying to the supplementary 
that the Government has permitted it. •.. (Interruptions) 

MR. DEPUTY SPEAKEA : No, he says it is not there. 

(Interruptions) 

MR. DEPUTY SPEAKEA : He has already replied it. 

{Translation] 

SHAI SYED SHAHNAWAZ HUSSAIN: Sir, I did not say 
so what J said is that there is a procedure for it. Airbus-
320 was purchased during Shri Rajiv Gandhi's period. It 
became controversial and so no new aircraft was 
purchased. Now, I have had discussions with the Minister 
of Finance and have requested him to grant permission 
to Indian Airlines to purchase new aircrafts. Now 
permisSion has since been granted. Since the inquiry into 
the purchase of Airbus-320 was already on and thereafter 
the process of disinvestment in the Indian Airlines started, 
new aircrafts were not purchased. Now the Minister of 
Finance has given permission to buy new alrcrafts. I said 
that purchase of new alrcrafts is necessary if the Indian 
Airlines is to be strengthened. That is why, I asked Indian 
Airlines to hold a meeting of the Acquisition Committee. 
Now the Indian Airlines board has passed a proposal and 
forwarded the sarne to the Government for consideration. 

(English] 

SHRI N. JANAAqHANA AEDDY : He Is putting some 
other theory . ... (lnterruptions) 

MR. DEPUTY SPEAKEA : No. He has answered. 

{Translaffort] 

SHRI MAHESHWAR SINGH : Mr. Deputy-Speaker. Sir, 
I am fortunate that when I am asking supplementary 
question to the hon. Minister, the Minister of Tourism is also 
present. The two Ministries are closely connected, so 

through YOU. I requesl me hon. Minister to attend to my 
question. 

Sir. everyone Is aware that only flights of Dornler 
Aircrafts are available in Himachal Pradesh. It is a common 
knowledge that it is very expensive because its fuel 
consumption is high. It Is mote expensive to go to Kullu 
than going to Nepal. How can tourism be promoted in such 
a situation? Through you. I would like to point out to the 
hon. Minister that the airstrips of Kutlu and Shlmta 0' 
Himachal Pradesh and of North Eastern State8 are such 
that only Dornier Aircraft could land and take off. The 
geography of these areas is such that the runways cannot 
be expanded and the hon. Minister has himself said that 
that Domier Airctafts have become obsolete and there is 
a need to purchase new alrcrafts. The hon. Minister has 
said that such aircrafts which can land on shorter runways 
would be purchased. If I am not wrong, the hon. Mlntet., 
had made a mention of ATR-which is a 50 leater aircraft. 
There were news reportt quoting the hon. Minister that new 
ATRs would be purchased. The Union Gowrnment do not 
provide .ubeldy in air fare to Himachal Pradesh· a facility 
which Is available to Jammu-Kaahmir and North E8$tern 
States which ensures air journey at cheaper ,at ... I would 
like to know from the hon. Minister whether he would 
consider purchasing ATAs and also whother he would 
expand the runways to the extent possible so thaI ATA 
planes could land and air journey becomes available at 
cheaper rates. 

SHRI SYED SHAHNAWAZ HUSSAIN: Sir, thtt question 
of the hon. Member has two parts. Fif'8t part relates to 
development of tourism in Himachal Pradesh and the 
second part relates to purchase ot ATAs. I have already 
announced in the House that we are going to take 6 ATAs 
on lease but the company that manufactures ATA sold the 
planes to another party. We .re going 10 take a decision 
today Itself 10 purcha!Je 6 ATAs. Earlier we had to buy it 
from one company since they had a monopoly on It. We 
had announced in the House that we would purcha8e the 
planes and the hon. Members were also putting pres'Ute 
tor it. They know that w. are going lopurohase. that is 
why they reduced the ra; 3 from 1.10 lakhs to 92000. The 
North-Eastern States havt; ..,tedged to give us Rs. 35 crore. 
That was an expensive ck ,tl and the operational coet per 
annum was going to be arc· nd As. 40 crore. It would have 
been a loss. We are going, take a decision today itself. 
I am glad to aMounce that ~ question of the lease of 
the ATR is nol going to t.. sidetracked. As tor the 
expansion of runways In #It' Ah .. East and In remote' 
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areas which Inch, •• , Lakahadweep, the conetltuency bf 
the hon. Mr. Deputy· Speaker, Dehradun and HimaChal 
PradHh where only ATRs could land Is concerned, It is 
under consideration of the Government and we would take 
action as soon as possible. 

SHRI MAHESHWAR SINGH : Hon. Minister Ihouk:t 
also tell us about the places where the expansion of the 
runways is posalble. 

SHRI SYED SHAHNAWAZ HUSSAIN : Pleaae ask 
about it when the question comes up. 

(English) 

SHRI JYOTIRADITYA 1'.4. SCINDIA : Mr. Deputy 
Speaker, Sir, It Is Indeed very alarming to note that Air India 
and Indian Airlines today have one of the oldest fleet 
Capaclti88 in the world, an av.rage age of sixteen and a 
half years compared to that of Singapore Airlines and other 
alrUnea who ar. roughly four to five years old. No 
modeml,ation or aircraft acqul'itlons have taken place for 
a long period of time, In order to be competitive in the 
international scenario today and we need to stop looking 
inaular. revitalisallon from time to time of manpower and 
aircraft is extremely nec .... ry. 

The airplane manufacturing industry today Is going 
through 8 downturn. The time is ripe for acquisition, 
however, on favourable terms. Has the Government 
deployed a cogent strategy for deployment of these aircraft 
between the profit-making and social responsibility routea? 
What i, the a88uranee and retum on investment 
calculations for these funds being deployid? 

Indian Airlines, today, is plagued with many problems 
apart from absolete aircraft. 

Ground equipment and aervlcing infrastructure in 
tenTlS' of rUMlng costs aIeo need to be examined. Service 
standarda need to be raised In order for customers to 
retum to the Indian Airline, fold. What plans does the hon. 
Minister have in order to ensure that the Indian Airlines 
returns to the path of lustainable profitability? 

[Tfltnsiation} 

SHAI SYED SHAHNAWAJ HUSSAIN : Mr. Deputy 
Speaker, Sir. it i, true that our aeroplanes are a bit old 
bUt this impression is not correct that, Indian Airlines Is the 
only airlines which Is flying and operating the oldest fleet 
ot aircrafts in the wofId. Now we are flying Boeing 737 
whoae average age is approximately 20 years but the 

alrcrafts much older than it are being flown in America, 
Canada and other countries. As their Interior is good and 
weH maintained and people sit in those nobody bother 
about their age. The interior of our is not that much good 
which we are trying to improve. It is due to the bad 
condition of the interior that the people feel that they are 
travelling in a very old aircraft. Mr. Deputy Speaker. Sir, I 
am happy to tell that ... (Interruptions) 

[English] 

SHAI JYOTIRADITYA M. SCINDIA : Mr. Deputy 
Spaaker, Sir, I am talking about the average age of the 
aircraft. The average age of all US aircraft, the average 
age of the fleet, is not beyond ten years. So, I beg to differ 
with the hon. Minister. 

[Translation] 

SHRI SYED SHAHNAWAZ HUSSAIN : You al1) not 
providing the right information. First you listen my complete 
reply ... {lnterruptions) I told that this type of aircrafts are 
also flying In America and this information is fuDy correct. 
I will send its full details to the hon. Members because 
earlier also I have told about it. I am happy to tell that we 
are renovating the interiors of all the aircrafts. Recently 
Indian Airlines has done a much better b~siness and its 
market share and credibility has also increased as 
compared to the earlier years. The toad factor has 
increased a lot on Indian Airlines fleet because we have 
brought many improvement in it. 

[English] 

SHRI P.H. PAN DIAN : Mr. Deputy Speak8f, Sir, if the 
hon. Minister views the life of the aircrafts as longer, then 
the life of the passengers would be shorter because we 
fly frequently. 

Sir, there is no definite answer to part 'b' of the 
question which says: "If so, whether the bid was around 
10-15 per cent less than the quotation of the Boeing." I 
would like to ask the Minister. while purchasing 19 A.320 
aircraft in the years 1989 and 1990, and 12 A·320 aircraft 
in the years 1993 and 1994 at a cost of Rs. 958 crore. 
whether the bid was around 10·15 per cent less than the 
quotation received trom the Boeing. I would like to get a 
clarifICation from the Minister on this. 

[Translation} 

SHRI SYED SHAHNAWj\J HUSSAIN : Mr. Deputy 
Speaker. Sir. 95 percent financial bid and 5 percent 
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technical bid is made at the time of purchasing -the aircrafta 
because there are only two aircraft manufacturing 
companies-Boeing and Airbus. Their bid is almost the 
lame, the Board of indian Airlines has infonned that as 
~r financial bid Is concerned, it has registered a decline 
. :Ot 10 to 15 percent. The Government are considering and 
.:examining it and likely to take decision after that. 

IEnglish] 
\ 

SHRI KA SANGTAM : Mr. Deputy Speaker, Sir, I would 
like 10 put a very important question to the Minister. North-
East, as we all know, has been neglected totally, as far 

"as the airline service is concerned. The Capitals of two 
iStates, that is, Sikkim and Nagaland, do not have an 
/_irport, what to speak of an air service. I was told that four 
~aller aircraft of SO-seater capacity would be in place by 
~51h of December, 2001, but till today no decision has 
Wheen taken. I would like to ask the Minister whether two , 
1airports in these two State Capitals of the North-East would 
i be constructed at an early date, and whether those four 
[50-seater ATR aircraft which were to be in place would 

emain as a dream only or it would be a reality. 

SHRI SYED SHAHNAWAZ HUSSAIN : Mr. Deputy 
eaker, Sir, we are making a lot of efforts regarding North 

ast. We have introduced an international flight from 
r Guwahati to Bangkok for North Eastern region. I have 
already told in my reply to a question that we propose to 
buy 6 ATR, out of which four are meant for North East. 
I have already replied that the concerned company instead 
of selling ATR to us prepared some other airlines to sell 
them and those alrcrafts were sold to some other airlines. 

• Now we propose to buy a better aircraft for the North East. 
It will not be delayed. We proposed to take aircrafts on 
lease from one manufacturing company hence they had 
a monopoly in this area. Now we propose to have ATR-
320 from the leaSing company. Hence I am hopeful that 
the problem of the North East will be resolved at the 
earliest. 

SHRI ALI MOHO. NAIK : Deputy Speaker, Sir, will the 
hon. Minister gIve one aircraft for Kargil from those smaller 
aircrafts which are proposed to be bought? Being a far 
ott place whose approach roads remains closed for 6 
months in a year. Whether the KargH airport wiU be 
expanded or not? 

MR. DEPUTY SPEAKER : The discussion Is about the 
purchase of aircraft not about the airports? 

{English} 

SHRI ALI MOHO. NAIK : when the supplementary on 
Himachal Pradesh wu put. it was allowed at that time but 
when it is not allowed when it comes to Jammu and 
Kashmir • 

{Translation} 

Will there be an aircraft for the Kargll also from the 
smaller aircrafts proposed to be bought by the Government 
and also whether the runway at the Kargll airport will be 
widened or not? ... (Intenuptions) 

(English) 

MR. DEPUTY SPEAKER : Shri Bwlswmuthlary, you 
have to get my permission before you speak. 

(Interruptions) 

[Translation) 

SHRI SYED SHAHNAWAZ HUSSAIN: The question of 
the Kargil airport 18 not llIIated to the original question but 
as the hon. Member has asked. I would like to tell that the 
Kargll airport Is aI .... dy a big one, there Is a need to fly 
aircrafts from there and not of expanding H. 

{English} 

SHRI PRIYA RANJAN DASMUNSI : Sir, It Is a fact that 
both the Indian Airlines as well as the Air India are doing 
wefl, and especlaHy, Indian Airlines has made a 
remarkable Improvement in its functioning - which has 
been admitted by the hon' Minister himseH - in spite of the 
threat of Its being disinvested . 

Sir, I would like to ask a policy-related question to the 
hon. Minister. In order to cope with the market and with 
the substantial increase in the traffic load in the GuH and 
in the South-Asian region in the last five years, where 
Indian Airline flighfs are operating, would the Government 
consider purchasing aircraft, whether It Is A-320 or any 
other model, immediately? If so, When would a policy 
decision in this regard be taken? It Is a tact that had the 
Government of the late Rajlv Gandhi not inducted Airbus 
320 there would not have been any existence of Indian 
Airlines today. So, the situation as obtaining from 1989 to 
2002 is that (8) there has been in an increase in the traffic 
load (b) operation of AJr India flights to GuH and the South 
MIen region has Increased aubslantially, end (c) there it 
need for timely procurement of aircraft to operate the ftighta. 
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So, keeping these facts in view, would the Government 
cOfl&ider purchasing new aircraft? If so, what time schedule 
for purchase 0' aircraft is being fixed by the Cabinet? If 
the Government is not considering purchase of new 
aircraft, then does it not imply that the growth rate of the 
Indian Airlines is being put to jeopardy by the Government 
in order that it could be handed over to Shrl Arun Shourie 
for quick disinvestment of this sector? 

{Translation} 

SHRI SYED SHAHNAWAZ HUSSAIN : Mr. Deputy 
Speaker, Sir, hon. Dasmunshlji has rightly said that when 
the purchase of A-320 aircraft was made it yielded good 
results. It was the latest models of that times. However the 
Board of Indian Airlines had decided about Boeing 
However, the Government reversed the decision to 
purchase Airbus-320. 

[English} 

DR. NITISH SENGUPTA: I was in the Board of Indian 
Airlines. The Board can always revise the decision. 
... (Interruptions) 

MA, OEPUTY SPEAKER : Dr. Sengupta. the han. 
Minister is replying to his question. You cannot intervene 
in between his answer. 

(Translation) 

SHRI SYED SHAHNAWAZHUSSAIN : Sir. Alrbus-320 
was purchased by reversing the decision taken by the 
Board and CBI is looking into the purchase 01 the 19 
nircrafts. A PIL has also been filed by a person Dr. B.L. 
Vadhera in the year 2000 In which many allegations have 
been levelled. 

The Government is replying in the Court. Hence. 
... (Interruptions) 

(English) 

SHAI PAIYA RANJAN DASMUNSI : Does the inqUiry 
prevont the Govemment 10 purchase new aircraft? I am 
very contused in the Parliament! The Minister Is saying that 
since an inquiry is going on into the purchase of Airbus 
320 aircraft, they are not purchasing new aircraft. Is this 
the policy? 

{Trans/arion] 

SHRI SYEO SHAHNAWAZ HUSSAIN : Mr. deputy 
Spa"er, S.... Dasmuneijl had asked a very lengthy 

question which I had replied in two lines and again he 
is on his legs. I don't intend to evade his question I am 
replying his question in details this time. 12 aircrafts have 
been purchased after inquiry. 19 aircrafts were purchased 
earlier and 12 Airbus-320 were purchased later. As the 
disinvestment of the Indian Airlines was on the cards, I met 
with the Finance Minister. He has given the permi8sion 
after that meeting. It is after the meeting that a decision 
to the effect of purchasing new aircrafts has been taken. 
I fully agree with the suggestion given by hon. Shri 
Dasmunslji that we should purchase new aircrafts if we 
were to strengthen the fleet ot the Indian Airlines. A month 
ago. a meeting between myself, the Finance Minister Shri 
Yashwant Sinha and the Disinvestment Minister Shri Arun 
Shourie took place In which the permission to us was 
granted. Kelkar Committee had recommended to provide 
a sum of Rs. 325 crore to the Indian Airlines which will 
be given to us on equity basis. Then we decided that the 
Indian Airlines will purchase the aircrafts forth, rupees 
10,089 crore, the details about which I have already given. 
The Board of India Airlines has sent its recommendations 
to the Government under this process . 

Mr. Deputy Speaker, Sir, you are aware that it is a 
matter of purchase of aircrafts, hence there is a need to 
take the steps very cautiously and carefully. We are taking 
full care In the matter. Indian Airlines have also sent this 
recommendation to us that files regarding the purchase of 
aircratts should be sent to CVC and CAG. We want to 
maintain transparency in it. However, we don't intend it 
delay it besides maintaining transparency. This job will be 
done at the earliest. 

(English) 

Situation at International Airports 

+SHAI AJOy CHAKRABORTY : 
"562. SHRI SHAINIWAS PATIL : 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether his attention has been drawn to the 
~ws-iterns under the caption International Airport? More 
:~ a Aly. Station' and 'New Delhi International Airport 

ither airport nor International' appeared In the Indian 
Express dated AprilS. 2002 and April 9, 2002 respectively; 

(b) 

(c) 

if so. the facts of the matter reported therein; and 

the detans of the measures proposed to be 
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taken by the Government to improve the situation at all 
Che ,,,tematioriSl airports, pArticularly at Mumbai and Delhi 
tntemational Airports? 
.. ' 
Vranslation} 

THE MINISTER OF CIVIL I'.VIATION (SHRI SYED 
~HAHNAWAZ HUSSAIN) : (a) to (c) A Statement is laid 
,on the Table of the Sabha. 

Statement 

(a) Yes, Sir, 

(b) The news items under the captions "Airport? It's 
more like a Railway Station" and "New Delhi international 
.airport neither airport nor international", which appeared 
in Indian Express dated 5.4.2002 and 9.4.2002. respectively. 
mentioned short-comings and problems relating to Mumbai 
and Delhi airports. All efforts are made by Airports Authority 
of India (AAI) to maintain a high standard of facilities at 
the international airports. Dedicated staff Is deployed both 
at Mumbai and Delhi airports for keeping the toUets clean. 
Good quality trolleys have been provided. Adequate 
restaurant facilities and tea/coffee vending machines are 
available in different parts of the terminals. Duty free shops 
are managed by India Tourism Development Corporation 
(ITDC). which has experience/expertise in this business. 
and is initiating measures to revitalize the duty free shops 
at the international airports. Efforts are also being made 
to strengthen the Immigration set up at these airports to 
reduce the time for clearance of passengers. 

AAI Is coordinating with the State Government for 
encroachment removal at Mumbai airport in a phased 
manner. and with the Mumbai Corporation for handling the 
problem of stray dogs, Slgnages have been provided as 
per the international norms. At Delhi airport. the aerobridges 
are functioning normally. Two car parks have been 
provided, one of them next to the terminal building. 
Congestion, due to bunching of flights is a problem, and 
eHorts are being made to enhance the terminal capacity 
in the short-term by shifting/re-arranging some of the 
facilities to reduce congestion. 

(c) A number of measures are being taken to 
improve lhe standard of servicelfacilities at all international 
airports, including Mumbai and Delhi airports. These 
include expansion of terminal areas, increasing length of 
baggage Claim conveyors, providing new aerobridge6, 
improving passenger facilitation etc. 

{English} 

SHRI AJOY CHAKRABORTY: Sir, the four International 
airports in the four metros of India are below standard In 
comparison to the International airports not only In 
European and American counlri8!': but also In Asian 
countries like China, Japan. Malaysia. Singapore, etc. They 
lack infrastructure. passenger amenil!es and other facilhiea. 
This is no doubt a result of tho incompetence and 
inefficiency of the Minister's Department. We are aware that 
the Government has decided to le888 out the four 
international airports in the four metros 10 private operators. 
May I know from the hon. Minister whether the private 
operators would be aRowe<! to use and operate the air 
traffic control at th0S8 intemational airports of our country? 
This is a very importAnt question from the viewpoint of our 
safety and security. 

(Translation} 

SHRI SYED SHAHNAWAZ HUSSAIN: Mr. Deputy 
Speaker. Sir, the hon'ble Member has mentioned a 
problem related with airport in first part of his question and 
in the second part of the question he has asked about the 
remedial measures. 

Mr. Deputy Speaker, Sir. the hon'ble Minister of 
Finance has mentioned in his budget speech thai the 
Govemment is going to give four international airports at 
Delhi, Mumbai, Kolkata and Chenna! on lease. The 
Government have already taken decision in this regard 
and It's process has begun. The roadshow was conducted 
for the purpose on 5th April in DeIhl and on 19th April 
in London. In these shows many big airports of several 
countries showed their interest in improving these airports. 
Whenever somebody from foreign visits our country, he 
gets first impression of the country at these airports onlv, 

Thefefore, the Government have decided to construct 
the Delhi. Mumbai Chonna; and Kolkata airports as per 
international standards, The Government Is moving ahead 
in the process of lease for encouraging this process. ATC 
wi" remain with Airport Authority. and the ownership rights 
will also remain with ATe. The security . will also be the 
responsibility of Airport Authority. 

[EngliSh} 

SHRI AJOY CHAKRABORTY : Sir, there was a news· 
item whiCh appeared in one of the Important national 
Dallies. that is. ThtJ Indian &pre .. on 5th April, 2002 and 
again on 9th Aprft.2002 about the concltJons of the Indira 
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Gandhi International Airport and about Anna International 
Airport at Chennal. It wrote that 'Indira Gandhi International 
Airport at Delhi looks lil<e a railway station. It !s neither 
airport .nor International.' Same is the case about the 
international airport at Chennal. Whenever two or three 
aeroplanes take-off at the same time, the passengers 
. queue I spiUs pver to the road. 

Sir, the city of KoIkata is one of the Important cities 
of the country. It is the gateway of Eastern India, North-
Eastern India and South-East India al8o. My second 
supplementary is this. Considering the Importance of the 
Kolkata city whether the Government of India is coneidering 
to improve and upgrade the Netaji Subash Chandra Bose 
International Airport, Koikata by the departmental 
mechanisms without leasing out to the private operators. 

Also, I want to know whether the Government is 
considering more international flight operations from 
Kolkata International Airport. 

(Translation} 

SHRI SYED SHAHNAWAZ HUSSAIN : Mr. Deputy 
Spea.r, Sir, the hon'ble Member begin with Deihl Airport, 
and via Chennai he reached Kolkata airport. It seems to 
me ttJat hon'ble Members frequently visits the Deihl and 
Kolkala airport, but at present he is asking question on 
the basis of newspaper reports. The hon'ble Member could 
tell pn the basis of his experience whether Delhi Airport 
looks like a railway station. I can say that If Nitish 
ji... (Interruptions) 

SHRI AJOY CHAKRABORTY : The newspaper reportS 
are true. You should not defend your Department. 

SHRI SYED SHAHNAWAZ HUSSAIN : It seems to me 
that they do not want to defend the Government inspite 
of so much Improvement. In view of international standards 
of airports, the Government has decided to give Koikata 
airport on lease when good facilities would be provided 
after leasing it out then they will defend us. Aa the hon'ble 
Member has asked about Delhi. I have given reply in 
regard to Deihl Airport. on the basis of newspaper's 
clippings. The proposal in regard to new international 
terminal phase-2 on 101 airport is with CIYII Aviation 
Ministry. Kota stone flooring has been done on Terminal· 
2 and much improvement has been done. Today, I am not 
having the letters written by many hon'ble Members in 
regard to i~rovement in Delhi Airport. Many times, I 
alongwlth my officials vI8ited Koikata and DeIhl Airport 
separately at one o'clock at night. I realised the problems 

over there and the Government is resolving those 
problema. Therefore, the Government have decided to 
provide facilities of international level at the earliest by 
giving Delhi, Mumbai, Chennai and Kolkata airport on 
lease. Much improvement has been done at Kolkata 
airport. If the hon'ble Deputy Speaker permits me and if 
I give the reply on the basis of what has appeared In the 
newspaper, I will have to go In detail. I can reply in writing 
regarding the stand of airport on what was written in the 
article. 

(English] 

SHRI AJOY CHAKRABORTY : My question is about 
more international flights from Kolkata Airport. 

[Translation] 

SHRI SYED SHAHNAWAZ HUSSAIN : This question 
is not related to the original question. 

[English] 

SHRI A.C. JOS : Sir, the first and the only private 
International airport in the country is Kochi Airport. 
Everybody agrees with the fact that it is a very beautiful 
airport. But the only disadvantage that It suffers from is this. 
Unfortunately, the ground handling h,s been handed over 
to the Air India, which is quite unprofessional and 
irresponsible. 

The location of the Nedumacherry Cochin Airport is 
very pivotal for international traffic. Considering that fact. 
will the Government and the hon. Minister be kind enough 
to come froward in permitting other international airlines 
including Emirates Airways and other airlines from Europe 
also, to land and take off from Cochin? What we 
understand is that the Air India is putting all sorts of 
obstructions in dOing that. The operations in the Airport wlll 
be profitable only if more aircrafts land and take off, and 
also if traffIC starts. Will the hon. Minister be kind enough 
to permit more airlines, especially from Gulf including 
Emirates Airways, and also other airUnes from Europe and 
other countries. overruling the objections of Air India. if at 
all there is any? 

[Translation] 

SHRI SVED SHAHNAWAZ HUSSAIN : Mr. Deputy 
Speaker, Sir, the hon'ble Member has asked two questions. 
In Cochin, Air India has got the right for ground handling. 
I can only give assurance to the hon'ble Member for 
~ernent in this regard, but at present Government are 
not considering to give ground handling to somebody else. 
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The other question i8 that the Government should 
permit more and more flights to land and take off from 
there. The hon'ble Member is aware that the Government 
have already permitted many flights to land and take off 
from there. Recently. the permission has been given to 
Kuwait Airways and Emirates Airways. Whenever bilateral 
proposal come to us about airport in South, we propose 
them the name of Cochin Airport because Cochin Airport 
is a good one but since it is running in loss, though huge 
investment is made on it, therefore, the Govemment is 
considering to give permission to more and more flights 
to land and take off from there. 

{English] 

DR. NITISH SENGUPTA : Thank you. My question to 
the hon. Minister would be this. One of the reasons why 
Delhi and Calcutta Airports appear to be very-very inferior 
to Airports abroad is the absence of or inadequacy of aero-
bridge facilities. There was an opportunity provided when 
the Indian Airlines Terminal Building was burnt up. In 
reconstructing that, why is it that aero-bridges were not 
provided? 

Secondly, in the case of Calcutta. when the International 
Terminal was set up long. - I think In the late 70s or 
somewhere - the aero-bridges were provided through fixed 
terminals. They were not provided for mobile things, and 
somehow or other. those aero-bridges provided through 
fixed terminals are just lying unused. With a little bit of 
effort, they can be made useful. I would like the hon. 
Minister to answer this. 

{Translation] 

SHRI SVED SHAHNAWAZ HUSSAIN : Mr. Deputy 
Speaker, SIr. the hon'ble Member has asked the question 
of 1970 and at that time I was just two years old. I am 
not prepared to give reply to It. 

{English] 

MR. DEPUTV SPEAKER: 18 11 connected with the Main 
Question? 

[Translation} 

SHRI SVED SHAHNAWAZ' HUSSIAN : He has raised 
matter related to the year 1970. I am not having its details 
at present. I can send in writing to the hon'bfe Member 
as to why it waa not constructed. As tar as our Govemment 
is concerned. the airport of Delhi was constructed during 
our Govemment's tenure, the provision of aero-bridge 

could not be made. Therefore. we are going to make It 
better by giving it on lease, Hon'ble Member, ShrI NitiIh 
Senguptali gets at least one aerobrldge while going hom 
Delhi to Kolkata which 18 in Koikata, but It II very 
unfortunate that there is no aero bridge for intematlonat 
flights. wherea8 domestic fUght Is getting. It in future, when 
Koikata airport would be extended. the provision for aero-
bridge would be made. When we will begin renovation of 
Delhi airport, then here also provision tor aero-bridge 
would be made. It is true that when a new terminal is setup, 
the planning for next 10-.12 years should be kept in view. 
We have started paying attention that the efforts should 
be made to use technology which would corne after 10 
years, &0 that this type of question should not arise such 
as why aero bridge was not constructed 30 years ago 
in 1970. 

SHRI RAMDAS ATHAWALE : Sir, the capital of America 
is Washington but the economic capital of America Is New 
York. Similarly, the capital of the country is Deihl. but 
economic capital is Mumbai. Mumbai Is a source of huge 
revenue tor Delhi and it is because of this thet your 
Gowmment is running. The condition of Chhatrapatl 
Shlvsjl Maharaj intemational airport is not in wry good 
condition though maximum number of flights trom India to 
foreign oountry takes off from MIJmbai. Shiv Sena people 
will ask to speak in Hindi and it should not be called 
Bombay. but Mumbai. We have made a demand to develop 
Mumbai's airport, but the Prime Minister and Civil Aviation 
Minister are not paying the attention. I demand that more 
and more money should be invested to Improve the 
condition ot Mumbai airport. there is also a need to 
relocate slums near the airport. We can get enough space 
after rehabilatating them. Theretore, a scheme for 
rehabilitation of slums dwellers should be formulated 
and more and more funds should be given for Mumbai 
airport. Similarly, Japan had provided an amount of 300 
crore rupees for airport in Aurangabad because buddhist 
caves of Ajanta 'and Elora are SItuated over there. I want 
to know whether the development of that has completed 
or not. 

SHRI sveo SHAHNAWAZ HUSSAIN : Sir, I have 
recently inaugrated terminal 1- A at Mumbal airport where 
the construction otthree aero- bridges costing 20 crare 
rupees has begun on March 15. When somebody arrives 
by pfane on one side beautiful town could be seen 
and on the other side of runway lot of jhungg; jhoprts 
appear. the removal at which has been discuaaed many 
times. 
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Government of India had held several discusSions with 
the Chief Minister of the State for removing the Jhuggi 
clusters alongwllh the runway. The GoIIemment of India 
have decided to give rupee. twenty crore for this purpose 
out of which seven cro .... have alfeady been given by us. 
The State Govemment has made an arrangement of 2016 
flat. for them in there. Now we are going to remove them 
as early as poalble. Last time aleo we had talked with 
the Stat. Government In this. regard. 

SHRI RAMOAS ATHAWALE : There Is no need to 
remove the people, rather there is a need to rehabilitate 
them. 

SHRI SYEO SHAHNAWAJ HUSSAIN : As the jhuggia 
are there in huge numbers three meetings have already 
been held with the State Govemment for their removal. Our 
next meoting would be held between the Secretary, ",nion 
Government and the Chief Secretary of the State in which 
further deliberation. will be made because the State 
Government have not expressed any difficulty In regard to 
scrapping of those people who have come there atter 1995 
but as tor the jhuggl dweller. who have been living there 
tor long were concerned, their rehabilitation " very much 
•• sentlal and it 18 the reeponalbllity of the union and the 
State Government to do eo. Though we have provided our 
share of funds in this regard. The State Government Is 
cooperating with us and I hope that with their cooperation 
we will be able to shift them. 

SHRI RAMOAS ATHAWALE : Tell about Aurangabad 
also. 

SHRI SVED SHAHNAWAZ HUSSAIN: The tunds have 
not been provided for that so far. 

SHRI RASHID ALVI : Mr. Deputy Speaker, Sir, the 
airports of even the smallest countries in the world are 
better than our's Hon. Minist.r has mentioned that the 
Govemment propose to provide minimum facilities to the 
passengers. But he did not mention as to what facilities 
are proposed to the provided. The flight scheduled to 
depart at 11 O'clock was initially shifted for 2 O'clock then 
3 O'clock then 4 O'clock. A person could have reached that 
deatlnatlon. While traveling by train in a that much time. 
I would Idee to know as to by when the Government 
propose to improve the condition of the airports and also 
whether lhere is a proposal to operate more aeroplanes 
on those routes on which the number of passengers is 
more'? For Instance night between Delhi to Shimla 
operates for three days a week. 

The kind of recent arrangement made on the airports 
is humiliating for the passengers. There are security-clerb 
at three to four placet. Why an arrangement is not made 
for a one time security check up? I would like to teH that 
while flying to Mumbai, -my naiicutter was taken by the 
security personnel in the name of security. 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI RAM NAIK) : It happened because you were 
going to Bombay, it won't happen so if you go to Mumbai. 

SHRI RASHID ALVI : Sir; there was a large ··knife 
alongwith the food served. hat kind of aecurity it is that my 
nallcutter was taken away In the name of security and such 
a big knife Is placed alongside the food served. What kind 
of security it Is? 

SHRI SVED SHAHNAWAZ HUSSAIN : Mr. Deputy-
Speaker, Sir, AM Saheb has asked two to three questions 
one of which is related to the original question. I would 
like to tett him that airport is never In bad condition. The 
change in flight schedule is made due to the technical 
snag in the aircraft. Runway is constructed only once and 
often it never goes In bad condition like this. 

SHRI RASHID ALVI : Mr. Deputy-Speaker, Sir, the 
paseeng.rs were told that runway is not.ln good condition. 
This is even more serious that the passengers were 
misinformed. 

SHRI SVED SHAHNAWAZ HUSSAIN : Mr. Deputy-
Speaker, Sir, I would conduct a probe into as how the 
passengers were misinformed. 

As far the complaint of the hon. Member about his 
nailcutter and also the point he raised about the presence 
of a large stainless steel knife alongwith the food served 
is concerned, I would like to tell him that nowadays not 
the stainless steel but plastic knives are given to the 
passengers alongwith the food. It seems as If the hon. 
Member has not performed journey recently. 

SHRI RASHID ALVI : A stainless steel knife was given 
alongwlth the meals Which was served to me. I have yet 
not received my nallcutter back which was seized and 
promised to be returned back in Mumbai. 

SHRI SVED SHAHNAWAZ HUSSAIN : Sir, I will try to 
return back the nail cutter of the hon. Member. 

{English] 

SHRI PRAVIN RASHTRAPAl : Sir, it is not the question 
of a nail-cutter alone. The other day, I was not &flowed to 
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cany an apple. I was told to eat it there itself which I refused 
and when! asked them the reason, they said that any 
article which is of a round shape will not be allowed. I said 
that my head 1S also of found shape. There was no answer 
to that. ... (lnterruptions) 

MA. DEPUTY SPEAKER : SM Pravi" Rashtrapal. you 
should ask supplementary only relating to the main 
question and not with regard to the apple or the nail cutter. 

SHAI PRAVlN RASHTRAPAL : I gifted that apple to 
the security people. 

Today, my Starred Question No. 570 is also there in 
which the Minister has very humbly admitted that following 
entfY of private airlines, the domestic market share of the 
Indian Airlines has declined by 50 per cent since 1991. 
Though they have admitted that, I would like to know how 
the Government is charging from the 40 private airlines 
. which are operating on the same area which is 
constructed and developed by the Government for the 
Indian Airlines or the Air India • for the services rendered 
by the airport or at the airport. I am told that on the airport 
we have invested Rs. 300 crore and now it is being used 
by the private airlines. So, I would like to know as to how 
these private airlines are being charged. Are we Issuing 
tender? I would particularly like to know about the service 
charges being charged from the Jet Airlines for utilising 
aI/ the important airports of the country. How are you taking 
service charges from all these private airlines? 

[Translation1 

SHRi SYED SHAHNAWAJ HUSSAIN : Mr. Deput) 
Speaker. Sir. the question of hon. Member is not related 
to the main question. 

[English) 

Removal of Restrictions on flinn Sector 

*564. SHRIMATI D.M. VlJAYA KUMARI : Wilt the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government propose to remove 
restrictions on farm sector and allow farmers and traders 
to export their produce freely; and 

(b) If so, the steps initiated In this regard? 

THE MINISTER OF AGRICULTURE (SHRI AJIT 
SINGH) : (8) and (b) A statement is laid on the Table of 
the House. 

<a) and (b) GOYeroment has removed restrictions on 
farm sector for export of wheat and wheat producte, grain 
and flour of bartey, maize. bajra, ragi. jewar (excluding 
hybrid jowargrown as khatlf crop), butter and on all 
types of puI.... lentils, grams and flour made therefrom 
with effect from March, 2002. Regiatratlon requirement 
for export of non·basmati rice and the requirement of 
export of pulses in package of 5 kg have al80 been 
removed. 

Further, the restrictions on exportl of cashew to 
Russia, groundnut oil in 5 kg. packs and above and 
agricultural seeds except cashew, jute and onion. have 
also been lifted with effect from 31 .3.2002. The registration 
requirement on export of butter and wheat and wheat 
products have al80 been removed with effect from 
31.3.2002. 

[Eng/l$h] 

SHRIMATI D.M. VIJAYA KUMARI : Sir, I would like to 
thank the Government for removing restrictions on finn 
sector for export of certain foodgrains. At the same time, 
I may point out that the farmers will be suffering Ion of 
crop due to drought and also due to ~ use of spurious 
aeeda. I would, therefore, like to know whether there are 
any strategies adopted or devised in farm sector to help 
the fanners who have suffered due to failure of crops on 
account of drought or due to supply 01 spurious .. eds etc. 
I would also like to know whether the Government 
proposes to write off farmers' loans or deter repayment of 
loans etc. 

[Translation} 

SHRI AJIT SINGH : Mr. Deputy Speaker. Sir, tM han. 
lady Member has asked BeYeral queetIons like the supply 
of inferior quality of leeds, crops damage and whether the 
loans will be waived off etc. however I coutd not hear .. 
to about which crop 888d the hon. Member has asked. I 
would like her to repeat the question: 

{English} 

MR. DEPUTY SPEAKER 
question? 

Cen you repeat the 

SHRIMATI D.M. VUAYA KUMARI ; Sir, I would like to 
thank the GoYemment for removing I'88tric:tiona on farm 
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sector for export of certain foodgrains. At the same time, 
I may point out that the farmers will be suffering loss of 
crop due to drought and also due to the use of sWrious 
seeds. I would, therefore, like to know whether there are 
any strategies adopted or devised in farm sector to help 
the farmers who have suffered due to failure of crops on 
account of drought or due to supply of spurious seeds etc. 
I would also like to know whether the Govemment 
proposes to write off farmers' loans or defer repayment of 
lOins etc. 

{Translation} 

SHRI AJIT SINGH : Mr. Deputy Speaker, Sir, the State 
Govemment makes the declaration about the drought 
affected districts. Thereafter the State Government provide 
facilities to the farmers In these districts and also undertake 
the works under various schemes like Food for work 
Programme or the Draught affected or Calamity Relief etc. 
II is the duty of the State Government to decide as to which 
areas are the drought affected wherein the loans of or the 
revenue collections from the farmers are to be waived off. 
State Govemments have relief fund for drought affected 
areas. It has provisIon for that. 

{English] 

SHRIMATI D.M. VIJAYA KUMAAI : Sir, I would like to 
know whether the Govemment propose to focus on raIsing 
agricultural productivity through cost reduction technologies 
on loodgralns sector in the country. If so, will the MinIster 
explain the propoeed reforms in agricultural sector? 

{Transl.tion} 

SHAI AJIT SINGH ; Mr. Deputy Speaker, Sir, the 
Government make efforts for increasing productivity and 
quality. We have an excellent agricultural research system. 
We have a large pool of SCientists. We try to provide 
varieties of improved seeds and new fertilizers to our 
farmers. It han. Member has any suggestions. she can send 
the same to me. I shall definitely consider them. 

{English] 

SHAI SHARAD PAWAR : Sir, the reply has been given 
that restriction has been removed on most of the items 
elCcept oniOn. There is a surplus production of onion. The 
farmers are facing serious problems as the prices have 
totaHy collapsed. But still the Government is not adopting 
any positive' approaoh. Will the Minister take an early 
decision on this particular item? 

{Translation} 

SHAI AJIT SINGH: Mr. Deputy Speaker, Sir, the earlier 
export limit of onion was 5 lakh tonnes. This year It has 
been increased to 7 lakh tonnes. I would like to inform the 
hon. Member that the export of onion Is yet to attain the 
target of 7 lakh tonnes. During the previous year, 5 lakh 
tonnes of onion were exported and in the year prior to that 
the export of onion was 3 lakh tonnes. Therefore, the export 
limit for the current year has been raised to 7 lakh tonnes. 
We have raised the export limit and the year has just 
started from this April. 

Mr. Deputy Speaker, Sir, the problem is not of export 
of onion. The problem is of over production of onion· this 
year the production has been 55 lakh tonnes. During the 
previous year the production was 47 lakh tonnes. The 
Govemment of India has a market intervention scheme. If 
the State Govemment are ready to share half the burden 
of losses, the Union Government can intervene under the 
market intervention scheme and could procure onion from 
the farmers. 

(English) 

SH~I SHAAAD PAWAR : I know that quota has been 
given up to seven lakh tonnes. But there are a number 
of problems. Getting a licence for export Is In itself a 
problem. It takes a lot of time. So, why do you put 
restriction? when the Government has become a party to 
WTD and when we are allowing other countries to Import, 
why Is there restriction on Indian farmers to export? 

{Translation} 

SHAI AJIT SINGH : Mr. Deputy Speaker. Sir, the 
restrictions have been lifted on a number of items but if 
continues on onion. Hon. Member is very right that onion 
is a sensitive Item. We all are aware of its impact. There 
is one more problem with onion. If we have the need to 
import onion, it won't be easy as only a few countries grow 
onion. Hence restrictions have been imposed to protect the 
interest of Indian consumers. As I have said it Is not 
possible to attain the export limit for onions. Most of the 
restrictions have been withdrawn because their import is 
not that difficult but import of onion is not that easy. When 
we had onion crisis, we tried to import onion but it was 
not possible. We shall consider all the aspects keeping our 
past experience in view and the Government would also 
consider whether the quat, of restricted Items should be 
increased or the restriction itself should be withdrawn. 
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DR. SAHIB SINGH VERMA : Mr. Deputy Speaker. Sir. 
my question is not directly related to it but It has some 

. indirect relation. I had the opportunity to visit border areas 
of Jammu-Kashmir and Punjab. The farmers there have not 

::been able to till their land for one year or more. They are 
,'Ii distressed lot. There was a proposal of giving them some 
compensation. I have already said that my question is not 
directly related to it but it does have relation with the 
problem of tarmers. I would like to know from the hon. 
Minister of Agriculture whether the Govemment have any 
proposal to give the farmers either relief or compensation? 

SHRI AJIT SINGH : Mr. Deputy Speaker, Sir, the 
Ministry of Defence is considering this issue. As tar as I 
know. a decision has been arrived at and the farmers are 

,being paid compensation. As I have been told. the first 
: Installment has been released but I do not have the details. 
, I shall provide the detailed information to the hon. Member. 

[English} 

SHRI P'C. THOMAS: There is a lot of scope for export 
of coconut products. In fact. as per the statistics of the 
Coconut Development Board. there are fifty products which 
could be made from coconut. t think there Is very good 

, market if we really try to boost the export of these coconut 
products. I would like to know what specific steps have 
been taken by the Ministry or the Department to boost the 
export of coconut and coconut products. including coconut 
oil. especially in view of the large scale import of palm 
oil which is taking place In India. 

[Translation] 

SHRI AJIT SINGH : Mr. Deputy Speaker. Sir, there is 
a Coconut Technology Mission wherein we try to find out 
the items which may be made from coconut. Hon. Member 
is right in saying that a number of things can be made 
from Coconut. To deliberate on It, I had called a meeting 
of the Ministers of the Southem States yesterday because 
coconut is as important in Southem States as Cheat is 
important in Punjab. Haryana and westem U.P. A meeting 
had been called yesterday to discuss the problem of 
coconut growers. For that purpose, the han. Prime Minister 
during his visit to Kerala, had announced the setting up 
of coconut technology mission which has already started 
working. A nUmber of items can be made from coconut and 
for· that, a number of companies have been working in 
India and we are giving all sorts of encouragement to them. 

SHRIMATI JAS KAUR MEENA : Mr. Deputy Speaker. 
Sir. since the farmers ~re not aware of agrarian export rules 

and regulations, ~. are being exploited by middlemen. 
Of the total farmers of India, 70 per cent are smell and 
marginal farmers. The farmers are not educated, so they 
cannot comprehend the ."Port regulations and thus the 
middlemen take away the full profits of their products. In 
my constituency, there are five lakh gUlIYa plants but the 
growers have to face difficulties as there Is no arrangement 
of export for guavas. I would like to know from the hon. 
Minister, whether the Govemment have any scheme to 
educate the farmers about export regulations through any 
media, so that they are able to make profit from their 
products. 

SHRI AJIT SINGH: The Ministry of Commerce has just 
announced 20 export zones out of which 15 have become 
functional. I have written to State Govemment about the 
remaining five for giving their approval to agro export 
zonnes. Thus the remaining five are also going to be 
functional soon. The Government do have schemes for 
enhancing quality of the products for exports, we also have 
schemes for post harvest management and for the 
construction of cold storage. This time, we have announced 
transport subsidy for &gro-expona so that our products 
could complete in the world market. Similarly, there are a 
number of schemes for increasing exports and our agro-
export Is increasing. I would like to Inform that during the 
previous year. the share of agriculture in total export w .. 
14 per cent while Its share In import was 5 per cent. I have 
the figures from the year 199&-99 to 2()()()"2OQ 1. Our 
agriculture export has increased from Rs. 25313 cror. to 
RS. 28909 crore. W, are aware that our farmers have 
increued production through their hard labour. W. will 
have to export that In the world market and we need to 
improve our quality 80 that we are able to compete and 
the Govemment are making efforts 'or that. 

SHRI HARIBHAU SHANKAR MAHALE : Mr. Deputy 
Speaker, Sir. onion has been put in the list of essential 
comModities. I would like to know from the han. Minister 
whether Govemment would remove onton from that lIat? 
will the Govemment increase the support price of onion 
keeping in view its high production cost? 

SHAI AJIT SINGH : As I have said about onion, the 
Union Government have market intervention scheme. If the 
State Government are prepared to bear half the Iouea, 
the Union Government is ready to procure onions at 
reasonable price •. 



27 MAY 6.2002 to Questfons 28 

WRITTEN ANSWER TO QUESTIONS 

[English] 

Toutlam elreulta 

'563. SHAJ K. MURALEEDHARAN : 
SHRI RAMJI LAL SUMAN: 

Will the Minister of TOURISM AND CULTURE be 
pleased to state : 

(a) the tourist circuits proposed to be set up in the 
country, State-wise; 

(b) the financial assistance provided for the 
development of these circuits, circuit-wise; 

(c) the Iteps taken by the Govemment to co-
ordinate with other departments and State Govemments 
for improvement of infrastructure at the circuits; 

(d) whether the Government have any proposal to 
invite foreign participation for funding infrastructural 
development at the circuits; and 

<e) if so, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN) : (a) to (c) During the 10th Five Year Plan 
the Department of Tourism, Government of India proposes 
to identify six travel circuits in the country on an annual 
basis and develop them to Intemational standards. During 
the Annual Plan 2002-03, an amount of As. 41.50 crores 
has been earmar1ted for the integlllted development of six 
clrcuits. These circuits wUl be finalised and developed in· 
close coordination and partnersmp with the State/UT 
Governments and the concerned Government of India 
Departments. 

(d) and (e) There is no proposal at present to invite 
foreign investment for development of these circuits. 

RecommendeUonl of Kelkar Committee 

'565. SHAI ADHIA CHOWDHARY : 
SHAIMATI SHYAMA SINGH : 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the recommendations made by the 
kelkar Committee to provide .sufficient funds for the fleet 
expansion during 2000 which were duty approved by the 
Cabinet have not yet been implemented; 

(b) if so, the reasons therefor; and 

(c) the present status of each of the 
recommendations of the committee on the safety of 
aircraft? 

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) and (b) Government had 
constituted a Committee under the Chairmanship of Dr. 
Vijay K. Kelkar. the then Secretary. Ministry of Petroleum 
and Natural Gas to look into the reasons for 106S88 In 
Indian Airlines and to develop strategies in the context ot 
competitive market environment. The Committee; inter-alia, 
recommended financial restructuring of Indian Airlines 
which included financial support of Rs. 475 crores by the 
Government in the form of subordinated loan for Rs. 150 
crores, equity Infusion to the extent of Rs. 125 crores and 
payment of Rs. 200 crore as compensation for the 
decisions taken by the Government that affected the 
financial performance of Indian Airlines. 

As part of the implementation of the Kelkar Committee 
recommendations, it was decided by Government in May, 
1999 to infuse As. 325 crores as equity in Indian Airlines 
in the form of margin money for acquisition of new aircraft. 
The fund could not, however, be released due to ongoing 
process of disinvestment in the company. 

In October. 2001 Indian Airlines was asked to 
formulate proposal for acquisition of neet, so that release 
of Rs. 325 crores could be considered as and when 
Government takes a final view on the proposal of Indian 
Airlines. 

(c) Kelkar Committee Report does not contain any 
recommendation on the safety of aircraft. 

[Translation] 

Vehicular Pollution 

-566. SHAI MANIBHAI AAMJIBHAI CHAUDHRI : Wilt 
the Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether the Government have launched any 
drive to control vehicular pollution in major cities; 

(b) if so, the details thereof; 

(c) whether any directions have been issued to the 
State Governments In this regard; and 

~d) If so, the details thereof and the progress made 
by different States in controlling the vehicular pollution? 
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THE MINISTER OF ENVIRONMENT AND FORESTS 
:(SHAI T.R. BMLU) : (a) and~) The Government has 
~notified stringent emission norms for motor vehicles from 
itime to time to control vehicular pollution in the country 
~IUdin9 major cities. To comply with the emission norms, 
;fJpgradation of automobile technology and supply of 
;commensurate quality of fuel were made. These include 
'the following : 

India 2000 emission norms akin to Euro I norms 
for registration of four Wheeled private (non-
commercial) vehicles were made eftective from 
1.6.1999 in the National Capital Region (NCR) 
and from 1.1.2000 In Mumbai. These norms 
were made effective for all categories of 
vehicles manufactured on and after 1.4.2000 in 
the entire country. 

Bharat Stage-II emission norms akin to Euro-II 
norms for registration of four wheeled private 
(non-commercial) vehicles were made effective 
from 1.4.2000 in the NCR, from 1.1.2001 in 
Mumbai (including Greater Mumbai) and in 
Koikata and Chennal from 1.7.2001. These 
norms have been made effective for commercial 
vehicles from 24.10.2001 in the National 
Capital Territory (NCT) of Delhi and from 
31.10.2001 In Mumbai (including greater 
Mumbai) , Kolkata and Chennai. 

Unleaded petrol has been introduced in Delhi, 
Mumbai, Kolkata and Chennai from 1.4.1995 
and in the entire country from 1.2.2000. 

Diesel with 0.25"10 sulphur content (maximum) 
was introduced in metros from 1.4.1998 and in 
the entire country from 1.1.2000. Diesel with 
0.05"10 sulphur content (maximum) has been 
introduced from 1.4.2000 in Delhi, from 1.1.2001 
in Mumbai and from 1.7.2001 in Kolkata and 
Chennal. 

Petrol with 1"10 Benzene maximum is made 
available in th NCT of Delhi from 1. 11 .2000 and 
from 1.1.2001 in Mumbai. Petrol with 3% 
Benzene maximum is made available in 
Kolkata and Chennai from 1.4.2000. 

Emission norms for Compressed Natural Gas 
(CNG) driven vehicles have, been made 
effective from 92.2000. Comprehensive emission 

norms for CNG drivenvehic1e8 including safety 
and procedural requirements for type approval 
of . CNG and LPG operated vehIcIea were 
notified on 19.11.2001. CNGI, supplied for 
automobiles through a number of retail outlets 
in Delhi and Mumbai to cater 10 the CNG fitted 
vehicles. 

Emission norms for Uquified Petroleum Gas 
(LPG) driven vehiole& have been notified. 

(e) and (d) The State Pollution Control Boards (SPCBs) 
and Pollution Control Committees (PcCa) have been 
asked to identify the poHuting sources, aSMSS the poUution 
load and prepare city-wise action plans for control 
of poUution from automobiles, Industries and other 
sectors. 

Some of the SPCBslPCCs, namely, Maha,.shtra. TamH 
Nadu, Kamataka, west Bengal, Andhra Pradesh have 
prepared action points for the city of Mumbai, Chennai, 
Bangalore, Kolkata and ~Hyderabad respectively and thele 
action points are at various stages of implementation. 
Action Plan for Deihl Is under implementation and Is 
monitored by the Environment Pollution (Prevention and 
Control) Authority for the National Capital Region. 

Corruption In Employment Exchang" 

"567. SHRI MANSUKHBHAI D. VASAVA : Will the 
Minister of lABOUR be pleased to state : 

(a) whether the Govemment are aware of the 
reported wide-spread corruption in several employment 
exchanges: 

(b) if so, whether any inquiry has been conducted 
in this regard during the last two years; 

(c) if so,. the findings thereof: and 

(d) the number of officers and employee. found 
guilty after the said inquiry along with the number 
of officers/emptoyees punished out· of them as on 
date? 

THE MINISTER OF lABOUR (SHRI SHARAD YADAV) : 
(a) to (d) Employment Exchanges, except the Central 
Employment Exchange (CEE). function under the financial 
and administrative control of the respectIVe StateIUT 
Govemments. State/UT Governments take necessary 
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action to ensure free and fair 18Mces to the job-seekers. 
Ministry of Labour in the Central Govemment has not 
received any specific complaint regarding corruption in the 
Employment Exchanges, Including Central Employment 
Exchange. 

[English] 

Trenaportatlon of Mln .... l. 

·568. SHRI SULTAN SALAH UDDIN OWAISI : Will the 
Minister of COAL AND MINES be pleased to state : 

(a) whether minerals worth cro .... of rupees are 
lost In transportation; 

(b) If so, the details thereof; 

(c) the estimated lOIS suffered by the Govemment 
during the last th.... years, year-wlse as a result thereof; 

(d) whether the Govemment propose to Introduce 
lome sa'e mode of transportation of minerals to avoid 
huge loases; and 

(e) if so, the details thereof and the steps taken! 
being taken by the Govemment In this regard? 

THE MINISTEA OF STATE IN THE MINISTRV OF 
COAL ANO MINES (SHAI RAVI SHANKAR PRASAD) : (a) 
to (e) Precise estimates 0' loss suffered in transportation 
of minerals can not be made. However important minerals 
like coal and coke are moetly transported by railways. For 
transportation loss incurred, claims are lodged and 
compensation paid by the carrier. 

The Ministry of Railways has reported the amount of 
compensation paid on coal and coke consignments on 
account of varioul reasons during the last three year is 
as follows: 

Vear Amount (As. in lakh) 

1998·1999 170.80 

1999·2000 191.20 

2000·2001 59.26 

Mineral and Metal Trading Corporation (MMTC) has 
reported 108. incurred during transportationlhandlingl 
shipping operations for iron ore. The details of loss 
indicated by MMTC during the last three years are as 
under: 

Vear Quantity Transportation/Handling Loss to 
Handled Loss quantity 
(Lakh Handled 
tonnes) 

(Lakh 
tonnes) 

(As. In 
Crore) 

1998·1999 137.92 1.04 8.07 0.76% 

0.46 4.18 0.31% 1999-2000 149.96 

2000-2001 185.79 1.26 12.33 0.68% 

For safe transportation of goods and prevention of 
claims, the Ministry of Railways has reported that inter-alia 
following measures are taken:-

(1) Escorting of goods trains by Railwaya Protection 
Force on vulnerable sections. 

(2) Intensive beat patrolling in yards and other 
affected areas/sections by Railwaya Protection 
Force (RPF). 

(3) Based on intelligence reports raids and searches 
are conducted in the premiaea of criminals! 
receivers of stolen property. 

(4) Proper marking and labeling of packages to 
avoid their loslover carriage. 

(5) Use of metal tape on wagons to avoid mis-
despatches and prevent them from becoming 
unconnected. 

£Translation) 

Insurance Scheme tor Agrtcultul'lll 
Labourera 

·569. SHRI RAM TAHAL CHAUDHARY Will the 
Minister of LABOUR be pleased to atate : 

(a) the details of the insurance schemes in 
operation at present for the benefit of agricultural 
labourers; 

(b) whether the Govemment have conducted any 
survey In regard to the insurance schemes In operation 
in other countries for the benefit of agricultural labourers; 

(c) if 80, the details thereof; 

(d) how our scheroes are different from those in 
operation In other countries; and 
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(9) the steps being taken to enhance the benefits 
of such sc.hemes to bring them at par with the schemes 
of other developed countries? 

THE MINISTER OF LABOUR (SHRI SHARAD 
YADAV) : (a) The Government has launched 'Krishi Shramik 
Suraksh Yojana-2oo1' to provide social security to the 
agricultural workers. The scheme is being implemented by 
the Life Insurance Corporation of India (LlC) in selected 
50 districts with the objective of covering 10 lakh 
agricultural workers @ 20000 agricultural workers from 
each district over a period of three years. Agricultural 
workers between the age of 18 to 50 years are eligible 
for coverage under the Scheme. The agriculture worker is 
required to contribute Re.1/-per day or Rs. 365/- per year 
and Government's contribution is Rs.21-per day or Rs. 7301 
- per year per beneficiary. It envisages to provide life-cum-
accident insurance, money back, pension and 
superannuation benefits. Further, Jan Shree Bima Yojana 
implemented by Life Insurance Corporation of India (LlC) 
among others also covers agricultural workers below and 
marginally above the poverty line and provides insurance 
cover in case of natural/accidental death and total or partial 
disability. 

(b) No, Sir. 

(c) to (e) Does not arise. 

[English} 

Airport Facilities used by Private Airlines 

·570. SHRI PRAVIN RASHTRAPAL : Will the Minister 
of CIVIL AVIATION be pleased to state : 

(a) the names of private airlines who are allowed 
to use Airport facilities at Deihl, Mumbai, Kolkata, Chennai, 
8angalore. Hyderabad and Ahmedabad; 

(b) the procedure followed in this regard; 

(c) the service charges recovered from these 
pflvate airlines for these facilities; 

(d) the total investment made by the public sector 
undertakings i.e. Air India and Indian Airlines and the 
Union Government at these airports as on March 31, 2002; 

(e) whether permiSSion to the private companies 
has resulted in reduction of traffic on IAlAI; and 

(f) if so, the details thereof and the remedial steps 
taken or proposed'to be taken thereon? 

THE MINISTER OF CIVil AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) to (cl All Schedule and Non 
Schedule domestic airlines holding valid operating permit 
are authorised to use the facilities at Delhi, Mumbai, 
Kolkata, Chennai, Bangalore, Hyderabad and Ahmedabad 
airports. The names of Private Schedule and Non-
Schedule domestic airlines holding valid operating permit 
as on date are given in the enclosed statement. A total 
amount of Rs. 6589.15 lakhs as service charges has been 
recovered by AAI from private airlines during the year 
2000-2001. 

(d) to (f) Airports Authority has invested Rs. 2,412.40 
crores in the above airports. The major investment of Air 
India and Indian Airlines is in aircraft fleet. However, 
Airlines maintain certain faCilities for aircraft maintenance, 
passenger check-in and facilitation, reservation, X-ray 
scree:1ing etc. The gross value of investment by Indian 
Airlines at airports in India is estimated to be Rs. 300 
crores. Government of India has not provided any 
budgetary support for the above airports after formation of 
Airports Authority of India. Following entry of private airlines 
the domestic market share of Indian Airlines has declined 
by 50% since 1991. 

Indian Airlines is taking various marketing initiatives 
and other inaugurative measures like improved capacity 
utilization, on time performance and flexl-fare policy, 
holiday packages corporate deals, increased standards of 
customer services etc. to rnaintain its market share. 

Statement 

List of Private Operator's Permit Hold6rs 

1. Jet Airways 

2. Sahara Airlines 

3. Ace Airways Pvt. Ltd. 

4. Aerial Services Pvt. Ltd. 

5. Ahmedabad Aviation Academy 

6. Aitworks India (P) LIS. 

7. Asia Aviation Ltd. 

8. Azal India Pvt. Ltd. 

9. 8itakhia 

10. Blue Dart 
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11. Century Textiles and Industries Ltd. 

12. Deccan Aviation 

13 Escorts Ltd. 

14. Embee Aviation 

15. Dwarka Air Taxi 

16. East India Hotels 

17. Government of Rajasthan 

18. Great Eastem Shipping Co. Ltd. 

19. Himalayan Heli Services Pvt. Ltd. 

20. Hindustan Institute Engg. Teehnology 

21. India International Airways 

22. Indo Pacific Aviation 

23 Jagson Airlines 

24. J.K. Corp. 

25. Jindal Strips Ltd. 

26. Kudremukh Iron Ore Co. Ltd. 

27. Megapode Airlines 

28. Orient Flying School 

29. Pawan Hans 

30. Rajputan Aviation Academy (P) Ltd. 

31 . Raymond Ltd. 

32. Reliance Transport Travels Ltd. 

33. Sahara India Airlines 

34. Saraya Aviation (P) Ltd. 

35. Span Air Pvt. Ltd. 

36. Tanaja Aerospace and Aviation Ltd. 

37. Tala Tea Ltd. 

38. Trans Sharat Aviation 

39 U.S. Air 

40. Vidyut Travel Services 

MAY 6, 2002 to Questions 36 

. [Tanslation] 

Decline In TourIsts' Arrival 

'571. SHRI HARIBHAI CHAUDHARY : 
SHRI ANANDRAO VITHOBA ADSUL 

Will the Minister of TOURISM AND CULTURE be 
pleased to state : 

(a) whether the number of tourists has declined by 
more than fifty percent in the current year; 

(b) if so, the details thereof and the reasons 
therefor; 

(c) the number of tourists who visited India during 
the last three years, country-wise; and 

(d) the steps taken by the Government to attract 
more tourists in the country? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN) : (a) No, Sir. 

(b) The estimated number of tourist arrivals to the 
country during the period January-April, 2002 is 8,32,535. 
The number of touri5t arrivals in the same period of the 
year 2001 was 9,80,359. Thus there has been a decline 
of 15.1' per cent. The decline in foreign tourist arrivals is 
mainly due to the after effect of the general economic slow 
down world over and the security scenario after the terrorist 
attack on the world Trade Centre in the USA. 

(c) Tourist arrivals from 15 countries which contribute 
significantly to the !otal tourist arrivals to the country during 
the last three years are as follows: 

Country of Nationality Tourist Arrivals 

1999 2000 2001 

2 3 4 

U.K 345085 432624 405472 

USA 251926 348292 329147 

Sri Lanka 120072 129193 112813 

France 85891 100022 102434 

Canada 82892 84013 88600 

Japan 79373 98159 80634 

Germany 85033 83881 80011 

Malaysia 52613 60513 57869 
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2 3 4 

Australia 73041 53995 52691 

Singapore 53310 46612 42824 

Netherlands 48820 46370 42368 

Italy 50677 50419 41351 

Nepal 25859 38801 41135 

Israel 23417 25631 28774 

Korea (South) 19188 23411 27150 

(d) Various steps taken by the Government to 
attract more tourists in the country include the following: 

1. Positioning and maintaining tourism 
development as a national priority activity; 

2. Enhancing and maintaining the 
competitiveness of India as a tourism 
destination; 

3. Thrust on product improvement by 
integrated development of new circuits 
and creation of world class infrastructure; 

4. Special thrust to rural and agro tourism. 

5. Internet Marketing and net advertising 
campaign; 

6. Attracting tourists from South Asia and 
South East Asia In view of prevailing 
international economic and political milieu 
as a part of reorientation of marketing 
strategy towards 'Look East' policy; 

7. Pursuing enhanced air connectivity; 

B. Redesigning and revamping website 
www.tourismofindia.com 

9. Attention to civilisational issues and 
issues pertaining to civic administration 
and good governance; 

10. Organising promotions, seminars, film 
shows and workshops for various levels 
of staff in the travel industry and potential 
tourists for creating general awareness 
among the trade and consumer about the 
India tourism product and its rich cultural 
and spiritual heritage; 

[English] 

11. Organising joint destination promotions 
with various airlines flying to India 
including Air India; 

12. Participation in travel shows, travel marts 
and reinforcing the message that India is 
a safe and secure destination. 

13. Formulation and implementation of 
aggressive advertising and publicity 
carnalgns responsive to specific market 
needs; 

14. Production of destination films and other 
promotional materials, including audio 
visuals, televiSion presentation 
programmes, posters, brochures, folders, 
leaflets, etc; and 

15. Utilising Indian missions abroad in tourism 
promotion. 

Development of Tourlam 

*572. SHRIMATI KANTI SINGH : 
DR. RAGHUVANSH PRASAD SINGH 

Will the Minister ot TOURISM AND CULTURE be 
pleased to state : 

(a) whether the Government have chalked out any 
programme to boost tourism involvIng the places of 
·cultural revolution" in the country; 

(b) if so, the names of monuments identified for 
sprucing particularly in Bihar, location·wise; 

(c) the amount earmarked for this purpose for the 
year 2001·2002 and 2002·2003; and 

(d) the time by Which the renovation work of these 
monuments is likely to be completed? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN) : (a) The Department of Tourism, Govemment 
of India grants financial assistance every year to the State 
GovemmentslUT Administrations for the projects relating 
to development and promotion of tourism Identified in 
consultation with them. During the year 2001·02, 180 
tourism projects amounting to Rs. 4896.39 lakhs have 
been sanctioned and an amount of As. 1646.70 lakhs has 
already been released tor all the Slates Including the Stale 
of Bihar. 
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(b) to (d) During the 9th Five Year Plan, Department 
of Tourism has sanctioned 44 projects amounting to As. 
912.68 lakhs for the States of Bihar. An amount of Rs. 
35629 lakhs has already been released for implementation 
of those projects. Ministry of Tourism is also in the process 
of developing Bodhgaya, Aajgir, Nalanda into an integrated 
Buddhist circuit. The following projects have accordingly 
been taken up on priority basis : 

(1) Improvement and strengthening of NH 82 and 
83 from Bihar Sharif to Gaya, Bodhgaya and 
Aajgir. An amount:Jf As. 21 crores has been 
sanctioned by the Ministry of Road Transport 
and Highways 

(2) Preparation of a Master Plan for Bodhgaya -
As. 15 lakh. 

(3) Aenovation of the Bodhgaya Temple 

(4) Excavation work near Sujata Kutir. 

(5) Upgradation of Archaeological Survey of India's 
Museum at Bodhgaya 

(6) Improvement of the following Jain Temples and 
monuments. 

(a) Jaina Temple Vaibhar Hill, Aajgiri, Dislt. 
Nalanda. Estimated cost Rs. 6.00 lakhs. 

(b) Vasokund, Valshali Amount sanctioned 
Rs. 452 lakhs 

Ie) Pawapuri Amount sanctioned· 
As. 241 lakhs 

The renovation of archeological monuments is 
an ongoing process. 

Pollution In DeIhl 

"573. SHAI M.v.V.S. MUATHI : 
SHRI RAM MOHAN GADDE 

Will the Minister of ENVIRONMENT AND FOAESTS 
be pleased to state : 

(a) whether the Government have taken several 
stops to roduce the pollution level in the capital, recently; 

(b) if so, the details thereof: 

(e) whether attention 01 the Government has been 
drawn to the news-Item captioned, ·Pollution level drops: 

clear air still a far cry" appearing in the Hindu dated April 

12, 2002; 

(d) if so, the facts of the matter reported therein; 

(e) whether most of the policies are still on paper 
and remained to be implemented as expressed by the 
Director 01 Centre for Science and Environment; 

(f) if so, the details of these policies; 

(g) the reasons for not implementing the same; and 

(h) the sleps taken or proposed to be taken by the 
Government in this regard? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.A. BAALU) : (a) to (h) The Government have 
from time to time taken several, steps to reduce 
pollution in the capital, the more important of which are 
as follows:-

(i) A number of hazardous and polluting industries 
have been closed down. 

(ii) All the Hot Mix Plants and brick kilns have been 
shut down. 

(iii) Stone crushers have been shifted away from 
Delhi. 

(iv) For control of water pollution from clusters of 
small scale industries. fifteen Common Effluent 
Treatment Plants have been taken up. 

(v) Delhi has been covered under Yamuna Action 
Plan for the control of water pollution. 

(vi) Sewage Treatment Plants have been installed 
to upgrade the capacity for treatment of 
municipal waste water. 

(vii) Bharat Stage 1\ emission norms akin to Euro-
1\ norms for registration of four wheeled private 
(non-commercial) vehicles were made effective 
from 1.4.2000 in the NCR (National Capital 
Aegion. These norms have been made effective 
for commercial vehicles from· 24.10.2001 in 
respect of National Capital Territory (NCT) of 
Delhi. 

(viii) Unleaded peko! has been introduced in Delhi 
from 1.4.1995. 
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(ix) Diesel with 0.05% sulphur content maximum 
:s being supplied from 30.6.2001 to the 
NCR. 

(x) Petrol with 1% Benzene nlaximum is made 
available in the NCT of Delhi from 1.11.2000 
and from 1.4.2001 in the NCR. 

(xi) Emission norms for Compressed Natural Gas 
(CNG) driven· vehicles have been made 
effective from 9.2.2000. CNG is supplied for 
automobiles through a number of retail outlets 
in Delhi. 

(xii) Emission norms for Uquified Petroleum Gas 
(LPG) driven vehicles have been notified. 

The news item referred to the drop in air 
pollution during the period 6th April to 10th 
April, 2002. The ambient air quality in respect 
of Sulphur dioxide, Nitrogen dioxide and 
Respirable Suspended Particulate Matter 
has shown lower values as compared to the 
values observed during operation of diesel 
buses. 

Damage to Monuments by 
Natural Calamities 

*574. SHRI SUKDEO PASWAN : 
SHRI SADASHIVRAO DADOBA MANDLIK : 

Will the Minister of TOURISM AND CULTURE be 
pleased to state : 

(a) the details of Monuments damaged due to 
natural calamities during each of the last three years, 
State-wise; 

(b) the extent of damage caused to each such 
monument; 

(c) whether all the damaged monuments have 
since been repaired/restored; 

(d) if so, the details thereof alongwith the amount 
spent on their restoration, monument-wise; and 

(e) if not, the reasons therefor? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN) : (a) The centrally protected monuments 
damaged due to natural calamities during the last three 
years, are as under:-

Earthquake 

1999-2000 

Uttranchal 

2000-2001 

(i) Gujarat 69 

(ii) Rajasthan 

(iii) Diu 3 

Cyclone 

Gardens and monuments in Orissa 1 3 

(b) In Gujarat, 67 monuments were partially 
damaged while the superstructure of 2 monuments 
collapsed totally. One monument in Uttranchal was partially 
damaged. 

(c) to (e) 49 monuments are in different stages of 
restoration. The expenditure incurred thereon is as per 
enclosed statements-I and II. Action is in hand to take up 
the conservation of the remaining monuments. 

Statement-I 

SI. 
No. 

1. 

2. 

3. 

Name and Location of 
Monument 

2 

Rudra Nath Temple Gopeshwar 

State Gularat 

Ahmed Shah's Mosque Laldarwaja 

Achyut (Kuki) Blbi's Masjid and Tomb 
Dudheshwar 

District 

3 

Chamoli 

Ahmedabad 

-do-

Extend of Damaged 

4 

Minor Damage 

Minor Damage 

Major Damage 

Expenditure 
Rs. 

5 

61,228.00 

1,77,919 

1,42,363 
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2 3 4 5 

4. Blblji-Ki-MasJid, Rajpur, Hirappur Ahmedabad Minor Damage 471,399 

5. Bhadra Tower, Beside Bhadra Kali Temple -do- -do- 2,72,105 

6. Baba Lauli's Masjid, Behrampur -do- -do- 28,735 

7. Jami Masjid Manek Chowk -do- -do- 17,271 

8. Malik Alam's Mosque Tola Naka, Dani lImda -do- Minor Damage 6,492 

9. Raipur Gate Raipur -do- Major damage 4,10,526 

10. Shah Alam's Tomb with al/ surrounding ancient -do- -do- 1,33,506 
building with Mosque Shah Alam Darwaja 

11 . Sidi Bashir's Minar and Tombs (Shaking) Usmanpur -do- Minor damage 81,693 

12. Saiyed Usman's Mosque and Tomb Ussmanpura -do- Major damage 50,782 

13. Tomb of Mir Abu Turab Back of Calico Mill, -do- -do- 89.608 
Jamalpur 

I 
14. Pavilion Sarkhej -do- Major Damage 21,953 

15. Great Mosque Sarkhej -do- -do-

16. Khan Masjid Dholka. -do- -do-

17. Jami Masjid Mandai -do- -do- 2.28.850 

Anand District 

18. Jami MasJld khambhat Anand -do- 41,469 

Bhavnagar District 

19. Darbargarh Sihor Bhavnagar Minor Damage 4,103 

Jamnagar District 

20. Dwarkadhish Group of Temple Jamnagar -do- 36,aOO 
21. Durvasarish Ashram Plndara -do- -do- 17.776 

Junagadh District 

22. Ashokan Rock Edicts Junagadh Junagadh -do- 5.241 
23. Jami Masjld Mangrol -do- -do- 2.890 
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Kachctlh District 

Rao lakha Chhatri Bhuj 

Mehaan. District 

Sun Temple Modhera 

Patan District 

Khan Sarovar Gate Jakatnaka way to Modheera 

Sheikh Ferid Tomb North side of Sahastraling Tank 

Rani-kl-Vav Palan 

Limboji Mata Temple Chenasma- Harl; Road 
Delmal 

Porbandar District 

House where M.G. was born Porbandar 

Sural District 

Tomb of Khwaja Safar Sulemani Sural 

Surendra Nagar District 

Sun Temple Thangadh 

Vadodara District 

Tambekarwada Raopura 

DIU (UT) 

Saint Paul's Church Diu 

Old Mosque (Jami Masjid) 

State Rajasthan 

Jaisalmer Fort 

3 4 

Kachchh (Bhuj) Major Damage 

Mehsana Minor Damage 

Patan -do-

-do- Major Damage 

-do- Minor Damage 

-do- -do-

Porbander -do-

Surat ·do-

Surrendranagar Major Damage 

Vadodara 

DIU 

DIU 

Jaisalmer 

Minor Damage 

Minor Damage 

Minor Damage 

Breaches in fort 
wall 

Statement"" 

Stste of Orissa 

to Quesoons 

5 

41,00,635 

19.793 

1,62,936 

20.9,075 

5,500 

46.602 

3,253 

66,668 

87,850 

1,171 

18,980 

1,110 

29,9441-

Year Name of Monument Extend of Damage Expenditure on 
reltoration 

2 3 4 5 

1. 1999-2000 Sun Temp'e Konark The gardens were totally 
damaged 

Rs. 3,94,386 

46 



MAY 6, 2002 to Questions 48 
47 Written Answers 

2 3 

2. 1999·2000 Museum complex Konark 

3. -do· Khandagiri and Udaygiri, Bhubaneswar 

4. -do- Rameshwar Temple Bhubaneswar 

5. -do- Raja Rani Temple Bhubaneswar 

6. -do- Bhaskareshwar Temple Bhubaneswar 

7. -do· Megheshwar Temple Bhubaneswar 

8. -do- Relic Stupa Dhauli Bhubaneswar 

9. -do· Brahmeshwar Temple Bhubaneswar 

10. -do· Santrapur Nursery Bhubaneswar 

11. -do- Chittrakarani Temple Bhubaneswar 

12. -do- Mukteshwar Temple Bhubaneswar 

13. -do- Ratnagirij Museum Bhubaneswar 

Protection to Wildlife 

'575. SHRI NARESH PUGLIA: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(s) whether the Govemment have dissolved a High 
Powered Committee which had been set up last year to 
suggest ways to preserve and promote healthy wildlife in 
the country; 

(b) it so. the reasons therefor; 

(c) whether the steps taken to protect the 
wildlife have been found to be Inadequate and proved 
ineffective: 

(d if so. the details thereof; and 

(e) the steps taken by the Government to formulate 
plans to protect the wildlife in the country? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (8) No, Sir. 

(b) Does not arise. 

4 5 

The gardens were Rs. 1,19,800 

totally damaged 

-do- Rs. 1,55,633 

-do- Rs.1,19,634 

-do- Rs. 1,57,583 

-do- Rs. 33,910 

-do- Rs. 12,406 

-do- Rs. 79,5?-1 

-do- Rs. 21,306 

-do- Rs. 77,896 

-do- Rs. 20,861 

-do- Rs. 3,568 

-do- Rs. 35,683 

Total I3s. 12,64,237 

(c) to (e) Large number of vacancies at the field level, 
inadequate mobility, paucity of modern fire arms, lack of 
expertise in the field of intelligence gathering, investigation 
and prosecution have been found to be the main 
impediments in effective protection of wild life particularly, 
tiger, leopard, elephant and rhino. The products of these 
animals have considerable demand in the clandestine 
international markets. Prime Minister has written to 
the Chief Ministers to address the aforesaid problems 
on' priority. Further, wild Lite Conservation Strategy, 
2002 has been adopted during the said meeting of 
Indian Board for wildlife. The salient features of the 
strategy are given in the enclosed statement. The State 
Governments have been requested to implement the 
strategy effectively. 

Statement 

The salient features of the wildlife Conservation 
Strategy-2oo2 adopted by the Indian Board for wildlife 
are:-
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wildlife and forests shall be declared priority 
sector at the national level for which funds 
should be earmarked. 

Law enforcement agencies must ensure 
that those engage in poaching, illicit trade 
in wildlife and wild life products, destruction 
of their habitat, and such other illegal 
activities are given quick and deterrent 
punishment. 

The potential in wildlife tourism should be 
fully tapped, taking care that it does not 
have adverse impact in wildlife and 
protected areas. The revenue earned 
from increased tourism should be used entirely 
to augment available resources for 
conservation. 

No diversion of forest land for non forestry 
purposes from critical and ecologically fragile 
wildlife habitat shall be' allowed. 

Lands falling within 10 km. of the boundaries 
of National Parks and Sanctuaries should be 
notified as Eco-fragile zones under section 3(v) 
of the Environment (Protection) Act and Rule 5 
Sub·rule S(viii) and (x) of the Environment 
(Protection) Rules. 

Removal of encroachments and illegal acti-
vities from within forestlands and Protected 
Areas. 

The settlement of rights in National Parks and 
Sanctuaries should not be used to exclude or 
reduce the areas that are crucial and integral 
part of the wildfire habitat. 

More than 2000 vacant posts in the frontline 
staff of Protected Areas shall shall be tilled 
immediately and provided basic infrastructure 
for effiCient discharge of duties. Ban on 
recruitment of staff against vacant post 
should be lifted on lines with the Police 
Department. 

Indo-US Joint ProJect on safety 
In Coal Min., 

"576. SHRI SUBODH MOHITE : Will the Minister of 
COAL AND MINES be pleased to state : 

(a) whether Indo-US Joint Project is being 
implemented to improve safety standard in Indian coal 
mines; 

(b) if so, the details thereot; 

(c) the financial assistance provided by US 
Govemment in this regard: and 

(d) the schemes to be implemented under the 
project in various coal mines? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD) : (a) 
No, Sir. 

(b) to (d) Do not arise in view of reply to (a) above. 

Herltege Tourl,m 

·577. SHRI K.P. SINGH DEO : 
SHRI A. VENKATESH NAIK : 

Will the Minister of TOURISM AND CULTURE be 
pleased to state : 

(a) whether the Union Government have received 
any proposals from State Governments to promote heritage 
tourism in the States: 

(b) if so, the details thereof, State-wise: and 

(c) the steps taken by the Union Govemment to 
provide financial assistance to the State Govemments to 
develop heritage tourism? 

THE MINlsr-ER OF TOURISM AND CULTURE 
(SHRI JAG MOHAN) : (a) to (c) The Department of 
tourism, Government of India grants financial 
assistance to the State GovernmentslUT Administrations 
every year for development ot infrastructure at 
various tourist centres including at heritage sites in 
consultation with them. A Statement showing number of 
projects sanctioned, amount sanctioned and amount 
released Statewise during 1999-2000, 2000-2001 and 
2001-2002 for all tourism projects including heritage 
tourism is annexed. 
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Statement 

State-wise Financial Assistance Sanctioned/Released during 
1999-2000, 2000-2001 and 2001-2002 

to Questions 52 

Sr. State 
No. 

No. of Amount Amt. No. of Amount Amt. No. of Amount Amt. 
Projects sancd. Released Projects sancd. Released Projects sancd. Released 
sancd. sancd. sancd. 

2 3 4 5 6 7 8 9 10 11 

1. Andhra Pradesh 14 242.22 124.43 7 180.00 129.60 6 167.85 67.71 

2. Assam 17 357.35 92.76 12 298.35 125.02 

3. Arunachal Pradesh 11 239.28 102.18 6 49.78 17.50 14 224.90 104.40 

4. Bihar 7 150.75 49.01 13 324.48 98.22 1.35 1.35 

5. Chhatlsgarh 3 115.28 36.75 2 30.00 "5.00 

6. Goa 11 279.82 70.08 9 89.54 27.91 9 93.73 49.85 

7. Gujerat 23 407.64 136.42 19 510.85 152.86 11 315.50 100.30 

8. Haryana 9 238.33 155.94 6 112.63 46.86 7 125.44 40.02 

9. Himachal Pradesh 17 691.79 437.75 19 397.29 200.79 12 1057.64 63.83 

10. J and K 16 311.43 226.03 11 470.93 247.15 3 65.50 55.95 

11. Jharkhand 6 206.49 61.92 2 80.00 0.50 

12. Karnataka 38 890.70 459.67 19 489.30 248.41 8 206.26 71.00 

13. Kerala 19 772.28 289.56 7 407.85 122.65 10 841.87 239.52 

14. Madhya Pradesh 1 6 431.08 174.04 12 243.21 78.22 11 256.37 94.54 

15. Maharashtra 30 1003.69 260.21 10 270.81 142.01 13 1098.21 284.51 

16. Manipur 10 229.00 70.10 18 282.77 235.42 

17. Meghalaya 6 80.72 20.26 5 105.59 36.10 

18. Mizoram 13 297.23 235.08 13 309.19 208.66 6 75.25 41.77 
19. Nagaland 16 303.30 229.65 7 145.03 42.84 5 41.54 20.20 
20. Orissa 20 306.90 90.92 4 156.94 47.07 4 38.05 27.12 
21. Punjab 55.63 8 175.00 6 203.50 61.33 3 17.50 12.34 
22. Rajasthan 12 131.22 36.59 22 455.00 143.47 2 5.00 2.50 
23. Sikkim 12 118.98 48.57 33 376.49 172.32 
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2 

,24. Tamil Nadu 

·25 Tripura 

26. Uttaranchal 

27. Uttar Pradesh 

28. west 8engal 

29. Andaman and 
Nicobar 

30. Chandigarh 

31. Dadar Nagar 
Haveli 

32. Delhi 

33. Daman and Diu 

34. Lakshadweep 

35. Pondicherry 

Total 

3 4 

27 531.95 

7 340.76 

36 749.58 

6 194.01 

32.37 

4 68.44 

30.00 

5 24.50 

10 163.89 

422 9794.21 

National Water Policy 

'578. SHRI RAMSHETH THAKUR : 
SHRI ASHOK N. MOHOL : 

5 

168.07 

187.80 

242.56 

76.56 

16.18 

15.37 

9.00 

12.20 

56.24 

4148.86 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether National Water Policy has left many 
loopholes for the market forces to take advantage; 

(b) if so, whether the new policy belied the people's 
expectation of decentralisation of water development and 
management and encouragement to community based 
Water harnessing; and 

(c) if so. the steps taken by the Government to 
decentralise water development management and 
encouragement to community based Water harnessing? 

THE MINISTER OF WATER RESOURCES (SHRI 
ARJUN SETHI) : (8) and (b) No, Sir. 

(c) The Revised National Water Policy lays 

6 7 8 9 10 11 

8 113.83 37.30 17 542.83 128.77 

13 333.23 151.55 

7 70.19 29.78 3 65.51 32.04 

17 154.21 62.54 5 56.54 24.87 

20 412.68 268.14 11 229.85 88.63 

1.78 0.89 

5 22.13 8.50 5 22.13 8.50 

8.00 2.40 

16.28 8.57 7 58.96 39.50 

3 26.18 9.09 3 78.61 31.98 

343 7859.81 3256.84 180 4896.39 1646.70 

emphasis on the participation of community, i.e. all 
stakeholders including beneficiaries and adversely affected 
persons, in planning, construction and management of 
Water resources in the country. Para 6.8 on "Project 
Planning" provides that : 

"The involvement and participation of beneficiaries 
and other stakeholders should be encouraged right 
from the pro/eet planning slage Itself: 

A separate new para 12 addresses Itself to ·Participatory 
Approach to water Resources Management" and provides 
that: 

"Management of the water resources for diverse uses 
should incorporate a participatory approach; by 
involving not onty the various Governmental agencies 
bul also the users and other stakeholders, in an 
effective and decisive manner. in various aspects of 
planning. deSign. development and management of 
the water resources schemes. Necessary legal and 
institutional changes should be made at varioue levels 
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for the purpose, duly ensuring appropriate role for 
women. Water Users' Associations and the 
loeal bodies such as municipalities and gram 
panchayats should particularly be involved in the 
operation, maintenance and management of water 
infrastllJCturesl1acilitiea at appropriate level prog-
ressively, with a view to eventually transfer the 
management of such facilities to the user groups/local 
bodies: 

Further, Para 23.3 on "Maintenance and Modernisation" 
provides that : 

"Formation of water Users' Association with authority 
and responsibility should be encouraged to facilitate 
the management including maintenance of irrigation 
system in a time bound manner.· 

In the concluding Paragraph, the Policy reiterates 
Ihat : 

"The concems of community need should be taken 
Into account for water resources development and 
management." 

Setting up of Eco-clubs 

-579. SHRI RAMOAS ATHAWALE : Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state : 

la) whether any decision has been taken to set up 
'Eco-Club' In the schools of all the districts of the country 
to raise a National Green Army and to create awareness 
among the children about environment; 

(b) if so, the details thereof; 

(c) the names of schools identified in each district: 
and 

(d) the expenditure likely to be incurred thereon, 
Slale-WlSe? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BMLU) : (a) to (d) The Government has decided 
to set up Eco-clubs in 100 schools In each district of the 
counlry 10 raise a National Green Corps and to create 
awareness among the children about environment. The 
locations of the schools in each district for participation in 
this programme are setected by the Nodal Agency, 
identified by the State Govemment, in consultation With the 

District Education Officer. The total expenditure incurred for 
setting up of Eco-clubs during 2001-2002 is Rs. 5.58 crores 
approximately. The State wise break up of this amount is 
given in the enclosed Statement. 

Statement 

State Wise breakup of the expenditure incurred 
during 2001-2002 for settiing 

up Eco-clubs 

S.No. State Amount 
(In Rupees) 

2 3 

1. Arunachal Pradesh 12.61,770 

2. Andhara Pradesh 24,90,000 

3. Assam 20,72,1&1 

4. Bihar 36,03,360 

5. Chandigarh (UT) 90,480 

6. Chhattisgarh 14.41,740 

7. Dadra and Nagar Haveli (UT) 90.480 

8. Goa 1,80,960 

9. Gujarat 36,77,205 

10. Haryana 17.12,190 

11. Himachal Pradesh 10,81,800 

12. Jammu and Kashmir 12,61.770 

13. Jharkhand 18,92,160 

14. Karnataka 24,33,060 

15. Kerala 12,61,176 

16. Lakshadweep (UT) 90.480 

17. Madhya Pradesh 40,53.780 

18. Manipur 8,10,360 

19. Mizoram 7,20,870 

20. Meghalaya 8,11,350 

21. Maharashtra 29.73,770 
22. Orissa 44,12,646 
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Punjab 

Pondicherry 

Uttaranchal 

U.P 

Oest Bengal 

Rajasthan 

Sikkim 

Tripura 

Tamil Nadu 

Total 

(UT) 

3 

15,30,900 

3,60,930 

11,71,290 

63,05,880 

16,21,710 

28,83,480 

3,59,940 

5,88,976 

25,22,550 

5,57,69,193 

'if:; National Lake Conservation Plan 
-?" ... 

4~ 
\'~ "580. SHRI V.V.RAO : Will the Minister of 
'$NVIRONMENT AND FORESTS be pleased to state : 
,iJi. 
2,~ 
?~~ (a) whether the Govemment are implementing the 
"iationai Lake Conservation Plan; 
,~t 

:~i, (b) if so, the details of projects and lakes taken up 
Ioder this plan so far; 
~;~ 

";' (c) the targets fixed and the achievements made 
;.hereunder so far; and 
:F 
;j (d) whether the Govemment are considering to 
~ake up any new lakes under this pian during 2002·03 and 
~ so. the details thereof? 
~ 
~.~.' THE MINISTER OF ENVIRONMENT AND FORESTS 
~SHRI TR. BMLU) : (a) Ves, Sir. 
,-
i·' 

i (b) to (d) A totai of 10 urban polluted lakes were 
'. initially identified for conservation which are as follows:-

S.No. Name of lake State 

2 3 

Dal Jammu and Kashmir 

Sukhna Chandigarh 

Sagar Madhya Pradesh 

Nainital Uttar Pradesh 

Kodaikanal Tamil Nadu 

2 3 

6. Ooty Tamil Nadu 

7. Udaipur Aajasthan 

8. Rebindra Sarovar West Bengal 

9. Powai Maharashtra 

10. Hussain Sagar Andhra Pradesh 

Depending upon the pollution status and availability 
of funds, additional new lakes have also been considered. 
So far, the conservation plans of the following lakes have 
been approved:-

S. Name of 
No. the lake 

Approved Cost sharing 
cost pattem 

(As. in crores) 

1. Powai 6.62 100% Cenlral 

2. Ooty 

3. Kodaikanal 

4. Bangalore lakes 
(Jaraganahalli, 
Kamakshipalya, 
Nagavara and 
Vengainahakere 

1.95 

6.33 

12.32 

Funding 

- do -

- do -

70% Central 
share, 30% State 
share 

works on the approved lakes will be completed at 
different times ranging between 2 and 3 years from the 
date of initiation of the project. Improvements in the water 
quality of the Jakes will be achieved after the projects are 
completed. 

Protection of Environment 

5922. SHRI B.K. PARTHASAAATHI : Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state : 

(a) whether the Govemment are aware that studies 
abroad indicate that incinerators emit super toxic chemicals, 
causing health hazards; 

(b) if 80, whether any such study has been 
conducted In India; 

(c) if so, the findings thereof; and 

(d) the steps taken/proposed to be taken by the 
Govemment to protect the environment from such toxic 
chemicals? 
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THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI TR BAAlU) : (a) Incinerators. if not designed and 
operated in a scientific manner, may emit highly toxic 
chemicals such as dioxins and furans. 

(b) and (e) No comprehensive study has been carried 
out to inventonse emission of dioxins and furans. 

(d) The Biomedical wastes (Management and 
Handling) Rules. 1998 notified by the Government of India, 
contain provisions, interalia, for regulating the use of 
incinerators in the country for disposal of biomedical 
wastes. Under these Rules, incineration of chlorinated 
plashcs has beon prohibited. Only double chambpred 
incinerators under controlled temperature conditions and 
with necessary pollution control devices are allowed under 
the Rules. The operating and emission standards for 
incinerators have also been prescribed as a part of these 
Rules. 

Focus on Agricultural Productivity 

5923. SHRI K. YERRANNAIDU : Will the Minister of 
AGRICULTURE be pleased to state: 

((\) whether the Government propose to raise 
agricultural productivity through cost· reduction technologies 
in toodgrallls sector in the country; 

(b) if so. the reforms sought in agriculture sector; 
and 

(C) the strategies adopted/devised in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) Yes. Sir. The reduction of cost per unit of output by 
inc rea sod crop productivity and judicious use of inputs is 
the major focus of research under the Indian Council of 
/\gllclliturni Rosearch. 

(h) and (c) Protection of plant varieties and farmers 
fights. greater emphasis on rural infrastructures 
development including market research. availability of 
quality inputs, larger investment in agricultural research. 
use of biotechnological tools. creation of auxiliary services. 
crop he.dth counseling. facilities for essential farm 
nlRchlnEHies. hberal credit policies. organized seed 
production and committed extension services, participation 
of pllvate sec lor In agriculture research and development 
need speCial focus for OIlhancing agricultural prodUction 

and productivity. Development of nutrient use efficient 
genotypes coupled with resistance to biotic and abiotic 
stresses, use of integrated nutrient and pest management 
technologies. introduction of hybrid technology, adoption 
of zero tillage and resource conservative technologies, 
appropriate mechanization of various agricultural 
operations, crop substitution and diversification will help 
in enhancing production, productivity and profitability of the 
farmers. 

{Translation] 

Labourers suffering from T.B. 

5924. SHRI JASWANT SINGH BISHNOI Will the 
Minister of lABOUR be pleased to state : 

(a) the number of labourers suffering from 
tuberculosis in Rajasthan; 

(b) whether the Government are facilitating for their 
health checking from time to time; 

(c) if so, whether the Government have decided to 
open health care centres for the labourers in Rajasthan; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LAll) : (a) to (d) The information 
is being collected and will be laid on the Table of the 
House. 

{English] 

II/egal Coal Mining 

5925. SHRI BASU DEB ACHARIA : Will the Minister 
of COAL AND MINES be pleased to state : 

(a) whether Coal India Limited (CIL) is aware that 
illegal coal mining operation from the abandoned coal 
mines/open cast projects of Eastern Coalfields Limited 
(ECl) is going on; 

(b) if so, the quantum of coal mined illegally during 
each of the last three years; 

(c) the estimated loss suffered as a result thereof; 
and 

(d) the remedial steps taken/being taken by CIL in 
this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
~'COAL AND MINES (SHRI RAVI SHANKAR PRASAD) : (a) 
~'Yes, Sir. Cases of illegal mining operations have been 

t· ..... reported from the abandoned coal mines/opencast projects 
of Eastern Coalfields Limited (ECl) in Ihe Slates of west 

i Bengal/Bihar/Jharkhand. 

~ 

f r 

(b) and (c) Illegal mining activities are being done in 
the nature of clandestine extraction and pilferage of coal 
from abandoned/closed/disused mines or from otJIcrop 
regions. As such, the exact quantum of loss suffered cannot 
be specified. However. on the basis of raids conducted. 
the quantities of coal recovered during the last three years 
are given as under :-

r Eastern Coalfields limited 

1998-99 

\------------------
) Quantity 
~ 
( recovered 

Approx. 
value 

(Rs. in lakh) 

1999·2000 

Quantity Approx. 
recovered value 
(Ionnes) (Rs. in lakh) 

2000·2001 2001-2002 
(uplO Feb., 2002) 

Quantity Approx. Quantity Approx. 
recovered value recovered value 
(tonnes) (Rs. in lakh) (tonnes) (Rs. in lakh) 

403 3.22 5636 46.09 21301 170.00 

~ (Ionnes) 
1527-1------4-2-.-17------------------------------------
t ________________________________________________________________________________ _ 

~ 

(d) Coal India Limited has taken the following 
i. action to prevent illegal mining in leasehold areas> 
i 

! 
! 
I 

(1) Intelligence collection. 

(2) Dozing offlfilling up of illegal mining sites 
wherever possible. 

(3) Erection of fencing walls in abandonedl 
disused openings. 

(4) Round the clock patrolling by own 
security force and CISF. 

(5) Surprise checks/raids by Securit~· Force! 
CISF. 

(6) whenever illegally mined coal and 
implements of illegal mining are seized 
during the course of raids, the same are 
handed over to local police and FIRs 
lodged. 

(7) Closed liaison is kept with district 
authorities seeking their help and 
cooperation in curbing illegal mining. 

To curb Illegal mining, the Government have also 
taken up the matter with the coal producing States. 

Prlvatlsatlon of Airports 

5926. SHRI SUNil KHAN : Will the Minister of CIVil 
AVIATION be pleased to state : 

(a) whether Kolkata Airport is likely to be sold out 
to the private entrepreneur in the month of September. 
2002; 

(b) if so, the details thereof; and 

(c) the fate of the employees likely to be rendered 
jobless? 

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) and (b) It has been decided 
to restructure the airports of Airports Authority of India (AAI) 
as and when found suitable through long term loase. At 
present, the airports located at Delhi, Mumbai, Chennai 
and Kolkata have been taken up for thiS exercise. The 
Financial consultant has submitted the phase-I and II of 
the reports, regarding Due Dilhgence and Valuation and 
Sales Memorandum and Marketing Plan. Pre-Investment 
meets have been held to brief the prospecllve bidders. The 
lessee for the airport shall be selected through a 
transparent competitive global bid process. 

(c) There is no proposal to retrench any employeo 
of AAI at Kolkata airport. The legitimate interests of the 
employees will be safeguarded in the Il'Iasing process. 

Fruit. and Vegetable. Export Zon •• 

5927. SHRIMATI MINATI SEN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the country's first pineapple export 
zone is coming up in North Bengal: 
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(b) If so, whether a MoU is under process for 
slgnatur. between the Government of West Bengal 
Horticulture Department and a Private Firm; 

(c) whether a proposal to set up a mango export 
zone in Maida district and a vegetable export zone in north 
24-Parganas is under consideration of the Government; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) and (b) Yes, Sir. A MoU has been Signed between Oest 
Bengal Food Processing and Horticulture Development 
Corporation Ltd., and MMJ Exports Ltd., on 30th April, 
2002. 

(c) and (d) No such proposal has been received frcm 
the Government of West Bengal. 

Replacement of Existing Sale 
Policy of Coal 

5928. SHRI VilAS MUTTEMWAR : Will the Minister of 
COAL AND MINES be pleased to state : 

(a) whether the Government propose to replace the 
existing sales polley of coal so as to have a uniform pit 
head price of different grades of coal; 

(b) if 80, the details of the existing policy In this 

regard and the rates of different varieties of coal; 

(c) whether the new policy has been formulated; 
and 

(d) if so, the extent to which the new policy is likely 
to be beneficial to the coal industry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD) : (a) 
The price and distribution of all grades of coal have been 
deregulated with effect from 1.1.2000. In the deregulated 
scenario, Coal India Limited (Cll) is in the process of 
formulating and implementing new sales policy, primarily 
in respect of non-core sector. Pricing will be a part of the 
new sales policy. Pricing mechanism is proposed to be 
flexible and may vary from one colliery to another for a 
particular grade of coal. 

(b) In the existing policy, different basic prices are 
charges for different collieries and different grades of coal 
uniformly for all consumers. The existing rates of different 
varieties of coal are given in the enclosed statement. 

(c) and (d) In view of the liberalised and deregulated 
economy, Cil is formulating a sales policy which will be 
simple, transparent and customer friendly. With increased 
consumer satisfaction, the coal industry is likely to grow 
faster. Thus the new sales policy would be beneficial for 
the customers as well as Cil and therefore would serve 
the larger interest of coal industry in the long run. 

Statement 

Prices of various grades of coal revised by Coal India Limited 
and its subsidiaries w.e.f. 1.2.2001 

PriCtlS of Run of Mine (ROM) Coal) 

Non-Coking Coal (Rs. per tonne) 

Grade WCL SECL ---- CCl BCCl NCl MCl 

LF NlF In Certain IF NlF IF NlF LF NlF LF NlF IF NlF 
Specified 

Mines 

2 3 4 5 6 7 8 9 10 11 12 13 14 
A 1083 1017 1100 999 934 1177 1100 1121 1047 1147 1072 979 912 
B 1022 956 1034 939 872 1065 989 1014 942 1939 964 885 819 
C 955 890 862 784 717 890 813 847 774 867 792 740 674 
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2 3 4 5 6 7 8 9 10 

0 902 835 736 669 600 758 680 722 648 

E 708 497 539 514 

F 590 396 431 410 

G 445 283 308 294 

Note 

1. WCl Western CoaHields Limited 5. NCl 

2. SECl South Eastem Coalfields Limited 6. MCl 

3. CCl Central Coalfields Limited 7. IF 

4. BCCl Bharat Coking Coal Limited 8. NlF 

The above list is only for ROM Coal. Separate rates for Steam, Rubble and Slack. 

Non-COklng Coal 

Grade 

A 

B 

C 

D 

E 

F 

G 

Rates in certain 
Specified SP 

Mines 

1628 

1447 

1211 

974 

North Ea.ter Coalfield. 

Assam Coal 

A 

B 

Note: 

Price of ROM Coal for Eastern Coalfields Limited 

Rates in 
Certain 

Specified 
Mines in 
Raniganj 

1388 

1312 

118 

905 

Mugma 

LF NlF 

1440 1345 

1290 1197 

1093 1000 

895 804 

591 

476 

327 

Raj-Mahal 
Project 

IF 

915 

NlF 

703 

597 

479 

Grade of Coal and UHV Aange (K. Cal. kg.) 

6200-6299 

5600-6199 

to Questions 66 

11 12 13 14 

740 664 633 566 

527 445 

420 351 

300 250 

Northem Coalfields Limited 

Mahanadi Coalfields limited 

long Aame 

Non-Long Flame 

(RI. per tonne) 

Salanpur Coal Produced 

NLF 

1177 

1059 

870 

694 

524 

417 

298 

in other Collieries 
of Raniganj 

IF NlF 

1263 1184 

1192 1115 

1018 939 

824 748 

524 

417 

298 

(As. per tonne) 

Run of Mine 

998 

741 

1. In Grade A, for every additional useful heat value (UHV) of 100 kilo calories per kg. exceeding 6299 kilo 
calories per kg., additional As. 65 per tonne is added to the price of grade. 

2. For UHV exceeding 7099 kilo calories per kg., the price of coal is As. 1836 per tonne for run of mine coal. 
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Price of Goal (ROM) 

Coking Coal (Rs. per tonne) 

BCCl 

Grade Rates in Certain Other than ECl MUGMA CCl SECl WCl Subsidiaries 

Specified Mines Specified other than 

mines aCCl, ECl 
and CCl 

Steel Grade I 1914 1695 

Steeel Grade II 1588 1416 

Washery GR - I 1385 1227 1575 1287 1096 1075 

Washery GR - II 1147 1016 1305 1067 907 890 

Washery GR - III 848 751 964 789 671 803 

Washery GR - IV 789 699 896 734 625 659 

Semi Coking Grade· I 1335 1183 Raniganj 1360 1241 1096 

Semi Coking Grade-II 1106 979 Raniganj 1126 1027 907 

Direct Feed 1899 

Coking Coal in Certain Specified Mines. 

Pul ... Production 

5929. SHRI A. NARENDRA : Witl the Minlster of 
AGRICULTURE be pleased to state : 

(8) the per capita availability of pulses during 2001 
as compared to 1981; 

(b) whether there has been a fall in the per capita 
availability of pulses; 

(c) if so, the reasons therefor; 

(d) whether the production of pulses has been 
declining/stagnating over the last few years; 

(e) if so, whether this has adversely affected the 
prices 01 pulses in the open market; and 

(I) il so, the details of steps taken to make 
available pulses at reasonable prices? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) to Ie) The per capita availability of pulses during 2001 

(Ash exceeding 20% but not exceeding 21 %) 

is 10.2 kg.lper annum as compared to 13.7 kg.lper annum 
in 1981. The per capita availability of pulses remained 
fluctuating since 1961. 

The availability of puis.. depends upon their 
production which fluctuates from year to year depending 
upon the behaviour of monsoon as theM are cultivated 
on marginal and sub-marginal lands and under rainfed 
conditions. 

(d) The production of pulses remained fluctuating 
over the last few years depending upon the behaviour of 
the monsoon. The production of pulses during the lut five 
years is glven in the following table: 

Year 

1997·98 

1998-99 

(Million tonnes) 

Production 

2 

12.97 

14.91 
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2 

~ 
~ 

1999-2000 13.41 

~ 2000-01 10.67 

~. 2001-02 (estimated) 1380 

t (e) and (f) The increase in prices of 'pulses depends 
~ on a number of factors Including the domestic production. 
, The Government of India is making all efforts to meet the 
'demand of Pulses in the country by increasing the 
production of pulses. For increasing the production of 
pulses a Centrally sponsored scheme of National Pulses 

; Davelopment Project (NPDP) is under implementation in 
~30 States/U.Ts. The scheme envisages financial assistance 
~o the States for production and distribution of seed, seed 
~minikit, rhyzobium culture, sprinkler sets, improved farm 
~implements etc. In addition, field demonstration and 
'farmers training are also being organised for tranlfer of 
: improved production and protection technology to the 
'farmers for increasing the production of pulses in the 
: country. 
; 
: The import of pulses is under Open General Licence 
t(OGL) and takes place in case of Ihort supply of pulses 
~in the market. Moreover the consumption of pulses is Inter· 
'changeable with vegetables. 
I 

Employ". working In Minl.terlal Cadre 

5930. SHRI BIKASH CHOWDHURY: Will the Minister 
of COAL AND MINES be pleased to state : 

(a) whether some employees who are working in 
Ministerial cadre since their appointment are treated as 
category workers by the management; 

(b) if so, the reasons therefor and since when these 
workers are working as category worker; and 

(c) the steps the management propose to take to 
ensure giving proper grades to these employees? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD) : (a) 
to (c) The information is being collected and will be laid 
on the Table of the House. 

Pagledlya Dam Project 

5931. SHRI M.K. SUBBA : Will the Minister of WATER 
RESOURCES be pleased to state : 

(a) whether a delegation of the Pagladiya 
Dam Project Affected area Sangram Samiti apprised the 
Minister the difficulties being faced by the Dam·evacu .. : 
and 

(b) If so, the details thereof indicating the number 
of oustees provided with resettlement units and other 
benefits and the number of those who are stili awaiting 
rehabilitation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRA· 
VARTY) : (a) Yes, Sir. 

(b) The families to be displaced were estimated to 
be 3271 Nos. as furnished by the District Authorities in 
June 2000 before the clearance of the project. However, 
the llrat survey has been taken by the District CIvil 
Administration, Nalbari and the actual number of oust ••• 
can be determined after completion of the IUrvay. Relief 
and rehabilitation benefit to the oustee families, therefore, 
depends on the completion of lirat survey by the District 
Authority. 

Proposal for Farm Reform. 

5932. SHRI T.M. SELVAGANPATHI : Will the Minister 
of AGRICULTURE be pleased to Itate : 

(a) whether the Govemment have received any 
proposal for farm reforms from the AsSOCiated Chambers 
of Commerce and Industry of Indial; and 

(b) if 80, the details thereof and the action taken 
by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) 
(8) No, Sir. 

(b) Does not ari ... 

[Translation} 

A •• I.tance to Haldlmunda 
Diversion Project 

6e33. SHRI VISHNUDEO SAl : Will the Mlrnater of 
WATER RESOURCES be pleased to state : 

(8) whether the Union Government have received 
any proposal for seeking financial assistance for ongoing 
Haldlmunda diversion project in Chhattisgarh; 
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(b) the irrigation capacity and estimated cost of the 

project; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOVA CHAKRA· 
VARTY) : (a) to (c) Union Government has not received 

any proposal for Central Loan Assistance under Accelerated 
Irrigation Benefits Programme for ttle Haldimunda Scheme 

in Chhaltisgarh. 

{English} 

Middle V.ltema Project 

5934. SHRI SUSHIL KUMAR SHINDE : Will the 

Minister of WATER RESOURCES be pleased to state: 

(a) whether any feasibility report on Middle Valtarna 
dam protect of Mumbai has been submitted to the Union 

Government; 

(b) if so, the details of the project indicating its 
estimated cost alongwlth Its date of submission to the 
Union Government and present status thereof; 

(c) the manner In which the cost of the said project 
IS likoly to be shared; 

(d) the reasons for delay in granting approval to the 
said project: and 

(e) the stepe taken for ear1y clearance of the 
project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKR· 
AVARTY) : (a) to (c) On the advice of Ministry 01 Urban 
Development. which is the agency to clear the Water 
Supply Project. Municipal Corporation of Greater Bombay 
had submitted the feasibility report for the construction of 
Middle Vaitarna Dam Projed to Central Water Commission 
(COC) during September. 1993 for technical scrutiny 

regarding construction and safety of the dam. The 
estimated cost of the project was Rs. 570.00 crore 
Including the project components like Head works, raw 
Water conveyance system, treatment ptant and pumping 
plant and other miscellaneous works. COC approved the 
altgnment of Dam and Spillway and Municipal Corporation 

of Greater Mumbai was informed on 9.2.2000. In the month 
of April 2002, revised cost estimate of Rs. 404.793 crores 
of Middle Vaitarna Dam (with revised section) for head 
works has been received in COCo 

(d) and (e) The project proposal is under 
correspondence with the State Government. The 
State Government is also required to obtain 
statutory clearance from Ministry of Environment and 

Forests. 

Tourllm Development In Weat Sengal 

5935. SHRI PRIYA RANJAN DASMUNSI : Will the 
Minister of TOURISM AND CULTURE be pleased to 
state: 

(a) whether the Government are aware of huge 
tourism potential in West Bengal including a significant part 
of North Bengal; 

(b) if so, the areas identified where the Union and 
State Govemments could jOintly develop the tourists 
complexes in the State; 

(c) whether any comprehensive plan has been 
lormulated; and 

(d) il so, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN) : (a) Yes, Sir. 

(b) to (d) Development of tourist places is primarily 
undertaken by the State Governments. The Department of 
Tourism, Government of India, however, provides some 
financial assistance for tourism projects identified in 
consultation with them every year. The proposals to be 
taken up during financial year 2002·2003 have not yet 
been identified. 

Impact of Industrial Waste on Wildlife 

5936. SHRI J.S. BRAR : Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state : 

(a) whether the Government are aware that the 
industrial waste being discharged in rivers passing through 
wildlife sanctuaries has been proving fatal for wild animals 
and birds; 

(b) if so, the details of wildlife sanctuaries facing 
such problems: and 
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(c) the steps taken to prevent discharge of 
,industrial waste in and around wildlife sanctuaries? 

THE MIN!STER OF ENVIRONMENT AND FORESTS 
~SHRI T,R. BAALU) : (a) to (c) The information is being 
~oIIected and will be laid on the Table of the House. , 

Coastal Tourism 

5937. SHRI T. GOVINDAN : Will the Minister of 
TOURISM AND CULTURE be pleased to state : 

(a) whether the Government have allocated any 
funds for the development of coastal tourism in the country, 
especially in Kerala during the last three years; and 

(b) if so, the details thereof during each of the last 
fthree years? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN) : (a) and (b) Development and promotion 
of tourist centres/places is primarily undertaken by the 
State Governments/UT Administrations. However, 
Department of Tourism, Government of India provides 
funds for tourism-related projects including development of 
coastal tourism, prioritised every year in consultation with 
them. 

The Department of Tourism, Government of India has 
sanctioned the following projects related to coastal tourism 
for Kerala Government : 

Year Name of the Project 

2 

Amount 
sanctioned 

(Rs. in lakhs) 

3 

199Q-2000 (1) waterside amenity at: 

Nedmudi 50.00 

Kotharathode 50.00 

Pallathuruthy 50.00 

(2) Integrated development of 100.00 
an eco-friendly floating 
Resort at Pathiramanal 

(3) Int&garated Development of 71.19 
Kovalam Beach (Sewage and 
waste disposal system at 
Kovalam) 

2 

2000·2001 (1) Procurement of Pantoons 
and inflatable 2-s88ter 
speed boats 

(2) Construction of permanent 
Pavillion for Nehru Trophy 
Boat Race 

3 

75.00 

27.65 

2001-2002 (1) Innovative Water sports- 110.00 
procurement of power boats 
and 2-ssater micro-speed boats 

(2) Development of walkway 57.00 
along the backwaters shore, 
Kochi 

Export of Food Products with 
'Codex' Standard 

5938. SHRI MOHAN RAWALE : Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state : 

(a) whether any step has been initaited to improve 
the quality of indigenous food products being exported 
especially to match with 'Codex' Standard; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (PROF. CHAMAN LAL 
GUPTA) : (a) Yes, Sir. 

(b) Govemment of India had enacted th6 Export 
(Quality Control and Inspection) Act, 1963 under Ministry 
of Commerce and Industry with the objective of soud 
development of export trade through quality control. The 
Act empowers the Govemment of India to notify commodities 
and their minimum standards for export, generally 
intemational standards or standards of importing countries 
as well as suitable machinery for inspection and quality 
control. Under the provisions of this Act, export Certification 
has been made mandatory by the Government of India 
for products like marine products, milk products, 
meat products, egg products and honey due to the 
stringent health and safety requirements of the importIng 
countries with a view to avoiding rejection. Export 
Inspection Council, as official export inspection and 
certification body under Ministry of Commerce and Industry 
has been designated for the task of inspection and 
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certification. In this regard, Food Safety Management 
Systems (FSMS) based certification is followed, which 
combines products certification integrated with quality 
management systems based approach including Good 
Manufacturing Practices (GMP); Good Hygience Practices 
(GHP). Hazard Analysis and Critical Control Point 
(HACCP). Under this system, the products being exported 
must conform to : 

(a) National Standards of the Importing countryl 
International Standards (namely Codex 
Standards); 

(b) Contractual specifications agreed between the 
foreign buyer and the exporter provided the 
same conform to the Health or any other 
requirements of importing countries. 

(c) In the absence of (a and b). the minimum 
standards notified for each commodity. 

In addition. Mlni.try of Food Processing Industries 
and Agricultural and Processed Food Products 

Export Development Authority (APEDA) provide financial 
assistance under their schemes for improvement in 
the quality of food products 80 that indigenous food 
products can match with international standards such as 
Codex. 

Vear Statistics Programme Computer 
Wing Implementation Centre 

Wing 

2 3 4 

1997 1. Nanu Ram. Ramesh Chand. 
Peon Staff Car Driver 

2. Nand Kiahore, 

Chowkidar 

(c) Does not arise. 

Jobs on Compassionate Grounds 

5939. SHRI AMAR ROV PRADHAN : Will the Minister 
of STATISTICS AND PROGRAMME IMPLEMENTATION be 
pleased to state : 

(a) the names and designations of officials of all 
the departments under his Ministry who expired while in 
service during each of the last five years and current year. 
till date, offICe-wise; 

(b) the names of those whose eligible dependents 
have been provided with the suitable jobs on 
compaSSionate grounds; 

(c) the names of those whose eligible dependents 
have not yet been provided with the jobs on compassionate 
groundS; and 

(d) the time by which the jobs on compassionate 
grounds are likely to be provided to such eligible 
dependents of deceased officials? 

THE MtNtSTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRIMATI' MANEKA GANDHI ) : (a) 

Field Operations DPD and SDRD I.S. Wing 
Division 

5 6 7 

1. S.N. Sharma 1. A.A. Gupta, 

Asstt. Supdt. Sr. DPA 

2. A. Sheshagiri Rao. 2. Sudhir Ch. 
AlSupdt. Santra. DPA 

3. J. Kameshwara 3. Ashok Kr. Sinha. 
Rao, AlSupdt. DEO Gr.B 

4. Nathu Singh, Peon 4. Debika 

5. A.K. Edke. AlSupdt. Mukherjee. 

Accountant 

6 M.K. Thakur. AlSupdt. 
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2 3 4 5 6 7 

1998 PrakaS'h. Smt. G.K. 1. Jahangir Husaan. 1. Ashu Rn.Dey. 
Peon Bhatia, DEO AISupdt. Binder 

Gr.C 2. A.K. Goyal, AlSupdt. 2. Balkishore Ram Peon 

3. Ms.Meenu Gupta, 3. Mahesh Ch. Mondal, 

Invt. Machine Attendant 

4. R.S.Gossain, AlSupdt. 4. S.N.Hadap, DPA 

5. J.K.Gupta, Supdt. 

6. Vir Singh, A1Supdt. 

7. K.R.Patir, AlSupdt. 

8. S.L.Jatav, Supdt. 

9. K.S.Nuwal, A1Supdt. 

10. Satish Kumar, LDC 

11. K.Gururaja, AlSupdt. 

12. Alagirisamy, Supdt. 

13. S.P.Das, AlSupdt. 

14. C.Natraj, Dy. Dir. 

15. Kanhiya Lal, InVi. 

16. M.M.Shah, Supdt. 

17. C.M.Grover, AlSupdt. 

H~Qg Ashok Rajender 1. Lakhan Lal 1. K1shan Bahadur, 

Peon Singh, A.D. Gaekawad, Peon Chowkidar 

2. B.D.Das, Peon 2. R.V.Pathak, DEO Gr.B 

3. K.Sashidharan, 3. Ramesh Chander, 

Daftry UDC 

4. C.K.Sharma, Supdt. 4. Namai Ch. 

Moitra, Gest. 
Operator 

5. B.Shekhar Babu, 5. Kanujiya Ra;u 

Invt. Giridharilal. Chowkidar 
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2000 1. Om Prakash 

Prakash, Daftry 

2. Hari Om, Daftry 

3. Jag Mohan 

Gas!. Operator 

2001 Jai Singh, 
Bearer 

MAY 6, 2002 to Questions 80 
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6. K.Rama Mohan, 

Rao AlSupdt. 

7. M.Subramanian, 

Supdt. 

8. C.Damodaran, 

O.S. Gr.1 

9. Mela Ram, AlSupdt. 

10. B.K. Das, Peon 

11. R.S.Pradhan, UDC 

12. Faquir Chand, 

Safaiwala 

13. O.Mudappa, AlSupdt. 

S.P.Singh 1. R. K. Reddy, Invt. 1. D.N.Dhove, Provash 

Dy. Director 2. C.l.Negi, AlSupdt. Daftry Nandy, Peon 

3. R.N. Ratnam, AlSupdt. 2. Mewa Singh, 
Oy.Dir. 

4. B.N.Roy, Peon 3. J.Lal, Dy. Dir. 

5. B. Bhattacharya 4. H.N.Shende, 
AlSupdt. Oaftry 

6. R.S.Das, Invt. 5. Smt.Hashi 
Dutta. UDC 

7. T.Kujur, Supdt. 6. S.K.Jain, DPA 
Gr.lll 

8. G. Rabldas, Supdt. 

9. Mahesh Chander, Invt. 

10. Keshav Ram, Daftry 

11. V.K .. Tirkay, Invt. 

1. K.l.Negi, AlSupdt. 

2. P.Ramanalha Rao, 
Supdt. 

R. P. Barapatra, 
DPA Gr.1I 
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2 3 4 5 6 7 

3. A.l.Mukoo, AlSupdt. 

4. A. A. Sawant, Peon 

5. A.K.Sharma, AlSupdt. 

6. Gulab Ram, Supdt. 

7. Abdul Sattar, Peon 

8. E.S.V.A.Mohan Rao, 
Supdt. 

9. D.P.Chakraborty, L.D.C. 

10. M.D.Chyne, LDC 

11. B.K.Gagrani, AlSupdt. 

12. Om Kishan, Peon 

~OO2 - 1. A.S.Srivastava, Supdt. 
I 

2. Dandul Malnl, Peon 

3. A. Y.Jessle, Supdt. 

4. Yash Purohit, Invt. 

5. A. K. Rajwanshi, 
AS1t.Dir. 

6. S.A. Kajala, AlSupdt. 

(b) 

Statistics Programme Computer Field Operations DPD and SDRD I.S. Wing 
Wing Implementation Centre Division 

Wing 

2 3 4 5 6 

1. Nand Kishore Rajender Singh, 1. S.N.Sharma, AlSupdt. 1. Deblka Provash 

Chowkidar A.D. 2. A.Sashagirl Rao, Mukherjee Nandy, Peon 

2. Prakash, Peon AlSupdt. 2. Ashok Kr. 

3. Ashok. Peon 3. J.Kameshwara Rao, Sinha 

4. Om Prakash, AlSupdt. 3. Kishan Bahadur 

Daftry 4. Nathu Singh, Peon 

5. Jagmohan Gest. 5. A.K.Goyal. AlSupdt. 
Operator 
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(c) 

Statistics Programme Computer 
Wing Implementation Centre 

Wing 

2 3 

1. 

MAY 6, 2002 to Questions 

4 5 6 

6. A. S.Gossain, AlSupclt. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

7. J.K.Gupta, Supdt. 

8. K.A.Patir, AlSupclt. 

9. S.L.Jatav, Supdt. 

10. K.S.Nuwal, AlSupdl. 

11. Satish Kumar LDC 

12. K.Sashidharan, 
Daftry 

13. B.Shekhar Babu, 
Invt. 

14. C.Damodaran, O.S. 
Gr.l 

15. Mela Ram, AlSupdt. 

16. Faquir Chand, 
Safaiwala 

17. Mahesh Chander, 
Invt. 

Field Operations 
Division 

4 

M.K. Thakur, AlSupcIt. 

Jahangir Hassan, 

AlSupdt. 

Alagirisamy, SupcIt. 

S.P. Das, AlSupcIt. 

C.Natraj, Dy. Dir. 

Kanhiya Lal, Invt. 

M.M.Shah, Supdt. 

Lakhan Lal 
Gaekawad peon 

DPD and SDRD I.S. Wing 

5 6 

1. Ashu Rn. Dey 

2. Balkishore Ram 

3. Nemai Ch. Maitra 

4. D.N.Dhove 

5. Mewa Singh 

6. J.Lai 

7. H.N.Shende 

8. S.K.Jain 

9. A.P.Barapatra 

84 



85 Written Answers 

2 

VAISAKHA 16, 1924 (Saka) 

3 4 

9. C.K.Sharma, Supdt. 

10. K.Rama Mohan 
Rao, AlSupdt. 

11. M.Subramanian, 
Supdt. 

12. BKOas, Peon 

13. R.S.Pradhan, UDC 

14. R.K.Reddy, Invt. 

15. R.N. Ratnam, 
AlSupdt. 

16. B.N.Roy, Peon 

17. B.Bhattacharya, 
AlSupdt. 

18. R.S.Das, Invt. 

19. G.Rabidas, Supdt. 

20. Kes,hav Ram, Daftry 

21. K.l.Negi, AlSupdt. 

22. P.Ramanatha Rao, 
Supdt. 

23. R.l.Mukoo, A1Supdt. 

24. R.R.Sawant, Peon 

25. A.K.Sharma, 
AlSupdt. 

26. Gulab Ram, 
Supdt. 

27. Abdul Sattar, Peon 

28. E.S.V.R.Mohan 
Rao, Supdt. 

29. D.P.Chakraborty, 
L.D.C. 

30. B.K.Gagrani, A/Supdt. 

31. R.S.Srlvastava, 
AlSupdt. 

32. R.K.RajOanshi, 
Asstt. OIr. 

to QCMIions 86 

5 6 
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(d) No time frame can be specified for appointment 
on Compassionate Ground, as it can be made upto a 
maximum of 5% of vacancies falling under direct 
recruitment quota in any Group 'C' or '0' posts; and that 
the ceiling of 5% of direct recruitment vacancies tor making 
compassionate appointment should not be exceeded by 
utilizing any other vacancy. 

COil and Lignite Re .. rve. 

5940. SHRI P. KUMARASAMY : Will the Minister of 
COAL ANO MINES be pleased to state: 

(a) the details of coaVlignite reserves in the country, 
State-wise: 

State Depth(m) Proved 

West Bengal 0-1200 11099.48 

Bihar 0-300 0.00 

Jharkhand 0-1200 35234.60 

Madhya Pradesh 0-1200 6857.20 

Chhattisgarh 0-600 7626.72 

Uttar Pradesh 0-300 765.98 

Maharashtra 0-1200 4494.92 

Onssa 0-1200 13079.82 

Andhra Pradesh 0-1200 7729.13 

Assam 0-600 279.30 

Arunachal Pradesh 0-300 31.23 

Meghalya 0-300 117.83 

Nagaland 0-300 3.43 

Grand Total 0-1200 87319.69 

lignite reserves in the country as on 1.1.2001 are as 
under: 

(In million lonnes) 

State Proved Indicated Inferred Total 

2 3 4 5 

Tamil Nadu 2100.00 9575.87 18598.98 30274.85 

(b) whether any new reserve has been found 
during the last three years; 

(c) if so, the details, thereof, location-wise; and 

(d) the details of the existing coaillignite re-
serve that would last at the current rate of mining and 
usage? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL ANO MINES (SHRI RAVI SHANKAR PRASAD) : (a) 
State-wise total coal reserves in the country as assessed 
by Geological Survey of India as on 1.1.2002 in the country 
are as under: 

(Million Tonnes) 

Indicated Inferred Total 

11162.82 4156.95 26419.25 

0.00 160.00 160.00 

28986.64 6281.57 70502.81 

7865.71 3233.87 17956.78 

23639.69 4108.49 35374.90 

295.82 0.00 1061.80 

2049.77 1536.00 8080.69 

29809.10 15123.30 58012.22 

5459.26 2447.70 15636.09 

26.83 34.01 340.14 

40.11 18.89 90.23 

40.89 300.71 459.43 

1.35 15.16 19.94 

109377.99 37416.65 234114.28 

2 3 4 5 
Rajasthan 609.12 823.89 948.55 2381.56 
Gujarat 987.50 725.00 1712.50 
J and K 20.25 107.59 127.84 
Other 108.30 108.30 

Total 3696.62 11145.01 19763.42 34605.05 
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(b) and (c) About 25,362 million tonnes of coal 
reserves have been added into the inventory during the 
last three years (coal reserves as on 1.1.99 was 208.752 
billion tonnes). 

Details of addition of coal reserves are as under: 

51. Coalfields Addition of reserve 
No. in million tonnes 

2 3 

1. Raniganj 330.92 

2. Birbhum 181.62 

:3 
I 

East Bokaro 1031.35 
I 

~ (4. West Bokaro 49.79 
l 
I 
.5. North Karanpura 534.81 

6. Rajmahal 290.26 

7. Umaria 102.36 

8. Pench Kanhan 221.87 

9. Patherkhera 3.95 

,10, Sohagpur 596.67 

11, Singrauli 2921.09 

12. Son hat 519.07 

13. Bisrampur 13.30 

14. Lakhanpur 137.51 

15'. Hasdeo-Arand 480.48 

16, Korba 33.29 

17. Mand-Raigarh 5361.37 

18. Tatapani-Ramkola 168.37 

19. Wardha Valley 134.45 

20. Kamptee 753.81 

21. Umrer-Makardhokra 101.30 

22. Bander 98.12 

23. Nand 23.93 

2 3 

24. Ib-River 553.09 

25. Talcher 8397.93 

26. Godavari Valley 2298.82 

27. Makum 19.93 

The lignite reserves added during the preceding 
three years period from 1.1.2001 is given below: 

State!Block Area in Sq.Km Addition of 
reserve in 

million tonnes 

(a) Tamllnadu 

1. West of Bahur 13.15 58.60 

2. Vadaserl 29.00 475.00 

(b) Rajasthan 

1. South Barmer 2.56 29.26 

(c) Gujarat 

1. Barkhan Dam 5.78 7.19 

2. Panandhro Extn. 4.10 14.45 

3. Tadhkeshwar 21.90 183.10 

Total 767.60 

(d) Sub-Group II on Coal and Lignite and Coal Bed 
Methane for X Plan have tentatively estimated extractable 
coal reserve of 37.86 billion lonnes in proved, indicated 
and inferred categories, out of total coal reserve of 220 
billion tonnes as on 1.1.2001. Considering current coal 
production level, the extractable coal reserves will last for 
more than 100 years. 

Under proven category, the balance mineable reserves 
of lignite has been estimated at about 2.13 billion tonnes. 
At the current rate of production this reserve will last for 
more than 85 years. 

Impact of Asbestos MIning 
on Work .... • Health 

5941. SHRI SAIDUZZAMA : Will the Minister Of 
LABOUR be pleased to state : 
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(a) whether the Government are aware of the 
serious health consequences of mining of asbestos on 
workers/labours as brought out recently at workshops held 
In capital; 

(b) if so, the details thereof; 

(c) whether the Government have failed to check 
the same because of heavy pressures from cement as well 
as asbestos lobby who are importing asbestos from 
Canada etc; and 

(d) if so, the remedial steps taken or proposed to 
be taken to protect the hAalth of workers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) : (a) and (b) The Ministry of 
Labour is aware of the workshops conducted by Indian 
Association 01 Occupational Health on 12th and 13th April, 
2002 on Health-effects of hazardous and harmful minerals 
that have become extremely dangerous to human life 
causing cancer. However the outcome of the workshop is 
not known to us. The Government is aware of the possible 
effects on health of excessive exposure to airborne 
asbestos dust in mining operations. The matter has been 
studied by various commit1ees set up by the Government 
of India from time to time. The Directorate General of Mines 
Safety have also conducted medical and environmental 
survey in asbestos mines and mills. These studies have 
shown that the dust levels in Mining operations are below 
the limit of 2 fibers per milliliter of air in Metalliferous Mines 
Regulations, 1961. A recent report on "Study on Pollution 
Level in Asbestos Mines and Processing Plants of 
Rajasthan for lifting ban on expansion of asbestos mining 
by Indian Bureau of Mines also shows that asbestos dust 
levels in mining operations are well below Threshold Limit 
Value 01 2 fibers per milliliter and the present dust levels 
are not likely to adversely effect the health 01 the workers. 

(c) and (d) Government of India has taken effective 
administrative, legislative and enlorcemental measures to 
ensure that the health 01 the persons employed in the 
asbestos mines is not adversely effected. Thus the question 
of getting pressurised by cement/asbestos lobby or any 
other organization does not arise. The following steps have 
been taken to protect the health of the workers employed 
in the asbestos mines.-

(i) All persons to be emploY6d In asbestos mines 
are required to undergo initial Medical 
Examination and Periodic Medical Examination 
once every three years including chest X-Ray 

and lung function test under Rule 29-B of Ihe 
Mines Rules, 1955. 

(ii) Occupational diseases which may occur due to 
exposure to asbestos dust such as asbestOSiS, 
cancer of lung, stomach, pleura and peritoneum 
are notified diseases under Section 25 of the 
Mines Act, 1952. 

(iii) Regulation 124 of Metalliferous Mines 
Regulations, 1961 provides for regular 
monitoring of asbestos dust levels in mines, 
dust control measures and use of personal 
protective equipment. It also prescribes 2 fibers 
per milliliter of air as the permissible limit for 
asbestos fiber dust in the work environment. 

(iv) Bureau of Indian standards has also formulated 
Indian Standards on various aspects of safety 
in use of asbestos including on asbestos mines 
and mills. 

(v) From time to time the Government agencies 
such as Directorate General of Mines Safety, 
National Institutes of Occupational Health. 
Directorate General Factory Advice Service and 
Labour Institutes, Indian .Bureau of Mines, etc. 
have been conducting dust surveys in asbestos 
mines. 

[Translation] 

Incomplete Irrigation ProJects 

5942. SHRI BIR SINGH MAHATO : Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether many irrigation projects in the States 
have not been completed as scheduled due to negligence 
and corrupt attitude of the Government Officials; 

(b) if so, the reaction of the Government thereto; 

(c) the number and the names of the projects not 
completed so far; 

(d) whether any responsibility has been fixed by 
the Government in this regard; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) to (e) Irrigation being a State subject, the responsibility 
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'or planning. investigation. funding. execution, operation 
land maintenance of irrigation projects, including flood 
!Xlntrol and drainage projects, primarily rests with the State 
f;lovernments themselves. Accordingly any action against 
negligent and corrupt officials are taken by State 
Govemments themselves. 

171 major irrigation projects have spilled over into the 
IX Plan. State-wise names of the projects is given in the 
~nclosed statement. 

SI.No. 

Statement 

Name of Project 

2 

Andhra Pradesh 

Nagarjunasagar 

Sriramsagar St-I (Pochampad) 

Vamsadhara SH 

Pulivendula Branch Canal 

Somasila 

Singur 

Yeleru Reservoir 

B. Srisailam RighI Bank Canal 

9. Srisailam Left Bank Canal 

10. Teluguganga 

11. Jurala (Priyadarshini) 

12. Vamsadhara St-II (Neradi Barrage) 

Total 

Assam 

13. Dhansiri 

14. Bordikarai 

15. Integrated Kallong 

16. Champamati 

Total 

Bihar 

17. Western Kosi Canal 

18. 

19. 

20. 

21. 

2 

Bagmati, Reservoir 

Durgavati, Reservoir 

Bamar Reservoir 

Bateswarasthan 
Pump Phase I 
Bansagar 
(Unit I only is approved)) 

22. Upper Kiul Res. 

23. Gandak Ph.1I 

24. Kosi Eastern Canal Ph.1I 

Jh.rkhand 

25. Ajoy Barrage at Siktia 

26. Subernarekha 

27. Auranga Reservoir 

28. Konar Diversion 

29. Tilaiya Diversion 

30. North Koel Res. 

31 . Punasi Reservoir 

Goa 

32. Salauli Til/ari 

Gular.t 

33. Damanganga 

34. Panam 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

Sabarmati Mahi Bajajsagar 
(Gujarat Share cost) 

Karjan 

Sukhl 

Sipu 

watrak 

Sardar Sarovar 
(Narmada) 

Zankhari 

94 
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42. 

43. 

44. 

45. 

46. 

47. 

48. 

49. 

50. 

51. 

52. 

53. 

54. 

55. 

56. 

57. 

58. 

59. 

60. 

61. 

62. 

63. 

WriNen Answers 

2 

Heryene 

Gurgacn Canal 

Jawahar Lal Nehru Lift 

Sutlej-Yamuna Link Canal 

Loharu (S) 

Rewari Stage-Ii 

Himachal Prad.eh 

Shahanarar 

Jammu end Kashmir 

Ravi Tawi irrigation Canal 

Kernatake 

Bhadra 

Tungbhadra Dam and Left Bank Canal 

Tungbhadra High Level Canal 

Kabini 

Malaprabha 

Harangi 

Hemavati 

Upper Krishna St.I 

Karanja 

Benithore 

Hippargi Barrage Dudhganga 

Upper Tunga 

Varahi 

Yagachi 

Kerala 

Kanhlrapuzha 

64 Pazhassi 

65. Kailada 

66. Muvattupuzha 

67. Idamalayar 

MAY 6, 2002 

68. 

69. 

70. 

71. 

72. 

73. 

74. 

75. 

76. 

77. 

78. 

79. 

80. 

81. 

82. 

83. 

84. 

85. 

86. 

87. 

88. 

to Questions 
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Chaliyar (Beyporepuzha) 

Kuriyarkutty (Karapara 

Madhya Pradesh 

Kolar 

Sindh Phase-I, Rajghat 
Unit I 
Unit 1\ 

Bansagar 
Unit I 
Unit 1\ 

Bargi (Rani Awanthibai Sagar) 
Unit I 
Unit II 

Upper Wainganga 

Bariarpur LBC 

Urmil 

Thanwar 

Mahi, Bawanthadi 
Unit I 
Unit II 

Man 

Jobat 

Indira Sagar 

Barna 

Bhandar Canal 

Sindh Phase-II 

Omkareshwar 

Bargi Diversion 

Pench Diversion 

Mahan 

Chhattlsgarh 

89. Mahanadi Reservoir 

90. Pairi 

91. Jonk (DiverSion) 

96 
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3. 

4. 

6. 
l 
~07. 
~ 
r 
I 

i 

I 
rOB. 

t09. 

f 
\ 
~ 10. 

Written Answers 

2 

Kodar 

Hasdeo Bango 

Maharashtra 

Khadakwasla 

Krishna 

Bhima 

Kukadi 

Upper Godavari 

Wama 

Upper Tapi 

Upper Penganga 

Upper wardha 

Dudhganga 

waghur 

Upper Pravara 

Chaskaman 

Nandur 
Madhmeshwar (A) 
Madhmeshwar (B) 

Bhatsa 

Jayakwadi Stage-I 

Stage-II 

Surya 

111 Bawanthadi 

112. Isthapuri (Vishnupuri) 

113. Tillari 

114. Lendi 

115. Lower Thirna Flow 
Lower Thirna Lift 

Ghosi Khurd (Sawargaon) 

Lower wardha 

VAISAKHA 16, 1924 (Saka) 

118. 

119. 

120. 

121. 

122. 

123. 

124. 

125. 

126. 

127. 

128. 

129. 

130. 

131. 

132. 

133. 

134. 

135. 

136. 

137. 

138. 

139. 

140. 

141. 

2 

lower wunna 

Wan 

Arunavati 

Tultuli 

Kadwa 

Talamba 

Punad 

Human 

Neera Deoghar 

Bembla 

Bhama Askheda 

Urmodi 

Gunjawani 

Janal Shirsal LIS 

KhadaklPurna 

Krishna Koyna LIS 

Lower Dudhna 

Lower Penganga 

Sina Kolegaon 

Sina Madha LIS 

Manlpur 

Thoubal 

Khuga 

Meghalaya 

Mizoram 

Negsland 

ort ••• 

Potteru 

Rengali 
a) Dam 
b) Irrigation 

to Questions 98 
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142. 

143. 

WriNen AnSW61S 

2 

Upper Kolab 
a) Dam 
b) Irrigation 

Upper Indravati 
a) Dam 
b) Irrigation 

Subernarekha 

144. Kanpur, Irrigation 

145. 

146. 

147. 

148. 

149. 

150. 

151. 

152. 

153. 

154 

155. 

Mahanadl, Chitrotpola 

PunJab 

Sutlej Yamuna Link Canal 
(a) Carrier Canal 
(b) Providing Irrigation 

Facilities to Punjab Areas 

Rajasthan 

Jakham, Gurgaon Canal 

Mahl Bajaj Sagar 

Som Kamla Amba 

Indira Gandhi, Nahar Stage II 
Narmada 
(Sardar Sarovar) 

Bisaipur 

Sldhmukh Nahar 

Slkklm 

Tamllnadu 

Trlpura 

Uttar Pradesh 

Sarda Sahayak 

Lakhwar Vyasi 
(a) Dam 

Uttar Pradesh 
Share 

(b) Water Utilisation 

Madhya Ganga, Canal St-I 

SarJu Nahar (Left Bank Ghagra Canal) 

156. Eastem Ganga Canal 

MAY 6, 2002 to Questions 
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157. Rajghat 
(a) Dam 
(b) Canal 

158. Sone Pump Canal 

159, Kanhar Irrigation 

160, Beware Feeder 

161. 

162. 

163. 

164. 

165. 

166, 

167. 

168. 

169. 

170. 

171. 

Maudaha dam, Bansagar 
(8) Dam 
(b) Conveyance System in UP 
(c) Conveyance System In MP 

Chitaurgarh, Reservoir 

Gyanpur Pump Canal 

Chambal Lift 

Providing Paddy Channel in Hindon 
Krishi Doab 

Tehri 
(a) Dam 

(I rrigation Share)' 
(b) Water 

Utilisation 

Jarauli Pump Canal 

Uttaranchal 

Jamrani Dam 

We.t Bengal 

Barrage and Irrigation 
System of DVC 

Kangsabati 

Teesta Barrage Subernarekha 

Inter State Project 

Foreign Inveatment in Tourism Sector 

5943. SHRIMATI JAS KAUR MEENA : 
SHRI Y.G. MAHAJAN : 

100 

Will the Minister of TOURISM AND CULTURE be 
pleased to state: . 
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(a) whether the Govemment are contemplating to 
enhance foreign investment in the tourism sector; 

(b) if so, the details thereof; and 

(c) the progress made so far in this regard? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN) : (a) Yes, Sir. 

(b) and (c) Govemment of India has proposed to attract 
. foreign investments, inter-alia, in the tourism sector. For 
hOlels and tourism related industry, automatic approval up 
~to 100% foreign equity has been allowed. The Department 
';of Tourism has also published a brochure on "Investment 
IPpportunities in the Tourism Sector" in India for information 
~f prospective investors. The Department of Tourism 
~rough its overseas offices in aSSOciation with the Indian 
h"ourism Industry, Industry Associations, Non-Resident 
IIndians and People of Indian Origin have proposed to 
,. 

'undertake road shows to promote tourism as well as 
"investment in tourism. Introduction of Single window 
f:Clearance mechanism by the State Govemments has 
~been recommended for tourism projects to attract 
i~nvestmenl. 
>. 

Expenditure on Irrigation 

5944. SHRI PUNNU LAL MOHALE 
SHRI P.R. KHUNTE : 

Will the Minister of WATER RESOURCES be 
pleased to slate : 

(a) the average cost per hectare for providing 
irrigational facilities in the country; and 

(b) the average expenditure recorded thereunder, 
State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRA-
VARTY) : (a) The average cost per hectare for providing 
irrigation facilities in the country was about Rs. 10,051/-

for Minor Irrigation schemes and about Rs. 98,495/- for 
Major and Medium irrigation projects during the Eighth 
FIVe Year Plan (1992-1997). 

(b) State-wise details of expenditure incurred in 
respect of Major and Medium irrigation projects and Minor 
irngation schemes during the Eighth Five Year Plan have 
been furnished in the enclosed statement. 

Statement 

SMfewise Expenditure on Major and Medium lind 
Minor Irrigation during VIII Plan (1992-97) 

. -. 

SI. Name of 
No. States 

2 

Major and Medium 
Irrigation Projects 

3 

1. Andhra Pradesh 2632.5 

2. Arunachal Pradesh 2.86 

3. Assam 119.01 

4. Bihar 808.08 

5. Goa 122.98 

6. Guiarat 2749.48 

7. Haryana 506.37 

8. Himachal Pradesh 15.72 

9. J and K 86.72 

10. Kamataka 2957.62 

11. Kerala 583.62 

12. Madhya Pradesh 1618.44 

13. Maharashtra 3706.99 

14. Manipur 153.27 

15. Meghalaya 6.1 

16. Mizoram 0.24 

17. Nagaland 1.35 

18. Orissa 1024.24 

19. Punjab 259.28 

20. Rajasthan 1219.2 

21. Sikkim o 

22. Tamil Nadu 299.18 

23. Tripura 29.05 

24. Uttar Pradesh 1671.46 

(Rs. in Crore) 

Minor Irrigation 
Schemes 

4 

409.84 

67.84 

228.87 

206.41 

19.84 

395.12 

194.31 

120.81 

102.55 

317.58 

153.75 

618.49 

1583.97 

21.13 

24.88 

12.65 

14.2 

358.46 

127.32 

192.25 

11.17 

190.71 

28.88 

422.39 
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2 3 4 
-, .. _. __ . __ .... _-,-

25. West Bengal 438.02 229.73 

Total· States 21011.78 6052.75 

Total· UTs 9.86 32.09 

Total· States+UTs 21021.64 6084.84 

Central Sector 647.51 197.5 

Grand Total 21669.16 6282.34 

{English} 

Cancellation of Flights by 
Indian Airlines 

5945. SHRI KIRIT SOMAIYA : Will the Minister of CIVIL 
AVIATION be pleased to state : 

(a) the details of the flights cancelled by the Indian 
Alrlln(~s on Mumbai-Delhi route from January 1. 2002 to 
April 20. 2002 alongwith the reasons of cancellation of 
each flight and the details of b00king done on the same; 

(b) whether the competitors like Sahara Airlines 
has announced compensation scheme for cancellation 
i1nd Inte running of their flights; 

(e) If so. whether Indian Airlines has any such 
schFlm(ls; 

(d) If so. the details thereof; 

(0) if not, the reasons therefor; and 

(I) the steps taken by the Government to improve 
olficlency of Indian Airlines to compete with privat(~ airlines 
nnd tn avoid cancellation of flights? 

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) Indian Airlines operated 
1010 flights on Mumbai-Delhi sector from 01.01.2002 to 
2004.2002 which inter-alia included 49 flights that were 
combined. In line with airline practices worldwide. With 
other flights on account of various reasons including 
weather. ATC delays. air field non-availability and other 
operational and commercial reasons. 

ib) Yes. Sir. 

(e) to (e) Indian Airlines is prOViding the follOWing 
ti1clhtles. il the flight IS delayed by more IIlan one hour or 
cilncclled: 

Full refund if desired by a passenger. 

Alternate arrangements are made to take the 
passengers to destination either by air of other 
modes of transport subject to availability 

Involuntary rerouting through circuitous route 
and/or up-gradation to a higher class, subjeci 
to availability of seat. 

Complimentary service of beverages. snacks or 
meals depending upon the timing. 

(f) Indian Airlines constantly endeavours to improve 
its on time performance and has taken the following steps 
to minimise delays/cancellations; 

(1) All delays are investigated to pinpOint the cause 
and remedial action is taken where necessary. 

(2) Engineering delays are being dealt with special 
emphaSis. At the Base Stations, the delay is 
analyzed to identify the cause and the repetitive 
nature of snag. In case a repetitive snag is 
detected, special maintenance action is 
immediately initiated to ensure that the snag 
does not persist. 

(3) At the corporate level. the punctuality of 
services is closely monitored on a daily basis. 

(4) In each region. a meeting to evaluate the 
reliability of systems for thi! aircraft based in that 
region is held periodically .. In this meeting. the 
Defect Rate of various aircraft systems is 
studied and analyzed. In the case of an 
increase, either the time between overhaul is 
reduced or modifications are carried out in 
consultation with the manufacturer and the 
Directorate General of Civil Aviation (DGCA). 

Mock Exercises at Airport 

5946. SHRI NAMDEO HARBAJI DIWATHE 
SHRI G.PUTIA SWAMY GOWDA : 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether any mock exercises have been 
conducted by the Government to find out the efficacy of 
coordination between different agenCies in the management 
of aviation related disasters and also to gain the 
confidence of the public; 

(b) if so. the details thereof; 

(c) whether any shortcomings have been detected 
by the Government during the mock exercises; 

(d) if so, the details thereof; and 
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(e) the steps taken by the Government to remove 
#lose shortcomings? 

(, THE MINISTE~ OF CIVIL AVIATION (SHRI SYED 
~HAHNAWAZ HUSSAIN) : (a) and (b) Mock exercises 
re'ating to anli-hijacking have been conducted by Bureau 
~f CIVil Aviation Security (BCAS) at Delhi. Mumbai, Kolkata. 
thennai, Guwahati, Nagpur and Bangalore. Airports ,. 
~uthority of India has also conducted a mock exercise 
~Iating to fire fighting as well as search and rescue 
~ctiVitieS at Delhi airport. 

j, (c) to (e) During mock exercises, some shortcomings 
~re pointed out and/or suggestions made for further 
inprovement. Immediately after a mock exercise is over, 

F', comprehensive review is conducted and ~II concerned 
. encies are asked to take corrective action to aVOid 

currence of any lapse in future. 

~' Rehabilitation of Workers of Gold Mines 

f 5947. SHRI G. PUTTA SWAMY GOWDA: 
SHRI AMBAREESHA : 

Will the Minister of COAL AND MINES be pleased to 
ate: 

(a) the details of Gold Mines which have been 
osed by the Union Government. State-wise; 

t (b) 
ree/ared 

whether a large number of workers have been 
surplus; and 

! (c) , the steps taken to rehabilitate these workers? 
t 
r THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD) : (a) r 
~ (c) Bharat Gold Mines Limited (BGML) stands closed 
~e.f. 1.3.2001 under Section 25(w) of Industrial Disputes 
~ct, 1947 subject to the decision of High Court of 
~arnataka as the issue of winding up/closing of the 
i:ompany is subjudice in High Court of Karnataka. At the 
time of closure of the Company, there were 3556 
employees. Any action consequent upon the closure of the 
Company including rehabilitation of workers etc. are 
subject to the orders of the High Court of Karnataka where 
the matter is subjudice. 

MOU Signed with Australia on Tourism 

5948. SHRI AMBAREESHA : Will the Minister of 
:rOUAISM AND CULTURE be pleased to state : 

~ (a) whether any Memorandum of Under standing 
lMoU) on Tourism has been signed between Australia and 
India recently; and 
l' 

(b) if so, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN) : (a) Yes, Sir. Memorandum of Understanding 
between the Government of the Republic of India and the 
Government of the Commonwealth of Australia on 
cooperation in the field of tourism was signed on 22.4.2002 
In New Delhi 

(b) The salient features of the Memorandum of 
Understanding are: 

(i) expansion of tourism relations between the 
two countnes with a view to better knowledge 
of each other's history, culture and way of lile; 

(ii) to encourage cooperation between official 
tourism bodies. enterprises. associations, 
organizations, lour operators, travel agents, 
hotel chains and institutions in the field of 
tourism of both countries; 

(iii) to encourage consultations between Govern-
ment, training institutions and industry groups 
in the field of tourism in both countries 10 enable 
wide ranging cooperation between these groups; 

(iv) to encourage investment enterprises In the field 
of tourism, in accordance With their Internal 
legislation; 

(v) to facilitate their travel procedures in accordance 
with the laws and regulations in force in their 
countries, in order to further develop tourist 
traffic between the two countries; 

(vi) to facilitate the Import and export of materials 
and documents for publicity including tOUrist 
information and publicity materials, films and 
exhibition materials, free from customs duty to 
the extent provided for by the internal law of the 
country into which the said materials are 
imported; 

(vii) to exchange information, know-how and ex-
perience on thelf tourism re90urces. manage-
ment of hotels or other types of accommodation; 

(viii) to share the expenence, know-hOW and 
information about the development, management 
and promotion of special interest tourism areas 
such as ecotourlsm and regional tourism 
development in thelf respectIve countries lor 
mutual benefit; 
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IIX) to lacilitate exchange and visits of Cultural 
Troupes, Artisans, Chefs and other persons 
relevant to tourism promotion for giving 
performances, demonstrations in order to 
promote culture, crafts and cuisine and I attract 
tounsts to each others respective countries; 

(X) to facilitate the establishment of a working 
Group made up 01 equal number of represen-
tatives of both countries for the implementation 
of this agreement to which the members of the 
private tourism sector may also be included for 
achieving the goals. 

(Tmns/ationj 

Declining Water Level 

5949 SHRI PRAHLAD SINGH PATEL: Will the 
Minister of AGRICULTURE be pleased to state: 

(il) whether the Water level is fast declining in 
those areas also where old crop cycle is followed and 
larmlng IS carried out by erecting boundary around the 
helds; 

(b) if so, whether the Karmets Tap area in Narshing 
Pur district of Madhya Pradesh which is the most fertile 
land in Asia is also facing this problem; 

lC) if so, the reasons therefor; 

(d) whether the Government propose to promote 
the traditional larming by erecting boundary around the 
fioldr; 10 recharge the Water level in Ihe area; and 

(e) II so, the scheme lormulated by the Government 
In thiS regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) to (c) Central Ground Water Board is monitoring the 
ground water level 01 the country through a net-work of 
about 15,000 monitoring stations. According to the 
Information, the water table in part of the Narsinghpur 
district IS declining including Karmets Tap area situated in 
Ihe Chawarpatha Block. The water table is declining in 
Chawarpatha Blaock as a result of drawal 01 ground-water 
thlOugh lubewells and open wells irrigating about 32,000 
hectare area. The traditional crops, namely, Jawar, Arhar, 
Moong and Urad are being grown apart Irom Soyabean 
crop which has been introduced durbg last two decades. 
The Soybean crop has replaced some of the traditional 
crons 

(d) and (e) State Government has not proposed the 
traditional farming by erecting boundary around the fields 

for the percolation, as the percolation in black cotton soil 
is the least. For groundwater recharge, the measures such 
as, Water harvesting structures, percolation tanks etc. have 
been proposed under various Central and State Sector 
programmes. 

{English] 

Scheme for Harvesting of Rain Water 

5950. SHRI S.D.N.R WADIYAR : will the Minister of 
WATER RESOURCES be pleased to state : 

(a) whether the Government have any proposal to 
sponsor a Central scheme to harvest rain water in 
every urban area in the country particularly in major cities; 
and 

(b) if so, the steps taken in this direction, city-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) and (b) The Central Ground Water Board, under the 
Ministry of Water Resources, has proposed for inclusion 
in the X Five Year Plan, a Central Sector Scheme on 
"Development of Ground Water Resources and Rain Water 
Harvesting in Major Cities". This proposed scheme is at 
a consultation stage. 

Oblectlons on Release of Rice to A.P. 

5951. SHRI K.E. KRISHNAMURTHY : Will the Minister 
01 AGRICULTURE be pleased to state : 

(a) whether his Ministry is raising objections on the 
release on 5 lakh tons rice to Andhra Pradesh; 

(b) il so, the reasons therefor: and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) to (c) 5 lakh MTs of rice have been allocated to Andhra 
Pradesh under the special component of Sampooma 
Gramsen Rozgar Yajana which earmarks separate 
provisions for areas affected by Natural Calamities. 

Bharat Aluminium Company Limited 

5952. SHRI JYOTIRADITYA M. SCINDIA : Will the 
Minister of COAL AND MINES be pleased to state : 

(a) whether different plants of Sharat Aluminium 
Company (BALCO) have been working to capacity since 
diSinvestment; 
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(b) if so. the level of capacity utilisation of 
each plant indicating their comparative capacity utilisation 
.. the corrt:lsponding period. preceding to the dis-
iftyestment: 

(e) the actual production of each of these plants 
dunng the said two periods. both quantum and value-Oise 
and 

(d) the excise duty. sales tax and other levies 
oollecled on this production. both before and after 
OSlOvestment. during the said periods indicating the rise 
."d tall in revenues collected thereby? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD) : (a) 
to (c) The Government dis invested 51% of its equity in 
BALCO w.e.f 2.3.2001. Immediately thereafter the workers 
of Korba plant went on a 67 day strike and the Korba plant 
could resume operation from 9.5.2001. 

The different plants of BALCO have not been working 
to capacity since disinvestment. The capacity utilisation and 
actual production both in quantum and value-wise of each 
of the plants during the period since disinvestment and the 
corresponding period preceding to the disinvestment are 
as under: 

.~--------------------------------------------------------------------------------------
~snt Capacity 

(MT) 
Actual Production (MT)/ 

(Capacity utilisation) 
Actual Production Value 

(As. in lacs) 

'~; 

:iI 

'orba 
;·f' 
;,. 
~ '; 

100000 

2001-02 

69872 
(69.87%) 

'idhanbag 6400 Nil 
~Bnit 

,~ 
t:~ (d) The excise duty. sales tax and other levies 
(fellected on the production of BALCO during the year 
'001-02 and 2000-01 are as under 
~. 

(Rs. in Lacs) 

2001-2002 2000-2001 

tayment to Exchequer 11957.10 15373.88 
I 
~ Cashew Plantation 

~ 5953. SHRI ANANTA NAYAK : Will 
~GRICULTURE be pleased to state : 

the Minister of 

(a) the total area brought under cashew plantation 
in Orissa as on March 31 .2002; 

(b) whether the Government are aware of the 
distress sale of cashew in the State: and 

(C) If so, the steps taken to protect the cashew 
growers and to regulate the market for cashew? 

THE MINISTER OF STATE IN THE MINISTRY OF 
iAGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
~a) So far. an area of 1.110 lakh hectares have been 
~rought under cashew plantahon in Orissa. 

2000-01 

86532 
(86.53%) 

2632 
(41.12%) 

2001-02 

63507.36 

Nil 

2000-01 

77364.80 

2353.17 

(b) and (c) The Government has not received any 
report about distress sale of cashew in Orissa. However. 
under the Centrally Sponsored Scheme on Macro 
Management in Agriculture - Supplementation/ 
Complementation of State Efforts through work Plans. there 
is provision for development of cashew Including financial 
assistance for development of market infrastructure for 
cashew in non-traditional areas. Under this Scheme. the 
State Government can prioritize their activities depending 
upon the felt needs. 

Re-Sowlng 01 Seeds 

5954. SHRI TTV DHINAKARAN : Will the Minister of 
AGRICULTURE be pleased to state : 

(a) whether the convention on Bio-diverslty. allows 
farmers to reproduce and re-sow the seeds; 

(b) if so. the details of decision taken at the 
convention; 

(c) whether TRIPs considers the reproduction and 
re-sowing of seeds as illegal and violative of patent rights: 
and 

(d) if so, the steps taken to protect the tradItional 
rights of fanners? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) and (b) The Convention on Biological Diversity deals 
with the conservation, sustainable use and equitable 
sharing of benefits arising out of the use of biological 
resources. It does not deal with the reproduction and 
seiling of seeds by farmers. 

(c) and (d) The TRIPs Agreement of OTO does not 
direc;tly deal with the re-production and resowing of seeds. 
However, it provides that member countries can protect 
plant varieties either through patent or a sui generis system 
or a combinallon of both. Ind:a has opted for a sui generis 
system and accordingly enacted the Protection of 
Plant Varretios and Farmers' Rights Act, 2001, wherein 
the traditional rights of the farmers have been fully 
protected. 

[TranslatIOn/ 

Iron Ore Reserve 

5955. SHRI SOHAN POTAI : Will the Minister of COAL 
AND MINES be pleased to state : 

(8) whether a large iron ore reserve has been 
found in Ravghat region of Bastar district in Chhaltisgarh 
where sL/lvoy work has already been done; 

(b) if so, whether his Ministry is making efforts to 
remove tho hurdles coming in the Oay of explOitation of 
said reserve; and 

(c) if so, the details thereof and the lime by which 
mmHlg work is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD) • (a) 
Yes SIr. Survey and exploration carried out in the Ravghat 
Region of Bastar district in Chhaltisgarh indicate the 
occurrence of about 730 million tones of recoverable 
reserves of Iron are. 

(b) and (e) As per Indian Bureau of Mines (IBM), a 
subordinate office under this Department, the Iron ore 
reserves In Ravghat region falls undel the Malta Reserve 
Forest. The Ministry of EnVironment and Forests has 
stipulated certain guidelin9s to be fchowed for mining 
actIvity In the said area and entrusted IBM to prepare a 
Regional Minerai Development Plan III consultatIon with 
the Stale Govemmenl 01 Chhattisgarh and Ministry of 
EnVIronment and Forests. 

[English} 

Setting Up of a Paddy Research 
Centre in Tenkasi 

5956. SHRI S. MURUGESAN : Will the Minister of 
AGRICULTURE be pleased to state : 

(a) whether the Government propose to set up a 
Paddy Research Centre in Tenkasi, Tamil Nadu with a view 
to improve paddy growth in this area; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) and (b) There is no proposal to set up a Paddy 
Research Centre at Tenkasi, Tamil Nadu. Already a Rice 
Research Station is functioning at Ambasamudram, 40 km 
away from Tenkasi. This Centre is the representative station 
for breeding rice varieties, developing technologies for rice 
cultivation in Tirunelveli distt. of Tamil Nadu. TEinkasi is a 
Taluks in the district of Tirunelveli. The station has 
developed about 20 rice varieties and appropriate 
production and protection technologies which are very 
popular not only in Tirunelveli district but also for whole 
Tamil Nadu. Besides, under All India Coordinated Rice 
Improvement Programme, there are centers at Adhuthurai 
and Coimbatore starting another Rice ,Research Station at 
Tenkasi is not being considered. 

Genetically Engineered Cotton and Rice 

5957. SHRI P.S. GADHAVI : Will the Minister of 
AGRICULTURE be pleased to state : 

(a) whether any research has been made by the 
Indian Council of Agricultural Research (ICAR) to protect 
rice and cotton from pests and rodents; 

(b) if so, the details thereof; 

(c) the details of the other projects undertaken by 
the ICAR under the National Agricultural Projects; 

(d) whether the genetically engineered improved 
cotton and nce is also likely to be made available to the 
farmers; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) 
(a) Yes, Sir. 

(b) The IndIan CounCIl of Agricultural Research 
(ICAR) since its inception has focussed on developing 
resIstant varieties to different diseases, insect and rodent 
pests of cotton and rice and their control measures 
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through the use of insecticideslrodenticidelbiopesticides 
and other agronomic manipulation. Also easily adaptable 
and economically viable Integrated Pest Management 
(!PM) strategies have been developed for the control of 
major pests including rodents of rice and cotton. 

(e) Three transgenic Bt cotton hybrid developed by 

(c) Projects undertaken through financial support of 

Maharashtra Hybrid Seed Company (Mahyco) namely Bt 
MECH 12, Bt MECH 162, and 8t MECH 184 have been 
granted approval for commercial release by the Genetic 
Engineering Approval Committee (GEAC) of the Ministry 
of Environment and Forests. 

the National Agricuhural Technology Project (NATP) are 
presented as statement. 

(d) Yes, Sir. 

in ao far as development of genetically engineered 
rice crop is concemed, the tranagenics are in preliminary 
stages of development and evaluation. 

ICAR Projects under National Agriculturs' Technology Proj6cts 

S. 
iNo. 

Name of the Project 

1 2 

1. IPM in rice and cotton ecosystems-technology improvement, validation 
and transfer. 

:2. Improving the bio-efficacy and persistence of neem in pest Management 
of rice and rice based cropping systems. 

3. Mycopesticides - improvement of production and formulation technotoglea 
for management of major insect pests on cotton 

4. Role of Microbivorous nematodes in nutrient mineralization in Rlce-Oheat 

agroecosystem to promote sustainable agriculture 

5. Mycoinsecticide and BoIanaical for Management of Rice pests in Assam 

6. Development of Integrated Disease Management Strategies for sheath Blight 
Disease under Rice-Rice Cropping system 

7. Isolation of secondary metabolites from fluorescent pseudomonas and their 
bioefficacy against pathogens of Rice 

8. New Approaches to Integrated Pest Management in Rainfed Rice 
based Production Systems 

9. Development of adaptable IPM in Rice Oheat Cropping system 

10. Impact of pesticides on soil-biota and non targeted Organisma in rice. 

11. Control of leaf curl diaease in cotton and development of protocols for 
mass multiplication of predators, parasites and insects pathogens 

12. Development of weather Based Fore-waming system for Crop pests and 
Diseases 

13. Bt Transgenic pigeonpea, rice cotton for insect resistance 

14 Molecular marker assisted selection for bacterial leaf blight resistant in rice 

Place of Operation 

3 

TNAU, Madurai 

TNRRI, Thanjavur 

AU, Visakhapatnam 

IARI, New Deihl 

AAU, Jomal 

AAU, RRS, Tltabar 

NARDI, Secundrabad 

Director of Rice 
Research, Hyderabad 

NCIPM, New Delhi 

BHU Varanasi·221005 (UP) 

CICR. Nagpur-440010 (MS) 

CRRI Cuttack 

NRCP8, IARI, New Deltli 

CCMB, Hyderabad 
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2 3 

15. Socio-economic and environmental consequences of IPM technology adoption 
on rice. 

TRRI, Aduthurai. Tamil Nadu 

16. Isolation of secondary metabolites from fluorescent pseudomonads and their NARDI. Hyderabad 
bioefficacy against pathogen of rice. 

17. Comparative mapping of cereals (Rice, Finger Millet and Sorghum) and UAS. Bangalore 
identification of agronomically useful genes with special reference to drought. 
disease resistance and grain yield 

18. Identification of molecular markers linked to the gene for resistance to Rice Hispa AAU, Jorhat 
(Dic/adispa armigera oliv;) in rice 

19. Development 01 Bt transgenic diploid cotton against bollworm. CleR. Nagpur 

Harv •• tlng of Rain Water 

5958. SHRI PAWAN KUMAR BANSAL : Will the 
Minister 01 WATER RESOURCES be pleased to state : 

(a) whether the Government have launched any 
scheme to promote rain-Water harvesting and recharging 
of ground Water; 

(b) if so, the details thereof; and 

(c) the benelits likely to accrue therefrom in the 
next five years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) Yes, Sir. 

(b) The Central Ground Water Board, under the 
Ministry of Water Resources, has implemented a Central 
Sector Scheme on "Studies of Recharge to Ground Water" 
on pilot baSIS, during the IX Five Year Plan. Artilicial 
recharge 01 ground Water and rain Water harvesting are 
integral parts of this scheme. Total expenditure incurred 
under this scheme was Rs. 23.48 crore. The proposed plan 
allocation for this scheme during the X Five Year Plan is 
Rs. 200.00 crore. 

(e) Implementation of schemes undertaken during 
IX Five Year Plan Oould bring additional irrigation benefits 
of about 20.000 hectare, Implementation of the scheme 
would help in improving the grouna water levels and 
consequently .ts availability for drinking and other uses. It 
will also help resource building in the States and 
identification of specific areas where recharge is feasible 
so that State Governments can replicate similar tec:hnology. 

Conc ••• 'on to PhYSically Challenged 
Person. by AI and IA 

5959. SHRI R.S. PATll : 
SHRI G. PUTTA SWAMY GOWDA : 

Will the Minister of CIVil AVIATION be pleased to 
state: 

(a) whether concessions a~ provided to the 
physically challenged persons for travelling by Indian 
Airlines and Air India; 

(b) if so, the details thereof; 

(c) whether any concession is extended to the 
person accompanying them; 

(d) whether preference is given to these persons 
while booking the ticket; and 

(e) if so, the details thereof? 

THE MINISTER OF CIVil AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) to (e) Yes, Sir. Effective 16 
January 2002, Air India offers 55% discount on the basic 
fare to blind persons on its domestic routes. No concession 
is offered to the person accompanying them. However. if 
the blind person is accompanied by a guide dog, Air India 
Will carry the dog free of cost. No special preference is 
given for booking the ticket to blind person. 

Indian Airlines providE'S 50% discount on Normal 
sector fare and pOint to point fares to blind persons and 
disabled persons suffering from 80% and above Locomotor 
Disability. Special fare is also offered to the invalid persons 
on stretcher. 
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Assistance to A.P for Victims 
of Cyclone. 

5960. SHRIMAfI RENUKA CHOWDHURY : Will the 
Minister of AGRICULTURE be pleased to state : 

(a) whether the Government of Andhra Pradesh 
had requested for Central assistance of around Rs. 278 
'ClOrE'S and allotment of additional quantity of rice and 
~eat for relief, restoration and rehabilitation of the victims 
:of the unprecedented cyclone of October, 2001; 

(b) if so, the assistance and other facilities provided 
~o far; 

(c) whether the Government of A. P. has sought 
;';further aid for carrying out further relief measures and 
:;.sked for permission to seek world Bank or other foreign 
;aid; and 
{' 
J (d) if so, the details thereof and the reaction of the 
IJnion Government thereto? 
~r\ 

~ THE MINISTER OF STATE IN THE MINISTRY OF 
~GRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
~a) 10 (d) The Government of Andhra Pradesh submitted 
iIa Memorandum in the wake of heavy rains/flash floods 
~uring September-October, 2001, seeking inter-alia 
lI,: ssistance of Rs. 278.26 crore from the National Calamity 
fontingency Fund (NCCF). This was considered by the 
~igh Level Committee (HLC), in its meeting held on 
'8.12.2001 and, taking into account the request of the 
rstate Government. the report of the Central Team and the 
!:recommendations of the Inter Ministerial Group (IMG) 
Ithereon, the HLC approved an assistance of Rs. 20.44 
!erore to the State of Andhra Pradesh and the amount has 
: been released to the State Government. During 2001-02. 
i 16.50 lakh MTs of foodgrains were allocated to the State. 
. free of cost, under Food for work Programme. 

. [Translation] 

Construction of Yatrl Nlwas 

5961. DR. BALI RAM : Will the Minister of TOURISM 
AND CULTURE be pleased to state : 

(a) the number of Yatri Niwas in Uttar Pradesh at 
present, location-wise; 

(b) the details of proposals received from State 
Governments including Uttar Pradesh for construction of 
Yatri Niwas In the States; 

(c) the financial assistance provided to the State 
'Governments in this regard; and 

(d) the time by which the proposals are likely to be 
given clearance? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN) : (a) Six Yatn Nlwases with Central financial 
component of Rs. 197.56 lakhs have been sanctioned at 
Allahabad, Ayodhya. Chitrakoot. Kushinagar. Vrindavan 
and Srav8sti in Uttar Pradesh from the VII Plan onwards. 
In addition to this, four Yatri Niwases sanctioned before 
bifurcation of the State of Uttar Pradesh now fall in the 
State of Uttaranachal. 

(b) to (d) Central finanCial assistance has been 
extended to States/UTs for tourism projects prioritised in 
consultation with them. Construction of 28 Yatri Niwases 
with Central financial component of Rs. 1241.00 lakhs has 
been sanctioned in various States including Uttar Pradesh 
during the last three years under this scheme. 

{Eng/ish] 

Agreement Between .TOC and Cottage 
Induatrle. Emporium 

5962. PROF. UMMAREDDY VENKATESWARLU : Will 
the Minister of TOURISM AND CULTURE be pleased to 
state: 

(a) whether ITDC has entered into an agreement 
with Cottage Industries Emporium to set up handicraft 
sales outlets at major airports; 

(b) if so, the details thereof; 

(c) whether ITDC Will exhibit high-value handICrafts 
at such outlets; 

(d) if so, the details thereof; and 

(e) the other steps proposed to be taken by the 
Government to re-energies the duty free business? 

THE MINISTER OF TOURISM AND CULTURE (SHRt 
JAG MOHAN) : (a) and (b) Yes, Sir. ITDC has entered Inlo 
an agreement with the Central Cottage Industries 
Corporation (CCIC) in March 2002 for setting up an 
exclusive outlet for selling handicrafts and handloom 
products at the departure lounge of Indira Gandhi 
International Airport. Delhi only. The agreement is initially 
valid for two years. 

(e) and (d) All goods 01 handicraftslhandloom items 
including high value items such as wooden/marble 
products, carpets, pashmina shawls etc. are proposed to 
be sold at this outlet. 

(e) The other measures takenlbeing taken to 
improve performance of duty free trade inter-alia include: 
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{Translation J 

Rationalisation of prices of major fast 
selling ilems like liquor and lobacco. 

Face lift to the duty free shops. 

Organising Shop-in Feslivals throughout 
the year. 

Upgrading the skills of lhe sales slaff. 

Introduction of Cash Incentive Scheme to 
employees. 

Appointment of SCISTIOBC 
Pilots In AI and IA 

5963. SHRI BIR SINGH MAHATO : Will the Minister 
of CIVIL AVIATION be pleased 10 slate : 

(a) whether any special campaign had been 
launched to appoint pilots belonging to Scheduled Casts, 
Scheduled Tribes and Other Backward Classes in Air India 
and Indian Airlines; 

(b) il so, the details thereof; and 

(c) the number of such persons employed during 
the above said campaign, category-wise 

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) and (b) Yes, Sir. One Special 
Recruitment Drive lor recruitment of SC/ST Trainee Pilots 
was launched by Indian Airlines Ltd. in 1991 and One 
Special Recruitment Drive for recruitment of SCISTIOBC 
Trainee Pilots was launched by Air India Ltd. In November, 
1996. 

Ie) 2 SC and 1 ST candidates were appointed as 
Trainee Pilots by Indian Airlines during the Special 
RecrUitment Drive nf 1991 and 4 SC and 6 OBC candi-
dates were ap~oi,'led as Trainee Pilots by Air India during 
the Special I . 'cruitment Drive conducted in 1996. 

[Eng/ish] 

Ban on Use of Chloramphonlcol 

5964. SHRI S. AJAYA KUMAR : VliII the Minister of 
AGRICULTURE be pleased to state : 

(a) whether attention of the Govemment has been 
drawn to the recommendation of UN Food and Agriculture 
Organisation (FAO) for a global ban on the use of 

Chloramphonicol, a broad spectrum anti-biotic, in 
agriculture, animal husbandry and aqua-culture; and 

(b) if so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) and (b) Yes, Sir. Under the Insecticides Act, 1968, 
Chloramphonicol is not registered for use In Agriculture as 
pesticide in the country. 

Steps are being taken for action in this regard in the 
animal husbandry and aqua-culture. 

[Translation] 

Securfty System In Mines 

5965. SHRI RAVINDRA KUMAR PANDEY : Will the 
Minister of COAL AND MINES be pleased to state : 

(a) whether the Govemment have decided to 
eliminate corruption from his Ministry and ensure the safety 
in the mines recently; 

(b) if so, the details thereof and the steps taken in 
this regard 

(c) whether a Government delegation has recently 
visited other countries with a vie~ to strengthen the 
security system in mines in the country; 

(d) if so, whether any technical agreement has 
been Signed with Britain; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD) : (a) 
Yes Sir. 

(b) The following steps are being taken by Coal 
India Limited with a view of curb the incidence of 
corruption:-

(i) Periodic transfer of officers poated in sensitive 
departments. 

(ii) Simplification and updating of various operational 
manuals. 

(iii) Wide dissemination of the rules and procedures 
of the working of the company amongst the 
users. 

(iv) Making audit (eport available to vigilance for 
follow up action as directed by evc. 
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The steps taken by Coal India Limited and its 
(liJUbSidiaries \0 enhance safety measures in addition to 
compliance wi~h requirements of mining safety laws are 
• under:-

(1) For underground mlnes:-

(I) Check correlation survey to guard against 
inundation - out of 178 mines identified, work 
has been completed in 107 mines and is in 
process of completion in balance 71 mines. 

(Ii) Connecting all mine plans to national grid - has 
almost been completed. 

(Iii) wherever required the thickness of barrier 
between adjacent mines have been proved by 
positive methods like drilling. 

(iv) Replacement of timber support by steel support 
in a phased manner. 

(v) Support plan have been framed on the basis 
of Rock Mass Rating (RMR) study. 

.~'. (vi) Hand held digital gas detectors in addition to 
flame safety lamps are being used for 

i'" inflammable and noxious gases for regular 
monitoring of mine environment. 

(vii) Continuous computerised Environmental Tele 
Monitoring Systems (ETMS) are being provided 
- 36 mines have been identified for this purpose; 
8 such systems are in oPE!ration and 8 more 

:~; systems have been procured and are under 

it, 

/:: 

installation. 

(viii) Deployment of more SDULHD and introduction 
of PSLO equipment to reduce exposure of 
workers to hazards. 

(ix) Before every monsoon, danger of inundation 
from both surface and underground mines are 
examined for each mine and action plan drawn 
and implemented. 

(x) 

(2) 

( I) 

Support personnel and other key personnel, 
such as supervisory staff are being given 
extensive job specific training. 

For opencaat minea: 

Comprehensive action plan framed to reduce 
accidents in opencast mines and at surface. 

(ii) Special drives for checking configuration of over 
burden and coal benches and O.S. dump slope 
stability . 

(iii) Improvement in lighting. 

(iv) Stress given on monitoring haul roads and prior 
checking of road worthiness of vehicles. 

(v) Traffic rules framed and being enforced in 
opencast mines. 

(vi) Rest shelters at conspicuous places have been 
set up. 

(vii) Personnel like HEMM operators etc. are being 
given extensive job specific training. 

(3) General 

(i) Safety audits are being done regularly. 

(ii) Thrust has been given on quality of inspections. 
Inspection by ISO have also been increased. 

(iii) workers involvement have been increased 
in safety through their participation In different 
fora and through training, publicity and 
propaganda and organising special safety 
drives. 

(iv) Cil has established structured muhi disciplinary 
Internal Safety Organisation(ISO) for monitonng 
safety status - both at subsidiary level and Cil 
Head Quarters. Safety status is also being 
monitored through monthly meetings of Safety 
Committee at mine level, Annual Tripartite 
Committee, meetings at area level, bi-annual 
meeting of Cil safety hoard and also bi-annual 
meetings of the standing committee on safety 
in coal mines. Recommendations of the above 
monitoring agenCies are implemented to 
enhance' the safety measures. 

(v) Programme has been taken up to provide Filter 
Self Rescuers (FSRs) to all workmen apart from 
personal protective equipment like shoes, 
helmets etc. 

(vi) Rescue services have been improved. 

(c) No, Sir. 

(d) and (e) Do not arise in view of reply given to part 
(c) above 
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{English] 

Granite Quarry 

5966. SHRI BHARTRUHARI MAHTAB : Will the 
Minister of COAL AND MINES be pleased to state : 

(a) whether the Govemment have identified the 
land area for granite quarry in the country particularly in 
Orissa; 

(b) if so, the details thereof, location-Oise; 

(c) the time by which mining work is likely to be 
started there; and 

(d) the expected benefit to the granite industry 
therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD) : (a) 
to (d) Granite is a minor mineral defined under Section 
3(e) of the Mines and Minerals (Development and 
Regulation) Act, 1957, granting of mineral concession for 
which are governed entirely by Minor Mineral Concession 
Rules (MMCRs) of the Stale Government concerned. 
Extraction of granite in Orissa is already in progress. 

As per National Mineral Inventory prepared by Indian 
Bureau of Mines (IBM), a subordinate office of the 
Department of Mines, as on 1.4.1995, the recoverable 
reserves of granite are placed at 1027.4 million cubic 
melre in India out of which 7.588 million cubic metre 
reserves are in Orissa. 

ITranslationj 

Promotion of Floriculture 

5967. SHRI P.R. KHUNTE : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government propose to launch any 
scheme to promote floriculture; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HLlKllMDEO NARAYAN YADAV) : 
(a) and (b) The Government of India implemented a Central 
Sector Scheme on Commercial Floriculture during 8th and 
9th Five Year Plan till October. 2000. The scheme provided 
for quality planting material through model floriculture 
centres and nursenes, training of entrepreneurs, green 
houses. on-farm handling units and area expansion. The 

scheme has now been subsumed in Centrally Sponsored 
Scheme "Macro Management in Agriculture -
Supplementation/Complementation of States efforts through : 
work plan'. The States can pursue the programmes relating ; 
to promotion of floriculture under the scheme. The scheme : 
provides greater flexibility to States in prioritizing their; 
needs. 

Besides, National Horticulture Board under its scheme 
"Development of Commercial Horticulture through 
Production and Post-harvest management' provides 
assistance in the form of capital subsidy @ 20% of total 
project cost with maximum limit of Rs. 25 lakhs. The 
floriculture programme can be taken under the scheme. 

[English] 

Security Cover to Forest Officials 

5968. COL. (RETD.) SONA RAM CHOUDHARY : Will 
the Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether attention of the Government has been 
drawn to the newsitem captioned "UP Forest Official 
booked after catChing poachers" appearing in the Times 
of India dated March 25, 2002; 

(b) if so, the details and facts of the matter reported 
therein; and 

(c) the action taken/proposed to be taken by the 
Government to provide secunty cover to Forest Officials 
and to save their lives especially in view of spate of killings 
in the recent past? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) to (c) The information is being 
collected and Will be laid on the Table of the House. 

Revamping of Ashok Hotel 

5969. SHRI G.S. BASAVARAJ : Will the Minister of 
TOURISM AND CULTURE be pleased to state the plan 
of India Tourism Development Corporation (ITDC) for 
revamping/refurbishing Ashok Hotel to make it break-even 
within a year? 

THE MINISTER OF TOURISM AND CULTURE (SHAi 
JAG MOHAN) : Ashok Hotel, New Delhi having been 
dropped from the process of disinvestment for the time 
being ITDC has drawn 1he following action plan to make 
it break-even in the next two year: 
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',~ . 

Launching of an aggressive and planned 
marketing campaign to target all segments of 
pote.,tial c.Jstomers. 

Bringing abou1 improvement in guest services. 

Introduction of modem management techniques 
to make the hotel operation efficient and 
effective. 

Improving the existing infrastructure to enhance 
the guest facilities. 

Improving brand identity by enhancing the 
image of the hotel through better services and 
repeat clientele. 

Taking measures for generating regular fixed 
income. 

Exercising strict control over expenditure and 
regular monitoring of income. 

tJ;anslationJ 

Women Working In Construction Sector 

5970. SHRI LAXMAN GILUWA : Will the Minister of 
~BOUR be pleased to state : 

:t!~ (a) the number of women working in construction 
'fCtor in the country as on date, State-wise; 

" (b) whether the women working in this sector are 
.ploited a lot; 
{ 
., (c) if so. the number of cases of exploitation of 
"men reported to the Government during the last three 
.ars, State-wise; and 

(d) the steps taken or proposed to be taken to 
6leck the exploitation of women workers in the said 
eector? 

.' THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) : (a) According to the 1991 
Census, there are about 4.5 lakh women construction 
WOrkers in the country. State-wise details are given in the 
."closed statement. 

(b) to (d) To safeguard the interests of the construction 
workers, both male and female, the Government has 
*,acted the Building and Other Construction Workers 
lfIegulation of Employment and Conditions of Service) Act. 
t~6. The specific provisions in the Act and Rules made 
.reunder to safeguard the Interests of women construction 

works include fixation of maximum weight limit to be 
carried by hand or over head or over back, creches for 
the children of women workers, maternity benefits to 
female beneficiaries registered with the Welfare Board etc. 
Under the Act, there is a concept of appropriate govern-
ment. No specific complaint regarding exploitation of 
women construction workers in the central sphere has 
been reported. 

Statement 

Number of women Construction workers 
(State-wise) 8S per 1991 Census 

SI. StateslU.Ts. 
No. 

2 

I. INDIA (excluding J and K) 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar (including Jharkhand) 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu and Kashmir 

10. Karnataka 

11. Kerala 

12. Madhya Pradesh 
(including Chhattisgarh) 

13. Maharashtra 

14. Manipur 

15. Meghalaya 

16. Nagaland 

17. Orissa 

18. Punjab 

19. Rajasthan 

No. of women 
construction workers" 

3 

446399 

60380 

2036 

2062 

9227 

3033 

23725 

4916 

3963 

40062 

20110 

40667 

98127 

1130 

1604 

757 

7813 

2755 

19729 
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2 3 

20. Sikkim 1947 

21. Tamil Nadu 50699 

22. Tripura 594 

23. Uttar Pradesh (including Uttaranchal) 15696 

24. Oest 8engal 11502 

25. A and N Islands 827 

26. Chandigarh 1675 

27. Dadra and Nagar Haveli 277 

28. Delhi 19052 

29. Daman and Diu 457 

30. LakshadOeep 60 

31. Mlzoram 264 

32. Pondicherry 1253 

"Main workers plus marginal workers. 

Horticulture R .... rch C.ntre 

5971. SHRI T.T.V. DHINAKARAN : Will the Minister of 
AGRICULTURE be pleased to state : 

(a) whether there is any proposal to set up 
Horticulture Research Centre at Andipatti in Theni district 
In Tamil Nadu considering abundant growth of Jasmine 
and other flowers in the area; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE (SHRI HUKUMDEO NARAVAN VADAV) : 
(a) No, Sir. 

(b) Does not arise. 

{English] 

Security Equipment. at Airport. 

5972. SHRI A. 8RAHMANAIAH : Will the Minister of 
CIVIL AVIATION be pleased to state : 

(a) whether there have been complaints that hand-
held metal detectors provided by AAI to security personnel 

at Airports hardly work and that security personnel resort 
to physical searching of passengers; 

(b) whether similar situation is also reported about 
multi zone door detectors; 

(c) if so, the details thereof; 

(d) whether the Government propose to fix 
responsibility for selection of such equipment and their 
poor record of maintenance; 

(e) if so, the details thereof; and 

(f) if not, the other measures being considered to 
remedy the situation? 

THE MINISTER OF CIVIL AVIATION (SHRI SVED 
SHAHNAWAZ HUSSAIN) : (a) and (b) All equipments like 
Hand Held Metal Detectors and Multi-Zone Door Detectors 
supplied to the security personnel working at airports are 
functioning satisfactorily. The airports security personnel 
have been advised to conduct physical frisking also as 
some items may not be detected by the electronic 
equipments. 

(c) to (e) Do not arise. 

(I) The present Door Frame and Hand Held Metal 
Detectors are being replaced with latest state of the art 
equipments in a phased manner. 

Voluntary Retirement Scheme for PSU. 

5973. SHRI N.T. SHANMUGAM : Will the Minister of 
TOURISM AND CULTURE be pleased to state : 

(a) whether the Govemment have introduced 
uniform voluntary retirement scheme for all the Public 
Sector Undertakings under his Ministry: 

(b) il so, the details thereof: and 

(c) if not, the reasons therefor? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRI JAG MOHAN) : (a) and (b) As per directives of 

the Government, revised Voluntary Retirement Scheme 
(VRS) has been notilied recently for the employees of 
14 Hotels 01 India Tourism Development Corporation 
Included in the 3rd and 4th tranche of disinvestment. 
The list of 14 Hotels IS enclosed as statement. The 
scheme is open from 15th April. 2002 to 15th May, 
2002. The VRS shall be given out 01 diSinvestment 
proc.eeds and is subject to ttie hotels getting disinvested. 
Earlier ITDC Management had . t d In ro uced VRS for 
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Ashoka Travels and Tours (An) division of ITOC from 2nd 
March to 31st March, 2001. In response, 98 employees 
comprising of 11 executives and 87 non-executives opted 
for Voluntary Retirement and they were relieved on 31st 
May. 2001. 

Does not arise. 

Statement 

List of Hotels under Third and Fourth Tranche of 
Disinvestment where Voluntary Retirement 

Scheme is Notified 

1. Hotel Khajuraho Ashok, Khajuraho 

2. Hotel Airport Ashok, Kolkata 

3. Hotel Manali Ashok, Manali 

4. Hotel Kalinga Ashok, Bhubaneshwar 

5. Hotel Pataliputra Ashok, Patna 

6. Hotel Aurangabad Ashok, Aurangabad 

7. Kovalam Ashok Beach Resort, Kovalam 

8. Hotel Jammu Ashok, Jammu 

9. Hotel Jaipur Ashok, Jaipur 

10. Hotel Kanishka, New Delhi 

11. Hotel Indraprastha, New Delhi 

12. Hotel Ranjit, New Delhi 

13. Hotel Varanasi Ashok Varanasi 

14. Hotel Punjab Ashok, Chandigarh 

Production of Mango 

5974. DR. N. VENKATASWAMY : Will the Minister of 
AGRICULTURE be pleased to state : 

(a) whether there is decline in the production of 
mangoes during the current season in the country; 

(b) if so, the reasons therefor; and 

(c) the action taken to increase its production 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) and (b) There is no report on the decline in production 
of mangoes during the current season in the country. 

(c) Under the Centrally Sponsored Scheme on 
Macro Management in Agriculture-Supplementationl 
Complementation of State Efforts through Work Plan 
assistance is being extended to the farmers for development 
of fruits including mango. Under this scheme State 
Governments can priorities their activities depending upon 
their felt needs. 

Oalry Production, Processing 
and Management 

5975. SHRI RAMJEE MANJHI : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government had established at the 
NDRI at Kamal facility to transfer technologies developed 
on the basis of Research and Development work in the 
areas of dairy production, dairy processing and dairy 
management on professional baSis to other parts of the 
country; 

(b) if so, the details of the achievements made in 
this regard; 

(c) whether the Consultancy Board which is meet 
once in three months did not hold any meetings during 
1998-2000; and 

(d) if so, the reasons therefor and the action being 
taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) 
(a) Yes, Sir. 

(b) The facilities for Ihe dissemination of 
technologies in the areas of Dairy Production, Dairy 
Processing and Dairy Management, developed at NDRI, 
have been created and these are being disseminated 
through Krishi Vigyan Kendra (KVK)/Tralner's Training 
Centre and Consultancy Board. 

For the benefit of farmers and other stake holders, 
2777 training programmes comprising of 50.882 partiCipants 
on different aspects of Animal Husbandary, Dairy Produclton, 
Dairy Processing, Agriculture, Horticulture, Bee Keeping, 
Fisheries and Home Science were organized on and off 
campus. In addition. 38 Animal Health ManClgemcnt 
Camps, 42 Fertility Camps and Frontline demonstrations 
aimed at improving yield of fodder crops under irrigated 
system were organized. 
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Approximately, 237 organizations were benefited from 
the Consultancy Services of the Institute pertaining to 
manufacturing technologies, designing of equipments and 
dairy plants, techno-economic evaluation of the project 
reports, problem solving at the industrial level and training 
of personnel at mUlti-tier level in manufacturing/processing 
technologies and quality control procedures. 

(c) No, Sir. Consultancy Board conducted one 
meeting each in 1998 and 1999 and three in 2000. 

(d) Not applicable. 

Report on Seed Policy Review Group 

5976. SHRI CHINTAMAN WANAGA : Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Seed Policy Review Group has 
submitted its report to the Government 

(b) if so, the details thereof; 

(c) whether report of the review group has been 
adopted by the Government; and 

(d) if so, the details thereof; 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) Yes. Sir. 

(b) The Group suggested several measures for the 
promotion and development of the seed sector including, 
mter alia, modification of the seed policy, strengthening 
quality control mechanisms, strengthening quarantine 
infrastructure, etc. 

(c) and (d) Government have taken several measures 
for the promotion and development of the seed sector on 
the basis of the report of the Seed Policy Review Group 
including, inter-alia, enacting the Protection of Plant 
Varieties and Farmers' Rights Act, 2001, drafting a National 
Seed Policy to provide a framework for ensuring the growth 
of the seed sector, drafting a new Seeds Act to regUlate 
the production, supply and sale of seeds, liberalizing 
Import and export. strengthening quarantine facilities, etc. 

,Translation J 

Amount on Research and 
Development of Ollseeds 

5977. SHRI RAJO SINGH : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the total amount spent on research and 
development of oi/seeds in the country during the last three 
years; 

(b) whether various oilseeds institutes of the 
country are conducting any research on oil seeds at 
present: 

(c) if so, the results achieved by them in this 
regard; 

(d) whether the Government have formulated any 
long term policy in regard to the research and development 
of oi/seeds; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) An amount of Rs. 5176.20 lakhs under pl~n and Rs. 
1908.52 lakhs under Non-plan was provided by Indian 
Council of Agricultural Research on during the last three 
years, i.e. 1999-2000 to 2001-2002 for research on nine 
Oilseed crops namely groundnut, rapeseed-mustard, 
sunflower, safflower, soybean, sesame, niger, linseed and 
castor. In addition, an amount of Rs. 897.26 lakhs was 
provided by the Department of Agriculture and Cooperation, 
Government of India through ICAR under Oi/seeds 
Production Programme to different institutions in the 
country for breeder seed production (Rs. 323.72 lakhs) and 
frontline demonstrations (Rs. 573.54 lakhs) 

(b) Yes, Sir. 

(c) A number of improved varieties and hybrids 
have been developed and released for cultivation in 
different agro climatic situations in the country. The list of 
varieties and hybrids released during the last three years 
is given below:-

Groundnut 

Rapeseed-Mustard 

Soybean 

Sesamum 

SunfloOer 

Caster 

Linseed 

(H) : Hybrid 

CSMG 884, HNG 10, LGN 2, VRI 
Gn 6, GG-7 

VSL-5, RTM-314, Aravali 

MACS-450, Ahilya 4, Parbhani 
Sona, Indira Soya 9, Hara Soya 

TKG-55, JTS-8 

MLSFH-47 (H) 

GCH-6 (H), Deepak (H) 

LCK 9216, LMN-62, Sheela, 
Shekhar, Meera, Parvati 
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~. ii Matching crop production and plant protection 
r technologies have also been developed to realize high 
[yield from the improved varieties and hybrids in different 
[ annual oilseeds. 

During the three year period 25780.60 Quintals of 
breeder seed of the different annual oilseeds was also 
produced. 

(d) Yes, Sir. 

(e) The long-term objective of research in oilseed 
crops is to achieve self-sufficiency in oilseeds and edible 
oil production. The production from nine traditional oilseeds 
may also be supplemented through exploitation of non-
traditional oilseeds like rice bran, cotton seed, tree-bome 
oilseeds and oil palm. 

Research on development of superior varieties 
and hybrids having resistance/tolerance to important pests 
and diseases, use of biotechnological tools in crop 
improvement, augmentation of genetic resources, 
technology for management of biotic and abiotic stresses, 
integrated nutrient management, integrated pest 
management, and improvement of quality are further 
intensified. 

Allocation of Fund for Security 
at Airports 

5978. SHRI YG. MAHAJAN : Will the Minister of CIVIL 
AVIATION be pleased to state : 

(a) the funds allocated for safety and security of the 
airports during the Ninth Five Year Plan; 

(b) whether the funds allocated during this period 
were not adequate; 

(c) if so, the details thereof; and 

(d) the funds proposed to be allocated for this 
purpose during the Tenth Five Year Plan? 

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) to (c) An amount of Rs. 35.31 
crores was allocated in the Ninth Five Year Plan for 
procurement of safety and security related equipments 
which were adequate for the purpose. 

(d) An amount of Rs. 297.40 crores has been 
proposed to be allocated for this purpose in the draft Tenth 
Five Year Plan. 

[English] 

Commerc'.' Crope 

5979. SHRI CHANDRA SHUSHAN SINGH : Will the 
Minister of AGRICULTURE be pleased to state: 

(0) whether most commercial crops with the 
exception of sugarcane will touch new heights in domestic 
production during 2001-02; 

(b) if so, the details thereof; 

(c) whether coarse cereals too have gone up 
impressively in production alongside staple grain rice and 
wheat; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) to (d) According to the Third Advance Estimates as on 
5.4.2002, the production of nine oilseeds, cotton, ,ute and 
mesta as also that of rice, Oheat and coarse cereals In 
2001-02 is expected to be higher compared to 2000-01 
as is evident from the table given below: 

(million tonnes) 

Crop 2001-01 2001-02 

Nine Oilseeds· 18.40 21.16 

Cotton # 9.65 11.30 

Jute and Mesta ## 10.48 10.68 

Rice 84.87 90.75 

Oheat 68.76 73.53 

Maize @ 12.07 13.18 

Coarse Cereals 31.62 33.10 

·'nc'udes groundnul, castorseed, sesamum, nlgerseed, 
rapeseed and mustard, linseed, safflower, sunflower and 
soybean 

II Million bales of 170 kgs. each 

l1li Million bales of 180 kgs. each 

o Included in coarse cereals 

While the production of maize and rice in 2001 -02 is 
expected to touch a new height, higher production than 
that expected this year in respect of other crops listed 
above, has been recorded, in ear1ier years. 
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T.xonomlc Btvcty 

5980. SHRI RAGHUNATH JHA : Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state : 

(a) whether the Govemment are aware of the 
CAG's Report No.5 of 2002 wherein it has been pointed 
out that the taxonomic study of the specimens collected 
has not been completed so far; 

(b) if so, the details thereof and the reasons 
therefor; and 

(c) the steps taken by the Govemment to remedy 
the situation? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAAlU) : (a) Yes, Sir. The Report refers to non 
complellon of faunal survey and taxonomic studies by the 
Zoological Survey of India (ZSI). 

(b) and (c) The Zoological Survey of India has 
completed survey, inventoriaation and taxonomic studies 
as per schedule covering 12 ecosystems and several other 
conservation areas from different geographic zones except 
in Jammu and Kashmir and some North Eastem States 
due to law and order problems. The Ministry has initiated 
several steps including training and capacity building in 
taxonomy so as to cover the gap areas. 

fTflInslst,onJ 

Minimum Wag •• to Diamond. 
and Coal Mine. 

5981. SHRI JAIBHAN SINGH PAWAIYA Will the 
Minister of lABOUR be pleased to state. 

(0) whether the labourers working in the diamonds 
ond coal minos in Madhya Pradesh are not paid the 
minimum wages; 

(b) if so, the reasons therefor; 

(c) whether the Govemment have conducted any 
enqUIrY in this regard; 

(d) il so, the outcome thereof; and 

(e) the steps taken by the Govemment to ensure 
the pi.yment ot minimum wages to tt,ese labourers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
lABOUR (SHAI MUNI lALl) : (a) to (e) The wages of the 
workers employed in the Coal and Diamond mines are not 

fixed under the Minimum Wages Act. as these mines are 
not included in the scheduled employments, The wages 
of the regular workers employed in Coal mines are fixed 
in terms of the bilateral wage agreement arrived at 
between the unions and managements. As regards the 
Diamond mines it has been informed by the National 
Mineral Development Corporation (NMDC) that the 
workers of NMDC Diamond Mining Project. Panna in 
Madhya Pradesh are being paid in items of Tripartite 
Settlement arrived at between the management of National 
Mineral Development Corporation limited and their 
workmen represented by the all India NMDC Workers' 
Federation and Its affiliated unions on 17th August, 2001 
Under Section 12(3) of the Industrial Disputes Act, 1947. 
The Corporation has further informed that the wages of 
these workers are much more than the minimum wages 
prescribed under the Minimum Wages Act. 

Ecological Balance by ell 

5982. PROF. DUKHA BHAGAT : Will the Minister of 
COAL AND MINES be pleased to state : 

(a) the details of efforts made by the Coal India 
limited· (Cll) to maintain ecological· balance in the 
coalfields; 

(b) its impact recorded on the environment; 

(c) whether there is any shortcomings in the said 
balance; 

(d) if so, the details thereof; and 

(e) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD) : (a) 
The details of efforts made by Coal India limited (Cll) 
to maintain ecological balance in the coalfields are as 
under:-

(i) An environment policy has been formulated for 
implementation across the company. 

(ii) E' nVlronmental Department has been created 
under a Senior Mining Engineer in the rank of 
Chief General Managerl General Manager 
(EnVironment) in each subsidiary and ell 
COrporate office .assisted by suitable engineers 
who have been selected/trained and authorised 
for taking up environmental activities. 
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\iii) Environmental parameters are being monitored 
in the mines by reputed environmental 
laboratories regularly for airlWater/noise and 
blasting vibration. 

(iv) Central Mine Planning and Design Institute 
Limited (CMPDll) and Bharat Coking Coal 
Limited (BCCl) are equipped with Geographic 
Information System (GIS) and Global Positioning 
System (GPS) facilities. Few more subsidiaries 
have programme to procure the same. 

(v) Following measures have been adopted in the 
mines for environmental mitigation:-

(a) Commissioning Dust Extractors In the 
opencast drills. 

(b) Installation of static, automatic and mobile 
Water sprinklers for suppression of dust 
in the haul roads and coal transportation 
roads besides the Coal Handling Projects 
and sidings. 

(c) Bltlck topping of coal transportation roads. 

(d) Covering conveyor belts. 

(e) Installation of oil and grease traps in the 
Heavy Earth Moving Machinery (HEMM) 
workshops, mine discharge treatment 
plants in mines, sewage treatment plants 
in the mine colonies. 

(f) Reclamation of overburden dumps for 
safety and stability. 

(g) Plantation in the reclaimed areas, road 
sides, vacant lands, and around industrial 
units like workshops, washeries and 
colonies. 

(h) Preventive maintenance of machineries 
and changing worn out parts to prevent 
noise pollution. 

(b) Environmental quality is being maintained as 
per acceptable norms and regular consents are obtained 
for emission and discharges by the State Pollution Control 
Boards Without any violation. 

Already eight opencast mines of Northern Coalfields 

Limited have obtained the certificate of ISO 14001. Few 
more proposals are under preparation. 

(c) No, Sir. Concerned authorities are satisfied In 
general by the ceo-friendly approach. 

(d) and (e) Do not arise. in view of reply to part (c) 
above. 

[English) 

Assistance to ~,..,.taka tor Water 
Harve.tlng Projects 

5983. SHRI R.L. JALAPPA : Will the Minister of WATER 
RESOURCES be pleased to state : 

(a) whether any financial assistance has been 
sought by the Government of Karnataka for Water 
Harvesting Projects during 2001 -02; 

(b) If so, the amount released so far to the State 
Govemment for the purpose; and 

(c) the extent to which the said assistance has 
helped the State Government in implementing the 
projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) to (c) During the IX Plan, Government of Karnataka 
sought assistance for two rain Water harvesting schemes 
in Bangalore costing Rs.43.30 lakhs to be implemented 
as Central Sector Schemes and Rs. 28.75 lakhs has been 
released till date. 

[Translation] 

Development of Tourists 
Spots In Gularat 

5984. SHRIMATI JAYABEN B. THAKKAR : Will thE' 
Minister of TOURISM AND CULTURE be pleased to 
state: 

(a) whether he had recently announced in 
Ahmedabad that the Union Govemment would formulate 
a scheme at an early date to ensure that various tourist 
spots of Gujarat are promoted by the Department of 
Archaeology; 

(b) if so, the outline of the scheme to be formulated 
in this regard: and 

(c) the time by which the above scheme is likely 
to be implemented? 
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THE MINISTER OF TOURISM AND CULTURE 
(SHRI JAG MOHAN) : (a) During my recent visit to Gujarat 
and alter discU8Sions with the Chief Minister, Gujarat, it was 
decided that all the Archaeological Survey of India's 
protected monuments within the circuits identified for 
tourism would be conserved. 

(b) and (c) Development and promotion of places of 
tourist interest is a continuous process. Government of 
India, Department of Tourism provides central financial 
assistance for tourism projects identified annually in 
consultation with the StatesiUT Governments. 

{Eng/ish} 

Privati uti on of Air Rout •• 

5985. SHRIMATI KUMUDINI PATNAIK : Will the 
Minister of CIVIL AVIATION be pleased to state : 

(a) whether the Government have any proposal to 
privatise some air routes in the country; 

(b) if so, the details thereof; 

(c) the number of routes proposed to be privatised 
during 2002 to 2005; and 

(d) the loss of revenue, if any, due to this 
privatisation? 

THE MINISTER OF CIVIL AVIATION (SHRI SVED 
SHAHNAWAZ HUSSAIN) : (a) and (b) Scheduled operalors 
(including private scheduled operators) are free 10 operate 
on any route/sector in their commercial judgement subject 
of course, to compliance 01 route dispersal guidelines 
Issued by the Govemment. 

(c) and (d) Do not arise. 

Dlver.lon of Fund. 

5986. SHRI PRABHUNATH SINGH : Will the Minister 
of WATER RESOURCES be pleased to state : 

(a) whether a sum of Rs. 31.03 ,:rore and Rs. 36.83 
crore were diverted for other activities in nine States and 
kept In deposits respectively as has been brought out by 
the Comptroller and Auditor General In its report No.3 of 
1999 (Civil) out of the funds allocate to the Command Area 
Development Programme to bridge the gap between the 

irrigation potential created and its efficient utilization during 

1992-98; 

(b) if so, whether implementation of the programme 
was reviewed by his Ministry; 

(c) if so, the outcome thereof; 

(d) if not, the reasons therefor; and 

(e) the action taken by his Ministry against the 
Siaies which diverted Ihe funds and which kept the funds 
in deposits than utilizing the same for development of 
irrigation potentialities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) Comptroller and Auditor General of India (CAG) in 
their report No. 3 of 1999 (Civil) has brought out the 
facts as indicated in this part of the question. However 
the different State Govemments do not agree that it was 
the diversion of funds. State Govemment's fund were 
depOSited in civil deposit and released subsequently as 
per State Government's orders. An ActiC!n Taken Report in 
this regard has already been submitted by the Ministry to 
the CAG. 

(b) to (d) The Ministry has been releaSing Central 
assistance to the States after reviewing their physical and 
financial performance as per prescribed norms, financing 
pattem and after following requisite formalities. Utilisation 
Certificate and audited figures of expenditure are also 
prerequisites before releasing the Central assistance to the 
States. Guidelines in this regard are issued to the States 
every year. Funds spent on non-admissible items are not 
reimbursed to the States. The funds spent on other 
activities or parked elsewhere and thus not properly 
utilized by the State Governments are recovered. The 
Programme is closely monitored by the officers of the CAD 
wing and by the Central Water Commission. Submission 
of Quarterly Progress Reports and Annual Administrative 
Reports from the States are also being insisted upon 
regularly and timely. 

(e) In accordance with the observation of CAG 
recoveries have been made from the States. Details of 
recoveries as on 31.3.2002 are given in the enclosed 
statement However, the different State Governments have 
represented to refund the recovered amount. 
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Statement 

(Rs. in Lakhs) 

51. Name of Total Amount Central Amount recovered! Balance to Remarks 
No. State Shown as share of adjusted through be recovered 

irregular Col.3 Central release 
expenditure 

2 3 4 5 6 7 

1. Andhra Prd. 3163.55 3144.28 0.00 3144.28 State Government had been 

requested to settlelfumish 

accounts. 

2. Assam 129.92 64.96 5.46 59.50 No further recovery is to be 
made 

3. Bihar 2987.18 1493.59 0.00 1493.59 On the contention of the 
State Govemment that the 
amount deposited in and 
released from Civil deposit 
was as per the State Gover-
nment order, the office of 

CAG has opined that the 
matter is administrative in 
nature and the concemed 
Ministry may take a view in 
consultation with Ministry of 
Finance, if required. 

4. Goa 36.00 18.00 0.00 18.00 No releases made and the 
amount Will be recovered in 
the ensuing releases. 

5. Himachal Prd. 249.30 124.65 3.93 0.00 Accounts settled. 

6. Jammu and Kashmir 51.27 25.64 25.64 0.00 Recovered in full. 

7. Karnataka 940.46 470.23 437.00 0.00 Recovered in full. 

8. Kerala 357.71 178.93 134.15 44.78 Recovered in full. 

9. Maharashtra 279.00 139.50 139.50 0.00 Recovered in futl. 

10. Orissa 363.63 181.82 45.45 136.37 The State Secretary 
requested not to recover the 
balance till State PAC has 
considered and disposed 
off the matter. 

11. Rajasthan 390.23 195.12 195.12 0.00 Recovered in full. 
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2 3 4 

12. Uttar Pradesh 505.36 252.68 

13. West Bengal 31.04 15.52 

Total 9484.65 6304.92 

5 

252.68 

15.52 

1254.45 

6 

0.00 

0.00 

1929.75 

7 

Recovered in full. However 
as pointed out on the follow 
up action by the office of 
CAG, the matter being 
administrative in nature, the 
Ministry may take a final 
view in consultation with 
Ministry of Finance, if 
required. 

Recovered in full 

---_ ... _._--------------------
Study on Ground Water 

5987. SHRI BIJOY HANDIQUE : Will the Minister 01 
WATER RESOURCES be pleased to state : 

(a) whether the Govemment are aware of a recent 
study made by a Delhi's University Team of research 
workers on an ICSSR-IDPAD Project for ground Water 
availability in the country; 

(b) il so. whether the Govemment have drawn up 
Any comprehensive plan to meet the 1977 U.N. declaration 
that all people have right to Water in quantities and quality 
equal to their basic needs; and 

(c) if so, the progress made from 1977 U.N. 
declaration to 2002 Mexico (Monetary) Agenda on Water 
availability? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) The Ministry of Water Resources is not aware of any 
study made by a Delhi UniverSity Team of research workers 
on a ICSSA·IDPAD project tor ground Water availability in 
the country. 

(b) and (c) After 1977 UN Declaration In the World 
Water Conference held at the Mal del Plata, Argentina. the 
Government of India launched in 1986 the National 
Drinking Water Mission (later to named as Raliv Gandhi 
National Drinking Water Mission) ftor supplementing the 
ellorts of Stale Governments for rural Water supply by 
provldlllg Central assistance under the Accelerated Rural 
Water Supply Programme. The objectives of the Mission 
are - To cover the residual Not Covered (NC), Partially 
Covered (PC) and quality attected rural habitations: Evolve 
appropriate technology mix; Improve performance and cost 

effectiveness of ongoing programmes; Create awareness 
on the use of safe drinking Water and take conservation 
measures for sustained supply of drinking Water. 

The Government of India formulated and adopted 
its National Water Policy in 1987., which envisages 
that adequate drinking water facilities should be provided 
to the entire population both in yrban and in rural 
areas. The Policy further provides that the drinking Water 
needs of human beings and animals should be the first 
charge on any available Water. The Policy provides first 
priority to drinking Water in allocation of Water for diverse 
uses. 

Water supply in urban areas has been provided to 
88% of the population. The Rajiv Gandhi National Drinking 
Water Mission has so far covered in rural areas 1237651 
habitations fully and 165187 habitations partially out of a 
total of 1422664 habitations. Making available clean and 
safe drinking Water and sanitation specially to unserved 
areas/population is of highest priority and the Government 
is committed to provide drinking Water to entire rural 
population by 2004. 

ASSistance to Tamil Nadu for 
Kosathall River Project 

5988. SHRI A. KRISHNASWAMY : Will the Minister 01 
WATER RESOURCES be pleased to state : 

(a) whether any financial assistance has been 
proVided for construction of catchment area of Kosathali 
River in Thiruvellure district 01 Tamil Nadu: 

(b) if so, the de'-3ils thereof; and 

(C) the quantum of assistance released and the 
work completed so far? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) to (c) At present there is no scheme under the Ministry 
of Water Resources for providing financial assistance for 
construction of catchment areas of any river basin. 

Impact of Sidumbar Dam 
on Forest Cover 

5989. SHRI MADHUSUDAN MISTRY : Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) whether the Government are aware that huge 
tracts of prime forests are likely to be submerged under 
the proposed Sidumbar dam in Valsad district of South 
GUJarat; 

(b) if so, the details of exact area of prime forests 
and other forests lands that are likely to be affected by 
the said project; 

(c) the steps taken for mInimIzing the loss of 
valuable forests in the wake of shrinking forest cover of 
the country; and 

(d) the details of compensatory efforts being 
proposed to make up for the lost prime forest areas? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAAlU) : (a) to (d) A proposal involving 
diverSIon of 427.13 ha. of forest land for Sidumbar 
Reservoir Project in Valsad district of Gujarat was 
submitted by the State Government to the Ministry in 1996. 
The proposal was rejected on 17.9.97 on merit. The 
proposal was resubmitted by the State Government in 
october, 1999. The State Government was requested to 
submit some additional information for reconsideration on 
22.12.99. Since no Information was received from the State 
Government the said proposal has been rejected again. 

Loss to WCL due to Burning of Coal 

5990. SHRI NARESH PUGLIA : Will the Minister of 
COAL AND MINES be pleased to state: 

(a) the quantity of Coal stored by Western 
Coalfields Limited (WCl) which is bumt every year during 
summer season: 

(b) the loss suffered by WCL as a result thereof 
during each of the last three years; and 

(c) the preventive measures taken to save the coal 
from bumlng? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD) : (a) 

and (b) Westem Coalfields Limit~d has not suffered any 
loss due to fire in coal stock during the last three years. 

(c) Following preventive measures are taken by 
WCl to save coal from burning. 

(i) Despatches are maximised to ensure 
reduced coal stock levels before the start 
of the summer season. 

(ii) wherever required, coal stocks are made 
compact and their heights are reduced. 

(iii) Water ranges, as far as possible, are laid 
around coal stocks to take care of any 
unforeseen emergencies. 

(iv) Fire tenders, Water tankers, sprinklers 
and Water storage tanks are kept in 
readiness. 

(v) Arrangements such as proper placement 
of fire extinguishers and fire lighting 
equipment duly checked and in readiness 
are ensured. 

Bharat Coking Coal Limited 

5991. SHRI BASU DEB ACHARIA : Will the Minister 
of COAL AND MINES be pleased to state: 

(a) whether medical examination 01 ailing employees 
of Bharat Coking Coal Limited has been stopped for more 
than a year: 

(b) if so, the facts and details thereof and since 
when: 

(c) the number of such ailing cases pending as on 
October, 1, 2001; and 

(d) the steps being taken to restore the facility? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD) : (a) 
No Sir, it has not been stopped. 

(b) Not applicable In view of repty (a) above. 

(c) II is an ongoing process and number of cases 
varies. 70 cases are under process for examination. 

(d) There is no direction from Coal India Limited 
or the department of Coal to stop medical examination of 
ailing employees. 

Insurance of Cattle 

5992. SHRI K.P. SINGH DEO : Will the Minister of 
AGRICULTURE be pleased to state : 
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(a) whether the Government have introduced a 
scheme ror tho insurance of catUe; 

(b) if so, the states where the scheme has been 
launched; 

(c) whether the Government propose to extend the 
said scheme to every State: 

(d) if so, the time by which all the districts are likely 
to be covered there under: and 

(e) tho other steps initiated in this regard so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) Yes, Sit. 

(b) The Central Sector Cattle Insurance Scheme 
was launched in the year 2000 on a pilot basis in eight 
selected districts of the country viz. Nagaur (Rajasthan), 
Gumla (Jhakand), Ratlam (Madhya Pradesh), Yavatmal 
(Maharashtra), Dharamapuri (Tamil Nadu), Mehboobnagar 
(Andhra Pradesh), Jajpur (Orissa) and Lakhimpur Kheri 
(Uttar Pradesh). 

(c) The Planning Commission has not approved 
the scheme for continuation in the Xth Plan. 

(d) and (e) Question does not arise. 

Multi-Model Pas.enger and 
Cargo Hub at Airport 

5993 SHRI VILAS MUTTEMWAR : Will the Millister of 
CIVIL AVIATION be pleased to state : 

(a) whether the Government have deCided to 
develop some of the eXisting airports as International Multi 
Model passenger and Cargo Hub: 

(b) if so, Ihe names of the airports proposed to be 
lJpgr adod as IIlternalional airports; 

(e) whether the techno-eCO'lomic feasibility of 
these airports has been examined: 

(d) if so, the details of the a:rports In respect of 
which the report have been received and finalised: 

(e) whether the techno-economic feasibility report 
of the proposed InternaUonal Multi Model Passenger and 
Cargo Hub at NagplJr has been examined and approved 
by the Government; and 

I 

(f) if so, by what time the work on the Nagpur 
airport is likely to start? 

THE MINISTER OF CIVIL AVIATION (SHRI SVED 
SHAHNAWAZ HUSSAIN) : (a) No, Sir. 

(b) to (d) Do not arise. 

(e) and (f) The Airports Authority of India has received 
the report of the State Government on the proposed 
intemational multimodel. Passenger and Cargo hub at 
Nagpur only in March, 2002. Since an in depth 
pxamination is required on the Report. it is not possible 
to indicate at this stage, when the work is likely to start 

Hlrehalla Irrigation Project In Karnataka 

5994. SHRI IQBAL AHMED SARADGI 
SHRI G. MALLIKARJUNAPPA 
SHRI SHASHI KUMAR : 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Union Government have identified 
Hirehalla irrigation project in Karnataka as one of the 14 
in the country which can be included 'in the newly ftamed 
fast track scheme under the Accelerated Irrigation Benefit 
Programme: and 

(b) if so, the time by which the project is likely to 
be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY) 
(a) No proposal for inclusion of Hirehalla project in the Fast 
Track Programme under Accelerated Irrigation Benefits 
Programme has been received from Government 01 
Karnataka. 

(b) Does not arise. 

Detention of Wagons Loaded with Timber 

5995. SHRI MK SUBBA : Will the Minister ot 
ENVIRONMENT AND FORESTS be pleased to state 

(a) the detailed gUldelineslrules framed for 
prevention of illegal felling and transport of timber in the 
country: 

. (b) the details of irregularitieslillegalities noticed 
With regard to detentioniseizure of wagons loaded with 
timber during October, 1999 to January. 2000 in North East 
Region: 
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(c) the details of findings of inquiries conducted in 
this regard, and 

(d) the action taken against each of the persons 
found guilty? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI TR. BAALU) : (a) The States and Union Territories 
have either adopted Indian Forest Act, 1927 or enacted 
their own Acts for prevention of illegal felling and 
transportation of timber. 

(b) to (d) On receipt of information about transport of 
Illegal timber from North-Eastern Region in the garb of 
legal limber, physical verification of about 202 wagons 
loaded with timber was got done. During physical 
verification and subsequent investigation, significant 
irregularities and illegalities were found. For detailed 
investigation and follow up action. a Speciat Investigation 
Team (SIT) has been constituted. The investigations 
revealed that illegal limber was transported on large 
scale in the garb of legal timber. After necessary 
Investigations, issue of show cause notices and personal 
hearings, final decisions In respect of 202 wagons have 
so far been taken by the Special Investigation Team for 
confiscation of illegal timber, imposition of penalty and 
action against those responsible for various irregularitiesl 
illegalities. 

Maharashtra Water Supply and 
Sewerage Project Stage-II 

5996. SHRI SUSHIL KUMAR SHINDE : Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state : 

(a) whether the Government of Maharashtra has 
submitted a "Flora and Fauna" report to the Union 
Government on January 31, 2001 for getting environmental 
clearance with regard to Water Supply and Sewerage 
Project Stage-II including the Poshir Dam. 

(b) if so, the details thereof indicating the present 
status of the project; and 

(c) the steps taken for early environmental 
clearance to the project and forwarding the same to the 
world Bank for financial assistance? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) to (c) The flora and fauna survey 
report was received in the Ministry of Environment and 
Forests. Government of India on 5th February 2001. The 
Ministry's comments on the report were sent to the 

Government of Maharashtra on 6th August. 2001. The State 
Government was advised to revise the Environmental 
Impact Assessment report and resubmit it taking into 
account the observations of the expert committee constituted 
for the purpose in the MiOistry. Decision regarding grant 
of environmental clearance would be taken within 90 days 
of submission of complete information. 

The revised project identification report has been 
cleared from the technical angle by the Central Public 
Health and Environmental Engineering Organization and 
also approved in principle by the Planning Commission 
for posing to the World Bank. 

Development of Aquaculture 

5997. SHRI SUBODH MOHITE : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the steps the Government propose to take to 
develop aquaculture in various States; 

(b) - whether the Government have prepared 
scientific guidelines for promotion of aquaculture sector in 
the country. keeping in view Supreme Court's judgement; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) Aquaculture activity in the country is promoted through 
a package of technical, financial and extension support 
under the Centrally Sponsored Schemes namely 
Development of Freshwater Aquaculture and Integrated 
Coastal Aquaculture through 9 network of 429 Fish 
Farmers Development AgenCies (FFDA) and 39 
BrackishWater Fish Farmers Development Agencies (BFDA) 
established for this purpose. 

(b) and (c) Yes, Sir. The Aquaculture AuthOrity set up 
as per the directives 01 the Supreme Court has 
brought out guidelines for adopting improved tech· 
nology for increasing production and productivity in 
traditional and improved traditional systems of shrimp 
farming keeping in view the Supreme Court's Judgement. 
The guidelines are aimed at optimizing yield levels In such 
systems on sustainable basis and for improving the 
management of shrimp Aquaculture to ensure long term 
sustainabilily of the farming practices and environmental 
security. 
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(d) Question does not arise. 

Employment In Foreign Countries 

599B. SHRI P. KUMARASAMY : Will the Minister of 
LABOUR be pleased to state : 

(a) the number of Indians gone abroad for 
omploymont durmg the last three years; 

(b) the steps taken by the Government to prevent 
their oxploltation in those countries; and 

(c) the number of cases of cruelties, exploitation, 
death otc reported from foreign countries in relallon to 
IndIan's dUring the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAf30UR (SHRI MUNI LALL) : (a) The number of Indians 
who had gone abroad for employment atter obtaining 
clp.arance from the Protectors of Emigrants, during the 
yoars 1999, 2000, 2001 is 7.25 lakh. 

(b) and (c) As per available information 31 cases of 
cruelhes and explOItation of Indian workers have been 
reported durmg the last three years. However, no deaths 
due to cruelty and exploitation have been reported. with 
c\ VIl'W to prevent their explOItation. as aRd when such 
complaints arc received, the Indian Missions and the local 
agen!~. are asked to Intervene and settle the dIsputes. In 
most of the cases the disputes are settled, However, if the 
IOCLlI agents fail to sell Ie the complaints in a satisfactory 
manner, their registration certificates are cancelled! 
suspended and the bank guarantees are forfeited. The 
defalliting forElign employer is blacklisted and no further 
rocrllltmcnt by the foreign employer is allowed without prior 
approval 01 tho Government. 

MoU with Airport De Paris on 
Management Technique 

S999 SHRI SULTAN SALAHUDDIN OWAISI • Will the 
Minister of CIVIL AVIATION be pleased to state 

(il) whother tho Airport Do Pans (ADP) IS likely 
to provide new managarnent technique to AAI to 
refurbish its deteriorating image to pl'Ovlde better passenger 
care; 

(b) II so. the details thereof; 

(c) whether any MoU has been Signed. and 

(d) if so, the gamut of area likely to be covered? 

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) to (d) There is no plan to 
take the assIstance of Airport De Paris for providing new 
management techniques to Airports Authority of India (AAI) 
to refurbIsh its image. However, a Memorandum of 
Understanding (MOU) has been signed between the AAI 
and the Airports De Paris to conduct training programmes 
in the areas of Airport Management and Airport Operations 
Including safety and security. 

Licences to Multinational Companies 

6000. SHRI BK PARTHASARATHI : Will the Minister 
of COAL AND MINES be pleased to state : 

(a) whether prospecting licences or reconntlissance 
permits have been granted in favour of multinational 
companies for aerial prospecting of minerals in Andhra 
Pradesh. 

(b) if so, the details thereof; 

(c) whether the mUltinationals will also tap the 
minerals in the State; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD) : (a) 
and (b) Under Section 5( 1) of the Mines and 
Minerals (Development and Regulation) Act, 1957, only 
an Indian national or a company registered in India can 
be granted a reconnaissance permit or prospecting licence 
for exploration of minerals. As such, under the existing 
scheme of the mining legislation, a foreign company is not 
allowed to undertake reconnaissance/prospecting 
operations. However, on the recommendations of the State 
Government of Andhra Pradesh, approvals have been 
given by the Central Government under section 5(1) of the 
Mines and Minerals (Development and Regulation) Act, 
1957 for grant of 29 Reconnaissance Permits in favour of 
private Indian Companies many of which are the 
subsidiaries formed by multinational companiAs. The 
details are given in the enclosed Statement. 

(c) and (d) Tapping the minerals depends on techno-
econom' 'b'l' IC via Iity of the deposits, if established on the 
baSis of reconna' , Issance operations and subsequent 
prospecting. 
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Statement 

List of Private Indian Companies in whose favour Reconnaissance Permits 
have been approved by the Central Govemment 

51. 
No. 

Name of Company 

2 

1. MIs De Beers Private Limited 

2. MIs Phelps Dodge Exploration 
India Pvt. Ltd. 

3. MIs. CRA Exploration India Pvt. Ltd. 

in the State of Andhra Pradesh 

Minerals 

3 

Gold, diamond and associated 
minerals 

Copper, lead, zinc silver, gold, barytes, 
diamond and associated minerals 

Diamond and other precious minerals 
including gold, silver, bismuth and 
cadmium 

4. MIs. Geo-Mysore Services India Pvt. Ltd Gold, copper, lead, zinc, silver nickel, 
tungsten, antimony. bismuth, arsenic, cobalt 
molybdenum, platinum group of metals and 
diamond 

5. Mis. AMIL Mining India Pvt. Ltd. 

6. MIs. Anglo American Exploration 
(India) Pvt. Ltd. 

Diamond, gold. precious stone and 
associated minerals 

Copper, nickle and associated minerals 

No. of RPs 

4 

6 

4 

4 

7 

6 

2 

Area in 
Sq. Kms. 

5 

9197 

6945 

9330 

3425 

6522 

5345 

Development 01 MarIne 
and Fisheries 

(e) if so, the details thereof and the reaction of the 

6001. SHRI RAMSHETH THAKUR: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Govemment are providing any 
financial assistance towards reimbursement of Central 
Excise Duty on HSD oil supplied to merchanised fishing 
vessels under the Centrally sponsored scheme "Develop-
ment of Marine Fisheries" .. 

(b) if so, whether this Ministry has sanctioned only 
168 lakh rupees to Government of Maharashtra under the 
scheme during 2001-02., 

(c) if so the reasons thereof; 

(d) whether the State Government Association of 
fishermen and public representatives have submitted 
respresentations/requesting to sanctioned at least 4 crores 
for the above purpose; and 

Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 

(a) and (b) Yes, Sir. A sum of RS.l68 lakhs was 
sanctioned and released towards reimbursement of 
Central Excise Duty on HSD oil supplied to mechanised 
fishing vessels below 20 meter length under the Centrally 
Sponsored Schemes Development of Manne Fisheries 
during 2001-02. 

(c) to (e) No. Sir. However a proposal to release 
Rs.288 lakhs towards the cost of reimbursement of Central 
Excise Duty on HSD oil under the scheme was received 
from Government of Mabarashtra during 2001-02. But. the 
demand from the State Government was to be proportion-
ately limited to Rs.168 lakhs conSidering the demands from 
other States and the overall Central allocation made under 
the scheme during 2001-02 
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Conservation ot Powal Lake 

6002. SHRI KIRIT SOMAIYA : Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whother the Union Government have cleared 
the proposed encroachment of Powai lake land by Mumbai 
MUnicipal Corporation and State Government with regard 
to road widening proposal; 

(b) il so, the details thereof and the reasons 
therefor; 

(c) whether as a result of this decision the National 
L<'lke Conservation Plan is likely to be affected adversely 
under which the Powai Lake has to be conserved 

(d) il so, the extent thereol ; 

(e) whether the Union Government have received 
a number 01 complaints from any public representatives 
as well as local residents; 

(I) il so, the details thereof and action taken 
thereon; and 

(9) the steps taken/proposed to be taken to check 
the Said encroachments and also to conserve the Powai 
Lake? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRll.A. BAALU) : (a) Government has not received any 
proposal lor cloaring the encroachment of Powai Lake land 
or load widening from either the Government of Maharashtra 
or the Brihanmumbai Municipal Corporation. 

(b) to (g) Do not arise. 

Renaming at Airports 

6003. SHRI MVVS.MURTHI : 
SHRI RAM MOHAN GADDE : 

Will tho Minister of CIVIL AVIATION be pleased to 
stato .-

(a) whother the Government have recently changed 
:he name of Bhopal Airport ; 

(b) II so, whether names of two other airports in the 
country have also been changed : 

(e) II so, the details thereof alongwlth the reasons 
tOF such changes ; 

(d) whether the Government have received some 
requests from other States for renaming of their airports; 

(9) if so, the details thereof, States-wise; and 

(f) the reaction of the Union Government thereon? 

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) to (c) The Government have 
renamed Port Blair Airport as "Veer Savarkar Airport" 
Bhopal Airport as "Raja Bhoj Airport " and Gwalior Civil 
Air Terminal as "Rajmata Vijayaraje Scindla Terminal" on 
demand from public and prominent persons and on 
recommendations of respective State Governments, 

(d) to (f) The Government have recently received 
various requests for renaming of airports, namely, Lucknow 
and Varanasi in Uttar Pradesh, Rajkot and Porbandar in 
Gujarat, Jabalpur in Madhya Pradesh, Jodhpur in 
Rajasthan, Nagpur in Maharashtra, Vijayawada and 
Vlshakhapatnam in Andhara Pradesh; Agartala in Tripura 
and Madurai in Tamil Nadu. the policy of the Government 
is to retain the name of the city for the airports to the extant 
possible as this has been found to be convenient for 
passengers especially foreign tourist.s and other visitors. 

Special Impetus to Tourism Industry 

6004. SHRI AMBAREESHA : Will the Minister of 
TOURISM AND CULTURE be pleased to state : 

(a) whether the Government proposes to give 
special impetus to the highly cash starved Tourism Industry; 

(b) if so, the details thereof; 

(c) whether the Government alSQ propose to set 
up tourist circuits in collaboration wilt! some Asian 
countries; and 

(d) if so, the details thereof ? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN) : (a) and (b) In order to give special impetus 
to the tourism sector, the Department of Tourism, 
Government ot India has proposed the following strategy 
dUring the Tenth Five Year Plan : 

Position tourism as a major engine of economiC 
growth. 

Attempt to. harness the direct and multiplier 
effects of tourism for employment generation, 
economic development and providing Impetus 
to rural tourism. 
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Provide a major thrust to domestic tourism 
which will act as a spring board for growth and 
expansion of international tourism. 

Position India as a global brand to take 
advantage of the burgeoning global travel and 
trade and the vast untapped potential of India 
as a destination. 

{Translation J 

National Agrlc:ultural Insurance Sc:heme 

6006. SHRI RAM TAHAL CHAUDHARY 
SHRI G. MALLIKARJUNAPPA : 
SHRI SHASHI KUMAR : 

Will the Minister of AGRICULTURE be pleased to 
Acknowledge the critical role of private sector state: 
with Government working as an active facilitator 
and catalyst. 

. Create and develop integrated tourism circuits 
based on India's unique civilization, heritage 
and culture in partnership with the States, 
private sector and other agencies. 

(c) No, Sir. 

(b) Does not arise. 

VRS In BALCO 

6005. SHRI JYOTIRADITYA M. SCINDIA : Will the 
Minister of COAL AND MINES be pleased to state : 

(a) the number of workers, supervisors and others 
in management who have sought Voluntary Retirement 
Scheme (VRS) after disinvestment of Bharat Aluminium 
Company (BALCO); and 

(b) the number of those who have been relieved 
of their jobs, under the scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD) : (a) 
and (b) The details of workers, supervisors and others who 
have sought Voluntary Retirement after disinvestment of 
BALCO and the number of those who have been relieved 
of their job so far given below ;-

No. of VRS 
applications 
received 

No. of 
employees 
relieved 

Workmen Supervisors Others in Total 
Manage-

ment 

830 This cate- 157 987 
gory not in 
existence 
in BALCO. 

47 Not applicable 3 50 

(a) whether the Govemment have received com-
plaints from public representatives, that National Agricul-
tural Insurance Scheme (NAIS) does not provide proper 
service to the farmers: 

(b) if so the steps taken to make the said scheme 
more beneficial; 

(c) whether the Government of Karnataka has 
sought certain changes in regard to the NAIS: 

(d) if so, the details thereof; and 

(e) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) and (b) Yes Sii, there have been some represen-
tations about the delay In the settlement of claims, higher 
premium rates 01 Calion etc., in-adequate field 
staff provided in the field Offices of General Insurance 
Corporation of India, In-adequate publiCity of the 
scheme etc. Necessary instructions to the Implemonting 
Agency are given from time to "me for taking corrective 
steps. 

(c) to (e) Some States Including the State of Karnnlaka 
expressed their reservations regarding sharing of fmancial 
liabilities betwoen the Central and State Governments, 
maintenance of Corpus Fund, undertaking of morc number 
of Crop Cutting Exp0rlments (CCEs) on account of 
reduction In the unit area of Insurance to Gram Panchayat 
leval, absence of ceiling limit on sum insured, phasing oul 
of premia susldy to small and marginal farmers. non-
coverage of perennial horticultural crops under the scheme 
etc. 

On the basis of suggestions and the feedback 
received from the StateslfarmlO9 communities, review of 
NAIS is under process. 
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Prlvltlutlon of Wlter Mlnagement 

6007. SHRI ADHIR CHOWDHARY : 
SHRI NARESH PUGLIA : 
SHRI RAMSHETH THAKUR : 
SHRI SUNDER LAL TIWARI : 
SHRI ASHOK N. MOHOL : 
SHRIMATI SHYAMA SINGH : 
SHRI SATYAVRAT CHATURVEDI 
SHRI A. VENKATESH NAIK : 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the move of privatisation of water 
management is likely to result in the collapse of the 
Agriculture Sector in the country ; 

(b) whether the Panchayats have opposed the 
privatisation of water management in the country ; 

(c) if so, the circumstances under which the 
Government propose to privatise the water management; 
and 

(d) the provisions being made to ensure that 
farmers and also such other people do not face any 
difficulty for use of water? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) to (d) With the Increases in the cost of creating 
irrigation potential per hectare, Ihe requirement of funds 
for irrigation sector which plays an important rolc in 
enhancing agricultural productivity. has been increasing. 
Due to financial constraints, the State Governments are 
unable to make sufficient budgetary proviSions for 
llxtenslon of irrigation facilities to new areas. For meeting 
the financisl requirement of the irrigation sector. the 
National Water Policy provides for greater private sector 
participation in planning. development and management 
of water resources. Further. hall the irrigation potential 
created in the country so far has been achieved by 
harnessing ground water resources. About 90% of ground 
wllter development has been through farmers' initiatives. 
and sell funding through National Bank for Agriculture and 
Rural Development (NABARD) and other co-operative 
Banks. In certain case financial resources from the private 
sector have been generated by issue of banks like in the 
case 01 Krishna Bhagya Jal Nigam Ltd.. Sardar Sarovar 
Nllman Nigam Ltd. etc. In order to mobilize more lunds Irom 

the private sector National Water Policy envisages the 
involvement and encouragement of the private Sector 
entities, such as water users associations, water coopera-
tives and certain other stake-holder private institutions in 
the irrigation sector. 

The interse role of the private sectors vis-a-vis the 
water users associations and other farmers' organizations 
needs to be evolved. Providing irrigation water in bulk 
quantities, to water user associations to be further 
managed by the farmers themselves, is one such interface. 
The National Water Policy also envisages involvement of 
stake-hoillers including farmers, right from the planning 
stage, and as such any involvement of the private sector 
will have to be in consultation with the farmers. 

Tamlrabaranl River Project In Tamil Nldu 

6008. SHRI S. MURUGESAN : Will the Mini!lter of 
WATER RESOURCES be pleased to state : 

(a) whether the Government propose to provide 
any financial assistance for implementation of Tamirabarani 
River Project in Tamil Nadu to tackl~ the problem of water 
lor irrigation; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) to (c) No proposal has been received from Government 
of Tamil Nadu for techno-economic appraisal of tamirabarani 
River Project. Central Loan Assistance (CLA) under 
Accelerated Irrigation Benelits Programme (AIBP) is given 
to such major/medium ongoing approved projects which 
fullill norms of this Programme. 

(Translation) 

Jobless Workers Due to 
Closures of Factorles 

6009. SHRI HARIBHAI CHAUDHARY : Will the 
Minister of LABOUR be pie sed to state: 

(a) the number of heavy, medium Rnd small scale 
factories and milia closed down/declared sick as on 
January 31.2002. category-wise: 

(b) the number of workers rendered jobless as a 
result thereof; and 

(c) the steps taken to remedy the situation ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) : (a) to (c) The information is 
being collected and will be laid on the Table of the House. 
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Burning of Dry Leaves 

6010. SHRIMATI SHYAMA SINGH: Will the Minister 
01 ENVIRONMENT AND FORESTS be pleased to state : 

(a) whether burning of dry leaves has been banned 
as pElf orders of Hon'ble Supreme Court; 

(b) if so, whether the Central Pollution Control 
Board (CPCB) has failed to implement the orders 01 the 
Supreme Court and the practice of buming the leaves is 
continuing in all parts of the country particularly in big 
cities; 

(c) il so, whether the civic agencies in the cities are 
also involved in burning of leaves without any check by 
the CPCB ; and 

(d) if so, the steeps taken by the Government to 
implement the orders of the Supreme Court in this regard? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T. R. BAALU) : (a) to (d) The information is being 
collected and will be laid on the Table of the House. 

North Eastern Coal Fields Limited 

6011. SHRI BIKASH CHOWDHURY: Will the Minister 
01 COAL AND MINES be pleased to state : 

(a) whether the workers in Northern Eastem 
Coalfield Limited (NECL) are living in substandard houses 
as per norms laid down by the IBCCI and NCWA, 

(b) if so, number of workers living in such houses 
and since when; 

(c) whether these workers are paid house-rent 
allowance as per IBCCI agreement; 

(d) the steps the management propose to take to 
ensure allotment of standard houses to workers and 
payment of HRA to those who do not gets standard 
houses; 

(e) whether the employees of Tipong Colliery in 
NECL have complained about non-supply of drinking 
water; 

(f) if so, the nature of the difficulties faced by the 
workers; and 

(g) the time by which the said facility is likely to be 
provided in the colliery. 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD) : (a) 

and (b) Yes, Sir. About 40% of workers are living in houses 
which are not of standard type as per Department of 
Public Enterprises (OPE) norm in North Eastem Coalfields 
(NEC). 

(c) Employees excepting those who have been 
allotted the following types of houses individually, are 
eligible for house rent allowance 0 Rs. 75/- per month 
as per JBCCI agreement: 

(i) Any pucca house consisting of one or more 
rooms with common or separate latrine and 
bath. 

(Ii) House under new house scheme, low cost 
housing scheme or single room arch type 
tenements with latrine and bath. 

(d) About 97% of the employees NEC have been 
provided with housing facility by the company. There are 
2256 standard houses and 1566 other than standard 
houses. The employees staying in the houses other than 
the standard ones are eligible for payment of house renl 
allowance @ Rs. 75/- per month as per the provision 
under NCWA of JBCCI as explained in replay to part (c) 
above. 

(e) No, Sir. 

(f) and (g) Does nol arise in view of reply to part (e) 
above. 

{Translstion] 

Profit Earned by HZL and HCL 

6012. SHRI JASWANT SINGH BISHNOI : Will the 
Minister 01 COAL AND MINES be pleased to state : 

(a) the number of workers working in Hindustan 
Zinc Limited (HZL), Hindustan Copper Limited (HCl) 
and Khetri Copper Complex (KCC) situated In Rajasthan; 
and 

(b) the profit earned by HZl and HCl in the State 
during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD) : 
(a) As on 1.3.2002, the number of workmen in Hlndustan 
Zinc Limited (HZL) and in Hindustan Copper Limited 
(HCl) were 7239 and 8387 respectively. ,Khetri Copper 
Complex is a unit of HCL and as on 1.3.2002. It had 4026 
workmen. 
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(b) The profit earned by HZl and loss suffered by 
HCl during the last three years was as follows: 

(Rs. In Crore) 

Year Profit (before tax) Loss suffered by 
earned by HZl HCl 

."._-- .----.-
1999-2000 182.17 147.46 

2000-2001 282.22 105.80 

2001-2002 67.00 (uplO 183.39 
(Provisional) February 2002) 

{Eng/ls/ll 

Acquisition of Aircraft by Air India 

6013. SHRI T.M. SElVAGANPATHI Will the Minister of 
CIVIL AVIATION be pleased to state : 

(a) whether Air India has decided to acquire 23 
new aircraft over the next five years 

(b) if so. the details thereof; 

(e) whether Air India will continue with its current 
exorcise 01 taking aircraft on dry lease to meet current 
reqUirement; and 

(d) If suo the details thereof? 

T HE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (8) and (b) Air India has 
consltluled an In-house Expert Committee 10 develop Air 
Indra's fleet plan for the next live years and pattern of 
oporatlons from 2003/04 to 2007108 based on an 
assessment of market opportunities for capacity expansion 
In eXisting/additional markets, requirements to offer a 
competitive product; an assessment of the need to induct 
aircraft of appropriate range and size into Air India's fleet 
etc. The Committee is expected to submit its Report shortly. 

(e) and (d) Air India has taken 5 A310-300 aircraft on 
dry Icaso In order to oxtend their operations. As a part of 
All India's Fleet Rationalisation Plan. additional 3 A310-
300 ilIlcraft are proposed to be dry leased and alongwith 
thiS inOllClton 2 B747-2oo and 3 A300-B4 aircraft are 
prO~JOsed to be phasod out Air India invited teonders for 
dry lease of uplo 3 A310-300 aircraft, to be deli"ered 
dllrmg the year 2002. Six bids have been received, 
E~alua~ion 01 theSt1 bids is in progress. BeSides. Air India 
algo inVited bldg lor dry lease of upto two B747-4oo aircraft. 

Closure of Coal Mines 

6014. SHRI SUNil KHAN : 
SHRI E. PONNUSWAMY : 
SHRI MANIKRAO HODlVA GAVIT : 
SHRI SADASHIVRAO DADOBA MANDLIK 
SHRI SUKDEO PASWAN : 
SHRI C.N. SINGH : 
SHRIMATI NIVEDITA MANE 

Will the Minister of COAL AND MINES be pleased to 
state: 

(a) whether Coal India Limited (Cll) has recently 
submitted a report proposing closure of Eastern Coal-
helds Limited's (ECl) 22 mines, which it termed as 
unprofitable; 

(b) if so, the details thereof and the reasons 
therefor; 

(c) whether the Government propose to close down 
the loss making mines in the country; 

(d) if so, the details thereof, coal mine-wise; 

(e) the number of workers likely to Ile rendered 
jobless as a result thereof; and 

(f) the action being taken in thi:5 regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD) : (a) 
and (b) Eastern Coalfields limited (ECl) has proposed lor 
suspension of mining operations for the time being in 22 
underground mines in a phased manner, keeping in view 
the safety conSiderations, economic viabilities and exhaus-
tion of coal reserves etc. Closure of a terminally sick mine 
having depleted reserves and heavy operational cost is 
conSidered desired desirable in order to turn around loss 
making coal companies. The Management of ECl has also 
proposed for optimum utilisation of its men and machinery 
and the men and machinery of the 22 mines operation of 
which is proposed to be Suspended will be redeployed in 
other potentiaVprofitable mines. 

(c) to (f) The deciSion to close/suspend operations in 
any mine is laken by the company concerned after taking 
IOtO consideration vJrious factors inCluding exhaustion of 
coal reserves, safety considerations, technical feasibility 
and economic viability etc. 

Forty-nine mines have so far been Identified for 
suspension of Operalions which would be d . h . one In p ases 
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spread over years and not simultaneously. Their numbers, 
States-wise are follows : 

Subsidiaries State 
West Bengal Jharkhand 

ECl 

BCCl 

CCl 

20 2 

15 

12 -------------------------------------
No employees will be terminated/retrenched. Manpower 
will be re-deployed in other viable/potential mines. 
However, workers opting for VRS will be considered. 

Annual Report on Air mishaps 

6015. SHRI A. NARENDRA : Will the Minister of CIVil 
AVIATION be pleased to state : 

(a) whether Air Safety Directorate of his Ministry 
prepares annual reports on the incidents of air mishaps 
for publication ; 

(b) if so, whether such reports have been published 
dUring the last three years ; 

(c) if so, the details thereof, year-wise; 

(d) if not, the reasons therefor ; and 

(c) the steps taken or proposed to be taken by the 
Government to publish the above reports annudlly and 
prompt follow up action thereon? 

THE MINISTER OF CIVil AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) to (e) The Air Safety 
Directorate of Directorate General of Civil Aviation 
prepares annual summary of aircraft accidents for 
publication after acceptance of these reports by the 
Government. Accident Summary for the year 1996 has 
been circulated to all aviation agencies in India. Accident 
Summary for the years 1997 and 1998 are under 
publication in Governments, of India Press. A total of 11 
reports of air accidents, occurred during the last three 
years, are under examination of the Government. Such 
reports will be made public and follow up action taken after 
these are accepted by the Government. 

Coconut Farmers In Crisis 

6016. SHRI S.D.N.R. WADIYAR : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government are aware of the 
hardship being faced by the coconut farmers in the country 
particularly in Kamataka; 

(b) if so, the steps taken to assist the coconut 
farmers in controlling pests and to development coconut 
farming in the country; and 

(c) the details of Central assistance allocated to 
that State under integrated Coconut Development 
Programme during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) and (b) Government is aware of the problems 0' the 
coconut farmers. For increasing production and productivity 
of coconuts In the country, Government of India is 
implementing programmes, viz., production and distribu-
tion of quality plantmg material; removal of disease 
advanced palms by providing assistance; laying out 
demonstration plots in farmers field; aid to organic manure 
unit; aid to registered/private/approved nurseries; and new 
planting under coconut. Besides, Scheme for Technology 
Mission on Coconut has been launched during 200 1-2002 
for giving focused atlention on management of insects, 
pest and diseases; processirg and product diversification; 
and market research and promotion. Durmg the period 
1998-99 to 2001-2002, an assistance of As, 57.84 corers 
has been exclusively provided for control of coconut mite 
in the States of Kerala, Karanataka, Andhara Pradesh and 
Tamil Nadu. 

(c) The central assistance released into the State 
of Karnataka under the Central Sector Scheme Integrated 
Development of Coconut Industry in India" during the last 
3 years is given below :-

Year 

1999-2000 

2000-01 

2001-02 

Amount released 
(Rupees in lakhs) 

312.09 

841.06 

629.84 
-----------.-.--.--

Agreement for Sending Workers Abroad 

6017. SHRI RAMDAS ATHAWAlE : Will the Minister 
of LABOUR be pleased to state . 

(a) whether the Government have signed any 
agreement with some countries for sending labourers 
abroad during the last three years, till date, 

(b) if so, the details thereof; 
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(c) whether provision of adequate wages and other 
facilities have been made in these agreements; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALl) : (a) No agreement has been 
signed with any country for sending labourers abroad 
dUllng the last three years till date. 

(b) to (d) Does not arise. 

World Bank AIded Pollution Control Projects 

6018. SHRI Y.V. RAO : Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state : 

(al the details of the World Bank aided pollution 
control projects running in the country at present; 

(b) whether any 01 the said projects was to expire 
on March 31. 2002 and has been expanded or oxtended 
by the World Bank; and 

(e) If so. the details thereof indicating the achieve-
ments made thereunder so far? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHHI TR. BAALU) : (a) and (b) At present. the Ministry 
01 Ellvironment and Forests is Implementing the World 
Blink Bided Industllal Pollullon Prevenllon Project' The 
mtlln objective 01 this Project is to promote cost effective 
pollution abatement by way of strengthening the State 
Pollullon Control Boards (SPCBs) of Andhara Pradesh, 
Karanataka. Madhya Pradesh, Chhattisgarh. Rajasthan 
and GlIjlUat lacilitating priority investments dedicated to 
prevont pollution from industrial sources by encouraging 
use of clean technologies and waste mmimlsation and 
prOViding technical assistance for adoption of modern tools 
01 Information, management and control. ThiS Project was 
scheduled to close on 31 sl March, 2002 bul ils duralion 
hilS boon extended upto 30th November, 2002. 

(e) The mam achievements under the Project 
conslltute strengthening of State Pollution Control Boards 
(SPCBs) of Andhara Pradesh. Karnalaka. Madhya Pradesh. 
Chhdttlsgarh, and Rajasthan by away 01 upgradallon of 
I(lclillies al 29 laboratones and procurement of sophisti. 
cated sCientific equipment for the laboratories. Manage-
mont Informallon System (MIS) I Geograr1ucal Information 
System (GIS) activities have also been taken up In Andhra 
Pradosh. Madhya Pradesh. Karnataka. Rajasthan and 
GUjiual. BeSides. Environmental Outreach' activities have 

been carried out successfully in the SPCBs of Andhara 
Pradesh and Karnataka. Two Common Effluent Treatment 
Plants (CETPs) one at Surat and the other at Vadodara. 
have been supported under the project by grant of Central 
Subsidy and one industrial Waste Water Recycling Plant 
at Mumbai has also been supported, In addition, 65 Waste 
Minimisation Circles have been established in various 
industrial sectors. Specialised training has been imparted 
by reputed institutes to the personnel of SPCBs, Central 
Pollution Control Board and officers of the Ministry of 
Environment and Forests for development of their skills to 
enable them to discharge their duties more effectively. 

[Translation] 

Fruits and Vegetables Booths 
of Mother Dairy 

6019. DR. BALI RAM : Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether Ihe Government are aware that the 
vegetables and fruits of good quality are not available at 
the Mother Dairy boolhs particularly in Udyan Marg. Gole 
Markel and South Avenue in New Delhi; 

(b) il so, Ihe details thereof and the reasons 
therefor; 

(c) whelher fruils and vegetables at the Mother 
Dairy. Boolhs are sold at higher than the market price; 

(d) if so. the reasons therefor; and 

(e) the remedial steps being taken by the Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) Sorted/graded frUits and vegetable as per the laid 
down quality specificalions are supplied at all Fruits and 
Vegetables Booths including Udyan Marg. Gale Market 
and South Avenue in New Delhi. 

(b) Does nol arise in view of (a) above. 

(c) Fruit and vegetables at the Booths are sold at 
competitive price for comparable grades. 

(d) Does not in view of (c) above, 

(e) does not arise in view of above repty. 
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{English} 

Establishment of Hybrid Rice Mission 

6020. PROF. UMMAREDDY VENKATESWARLU : Will 
the Minister of AGRICULTURE be pleased to state : 

(a) whether ICAR has recommended establishment 
01 Hybrid Rice Mission to propagate the use of hybrid rice; 

(b) if so, the details of the recommendations; 

(c) whether the Government propose to commer-
cialize the hybrid rice; 

(d) whether such hybrid rice will be advantageous 
over high yielding variety rice; 

(e) whether the existing extension network in the 
country is inadequate to propagate any new varieties of 
rice; 

(I) if so, the steps taken to strengthen the extension 
network ; and 

(g) the funds ear-marked for such a Rice Mission? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) 
(a) and (b) No, Sir. 

(c) Yes, Sir. 

(d) In view of the high potential yield of hybrid rice, 
there is a definite advantage over high yielding rice 
varieties. The rice hybrids have an yield advantage of 
about I Vha (I 5-20%) over the existing high yielding 
vanetles 

(e) and (f) Agricultural extension is a State subject, 
however the Government of India supports States efforts 
to strengthen extension services. The steps taken in this 
regard include the following: 

training and exposure visits to the farmers and 
extension functionaries, 

support to non-Government organizations and 
farmer organizations, 

assisting State agricultural universities in orga-
nizing Kisan Melas, print and electronic media 
activities 

new institutional arrangements are being pilot 
tested for technology dissemination under 
National Agricultural Technology Project In 

seven States namely; A.P.Bihar, H.P., 
Maharashtra, Jharkhand, Punjab and Orissa. 
The focus of this approach is working through 
strategic planning, empowerment of farmers, 
private sector participation etc. 

The Indian Council of Agricultural Research plays a 
facilitatory role through its frontline extension programmes 
with a network of Krishi Vigyan Kendras (KVKs), the 
activities of which include technology evaluation and 
assessment of its impact through on-farm testing and 
frontline demonstrations and its dissemination through 
training of farmers and extension personnel for propagat-
ing new varieties of rice. 

(g) In view of (a) and (b) above, the question does 
not arise. 

New Intern.tlonal Airport at Chennal 

6021 SHAI T.T.V. DHINAKAAAN : Will the Minister of 
CIVIL AVIATION be pleased to state :-

(a) whether any proposal for seHing-up a new 
international airport at Chennai has been received from 
the Government of Tamil Nadu; 

(b) if so, the details thereof; and 

(c) the reaction of the Union Government thereto? 

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) to (c) A Proposal of the State 
Government of Tamil Nadu for second international airport 
at Channai was received and it has been examined. The 
State Government has been Informed that Government has 
decided to restructure selected airports of Airports Authority 
of India as world class airports on long term leases basIs. 
At present. airports at four metropolises including Chennai 
are being taken up for this exercise. The long term leasing 
of airports including Chennal is in an advanced stage of 
Implementation. Any independent major expansion project. 
at this juncture , will create complications and may 
jeopardies the whole term leasing exercise, ultimately 
affecting the efforts to make the eXIsting airport at Channai 
a world class airport. Further there are wide variations in 
the traffic projections at Channai Airport as given by 
Airports Authority of India and what have been indicated 
in the techno-economic feasibility report of Tamil Nadu 
Industrial Development Corporation Limited. Hence Tamil 
Nadu Government has been requested to reconsider their 
proposal for a new International airport at Chennai. 
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Hanger for Housing Helicopters 

6022. SHRI K.E. KRISHNAMURTHY : Will the Minister 
of CIVIL AVIATION be pleased to state :-

(n) whether the Government of Andhra Pradesh 
has requested the Unron Government to allot a Hanger 
for Housing Helicopters; 

(b) if so, the details thereof; and 

(c) the action taken by the Government thereon? 

T'HE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) to (c) The Government of 
Andhra Pradesh requt!sted ~or allotment of a hanger 
measuring 629 square metor for housing the helicopters 
of the Slale Government. The request was considerl3d and 
the :lllotment has already been made In January, 2002. 

Agreement for Development of 
Sangalore Airport 

6023. SHRI A VENKATESH NAIK : Will the Minister 
01 CIVIL AVIATION be pleased to state : 

(u) whether the Bangalore International Airport 
LlmllOlI has sent a draft of airport development agreement 
to tho Union Government for approval; 

(h) If so, the details thereof; 

(c) Ull~ action taken by the Union Government 
thereon; and 

(d) the lime by which the airport development 
agwpment IS likely to be approved? 

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAl HUSSAIN) : (n) and (b) Yes, Sir. The draft 
Airport Development Agreement (ADA) will set oul the 
torms and frame work contractual and regulatory issues; 
;\IId obli9<ltions of both Central and State Governments 
.lIld other parties to be Involved in various functions In the 
,urp0rt 

(c) and (d) TLe proposed ADA is lInder discussion 
betwoen the Government of India, Government of 
Kafllataka, Airports AuthOrity of India and Bangalore 
InlernLllional Airport LId. Hence It may not be possible to 
HldlC,ltC .. I delmite lime-frame at thiS stage. 

Internatlona' Flight from Guwahatl 

6024. SHHI K. YERRANNAIDU : Will the Minister of 
CIVIL AVIATION be pleased 10 state :-

, i 
(a) wh~ther the Governme~t propos~ to IntrodUce '1 

IIlternational flights from Guwahatl all'Port • 

(b) if so, the details thereof ; 

(c) whether Air India is likely to start direct flight to 
Bangkok from Guwahati ; 

(d) if so, the detaiis thereof ; and 

(e) the extent to which it will boost the tourism 

sector? 

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) to (e) Air India has already 
introduced twice weekly services connecting Guwahati to 
Bangkok with effect from 4th April, 2002. This is expected 
to give a positive fillip to the tourism sector in the North-
East. However the precise impact will become clear only 
after some time. 

X-ray Machines at Airports 

6025. SHRI BHARTRUHARI MAHTAB 
SHRI T. GOVINDAN : 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether a number of airports in the country do 
not have necessary X-ray machines to screen bags and 
baggages; 

(b) if so, the names of the airports in the country 
which are yet to be provided with such equipment and 
where manual checking is being carried put; 

(c) the reasons for not installing such faciiities at 
aI/ airports; 

(d) the number of complaints received from the 
passengers regarding miSSing baggages during each of 
the last three years, airport-wise; and 

(e) the sleps proposed to be taken by the 
Government to improve the security functioning of the 
airports? 

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) and (b) X-ray machines are 
available at all airports except Gaggal and Deharadun 
airports. Only the X-ray machines at Agatti and Probandar 
airports are used for checking registered baggages but not 
for hand baggages. 



Wntten Answers VAISAKHA 16, 1924 (Saka) to Questions 174 

(e) Action has already been initiated for procure-
lent of latest X-ray machines, They will be installed 
nerever required once they are received, 

(d) 

(e) 

Information is being ascertained for and will be 
the Table of the House. 

A number of measures have been taken to 
u1her strength security arrangements at airports, which 
nler·alla include: 

(I) Deployment of Central Industrial Security Force 
(CISF) at all operational airports in a time· 
bound manner; 

(Ii) Deployment of Quick Reaction Teams (QRTsj at 
major Airports; 

(Iii) Ladder-point security check of passengers and 
their hand-baggage made mandatory; 

(IV) Strengthening of perimeter security; 

(V) Replacementlinstallation of X-ray machines, 
Door Frame Metal Detectors and Hand Held 
Metal Detectors. 

Employment to Poor and Educated Youth 

6026. SHRI T. GOVINDAN 
l.ABOUR be pleased to state : 

Will the Minister 01 

(a) whether the Government provide any frnanclal 
assistance for creating employment opportunrties for the 
poor and educated youth In the country; and 

(b) if so, the detarls thereof dUring the last three 
years and the assistance projected for next three years 
State wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) . (a) The Government of India 
has been providing financial assistance to the Stilte 
Governments for creating employment opportunilres for the 
poor (both educated and uneducated ) under Sampoorna 
Grameen Rozgar YOjana (SGRY); SwarnJayantl Gram 
Sawarozgar YOlana (SGSY); Pradhan Mantri Gram Sadak 
Yojana (PMGSY); Swarna Jayanti Shahari ROlgar YOlana 
(SJSRY) and Prime Minister's Rozgar YOlena (PMRY). In 
addition the Food for Work Programme (FWP) ha~; also 
been under implementation In tile notified Digtrict from 
Jilnuary, 2001 for generatIOn of wage employment durinq 
natural calamity. 

(b) The details of aliocdtlon of funds made for these 
schemes during the last three years (1999·2000, 2000 
01 and 2001·02) and employment gene/alton dunng the 
same penod is given In the enclosod Statement. As the 
10th Plan as yet to be finalized, no projections can be 
given for the next thrco ye;:us, St<ltp.,wlse 

Statement 

.- ----._---_ ... - ------
S No Name of the Scheme ._-_ .. _._-.-.. _- ---.-

2 
.. _- -_ ...... _-_ .. _--------------

Sanrpoorna Grameen Rozgar YOjana (SGRY)$ 

(a) Jawahar Gram Samridhi Yojana (JGSY) 

(b) 

(i) Total Allocation (Centre+State) 
(Rs. in crore) 

(il) Central Allocation (Rs. In croms) 

(Iii) Central Releases (Rs. in croms) 

(IV) Employment Generation 

(Crores Mandays) 

Employment Assurance Scheme (EAS) 

(I) Total Allocation (Centro+State) 
(Rs. In creres) 

----_. ------

(F1s In crow) 

1999·2000 2000·2001 2001-?00~'· 

3 4 

2205.58 2192.96 £'4930t 

1655.00 lG4!:i.50 1fl70.60 

1685.28 138 t 38 114!) t ~l 

2683 2649 Cj 17 

2431.46 1982.21 249674 

--------- -----"-------_.- .. -- .-' -----_ .. _---_ .. _-_._-_ .. - --
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2 3 4 5 , ; 

(ii) Central Allocation (Rs. in Crores) 1824.10 1562.00 1873.00 

(iii) Central releases (Rs. in crores) 1736.42 1460.27 1068.91 

:. (iv) Employment Generation 27.86 21.75 9.65 
(Crores Mandays) 

2. Swarnajayanti Gram Swarozgar Yojana (SGSY) 

(i) Total Allocation (Centre + State) 1472.34 1332.50 815.66 
(Rs. in crores) 

(ii) Centra' Allocation (Rs. in crores) 1105.00 1000.00 622.66 
(iii) Cenara' Releases (Rs. in crores) 869.55 462.11 320,32 
(iv) Swarozgaris Assisted (Crore numbers) 0.09 0.102 0.043 

3. Pradhan Mantri Gram Sadak Yojana (PMGSY) 

(i) Central AllOCation (Rs in Crores) 2500.00 2375.00 
(ii) Employment 'generated 

Not available Not available 
4. Swarna Jayanti Shahari Rozgar Yojana (SJSRY) 

(i) Fund release ~s. in crores) 118.77 85.13 38.31 
(Ii) No. off persons assisted under Urban Self Employment 135185 104019 97542 Programme (USEP) (absolute numbers) 

(iii) No. of Mandays of work generated under Urban 1.01 2.20 0.12 Wage Employment Programme (UWEP(in Crores) 

5. Prime Minister's Rozgar Yojana (PMRY) 

(i) Target Numbers 
220000 220000 220000 

(ii) Cases sanctioned 

(a) Numbers 
259088 226316 47577 (b) Amount (Rs. in crores) 
1683.00 1468.00 293.00 (iii) Cases Disbursed 

(a) Numbers 
203454 140700 23931 (b) amount (Rs. In crores) 
1269.00 869.00 142.00 6. Food for Work Programme 
Effective from January, 2001 and can form 
part of any scheme of the Central or State 
Govemments being implemented for wage 
employment in the notified Districts of the State 
affected by natural calamity. 

• ProviSional. 

S JGSY and EAS were merged in September 2001 into SGRY. 
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Setting Up of Cargo Centre 

6027. SHRIMATI MINATI SEN: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state: 

(a) whether the Government have a proposal to 
set-up a cargo centre through APEDA at Kolkata followed 
by similar centres at Bangalore, Hyderabad and Guwahati. 
forming 15 agri-export zones in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (PROF. CHAMAN LAL 
GUPTA) : (a) and (b) There is no proposal to set-up cargo 
centre at Kolkata by Agricultural and Processed Food 
Products Export Development Authority (APEDA). Walk in 
type cold rooms have been provided at Kolkata and 
Guwahati airports. Cargo centres at Bangalore and 
Hyderabad airports have already been set-up. The capacity 
of the cargo centre at Hyderabad is 12045 MT and that 
of the cargo centre at Bangalore is 16060 MT. So far, 24 
agn-export zones have been approved In the country. 

New Variety of Wheat 

6028. SHRI ANANDRAO VITHOBA ADSUL : Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Indian Agriculture Research Insti-
tute has come with a new variety of wheat; 

(b) if so, the details thereof; and 

(c) the extent to which it will help to increase wheat 
production of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) 
(a) Yes, Sir. 

Indian Agricultural Research Institute has developed 
three new varieties of wheat during 2001. 

(b) and (c) Varieties HD 2733 for timely sown irrigated 
conditions and HW 2045 for late sown irrigated conditions 
have been developed for cultivation for the States of Bihar, 
Eastern Uttar Pradesh, Jharkhand, Assam and West 
Bengal. HD 2781 is tor timely sown rainted conditions for 
the States of Karnataka and Maharashtra. These varieties 
will help in increasing production and productivity in the 
above States as they have shown superiority over the 
checks/existing popular varieties during trials in the range 
of 10-15%. 

Procurement of Oil seeds Under Minimum 
Support Price System 

6029. SHRI G. S. BASAVARAJ : Will the Minister of 
AGRICULTURE be pleased to state : 

(a) whether the NAFED and the State Cooperative 
Agencies are set to procure 5 million tonnes of oilseeds 
from the market under minimum support pnce system 
during the ensuing Rabi season; 

(b) If so, whether the procurement agencies are 
likely to mop up market arrivals of rapeseed, mustard and 
also sunflower seeds from Karnataka and Maharashtra; 

(c) if so, whether the Govemment would consider 
continuing procurement of Copra from Karnataka mandis 
under the minium support pnce as an on-going rehel 
measures to Karanataka farmers; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) No, Sir. Under price Support Scheme (PSS), no ceiling 
on the procurement of the agricultural commodities are 
fixed. As a Central Nodal Agency, NAFED will procure 
oilseeds till the market prices 01 these ollseeds reach the 
level of Minimum Support Price (MSP) announced by the 
Government. 

(b) Ves Sir. if the prices of the rape seed, mustard 
seed and sunflower seed fall below the MSP, NAFED will 
procure these commodities under PSS. 

(e) and (d) Ves, Sir. As and when price of copra fall 
below the MSP, NAFED will intervene in the market to 
undertake procurement under PSS. NAFED has been 
procuring copra under PSS including Karnataka since the 
year 1999-2000 as market prices have been ruling below 
MSP. A total of 2,84,926 MTs of copra has been procured 
by NAFED till now, out 01 which 40,573 MTs has beep 
procured in Karanataka alone. 

Use of ILS at Airports 

6030. SHRI A. BRAHMANAIAH 
SHRI J.S. BRAR 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) the names of airports in the country where new 
Instrument Landing System has been installed to meel 
foggy conditions; 
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(b) whether this system is working properly; 

(c) If not, the reasons therefor; 

(d) whether the Airports Authority of India has 
called for offers from private foreign companies to operate 
the Instrument Landing Systems at all North Indian Airports 
including Punjab; 

(e) if so, the reasons therefor; 

(f) the costs of operation to be Incurred by AAI for 
awarding contracts to foreign companies in this regard; 

(g) whether Indian Technical personnel and Pilots 
are unable to master the ILS; and 

(tl) if so, the steps proposed to be taken by the 
Government to equip the pilots and other technical staff 
with technical knowhow to master the ILS? 

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) to (c) The Instrument Landing 
System (ILS) has been provided at the airports at Delhi, 
Mumbal, Kolkata, Chennai, Amritsar, Ahmedabad, 
Aurangabad. Agratala, Bhuvaneshwar, Bhopal, Bangalore. 
Cochin. Calicut. Coimbatore, Dibrugarh. Guwahati. 
Hydmabad, Indore, Imphal. Jaipur. Jammu. Khajuraho. 
Lucknow. Mangalore. Nagpur. Patna, Rachi. Rajkot. 
Raipur. Trivandrum, Trichy, Udaipur, Vadodara and Varanasi 
and IS working satisfactorily. 

(d) No. Sir. 

(0) and (f) Do not anse. 

(9) and (h) Indian Pilots and Technical personnel are 
trained and qualified to operate this system But traning for 
operallng recently commissioned Cat lilA IlS is being 
given to Indinn Pilots as per the procedures approved by 
the Director General of Civil Aviation (DGCA). 

Voluntary Retirement Scheme 

6031. SHRI N. T SHANMUGAM : Will the Minister of 
AGFllCUllURE bE' pleased 10 state. 

(a) whelher the Government have introduced a 
Uniform Voluntary RetlrAmenl Scheml.:' for all the Public 
Sector UndertRklngs under his Ministry; 

(b) it so. the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) to (c) The two Public Sector Undertakings under the 
administrative control of the Ministry of Agriculture, namely, 
National Seeds Corporation Ltd. (NSC) and State Farms 
Corporation of India Ltd. (SFCI) had introduced the revised 
voluntary retirement scheme circulated vide Department of 
Public Enterprises' O. M. dates 5th May, 2000, which 
provides for compensation consisting of salary of 35 days 
for every completed year of service and 25 days for the 
balance of service left until superannuation. The compen-
sation is subject to a minimum of Rs. 25,000/- or 250 days 
salary whichever is higher. However, this compensation 
should not exceed the, sum of the salary that the employee 
would draw at the prevailing level for the balance of the 
period left before superannuation. National seeds Corpo-
ration Ltd. have since adopted the voluntary retirement 
scheme further modified vide Department of Public Enter-
prises' O. M. dated 6th November. 2001, which interalia 
provides that the option of the Gujarat pattern mentioned 
above or department of Heavy Industries pattern shall be 
available to the employees. The computation of one day's 
salary under Gujarat pattern shall be calculated on the 
basis of 30 days in a month instead of 26 days in a month 
Under the Department of Heavy Industries pattern, 
employees are eligible for an ex-gratia payment equivalent 
to 45 days emoluments for each completed year of 
service or the monthly emolument at the time of retirement 
multiplied by the balance months of service left before the 
normal date of retirement, whichever is less. 

Closure of Granite Mines 

6032. DR. N. VENKATASWAMY : Will the Minister of 
COAL AND MINES be pleased to state : 

(a) whether there has been any report of closures 
of several Granite Mines in the country particularly in 
Andhara Pradesh. 

(b) if, so. the details thereof, and 

(c) the actions taken to improve the situation and 
stop the closures? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD) : (a) 
to (c) Granite being a minor mineral defined under Section 
3(e) of the Mines and Minerals (Development and 
Regulation) Act, 1957, mineral concessions are granted 
by the respective State Governments under their Minor 
Mineral Concession Rules(MMCRs) and therefore no data 
regarding operating/closed' mines is centrally maintained. 
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(T rans/ation 1 
Review of Projects Under MPLADS 

6033. SHRI RAJO SINGH : Will the Minister of 
STATISTICS AND PROGRAMME IMPLEMENTATION be 
pleased to state : 

(a) whether the Government have reviewed the 
projects running under the MPLADS; 

(b) if so, the lacuna identified during the review 
alongwith the steps being taken by the Government to 
remove the same; 

(c) whether the Comptroller and Auditor General of 
India has recommended for withdrawal of the said scheme; 
and 

(d) if so, the reaction of the Government in this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRIMATI MANEKA GANDHI): (a) and (b) The works 
under MPLAD Scheme are implemented by the District 
Collector concerned by following the established proce-
dure of the State Government. The projects under MPLADS 
are required to be monitored by the district functionaries 
and senior officers of the implementing agencies. Ad-
equate provisions for monitoring of the ongoing works 
have been made in Para 5.1 of the guidelines on MPLADS. 
Delails of such review are available in the concerned 
districts. 

(c) 

(d) 

No Sir. 

DoeE not arise. 

Development of New Variety 
of Sugarcane 

6034. SHRI JAIBHAN SINGH PAWAIYA : Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government propose to develop a 
new variety of sugarcane for low productivity areas; 

(b) if so, the main features of the said proposal; 

(c) whether some test have been conducted in this 
regard; 

(d) if, so. the outcome thereof; and 

(e) the increase in the income of the farmers likely 
to be made as a result of the development of the new 
vanety of sugarcane? 

THE MINISTER OF STATE IN THE MINIStRy OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) Researches to develop sugarcane varieties for low 
productivity areas are a part 01 our regular programme on 
development of improved sugarcane varieties. 

(b) Development of improved varieties with higher 
yield and tolerance to biotic/abiotic stresses for low 
productivity areas mainly in north-central India are the 
important features of such researches. 

(c) Varieties developed under this programme 
have been tested in research centers under the All India 
Coordinated Research Project on Sugarcane of ICAR 
as well as under Frontline Demonstrations in Farmers' 
Fields. 

(d) Varieties such as 'Sarayu', Moti' and 'Gandak' 
with potential sugarcane yield above 70 t/ha have been 
notified 2000-01 for commercial cultivation in north-central 
zone of the country. 

(e) A number of varieties tested in Frontline 
Demonstrations have displayed yield benefit ranging from 
38 to 70%. 

Development of Place. Associated 
with Lord Mahavlra 

6035. DR. RAGHUVANSH PRASAD SINGH : Will the 
Minister of TOURISM AND CULTURE be pleased to 
state: 

(a) the details of proposals received from various 
Slate Governments lor development of tourist places 
associated with Lord Mahavira; and 

(b) the funds sanctioned to Slate Governments on 
the occasion of 2600 Birth Anniversary of Lord Mahavira 
as declared by Prime Minister recently? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN) : (a) Proposals have been received from 
State Governments of Bihar. Andhra Pradesh, Uttal 
Pradesh and Karnataka for prOViding financial assistance 
for development of following places. Associated With Lord 
Mahavira 

(i) Vaishah (Vasokund), Pawapun, Lachhuar, 
Mandar Hill, Kamal Dha (Palna city) and 
Shwetamber and Digamber Jain Mandirs lo-
cated al Gonava in Distt. Navada in Bihar. 
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(II) Development of an environmental and eco-
tourism project called Mahavir Nischal van In 

Andhra Pradesh. 

(iii) Beautification of a Jain Tirth Sthal at Deoria and 
Shravasti In Uttar Pradesh. 

(iv) Conservation of Jain Monuments in Karnataka 
(No Specific place mentioned). 

(b) An amount of Rs. 28.00 lakhs has been 
sanctioned 10 the Orissa State Archaeology, Government 
of Orissa lor construction of Sculpture sheds at four 
different places, for construction of a mini State Museum 
at Chaudwar. in District Guttac" and for construction of 
Jaina heritage Museum at Partapnagari. in Cuttack. 

In addition, funds amounting to :-

(I) Rs. 10.97 crores have been sanctioned to 

(II) 

{English} 

Archaeological Survey of India for conservation 
of centrally protected Jain Monuments at 54 sites 
in Kolkata, Hyderabad, Patna, Vadodara, Bhopal. 
Jaipur, Chennai. Bhubaneswar, Chandigarh, 
Bangalore, Dharwad. Thrissur and Lucknow 
Circles. 

Rs. 2264.42 lakhs have been sanctioned to 
CPWD for developmental works around Jain 
Tiraths at six places in Madhya Pradesh, ten in 
RaJasthan, six in Uttar Pradesh three in Gujarat, 
two in Bihar and one placo each in Punjab. 
Karnataka and Delhi. 

Foot and Mouth Disease 

6036. SHRI NAMDEO HARBAJI DIWATHE : Will the 
Minister of AGRICULTURE be pleased to stale 

(A) whether foot and mouth disease is fast 
depleting the callie resource; 

(h) If so. the States which are severely hit by this 
disease; Rnd 

IC) the financial allocation made to the States 
particularly to Maharashtra to combat this disease during 
20002001 and 2001·2002? 

THE MINISTER OF STATE IN THE YINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(n) and (b) Foot and mouth Diseaso occllrs through out 
Ihe country but depletion of cattle resources due to 

this disease is not significant because of low mortality 

rate. 

(c) The details of grants-in-aid provided to States 
and Union Territories particularly to Maharashtra under 
Foot and Mouth Disease Control Programme during 2000-
2001 and 2001-2002 are as under: 

(Rupees in lakhs) 

2000-2001 2001·2002 

All the Stales! 
Union Territories 

270.33 410.00 

Maharashtra 30.00 18.86 

Passenger Facilities at Chennal Airport 

SHRI AJOY CHAKRABORTY : Will the Minister of 
CIVIL AVIATION be pleased to state : 

(a) whether Ihe Government's attention has been 
drawn 10 news-item appearing in the Indian Express dated 
April 12,2002 under caption "AI Chennai Airport, your long 
journey begins when you land"; 

(b) if so, the delails of the matter reported therein; 
and 

(c) the steps proposed to be taken. if any, to 
improve the State of affairs at Ihe Airport? 

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) Yes, Sir. 

(b) and (c) There is space crunch at Chennai airport 
due 10 bunching of flights which is primarily due to night 
curfews imposed at airports in countries East and West of 
India which necessitates such flights 10 operate during 
night in India However efforts are made to see that there 
is no confusion or chaos. There are 12 immigration 
counters for departure and 10 for arrival. There are three 
X-ray machines and screening of baggages is fast and 
does not normally take more than 1 0 minutes in the queue 
for security check. 3 of 4 conveyer belts have customs X-
ray machines and the baggage is screened as per 
requirement. All areas including visitors area have ladies 
and gents toilets and location is prominently indicated in 
three languages. Adequate pictographsl sign boards are 
provided for guiding users. To improve the space shortage 
arrival hall has recently been extended. Some of the 
intemational arrivals and departures are also handled in 
domestic terminal. A new inter.national departure complex 
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15 being constructed, which is likely to be commissioned 
by March 2003 and thereafter the international Arrival Hall 
will be expanded to double the capacity with improved 
laeililies. Airports upgradation being an on-going process, 
continuous efforts are made by the Airports Authority of 
India to improve the standard of services. 

International Conference on Water 
Quality and Management 

6038. SHRI ASHOK N. MOHOL : 
SHRI A. VENKATESH NAIK 
SHRI RAMSHETH THAKUR : 

Will the Minister of WATER RESOURCES be pleased 
to state 

(a) whether an international conference on water 
quality and management was held in Jaipur recently; 

(b) if so, the outcome thereof; 

(e) the suggestions made by the experts regarding 
continuing depletion of ground water level and contami-
nation of surface water; and 

(d) the steps taken by the Government on the 
implementation of the suggestions made by experts in the 
conference? 

THE MINISTER OF STATE IN THE MINISTRY 
OF WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) Yes, Sir. The International Life 
Sciences Institute India has organised an International 
Conference on Water Quality Management South Asian 
Perspective" on April 11. 12. 2002 at Jaipur. The 
conference inter-alia covered the themes on community 
approach to water quality, quality standards, monitOring 
and surveillance in South Asian Region; water quality 
modelling, waste water management, chemical challenge 
and microbiological challenges. 

(b) The delegates in the conference adopted 
Jaipur Declaration of Water Quality Management Vision 
2025' which suggests that in the next two decades, such 
prOtects should be planned and executed which would 
provide safe, adequate and sustained water supply to all 
people for drinking and personal hygiene. It lists the 
specific objectives to be achieved as an integral part of 
the national development plans and suggests the interim 
measures and medium term measures to be adopted to 
achieve these objectives. 

(c) Regarding continUing depletion of ground water 
and contamination of surface water, suggestions made are; 
enactment of legislation to control ground water extraction, 
ground water recharge, multiple use of water by recycling 
and reuse, treatment of waste water and recovering the 
cost of the treatment from the consumers, penalisation of 
water pollution from all sources to recover treatment cost, 
encouraging pollution free and water saving technologIes, 
putting up a water quality surveillance system, monitOring 
of water quality with acllve Involvement of community, 
establishment of data banks, among others. 

(d) Recommendations made in such Conferences 
are given due consideration by the Government in 
formulation of its policies and programmes. However, for 
regulation and control of ground water development and 
its management throughout the country, the Central 
Ground Water Authority (CGWA) has already been set up 
by Government of India in January, 1997. Similarly, a Waler 
Quality Assessment AuthOrity has also been set up in 2001 
to standardize water quality monitoring system, to take 
measures to ensure proper treatment of waste water, to 
promote recycling and reuse of water, to draw action plan 
for quality improvements in water bodies, and to promote 
rainwater harvesting among others. 

Amount Earmarked for Agriculture 
Sector In Orissa 

6039. SHRIMATI KUMUDINI PATNAIK . Will the Mini 
stare of AGRICULTURE be pleased to state : 

(a) the amount earmarked for agriculture sector in 
Orissa during 2001-2002; 

(b) whether the amounts sanctioned towards the 
Centrally Sponsored projects for agricultural development 
for the year 2002·2003 IS less than that of the prevIous 
year; and 

(c) if so, the reasons for the same and steps taken 
by the State Government for raiSing it ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) to (c) An amount of Rs.4498 crores have been 
allocated so far, to Government of Orissa under vanous 
Centrally Sponsored Schemes during the year 2002-03 
against an allocation of RS.4S.27 crores and release of 
Rs.21.34 crores (provIsional) dUring the year 2001-02. The 
main reason for less allocation dunng the year 2002-03 
IS that State-wise allocations under some of the Centrally 
Sponsored Schemes have not yet been finalized 
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Perfunctory Functioning of CRF 

6040. SHRI PRABHUNATH SINGH 
SHRI RAMJEE MANJHI : 

Will Ihe Minister of AGRICULTURE be pleased to 
slate: 

(a) whelher the Government are aware that sample 
checks by CAG has revealed perfunctory functioning of the 
Slalo Level Committees in many States as brought oul in 
115 Report NO.3 of 1999; 

(b) If so, Ihe reaction of the Government thereto; 

(e) whelher any accountability and responsibility 
hils been fixed in this regard and if so, the details thereof; 
and 

(d) the sleps taken to ensure that the money drawn 
for Ihe Calamity Relief Fund (CRF) reaches the people for 
whom the fund has been set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGFHCULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(il) 10 (d) Tile Comptroller and Auditor General of India had 
brought oul Instances of inappropriate and inadmissible 
expenditure by various States from the Calamity Relief 
Fund (CHF) and from allocations made from the National 
Fund lor Calamity Relief (NFCR). These findings together 
With thl"! recommendations thereon by the Public Accounts 
Committee, in Its 28th Report. have been brought to the 
notice of the State Governments with the directions thaI 
onch ilnd every Inslance of thiS nature be inquired into 
and specIfic responsibility be fixed for lapes noticed, 
alongwith remedial action. The responsibility for ensuring 
timely contribution of State's share to CRF vests with the 
State Government concerned. Guidelines have becn 
issuod to the State Governments, from time to time. 
re~F'rdmg proper utilization of funds. 

Tourism Campaign 

6041. SHRI SAIDUZZAMA : Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether the Government propose to launch a 
lour Ism campaign taking the lead from PATA: 

(b) If so, the details thoreof; 

(c) If so. whether lhe Government have Identified 
Pangong Lake in Ladakh as one of the tourists 
destinations; 

(d) if so. whether suffiCient infrastructurQ has been 
created including adequate air services: 

(e) if so, the details thereof; 

(f) whether adequate security is proposed to be 

provided to the tourists; and 

(9) if so, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRI JAG MOHAN) : (a) and (b) Yes, Sir. As a follow up 
of the excellent publicity received during the PATA Annual 
Conference, 2002 at New Delhi from 14th to 18th April, 
2002, the department of the Tourism is proposing to launch 
a focussed marketing campaign to maximise the number 
of tourist arrivals to India. 

(c) to (e) Development of tourists infrastructure is 
primarily the responsibility of the State Governments/U.T. 
Administrations. However, Department of Tourism, Govern-
ment of India extends Central financial assistance to 
selected projects identified in consultation with the State 
Governments/U.T. Administration. For Pangong Lake in 
Ladakh the following projects have been sanctioned:-

(a) Tourist bungalow at 
Durbag (Pangong Village) 

(b) Tented colony in 
Pan gong Lake 

1993-94 

1994-95 

India Airlines is already operating flights connecting 
Leh with Delhi, Srinagar, jammu and Chandigarh and have 
proposed an additional flight from 1 st June to 31 st August, 
2002 on Delhi-Leh Delhi, thrice weekly. Leh is also served 
by private airlines. 

(f) and (g) To provide security and safety to the tourists, 
Department of Tourism, Government of India has ad-
dressed all the States/UTs to introduce suitable legislation 
and deploy Special Tourists Assistance Force which could 
assist tourists and provide security to them. Some of the 
States like Goa. Karala. Jammu and Kashmir, Him8chal 
Pradesh, Maharashtra and Andhra Pradesh have already 
,set up Tourist Police. 

Loan for Jalasamvardhane Project 

6042. SHRI IQBAL AHMED SARADGI 
SHRI G. MALLlKAR.IUNAPPA : 
SHRI SHASHI KUMAR : 

Will the Minister" of WATER RESOURCES be pleased 
to state: 
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(a) whether a delegation from Government of 
Karnataka visited Washington to discuss with the World 
BanI< officials regarding loan for the Jalasamvardhane 
(desiltation of tanks) project; 

(b) if so, the response of the World Bank thereto; 

(e) whether any agreement between the State 
Government and the World Bank has been reached; and 

(d) if so, the time by which the project is likely to 
commence? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) to (d) Tflc Indian delegation comprising the represen-
talives of the Central Government and the Government of 
Karnataka took part in negotiations with the World Bank, 
at Washington DC, USA during 11-15th March, 2002. An 
International Development Association (IDA) Credit assis-
tance of US $ 98.9 million for "Karnataka Community 
based Tank Management Project" has been agreed to. The 
Management Board of the World Bank is yet to convey its 
final decision on the proposal. 

Almattl Dam 

6043. SHRI SUSHIL KUMAR SHIN DE : Will the 
Minister of WATER RESOURCES be pleased to state : 

(a) whether any proposal from the Government of 
Maharashtra has been received to supply water to the 
State from Almatti Dam in Karnataka owing to decline in 
water level in Ojam Dam; and 

(b) if so, the response of the Government of 
Karnataka and the Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) and (b) No such proposal has been received by the 
Union Government. 

Production of Zinc 

6044. SHRI B. K. PARTHASARATHI : Will the Minister 
of COAL AND MINES be pleased to state : 

(a) the production of zinc in the country during each 
of the last three year$; State-wise; and 

(b) the efforts being made by Hindustan Zcnc 
limited and the Union Government to increase the 
production ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD) : (a) 
Primary zinc in the country is produced by Hindustan Zinc 
Limited (HZL) and Binani Industries Limited (Bll). Two zinc 
smelters of HZl are located i'1 Rajasthan and one zinc 
smelter is located in Andhara Pradesh. The smelter of Bil 
is located in Kerala. The year wise production of zinc 
during the last three years in various States was as tollows: 

(In tonnes) 

Year Andhra Rajasthan Kerala Total 
Pradesh Production 

1999-2000 34.364 1.11.779 28.814 , .74.957 

2000-2001 31.960 1.16.132 29.923 1.78.015 

2001-2002 36.816 1.39.232 29.161 2.05.209 

(b) For increasing the production of ZinC in the 
country the following steps have been taken: 

(i) HZl has expanded the installed capacity of 
Vizag and Debari Smelters by 10,000 lonnes 
each. 

(ii) Reconnaissance Permits/Prospecting Licences 
have been granted for exploration of zinc Whlct1 
may result in hnd of new zinc depOSits and 
eventual extraction of zinc from the ore. 

Report by Sub-Group 

6045. SHRI NARESH PUGLIA . Will the Minister of 
AGRICULTURE be pleased to state 

(a) whether a sub-group of the Department ot 
Animal Husbandry and Dairying has recommended In Its 
report for Increasing meat exports and stressed the need 
to sustain the leather sector and even called fOI thn 
removal of the ban on beef CKPOrt; 

(b) if so. the details thereof; 

(c) the composition of the said sub-group; 

(d) whether the Government have accepted the 
report of the sub-group and sent It to tho Planning 
CommiSSIOn; 

(e) if so, whether the Planning Commission has 
sanclloned around Rs. 1800 crores for the meat sector In 

the Tenth Five Year Plan; and 

(f) if so the details thereof? 
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THE MINISTER OF STATE IN THE: MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) Yes, Sir. The removal of the ban on meat export is 
neither In the Interest of livestock producers nor in national 
interest. However, a study on economics of meat export 
would be desirable to critically examine the benefits of 
meat exports in national interest. 

(b) The restrictions imposed on slaughter 01 
buffaloes in some States could be deleted as the buffalo 
population or milk production was not affected in the States 
where there are no restrictions. 

(c) The -Sub Group XI-Meat Sector was formulated 
on 9th February, 2001 vide Order No. 12043/3/2000-Agri. 
Tho composition is as lollows: 

(i) Mr. Irfan Allana-Chalrman 

(ii) Dr. J. S. Berwal-Member 

(iii) Mr. Salish sabharwal-Member 

(IV) Mr. R. K. Boyal-Member 

(v) Dr. N. Kondaiah-Member Secretary 

(d) The sub-group on Meat submitted a report to 
the Working Group on Animal Husbandry and Dairying lor 
tho Tenth Five Year Plan (2002-07) 

(e) and (f) The Planning Commission has not 
sanctioned mOllnd Rs. 1800 crores for the Meat Sector in 
the Tenth FIve Year Plan, however, Department 01 Animal 
Husbandry and Dairying has allocated Rs. 45 crores for 
10th Five Year Plan. 

Growth In Passenger Traffic at Airports 

6046. SHRI MVV.S. MURTHI : 
SHRI RAM MOHAN GADDE 

Will the Minister of CIVIL AVIATION be pleased to 
state : 

(a) whether Anna International Terminal registered 
14.9% growth in passenger traffiC and Kamaraj domestic 
terminal recorded 6% growth during 2000-200 1 ; ,. 

(b) If so, the percentage of passenger growth in 
other airports during each 01 the last three years, airport-
wise; 

(c) whether the Govemment have drawn up short 
and long term plans to mitigate the problems faced by air 
passengers; and 

(d) if so, the details thereof particularly with 
reference to airports of Andhra Pradesh? 

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) A growth of 14.8% in Anna 
International Terminal and 7.6% in Kamaraj Domestic 
Terminal in passenger lraffic of Chennai Airport was 
recorded during 2000-2001. 

(b) The airports-wise details of passenger growth 
during the last three years is given in the enclosed 
statement. 

(c) Yes, Sir. 

(d) Modernization and upgradation of the passen-
ger facilities is a continuous process and is taken up based 
on the traffic requirements. Proposals are at hand to 
improve various passenger facilities in a phased manner. 
namely conveyor belts, additional aerobrides, more 
number of coloured X-ray baggage machines, increase, in 
the area of car park, new illuminated pictographs to 
improve the signages~ illumination levels in the terminal 
building, renovation of toilets, installation of flight 
information display boards, expansion of the terminal 
building, etc. 

Works are at hand to strengthen and extend the 
runway, construction 01 parallel taxi way and allied works 
at Hyderabad airport. Work is in progress for resurfacing 
of runway, construction of apron and allied works al 
Rajahmundri airport. There are plans to construct canopies 
and new car park area at Hyderabad airport; new runway 
01 10000 feet and other allied works at Visakhapatnam 
airport; installation 01 DVOR and OEM at Tirupati airport; 
extension of runway and installation of runway lighting 
system at Vijayawada airport and resurfacing of runway 
and allied works at Nadirgul airport. 

Statement 

Airportwise Growth Rate of Passenger Traffic 
during the last three years from 

1999-2000 to 2001-2002 ------------------
S. Airports 
No. 

2 

1. Mumbai 

2. Delhi 

Growth Rate in percentage 

1999-2000 2000-2001 2001-2002 

3 4 5 

4.9 5.4 -5.8 

5.5 • 7.5 -4.9 
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2 3 4 

3. Chennai 3.5 11.5 

4 Kolkata 3.1 3.3 

5. Trivandrum -9.1 -2.2 

6. Bangalore 8.0 13.4 

7. Hyderabad 4.3 14.2 

8. Ahmedabad 6.1 3.4 

9. Goa 7.1 15.5 

10. Calicut 4.7 -8.3 

11. Coachin 53.9 27.0 
(Nedumbassery) 

12. Guwahati 10.2 10.3 

13. Coimbatore 3.1 13.9 

14. Varanasi -11.3 11.7 

15. Mangalore -2.3 0.5 

16. Pune 9.6 20.6 

17. Nagpur -11.8 2.1 

18. Vadodara -21.0 19.8 

19. Jaipur 15.1 2.2 

20. Srinagar 25.1 3.7 

21. Lucknow 34.1 6.7 

22. Jammu 9.1 -13.2 

23. Agartala 0.5 10.7 

24. Udaipur 26.2 0.0 

25. Trichy -1.2 -2.5 

26. Patna 32.8 4.1 

27. Indore 2.7 20.0 

28. Bhubaneshwar -0.7 9.6 

29. Imphal 18.3 10.0 
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5 

-6.9 

-4.6 

-5.2 

-7.2 

4.2 

-9.3 

-6.4 

7.4 

7.9 

-4.0 

-9.1 

-24.5 

-3.7 

-10.4 

-6.0 

12.7 

-16.8 

-3.6 

-2.0 

-17.4 

-1.9 

-13.2 

-11.5 

-11.3 

-5.0 

0.0 

5.0 

2 3 4 5 

30. Aurangabad 5.4 7.1 -12.4 

31. Bagdogra 16.0 -23.6 20.2 

32. Madurai -1.2 9.6 -5.5 

33. Visakhapatnam 16.5 5.5 9.7 

34. Silchar -1.4 4.1 0.0 

35. Rajkot 10.0 0.9 -5.4 

36. Dibrugarh 4.7 16.4 1.3 

37. Bhavnagar -1.8 12.5 -12.7 

38. Khajuraho 1.5 -14.9 -33.3 

39. Leh 7.8 8.2 8.6 

40. Port Blair 47.9 12.0 13.2 

41. Ranchi 0.0 14.3 3.6 

42. Bhopal 2.8 8.7 -5.3 

43. Jodhpur 0.0 2.3 51.1 

44. Bhuj 5.4 13.6 -11.9 

45. Agra 2.2 -21.7 -27.8 

46. Others -1.4 37.9 0.4 

Central Assistance for Museums 

6047. SHRI K.P. SINGH DEO: Will the Minister of 
TOURISM AND CULTURE be pleased to state : 

(a) whether the UnIon Government funds the 
various museums in States; 

(b) if so, the amount sanctioned 10 various Siaies 
for the purpose durtng last Ihree years: year-wise: 

(c) whether any museum in Orissa has been 
renovated with Central assistance: 

(d) If 10, whether the Government propose to 
extend Central funding tor the development of museum at 
DhenUnl1 which Is 'acing eerious 'manclal crunch; and 

(e) if 10, the details thereof? 
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THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN) : (a) and (b) No, Sir. 

(e) to (e) Government of India provides financial; 
assistance for professional development of Museums 
managed by voluntary organisations, institutions, societies, 
trust, local bodies etc. as well as those managed by the 
Stato Governments under the Scheme "Promotion and 
Strengthening of Regional and Local Museums· During the 
last three years, financlBl assistance given to museum in 
Orissa is as under: 

51. 
No 

Name of the Museum 

1. Orissa State Museum, Bhubaneswar 

2. Folk and Tribal Art Museum, 
Bhubaneswar 

3. Anchalika Kun;eswary Sanskrutika 
Sansad 5evanchal, Kanas, Puri 

4 Gan;am Lok Kala Museum, Gan;am 

Grant approved 

2,25,0001-

7,00,0001 

18,7501-

1,12,5001-

No proposal for development of Museum at Dhenkanal has 
been received from the State Government for financial 
assistance. 

Performance of BALCO 

6048. SHRI JYOTIRADITYA M SCINDIA : Will the 
Minister of COAL AND MINES be pleased to state : 

(a) whether as per share-holders' agreement any 
report on performance of Bharat Aluminium Company 
(BALCO) after disinvestment has been prepared by the 
strategiC partner MIs Sterlite and annual accounts and 
balance sheet submitted to Government: 

(b) if so, the annual growth in production and 
performance achieved and the profit or loss incurred 
thereby; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD) : (a) 
to (e) The Government disinvested 51% of Its equity in 
BALCD w. e. f. 2.3.2001. Immediately therearter the workers 
of Korba plant went on a f, 7 day strike and the Korba plant 
could resume operation only from 9.5.2001. The physical 
and financial performance of BALCO dunng the year 2000-
Oland 200 '-02 are as under :-

Production (MT) 

Sales (MT) 

Net Sales (Rs. lacs) 

Profit before interest 
(Rs. lacs) 

2000-2001 

89164 

88990 

77325 

9510 

Profil before depreciation and 5572 
extraordinary items (Rs. lacs) 

2001-2002 
(provisional! 
unaudited) 

69872 

71792 

62014 

3319 

87 

However, the audited profit and loss account and 
balance sheet for the financial year 2001·02 has to be 
submitted by BALCO within three months of the end of the 
financial year, i. e. by 30th June, 2002. The reason .. for 
less performance in the year 2001-02 are as follows :-

(i) Fall in production and sales due to the 67 day 
strike. 

(ii) Steep increase in power cost due to prolonged 
shut-down of one of the four units in the Captive 
Power Plant. 

Amendments to Guidelines on MPLADS 

6049. SHRI ADHIR CHOWDHARY : 
SHRIMATI SHYAMA SINGH : 

Will the Minister of STATISTICS AND PROGRAMME 
IMPLEMENTATION be pleased to state : 

(a) whether any accountability has been fixed for 
the use of funds meant for MPLADS; 

(b) if so, the details thereof; 

(c) whether any representations have been re-
ceived by the Government in this regard; 

(d) if so, the details thereof and action taken 
thereon; and 

(e) the details of amendments/modifications the 
Government propose to make in the MPLADS? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(~H:I~ATI MANEKA GANDHI) : (a) and (b) Funds under 
t e LAD Scheme are released to the concerned District 
Collector who has to get the works recommended by the 
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MP Implemented as per established procedure of the State 
Government. The District Collector and the implementing 
agencies are responsible for proper use of the funds 
released to them. 

(c) and (d) Whenever any representation is received 
about improper use of MPLADS funds, the maHer is taken 
up with the concerned District Collector/State Government 
for remedial measures. 

(e) Amendment/modification of the guidelines on 
MPLADS is a continuous process. Amendments/modifica-
tions in the guidelines are made from time to time on the 
basis of recommendation from the two committees on 
MPLADS, Lok Sabha and Rajya Sabha. 

Amendment In Mines and 
Minerals Act 

6050. SHRI SULTAN SALAHUDDIN OWAISI 
SHRI THAWAR CHAND GEHLOT : 

Will the Minister of COAL AND MINES be pleased to 
state: 

(a) whether the Mines and Minerals (Development 
and Regulation) Act, 1957 was amended in 1994 and 
1999 to make the mining sector more investor friendly and 
progressive; 

(b) if so, whether any progress has been made 
since 1999 in the mining sector in regard to Foreign Direct 
Investment; 

(c) if so, the details thereof; 

(d) the present requirement of different minerals in 
country and their availability; 

(e) the steps takenlbeing taken by the Government 
to meet the demand of minerals in the country: 

(f) the details of survey undertaken by the 
Government for different minerals in the country and their 
reserve found alongwith variety and quantum during the 
Ninth Five Year Plan, State-wise; and 

(g) the quantum of various types of substances 
extracted from the said reserves till date alongwith the 
varieties thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD) : (a) 
to (c) Yes, Sir. Mines and Minerals (Development and 
Regulation) Act 1957 has been amended in 1994 and 

1999 for encouraging private investment Including foreign 
direct investment in the mineral sector. The amendments 
inter-alia Included removal of restriction on foreign equity 
holding in the mining sector enabling any company 
registered in India irrespective of foreign equity holding to 
apply for mineral concessions, Simplification of the 
procedure for grant of mineral concessions and delegation 
of powers to State Government in order to make the mining 
sector more investor friendly. 

At present, in line with the policy of the Government 
to encourage private ,"vestment in the mining sector, 
including foreign investment, all proposals for foreign direct 
investment in the minmg sector are eligible for automatic 
approval, except for precious stones and diamonds, for 
which automatic approval for foreign direct investment is 
permissible upto 74% The Government has so far 
approved 70 proposals of foreign direct investment in the 
mining sector involving likely investment of Rs. 3963 
crores. During 2000-2001, 7 such proposal of foreign 
direct investment involving likely investment of Rs. 248 
crores have been approved. 

For fuel and atomic minerals, a separate foreign direct 
investment policy applies. 

(d) Estimates of requirement of minerals 
and availability are made as part of Five Year Plan 
exercises. However recoverable reserves of selected 
important minerals in the country is given at enclosed 
Statement-I 

(e) In order to meet the demand of minerals in the 
country, explomtion for and exploitation of minerals have 
been fully liberalised. Also mmerals can be imported under 
open general licence to augment domestic availability of 
the same. 

(f) and (g) Details 01 the State-wise survey 
conducted by Geological Survey of India (GSI), additional 
mineral resources established during the firsl four 
years of the ninth five year plan are gIVen at enclosed 
Statement-II. 

There is a time lag between identification of the 
resources by survey and final extraction of mineral from 
such resources. Mining leases are not given separately for 
new resources identified by surveys and as such one to 
one data of new resources identified and minerals 
produced is not separately maintained. 
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Statement-' 

Recoverable Reserves of selected 
mmerals/metals. 

(In thousand tonnes) 

Copper Metal 

Dolomite 

Kaolin(all forms) 

2 

5297 

4386855' 

1042468' 
MineraI/Ore Recoverable Reserves 

(As on 1.4.2000) 

Coal 

Iron Oro 

BaUlote 

Chromite 

2 

234114280+ 

13460000' 

Lead 

Limestone 

Manganese Ore 

Zinc Metal 

2381 

75678890' 

167309' 

9707 

2462431" 

97016 
Relate to recoverable reserves as on 1.4.1995. 

+ Relate to recoverable reserves as on 1.1.2002. 

Statement-II 

Additional Mineral Resources established by Geological survey of India (GSI) 
during the first four years of the Ninth Plan Period. 

200 

(Resources in million tonnes unless otherwise stated) 

SI. State Ore/Mineral 
No. 

1. West Bengal. Jharklhand, Orissa, Chattisgarh, Coal 
Madhya Pradesh, Maharashtra, Andhara Pradesh, 

2. Tamil Nakdu, Guiarat, Rajasthan Lignite 

3. nalaslhan. Madhya Pradesh 

4 Rajasthan. Karnataka, Madhya Pradesh. 
Maharaslhm. Andhrn Pradesh. Kerala 

5 Onssa 

6. Orissa. Madhya Pradesh 

7 Tamil Nadu 

e. West Bengal 

9. Meghalya. GUlorat, ArunaChal Pradesh 

10. Bihar 

11. Kerala 

Base Metal 

a) Lead·Zinc ore 

b) Zinc-Copper 

Gold Ore 

Plantinum Group 
of Elements 

Managanese Ore 

Molybdenum Ore 

Rare Metal and Rare 
Earth Elements 

Limestone 

Dolomite 

Clay 

Augmentation of Mineral Resources 
during the first four years of IX Plan 

6103-

111 

a) 21.47 

b) 3.15 

20.56 

14.20 

2.77 

0.484 

79,589 tonnes of rare 
metal bearing pegmatites 

with 0.5% Cs. 

5891 

30.50 

510 
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(Translation 1 

Price of Pulses 

6051. SHRI RAM TAHAL CHAUDHARY : Will the 
Minister of AGRICULTURE be pleased to state : 

(a) whether pulses are sold in the market at a rate 
three times more than that of their support price; 

(b) if so, the reasons therefor; and 

(e) the remedial steps the Governrnent propose to 
take in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) The wholesale prices of pulses are by and large ruling 
above the Minirnum Support Prices fixed by the Govern-
ment at selected centres in the country, though not as high 
as three tirnes more than that of their support price. 

(b) The rice in the wholesale prices of pulses may 
primarily be attributed to the continuing gap in demand and 
supply. 

(c) The Government is implementing a Centrally 
sponsored Scheme of National Pulses Development 
Project in 30 StateslU.Ts for increasing the production of 
pulses. Under this Scheme, assistance is being provided 
for input like production and distribution of certified seeds, 
seed mini-kits, distribution of improved farm implements, 
rhizobium culture, micro-nutrients, integrated pest man-
agement and distribution of sprinkler sets etc. In addition, 
import of pulses is also restored to meet the shortage in 
supply in the country. 

[English] 

Agency for Mumbal Airport 

6052. SHRI RAMSHETH THAKUR : Will the Minister 
of CIVIL AVIATION be pleased to state :-

(a) whether Maharashtra Government has sent any 
proposal to the Union Government to set up an agency 
to look after the Mumbai airport; 

(b) if so, the details thereof; and 

(c) the reaction of the Union Government thereto? 

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) No. Sir. 

(b) and (c) Do not arise. 

U .. of Water Management 
Production Technology 

6053. SHRI T. M. SELVAGANPATHI : WiU the Minister 
of AGRICULTURE be please<1 to state : 

(a) whether the Indian Council of Agricultural 
Research (ICAR) has emphasised the need tor extensive 
use of Water Management Production Technology; 

(b) if so, the steps initiated in this regard; 

(c) whether the Government have any plans to help 
the State Govemments to put into action the extensive use 
of Water Management Production Technology in respective 
States; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) 
(a) Yes, Sir. 

(b) ICAR through its various research institutes All 
India Coordinated Research Projects, adhoc projects and 
Externally-Aided Projects has developed and dissemi-
nated the improved Water Management Production 
Technology for surface water. groundwater, rain water and 
poor-quality water resources. This has been achieved 
through: 

(i) Inclusion of Improved water management 
production technologies in the rabi 
and kharif package of practices for each 
State. 

(ii) Collaborative on-farm water management 
programmes in the irrigation commands. 

(iii) Operational research projects in the 
rainfed watersheds. 

(iv) Special emphasis on the adoption of 
water-saving techniques like micro-irriga-
tion. 

(v) Participatory water management models 
under rainfed, irrigated and waterlogged 
areas. 

(Ji) DisseminatIon of water management pro-
duction technology through print and 
electronic media. 
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te) Yes. Sir. 

(el) The Central Government is helping the State 
Governmonts through several schemes. The importAnt 
schemes include: 

(I} Command Area Development Programme 
for the major irrigation commands 
(MOWR). 

(II) National Watershed Development Project 
for Rainfed Areas (DOAC, MOA). 

(iii) Promotion of Drip Irrigation under the 
Development of Horticulture through 
Plasticulture Intervention (DOAC, Horticul-
ture Division, MOA) 

(iv) On-Farm Water Management for Increas· 
Ing Crop Production in Eastern India' 
(Crops Division, MOA) 

Btackmarketing of Air Tickets 

6054. SHFH A. NARENDRA : 
SHRI MANIKRAO HODLYA GAVIT 

Will 111(1 Minister of CIVIL AVIATION be pleased to 
state :-

(a) whether the Government's attention has been 
drawn to Ihe news-item which appeared in the Hindustan 
Times' dated April 8, 2002 captioned Apex fair ke nam 
per hawai tlcketon ke Kalabazari" 

(b) If so, the details thereof; and 

(e) the <lction taken or proposed to be taken by the 
Governmenl 10 arrest Ihe blackmerketlng of Air tickets? 

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAl HUSSAIN) : (a) Yes, Sir 

(b) and (e) Over a period of time, it has been observed 
by Airlines thaI agents have a tendency to make fictitiOUs 
bookings and black seats on anticipated demand. 
Subsequently. Ihe agents cancel the same at the last 
minute In caSt3 the demand does not materialise into actual 
lravel ThiS results in airlines losing heavily by way of flights 
qOlng IIghl and reservation charges being paid 10 the 
Global Distribution Systems. As a step towards controlling 
Ihese bookmgs and 10 reduco costs, the rratler was taken 
up al the board 01 airlines representativeness meeting with 
all airlines nnd II was decided that the lare slructure would 

be modified for travel ex-India, while modifying the fare 
structure, Advance Purchase Excursion fares (Apex), Which 
are cheaper but have 10 be purchased 21 days in advance 
and carries cancellation charges, were introduced. ThiS 
would, result in better utilisation of the inventory and 
reduced reservation charges being paid to the Global 
Distribution System. Any malpractice resorted to by any 
operator in the matter of air fares, can also be brought to 
Ihe notice of Directorate General of Civil Aviation for 
suitable remedial action. 

[Translation] 

Animal Husbandry and Dairy Development 

6055. SHRI RAMDAS ATHAWALE : Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the names of the schemes implemented for 
animal husbandry and dairy development by the Union 
Government during the last three years, State-wise; 

(b) the funds provided under each scheme during 
the said period; 

(c) whether Indian Councial of Agricultural Re-
search or any other Research Institute have developed 
new techniques in this these fields; 

(d) if so, the details thereof; and 

(e) the efforts being made by the Government to 
check Ihe continuous decrease in number of cattle and to 
create awareness about the said techniques among the 
people? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) and (b) The Department of Animal Husbandry and 
Dairying is implementing number of schemes for the 
development of animal husbandry and dairy sector in the 
country. The scheme -wise details of the funds allocated 
for each of these schemes during the last three years are 
given in the enclosed Statement 

(c) and (d) The Indian Councial of Agricultural 
Research and other related Research Institutes have been 
engaged in various research activities including activities 
for the development of animal husbandry and dairy sector. 
Owing to such continuing research, number of new 
techniques and processes such as superior gerplasm of 
livestock and poultry, Immuno diagnostic kit for livestock 
diseases, new technology for value added production of 
milk, meat and egg products etc. have been developed 
from time to time. 
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(e) The emphasis of the Government is on ing availability of nutritious feed and fodder. The new 
increasing the productivity of livestock through genetic techniques are popularised among the masses through 
upgradation improvement of health coverage and increas- extension activities. 

Statement 

Plan Allocation, RE and Expenditure during the last 3 years o( 9th Plan 

(Rs. in erore) 

SI. Particulars 1999·2000 2000-01 2001-02 
No. 

BE RE Expd. BE RE Expd. BE RE EXp· 

2 3 4 5 6 7 8 9 10 11 

A.H. Sector 

Action Plan Schemes 

1. National Project on Cattle Breeding 47.00 34.00 33.06 44.00 26.35 24.93 46.00 27.00 41.87 

(i) Ext. of Frozen Semen Tech. 35.00 26.00 25.96 32.00 

and PTP 

(ii) National Bull Production Prog. 12.00 8.00 7.10 12.00 

2. National Ram/Buck Production Prog. 3.00 0.50 0.50 2.50 1.25 1.50 1.25 1.40 2.87 

3. Assist. to States for integrated 6.00 2.50 2.50 3.00 2.00 2.07 2.00 2.00 2.65 

Pig.Develop 

4. Assistance to State Poultry/Duck Farms 8.00 5.25 4.50 3.00 2.70 1.35 2.70 5.05 5.05 

5. Assist. to States for Feed and Fodder 6.50 4.00 4.40 4.00 3.00 3.00 3.00 0.50 1.58 

Dev. 

6. Assist. to States for Cont. of Animal 17.00 7.75 7.79 13.00 8.00 7.21 12.00 12.00 12.00 

DIsease 

7. Creation on Disease Free Zones 1.00 0.01 0.00 0.01 0.01 0.00 27.00 15.41 0.00 

Sub - total 88.50 54.01 52.75 69.51 43.31 40.06 93.95 63.36 66.02 ,. 

Other Schemes 
.,~ 

S. Central Cattle Dev. Organisations 9.00 8.15 7.99 9.00 8.85 7.89 8.85 9.42 7.82 

(i) Central Cattle Breeding Farm 6.35 5.50 5.58 6.35 6.35 5.61 6.35 &.85 5.51 

(ii) Central Frozen Semen Prod. Instt. 1.15 1.15 1.03 1.15 1.08 0.73 1.00 1.00 0.82 
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2 3 4 5 6 7 8 9 10 11 
----_._----------------------

(iii) Central Herd Registration 1.50 1.50 1.38 1.50 1.50 1.55 1.50 1.57 1.49 

9. Central Sheep Breeding Farm 8.22 7.25 6.34 3.50 1.50 1.37 1.50 1.25 1.32 

10. Central Poultry Development Org. 6.50 5.22 4.49 6.00 5.71 4.49 5.71 4.96 4.98 

1 1. Central Fodder Development Org. 4.50 4.83 4.02 4.83 4.53 4.59 4.53 4.85 5.39 

12. Directorate 01 Animal Health 6.00 1.53 1.47 4.75 4.10 3.70 10.00 5.95 4.79 

13. Professional Efficiency Dev. 4.00 3.00 2.4 1 3.00 2.50 2.23 6.00 6.00 6.66 

14. National Project on Rind. Eradication 10.00 5.00 4.92 15.00 13.00 12.31 13.00 11.00 10.21 

15. Improv. 01 Slaughter Houses/C.U.C 15.00 1.50 1.50 2.50 2.00 2.20 6.00 5.00 3.63 

16. Inlegrated Sample Surveys 4.00 3.50 3.~5 4.00 3.65 3.59 4.40 3.95 3.42 

17. Development 01 Pack Animals 0.80 0.40 0.28 0.40 0.30 0.30 0.30 0.15 0.21 

18. A.H. Extension Programme 2.50 2.00 2.44 2.00 2.00 2.11 2.00 2.00 1.05 

19. Strengthening of AH Division 0.16 0.16 0.06 0.16 0.02 0.02 0.00 0.00 0.00 

20. Projecl on Animal System 0.75 0.25 0.24 0.25 0.25 0.24 0.25 0.18 0.11 

21. Cattle Insurance 0.05 5.00 5.00 0.00 0.00 0.00 0.00 0.00 0.00 

Sub - lolal 71.48 47.79 44.51 55.39 48.41 45.04 62.54 54.71 49.59 

Schemes completed I not approved 0.10 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

Total (A H Sector) 160.08 101.80 97.26 124.90 91.72 85.10 156.49 118.07 115.61 

H DaIry Development 

Action Plan Schemes 

22 Integrated Dairy Development Project 45.00 14.00 10.71 20.00 19.50 20.34 19.50 19.50 20.28 

23. Assistance to Cooperatives 16.00 4.00 3.80 25.00 17.00 17.00 15.00 9.00 14.20 

24. New Deihl Cooperatives 4.40 2.00 0.00 4.00 0.00 0.00 0.00 0.00 0.00 

Sub lolal 65.40 20.00 14.51 49.00 36.50 37.34 34.50 28.50 34.48 

Others Schemes 

25. Milk and Milk Products Order 1.00 1.00 0.85 1.00 1.00 0.88 1.00 1.00 1.17 
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2 3 4 

26. Delhi Milk Schems 1.00 1.12 

Sub Total 2.00 2.12 

Schemes completed 6.50 0.00 

Total (DO Sector) 73.90 22.12 

Total (AH and DO Sectors) 233.98 123.92 

-Provisional 

[English] 

Coal Production 

6056. PROF. UMMAREDDY VENKATESWARLU : Will 
the Minister of COAL AND MINES be pleased to state: 

(a) whether the Government have set a target of 
476 million tonnes of coal to be mined by the end of the 
Tenth Five Year Plan; 

(b) if so, whether target of coal production could nol 
be met during Ninth Five Years Plan; 

(c) if so, the reasons therefor; 

(d) whether delay in completion of on-going coal 
mining projects is a major cause of shortfall in the Ninth 
Plan target; and 

(e) the action being taken to avoid such pitfalls in 
the Tenth Five Year Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD) : (a) 
No, Sir. Instead, the Government has set a coal production 
target of 405 million tonnes to be achieved by the terminal 
year of the Xth Five Year Plan i. e. 2006-07. 

(b) and (c) The revised target and actual production 
of coal (provisional) during the terminal year of the IXth 
Five Year Plan i. e. (2001-02) is shown below : 

(in million tonne) 

2001-02 

Target Actual (Provisional) 

325.65 32764 

5 6 7 8 9 10 11 

1.09 1.00 1.95 1.37 1.95 1.95 1.95 

1.94 2.00 2.95 2.25 2.95 2.95 3.12 

0.00 0.00 0.00 0.00 0.00 0.00 0.00 

16.45 51.00 39.45 39.59 37.45 31.45 37.60 

113.71 175.90131.17 124.69 193.94 149.52 153.21 
-----

(d) and (0) In view of the roply to (b) and (c) above, 
does not arise. 

Protection of Environment In Agra 

6057. SHRIMATI SHYAMA SINGH . 
DR. RAMESH CHAND TOMAR : 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state : 

(a) whether even after the closure of all polluting 
industries in Agra, there has not been any significant drop 
either in SPM level or S02 percentage in Ihe environment 
of Agra: 

(b) if so, the details of various reports of the Central 
Pollution Control Board (epCB) in this regard; 

(c) whether the Union Government have chalked 
out any concrete plans to re-examine the various aspects 
to provide clean environment In and around Taj; and 

(d) if so, the details thoreof? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T. R. BAALU) : (a) to (d) Central Pollution Board has 
been regularly monitOring the levels of pollution In Agra 
which indicate that there is a trend of reduction In the 
annual average level of Sulphur dioxide, O)(ides of 
Nitrogen and Suspended Particulate Maller over the past 
years. Several steps have been taken for protoction of lhe 
Taj Mahal which include the following :. 

1. A Taj lrapezium zone Pollution (Prevon· 
lion and Control) Authority has been 
constituted by the Government of India In 
1999 to momlor the progress of the 
implementation of the various schomes 
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2. 

3. 

lor the protection and improvement 01 
the environment in the Taj Trapezium 

Zone. 

A Mission Management Board has been 
constituted to oversee the implementation 
and monitor the schemes lor the protec-
tion 01 the Taj and its environment. 

Scheme for continuous air quality moni-
toring, improvement of power supply, 
water supply, solid waste management, 
road construction and plantation in the 
TTl area have been undertaken to 
provide clean environment in and around 
Taj. 

Amendment. to Wildlife (Protection) 
Act, 1972 

6058. SHRI T T. V. DHINAKARAN : Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government have received any 
proposals from various States lor amending the Wildlife 
(Protection) Act, 1972. 

(b) If so, the details thereof; and 

(c) the action taken by the Government thereon? 

T HE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) to (c) After detailed discussion 
wilh the State Governments, NGOs and eminent wildlile 
experts. the Central Govemment has formulated Wildlife 
(Protection) Amendment Bill are as follows: 

(I) 

(II) 

Involvemont of local communities In manage-
ment of wild life in protected areas and using 
the lorest usufructs that are available in the 
process 01 management of the habitat of wild 
animals being available explicitly to the local 
communities. 

Making punitive sections of the Act more 
stringent and effective. 

(Iii) Making Indian BOflrd lor Wild Ufe a statutory 
body. 

(IV) Ensuring expeditious settlement of rights of 
people within national parks and sanctuanes. 

Age for Child Labour 

6059. SHRI K. YERRANNAIDU : Will the Minister of 
LABOUR be pleased to state : 

(a) whether the Government propose to raise the 
minium age for child labour in India from 14 years to 18 
years in keeping with the ILO (Indian Labour Organisation) 
conventions; 

(b) if so, the steps initiated in this direction so far; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) : (a) to (c) The Child Labour 
(Prohibition and Regulation) Act, 1986 defines "child" as 
a person who has not completed his fourteenth year of 
age. 

The 87th Session of the International Labour Confer-
ence (llC) held in June 1999 unanimously adopted ILO 
Convention No. 182. Article 2 of the Convention defines 
a 'child' as all persons under the age of 18 years. Action 
has been initiated through a process of consultation with 
other Ministries/departments as ratification of the Conven-
tion necessitates action to bring existing Laws/Acts de-
fining the age of the child In the laws enforced by these 
Ministers in conlormity with the ratified Convention. 

New Coal Policy 

6060. SHRI G.S. BASAVARAJ : Will the Minister of 
COAL AND MINES be pleased to state : 

(a) whether the Government propose to formulate 
a new Coal Policy to check the diversion of commodity to 
the blackmarket to protect the interests of bonafide users; 

(b) whether the new policy will ensure adequate 
availability of coal to non-core sector consumers like brick 
kilns and small scale units; 

(c) whether the Govemment have undertaken a 
study-survey of the coal requirements and actual offtake 
by consumers in non-core sectors; and 

(d) is 60, the finding thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD): (a) 
and (b) Coal India Limited decided in June, 2001 to 
authorise its coal companies to evolve their system and 
procedure of coal sales policy. As per the decision, the new 
policy would aim at being simpler and customer friendly. 
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Coal companies are working out details of the new sales 
policies. In the meanwhile, coal companies have also 
addressed State Government! sponsoring authorities to 
venfy the status of the existing linked consumers of the 
non-core sector, so that non-existing or non-operating units 
are weeded out. The new policies would also aim at better 
meeting the bonafide requirements of genuine consumer 
of non-core, sector, including small scale industries and 
brick kilns to the extent possible. 

(c) 

(d) 

No, Sir. 

Does not arise. 

Snake Parks 

6061. SHRI A. BRAHMANAIAH : Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state : 

(a) the details of guidelines framed for establish-
ment of snake parks in the country; 

(b) the details of snake parks set up in the country 
so far, State-Wise and location-wise; 

(c) whether the Government have made any survey 
regarding identification of areas for establishment of snake 
parks in the country; 

(d) if so, the details of areas identified for the 
purpose. State-wise; 

(e) whether any States have requested for estab-
lishment of such parts for assistance in this regard; 
and 

(f) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) According to Wild Life (Protection) 
Act. 1972. all the Deer Parks and Snake Parks come under 
the legal definition of Zoo. The Central Government have 
notified "Recognition of Zoo Rules, 1992" wherein detailed 
guidelines for housing, upkeep and health care of the 
animals have been prescribed. 

(b) Location-wise and State-wise list of Snake 
Parks is enclosed as Statement. 

(c) to (I) Since the management of Zoos including the 
Snake Parks. by-and-Iarge have not been upto the desired 
standards, the Central Government provides financial 
assistance for the improvement of existing Zoos only. 
Supreme Court have also directed that no new zoo should 
be setup without the prior approvat of the court. 

Statement 

List of Snake Parks in the CountlY 

SI. 
No 

State 

1. Maharashtra 

2. Maharashtra 

3. Tamil Nadu 

4. Tamil Nadu 

5. West Bengal 

6. West Bengal 

7 Kerala 

8 West Bengal 

9 Kerala 

Name of the 
Snake Park 

Snake Park and 
Aviary, Pimpri 
Chinchawad 

Snake Park, 
Shikshan mandai 

Channai Snake 
Park 

Madras Crocodile 
Park 

Calcutta Snake Park 

West Bengal Snake 
Park and laboratory 

Prassanikadavu 
Snake Park, Kannur 

Sanke Park reptile 
Research and Snake 
bit treatment digha 

Snake Park 

ConHrv.tton of Ra,.. .... rb. 

District 

puna 

Kolhapur 

Guindy, 
Chennai 

Mahabalipu· 
ram 

Badu, 24 
Pargana (N) 

Badu, 24 
Pargana (N) 

Kannur 

Midnapore 

Malampuzha 

6062. SHRI N. T. SHANMUGAM : Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state : 

(a) the details of schemes run by the Government 
to conserve rare herbs in the country; 

(b) the areas where these rare herbs are grown in 
the country, State-wise; 

(c) whether the Government are contemplating to 
promote participation of private sector and Non-Govern-
ment Organisations in this field; and 

(d) if so, the details thereof? 

THE MINISTER OF ENVIRONMENT AND FORESlS 
(SHRI T.R. BAAlU) : (a) The Ministry has implemented a 
Centrally Sponsored Scheme during the Ninth Plan Period 
for conservation and development of Non TImber Forest 
Produce including Medicinal Plants which also includes 
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rare herbs. The Government has at so set up a Medicinal 
Plant Board In the Ministry of Health to look after the 
development. policy formulation, sustainable use and to 
coordinate all matters relating to medicinal plants and 
herbs. Similarly Medicinal Plant Boards have also been set 
lip If1 thirteen States. 

(b) The State-wise details of the areas where rare 
ilcorbs are grown are not available. However, the names 
of the States 10 which funds have beerl provided during 
tho Ninth Plnn by the Ministry for conservation and 
developmont of non timber forest produce including 
medicinal plants are given in the enclosed Statement. 

(e) and (d) Medicinal Plant Board is extending 
financial support to Government and Non-Government 
Organisations lor cultivation and development of medicinal 
plants I/lcluding rare herbs used in Indian System of 
Medicine and Homeopathy. In the financial year 2001-02, 
the Medicinal Plants Board had released grants-in-aid to 
133 Government Organisations and 12 Nen Governmental 
Organisations. Private sector is encouraged for promotion 
and development of medicinal plants outside the forest 
meas. 

Statement 
-----------------------
SI.No. Name of the States -_._--_._-_._-------_._--

2 

1. Andham Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Goa 

6. GUlarat 

7 Haryana 

8 Himachal Pradesh 

9 Jammu and Kashmir 

10. Karnataka 

11 Karala 

12 Madhya Pradesh 

1 ~i. Maharashtra 

14 Manipur 
. ---.-~-.---.---

2 

15. Meghala 

16. Mizoram 

17. Nagaland 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West 8engal 

[Translation] 

Opening of Research Centres 
for Green Revolution 

6063. SHRI JAI8HAN SINGH PAWAIYA : Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the details of the Agriculture Research Centres, 
Hybrtd Seeds Centres and other research centres opened 
in the country to ensure the achievements of targets of 
Green Revolution, Stale-wise; 

(b) whether the Government propose to increase 
the number of these research centres; 

(c) of so, the details thereof; and 

(d) the efforts made to provide benefits to the 
farmers from the Agriculture Research Centres and other 
concerned Centres? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) 
(a) List enclosed as statement. 

(b) No, Sir. 

(c) Does not arise. 

(d) The Indian Council of Agricultural Research 
have established a network of 261 Krishi Vigyan Kendras 
(KVKs) for training to the farmers and demonstrations on 
modern agricultural technologies. 

Fifty three Zonal Agricultural Research Stations 
(ZARSs) have been strength~ned to take up the additional 
functions of KVK in those districts where there is no KVK . 
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Ten Trainers' Training Centres (TTC) have been 
established to provide updated knowledge to trainers in 
specialised areas of agriculture. 

Based on participatory mode ensuring greater scien-

tists-farmers linkages in bottom-up approach. an Innovative 
Technology Assessment and Refinement Programme 
called "Institution Village Linkage Programme" (IVLP) has 
been launched in 70 districts of the country. 

Name of State 

A and N Islands(UT) 

Andhara Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Statement 

State-wise list of ICAR InstituteslNRCslPDslAICRPs and its 
Regional StationsiResearch Centres 

Name of Institutes/NRCslPDs/AICRPslRegional Stations 

2 

Central Agricultural Research Institute 

Central Research Institute for Dryland Agriculture 

N.R.C - Sorghum 

Directorate of Rice Research including AICRP Rice 

AICRP - Dryland Agriculture 

AICRP - Sorghum 

Network -Economic Omithology 

Regional Stations I Research Centres 

National Bureau of Plant Genetic resources 

Sugarcane Breeding Institute 

Directorate of Maize off season nursery 

Regional Station/research Centre 

ICAR research Complex for NEH Region 

Regional StatlonslResearch Centres 

CRRI Research Station on Rainfed Lowland Rice 

Central Plantation Crops Research Institute 

National Bureau of Soil Survey and Land Use Planning 

ICAR Research Complex for . Eastem Region 

Project Directorate - Water Management 

NRC Makhana 

AICRP on Water Management 

AICRP on Optimization of Groundwater Utilisation 

AICAP on Management of Diaralands 

Location 

3 

Port Blair 

Hyderabad 

Hyderabad 

Hyderabad 

Hyderabad 

Hyderabad 

Hyderabad 

Hyderabad 

Kovvur 

Hyderabad 

Basar 

Gerua 

Kahikuchi 

Jorhat 

Palna 

Palna 

Darbhanga 

Palna 

Patna 

Palna 
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•.......•.... __ .... _--, -------------------

Clumdigarh(UT) 

Goa 

Gujarst 

Haryana 

H,machal Pradesh 

Regional StatlonliResearch Centres 

ICAR Research Complex for Eastern Region(Crop Res. Stn) 

Indian Agricultural Research Institute 

Sugarcane Breeding Institute 

Pusa 

Pusa 

Motipur 

Central Soil and water Conservation Research and Training Institute Chandigarh 

ICAR Research Complex for Goa 

Regional Stations/research Centres 

Central Arid Zone Research Institute 

Goa 

Bhuj 

Central Soil and Water Conservation Research and Traning Institute Valsad 

Central Soil Salinity Research Institute 

Central Institute lor Arid Horticulture 

Cenlral Soil Salinity Research Institute 

Dlroctorate 01 Wheal Research 

AICRP - Mgmt. of Salt Affected Solis and Use of Saline Water 

Regional StatlonS/Re.earch Centr •• 

Indian Agricultural Research Institute 

Sugarcane Breeding Institute 

Central Potao Research Institute 

N.R.C. - Mushroom 

AICRP -Micro Biological Decomposition 

AICRP . Mushroom 

AICRP . Potato 

Regional StationsIR ••• arch Centres 

Contral Potato Research Institute 

Indian Agricultural Research Institute 

Indian Agricultural Research Institute 

Indian Agricultural Research Institute 

National Burnu of Plant Genetic Resources 

Prolect Direclorate - Wheat Research 

PrOJect Directorate . Wheat Research 

Anand 

Godhra 

Karnal 

Karnal 

Karnal 

Karnal 

Karnal 

Shimla 

Solan 

Palampur 

Solan 

Shimla 

Kufri 

Katrain 

Tutikandia, Shimla 

Amartara, Shimla 

Shimla 

Shimla 

Keylong Lahul -Spiti 
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Kerala 
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Central Institute for Temperate Horticulture 

Regional Stations/Research Centres 

National Bureau of Plant Genetic Resources 

Regional StationS/Research Centres 

ICAR Research Complex for Eastern Region (H and AF Progr.) 

Central Rainfed Upland Rice Res. Station 

National Bureau of Plant Genetic Resources 

Indian Institute of Horticultural Research 

Project Directorate -Biological Control 

AIRP - Small Millets 

Network - Agricultural Acarology 

Regional Stations/Research Centres 

Central Plantation Crops Research Institute 

Central Plantation Crops Research Institute 

Central Plantation Crops Research Institute 

to Questions 222 
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Srinagar 

Srinagar 

Ranchi 

Hazaribagh 

Ranchi 

Bangalore 

Bangalore 

Bangalore 

Bangalore 

Hirehelli 

Vittal 

Kldee 

Central Soil and Water Conservation Research and Training Institute Bellary 

Indian Agricultural Research Institute 

Indian Institute of Horticultural Research 

National Bureau of Soil Survey and Land Use Planing 

Sugarcane Breeding Institute 

Central Plantation Crops Research Institute 

Central Tuber Crops Research Institute 

Indian Institute of Spices Research 

AICRP - Palms 

AICRP • Spices 

Regional Stations/Research Centres 

Central Plantation Crops Research Institute 

Central Plantation Crops Research Institute 

Indian Institute of Spices Research 

National Bureau ot Plant Genetic Resources 

Sugarcane Breeding Institute 

Sugarcane Breeding Inslltute -------------------------

Dharwad 

Chettahalh 

Bangalore 

Jamkhandi 

Kasargod 

Thiruvananthapuram 

Calicut 

Kasargod 

Calicut 

Kayangulam 

Kannara 

Apangala 

Tnchur 

Cannanore 

Agali 
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--·-·-----·------------·--------------------:3::----
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Lakshdweep 

Madhya Pradesh 

Mahamshtfil 

Regional Stations/Research Centres 

Gentral Plantation Crops Research Institute 

Central Institute of Agricultural Engineering 

Indian Institute of Soil Science 

N.R.C. - Soybean 

N-R.C. - Weed Science 

AICRP - Energy Requirement in Agricultural Sector 

AICRP - Farm Implements Machinery 

AICRP - Human Engineering and Safety Studies 

AICRP Micro Secondary Nutrients 

AICRP Power Tiller 

AICAP - Renewable Energy Sources 

AICRP - Soil Test Crop Response 

AICAP - Soybean 

AICAP - Woed Control 

ANAM Phase - VI 

AICAP on long Term Fertilizer Experiments 

AICAP on Biological Nitrogen Fixation 

AICAP on Tillage Management of Indian Soils 

Regional StationS/Research Centres 

Central Potato Research Institute 

Central Soil nnd Water Conservation Research and Training Institute 

Indian Agricultural Research Institute 

National Bureau of Plant Genetic Resources 

National Bureau of SOil Survey and Land Use Planing 

NR.C. - Citrus 

N.R.C. - Grapes 

N R.e. - Onion and Garlic 

Regional Stations/Research Centres 

Indian Agricultural Research Institute 

N. R. C. - Sorghum 
... ---_.-.. _--_._--------

Minicoy 

Bhopal 

Bhopal 

Indore 

Jabalpur 

Bhopal 

Bhopal 

Bhopal 

Bhopal 

Bhopal 

Bhopal 

Bhopal 

Indore 

Jabalpur 

Bhopal 

Bhopal 

Bhopal 

Bhopal 

Gwalior 

Datia 

Indore 

IGKV, Ambikanagar 

Nagpur 

Nagpur 

Pune 

Pune 

Pune 

Solapur 
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Manipur 

Mizoram 

Meghalaya 

Nagaland 
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National Bureau of Plant Genetic Resources 

National Bureau of Plant Genetic Resources 

National Bureau of Soil Survey and Land Use Planing 

Central Agricultural University 

ICAR Research Complex for NEH Region 

ICAR Research Complex for NEH Region 

ICAR Research Complex for NEH Region 

Regional Stations/Research Centres 

Central Potato Research Institute 

ICAR Research Complex for NEH Region 

National Bureau of Plant Genetic Resources 

ICAR Research Complex for NEH Region 

Indian Agricultural Research Institute 

Indian Agricultural Statistics Research Institute 

National Bureau of Agriculturally Micro-Organisms 

National Bureau of Plant Genetic Resources 

N.RC. - Agricultural Economics and Policy Research 

N.RC. - on Plant Biotechnology 

N.RC. - Integrated Pest Management 

N.RC. - DNA Fingerprinting 

Directorate of Maize Research 

AICRP Agricultural By-product 

AICRP - Agricultural Drainage 

AICRP Engineering Measures for Efficient Land and Water Mgmt 

AICRP Nematode 

AICRP - Pesticide Residue 

AICRP - Post Harvest Techn. of Horticultural Corps 

AICRP - Under-utilised and Under-exploited Plant 

Integrated Krishi Vigyan Kendras 

National Seed Project 

Network Scheme - Embroy Transfer Technology 

to QuestIons 226 
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Akola 

Amravati 

Nagpur 

Imphal 

Imphal 

Kolasaib 

Barapanl 

Shillong 

West Garo Hills 

Shillong 

Khanakhulu 

New Delhi 

New Delhi 

New Deihl 

New Delhi 

New Delhi 

New Delhi 

New Deihl 

New Delhi 

New Deihl 

New Delhi 

New Delhi 

New Delhi 

New Delhi 

New Delhi 

New Deihl 

New Dethi 

New Deihl 

New Delhi 

New Delhi 
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Agril. Human Resource Development 

National AgricuHural Technology Project (NATP) 

Regional StatlonslR .... rch Centre. 

National Bureau of Plant Genetic Resources 

National Bureau of Soil Survey and Land Use Planning 

Central Rice Research Institute 

NRC for Women in Agriculture 

Water Technology Centre for Eastern Region 

AICRP • Tuber Crops 

R.glon.1 StatlonllR .... rch Centre. 

to Questions 
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New Delhi 

New Delhi 

Issapur 

New Delhi 

Cuttack 

Bhubaneshwar 

Bhubaneshwar 

Bhubaneshwar 

Central Soil and Water Conservation Research and Training Institute Koraput 

Central Tuber Crops Research Institute 

Indian Institute of Horticultural Research 

National Bureau of Plant Genetic Resources 

Central Institute for Post Harvest Engg. and Technology 

AICRP • Application of Plastics in Agriculture 

AICRP . Harvest and Post Harvest Technology 

R.glon.1 StatlonaIR .... rch C.ntre. 

Central Potato Research Institute 

Central Arid Zone Research Institute 

Central Institute for Arid HorticuHure 

NRC· Speed Spices 

AICRP Peart Millet 

AICRP on Arid Zone Fruits 

AICRP . Arid legumes 

R.glon.1 StatlonllR .... rch Centr •• 

Central Arid lone Research InstiMe 

Central Arid Z"ne Research Institute 

Bhubaneshwar 

Bhubaneshwar 

Cuttack 

Ludhiana 

Ludhiana 

Ludhiana 

Jalandhar 

Jodhpur 

Bikaner 

Ajmer 

Jodhpur 

Bikaner 

CAZRI, Jodhpur 

Pall 

Jasailmer 
Central Arid Zone Research Institute 

Bikaner 
Central Soil and Water Conservation Research and Traning Institute Kota 

National Bureau of Plant Genetic Resources 
RAU, Mandor 

228 
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Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

2 

National Bureau of Soil Survey and Land Use Planning 

ICAR Research Complex for NEH Region 

Sugarcane Breeding Institute 

N. R. C. - Banana 

Regional StatlonllResearch Centres 

Central Potata Research Institute 

Central Soil and Water Conservation Research and Traning Institute 

Indian Agricultural Research Institute 

Indian Agricultural Research Institute 

Regional StatlonllResearch Centres 

ICAR Research Complex for NEH Region 

Central Institute for Subtropical Horticulture 

Indian Institute of Pluses Research 

Indian Institute of Sugarcane Research 

Indian Institute of Vegetable Research 

N. R. C. - Agroforestry 

AICRP - Agroforestry 

Project Directorate - Cropping System Research 

AICRP - Chick Pea 

AICRP - Jaggery and Khandasari 

AICRP - Pigeon Pea 

AICRP - Pluses(MULLARP) 

AICRP - Sugarcane 

AICRP Vegetable Research 

AICRP on Management of Diaraland Improvement 

AICRP on Forage Crops 

AICRP - Sub-tropical Fruits 

Vegetable Seed Project (National Seed Project) 

Regional StationslRe ... rch Centres 

Central Potato Research Institute 

Central Soil and Water Conservation Research and Training Institute 

to Questions 
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Udaipur 

Gangalok 

Coimbatore 

T iruchlfapalli 

230 

Udhagamandalam 

Udhagamandalam 

Wellington 

Aduthurai 

Lembucherra 

Lucknow 

Kanpur 

Lucknow 

Varanasi 

Jhansi 

Jhansi 

Modipuram 

Kanpur 

Lucknow 

Kanpur 

Kanpur 

Lucknow 

Varanasi 

Modipuram 

Jhansi 

Lucknow 

Varanas. 

Modipuram 

Agrs 
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Central Soil and Water Conservation Research and Trining Institute Dehradun Uttaranchal 

Vlvekanand Parvatalya Krishl Anusandhan Shala Almora 

Regional Stalions/Research Centres 

Central Institute for Temperate Horticulture Mukteshwar 

National Bureau of Plant Genetic Resources Bhowali 

West Bengal Regional Stations/Re.earch Centres 

Central Institute of Sub-tropical Horticulture (Proposed) Maida 

Central Plantation Crops Research Institute Jalpaiguri 

Central Soil Salinity Research Institute Canning Town 

Indian Agricultural Research Institute Kalimpong 

National Bureau of Soil Survey and Land Use Planning Kolkatta 

(English] 

Increase In Air Fares 

6064, SHRI VILAS MUTTEMWAR : Will the Minister of 
CIVIL AVIATION be pleased to state :-

(a) whether the air fares in respect of west bound 
destination flights from India have Increased by almost 100 
pur cent; 

(tl) II so, the reasons therefor; 

(c:) whether the airlines deduct the tax at source on 
the ~tandard lATA commission in contravention of the 
Instruclions of Income Tax authorities fOI deducting taK at 
sOllrce on thE' difference between the gross and net fares; 
tlnd 

(el) If so, the reasons for not striclly follOWing the 
Instruclions of Income Tax authorities? 

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) and (b) No Sir. Air fares on 
various routf'S vary from season to season depending 
upon demand and supply. Due to fall in demand in air 
travel follOWing terrorist attack in United States on 11 th 
September. 2001 and the events thereafter. vanous airlines 
had offered discounts. which are now bemg discontinued 
In phasos tollowing recovery. 

(e) and (d) As per the prOllisions of Section 194H of 
the Income taK Act, 1961. Introduced with eHeet trom 

1.6.2001, taK is to be deducted at source from any income 
by way of commission or brokerage. The Central Board of 
Direct Taxes has not issued any instruction on the 
applicability or otherwise of Section 194H on the standard 
lATA commission. 

Improvement In Tourism Infrastructure 

6065. SHRI S.D.N.R. WADIYAR : Will the Minister of 
TOURISM AND CULTURE be pleased to state : 

(a) whether the Government have any proposal to 
Improve tourism infrastructure in the country; 

(b) if so, the details thereof, State-wise; 

(c) whether any funds have been allocated for 
2002-03 and earmarked for the remaining years of tenth 
Plan' and 

(d) if so the details thereof? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN) : (a) and (b) Yes, Sir. The Department of 
Tourism. Government of India grants financial assistance 
to the State GovernmentslUT Administrations every year 
for the development of infrastructure in the country in 
consultation with them. The proposals for financial year 
2002-03 are yet to be finalised. 

(c) and (d) The Planning Commission has aF)proved 
an allocation of Rs. 225.00- crores for the Annual Plan 
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2002-03 and also an amount of Rs.2900 crores tor the 10th 
Five Year Plan for the Department of Tourism for 
development of infrastructure and promotion of tourism in 
the country. 

Subsidy to FPls 

6066. SHRIMATI KUMUDINI PATNAIK : Wi" the 
Minister of FOOD PROCESSING INDUSTRIES be pleased 
to state: 

(a) the category of Food Processing Industries 
(FPls) listed to be eligible for incentive of grants and the 
number of such industries established in the country till 
March 31, 2002; 

(b) the quantum of money involved by providing 
subsidy and other assistance during the last three years; 
and 

(c) the number of applications received by his 
Ministry or subsidy by such industries from Orissa during 
the above period? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (PROF. CHAMAN lAl 
GUPTA) : (a) During the first four years of the 9th Five 
Year Plan combination of soft loan and grant was 
admissible for setting up, expansion, modernization, 
providing infrastructural facilities, strengthening of back-
ward linkages etc. to private sector, NGOs, cooperatives. 
PSUs, HRD and Rand 0 institutions. With effect from 
2001-2002 only grant - in - aid is being extended. A total 
of 5569 FPO units had been licenced for establishment 
up to 01.01.2002. 

(b) During the last three years, a sum of Rs. 
9921.87 lakhs has been released as financial assistance 
under the above mentioned Schemes. 

(c) Applications numbering 13 for financial assis-
tance were received during the last three years. 

[Translation) 

Northern Coalfields Limited 

6067. DR. BALI RAM : Will the Minister of COAL AND 
MINES be pleased to state: 

(a) whether due to wrong method of coal extraction 
being carried out for the last several years in differenl 
projects like Jayant, Nigahi, Khariya under Northern 
Coalfields Ltd., Singarauli (MP), the coal face and the 
O.B. lace ground level has turned to 90 degree which may 
result in a severe accident any time; 

(b) if so. the details thereof; and 

(c) whether due to subsidence of O. B. of Jayant 
Project, the P and H shollel No. 8 machine which is worth 
Rs. 8 crore has been completely damaged; 

(d) if so, whether the same has since been 
repaired; 

(e) if so, the details thereof; 

(f) whether the Government proposes to conduct 
a thorough study into the mailer; 

(g) if so, the details thereof; and 

(h) the steps initiated in this direction so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD) . (a) 
No, Sir. It is not a fact that wrong method of coal extraction 
is being followed in the different projects of Northern 
Coalfields Limited (NCl). The pit slopes of the different 
projects have not turned to 90 degree and the pits are safe. 

(b) Does not arise in view of reply given to part (a) 
of the above. 

(c) It is nol a fact that the P and H Shovel NO.8 
of Jayant project was completely damaged due to slide 
of OB. On 25th August, 2001, an incident of sudden slide 
of OB occurred when the P and H Shovel No. B was 
working near a hillock which had hidden crack that cold 
not be noticed during regular mine Inspection. The shovel 
was partially damaged which was taken out for repalrl 
recommissioning on the 3rd day of the incident. 

(d) and (e) The repair work of tho shovel is in progress. 
The repair work has been awarded to MIs Vollas limited 
(the Indian representative of OEM) for repair and fitment 
of operator cabin, machrne house, planum chamber 
assembly, right hand counter weight box, hatch cover. 
centre bo)( etc. for Rs. 20.8 lakhs. The spares reqUIred for 
re-commissioning of the shovel is under process of 
procurement. The total expendilure will be known only after 
completion of the work and mcommlssioning of the 
equipment. 

(f) to (h) The rneident was thoroughly enquired and 
examined by a Committee consisting of senior mining 
officers and the equlry report has been submitted. As per 
the findmg of the enquiry, diSCiplinary action agarnst 
concerned offiCials are under progress. 
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{Eng/ish] 

Agreement wlch Malaysia to 
Promote Tourism 

6068. SHRI ASHOK N. MOHOL : Will the Minister of 
TOURISM AND CULTURE be pleased to state 

(a) whether any agreement has been reached 
with Malaysia to promote tourism between the two 
countries; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to attract 
tounsts from Malaysia? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN) : (a) No, Sir. 

(b) Does not arise. 

(c) In order to attract tourism from Malaysia, various 
publicity and promotion activities were under taken which 
include: 

( 1 ) Refocussing of overseas marketing and promo-
lion policy to South East Asia including 
Malaysia. 

(2) Holding of special India Evening with cultural 
programmes at the close of PATA A"nual 
Conference, 2001 in Kuala Lumpur as a 
prelude to hosting the prestigious PATA Annual 
Conference 2002 in India 

(3) Holding of Road Shows-cum-·lndia Presenta-
tions and participation in tourism exhibitions by 
India tourism, Singapore. 

(4) Hosting of fam tours of media and tour 
operators to offer them first hand knowledge of 
Indian tourism product and tourist facilities 

(5) Promotion of speCial-Tour Packages like South 
India, Golden Triangle (Delhi-Agra-Jaipur) and 
Buddhist Sector for different communities in 
Malaysia. 

(6) Release of advertisements in Print media from 
lime to time. 

(7) Promotion of special tour packages for PIOs 
and NRls to discover routes and undertake 
pilgrimage. 

(8) Department of Tourism is in the process of 
establishing a tourism promotion office in the 
Embassy of India, Kuala Lumpur. 

landing Rights to Malaysian Flights 

6069 SHRI A. VENKATESH NAIK : Will the Minister 
of CIVIL AVIATION be pleased to state :-

(a) whether the Malaysian Government has reo 
quested the Union Government to give more landing rights 
to the Malaysian flights; 

(b) if so, the details thereof; and 

(C) the reaction of the Government thereto? 

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) to (C) Malayasian Govern-
ment has requested the Government of India to allow 
Malayasian Airlines to operate three services/week out of 
Hyderabad in place of the existing one service/week At 
present the Malayasian Airlines which has landing rights 
for six airports in India namely Delhi, Calcutta, Chennai, 
Mumbai, Bangalore and Hyderabad is entitled to operate 
3900 seats per week in each direction and in addition it 
has been permitted to operate 1500 seats per week 
against the unutilised entitlement of the Indian side. Within 
their overall entitlement of 5400 seats/week, Maiayasian 
Airlines can deploy any number of seats out of Hyderabad 
subject to a minium of 550 seats/week being operated from 
Banglore. Further request of capacity enhancement can be 
discussed during bilateral air services consultations as and 
when held. 

Delivery of Airbus to Air India 

6070. SHRI IQBAL AHMED SARADGI 
SHRI G. MALLIKARJUNAPPA : 

Will the Minister of CIVIL AVIATION be pleased to 
stale: 

(a) whether Airbus will deliver three A-310s, 200-
seater planes to Air India in the month of April, 2002; 

(b) if so, the details thereof alongwith total cost per 
aircraft; and 

(e) the extent to which it is likely to benefit Air 
India? 

TRE MINISTER OF CIVIL AVIATION (SHRI SYEO 
SHAHNAWAZ HUSSAIN) : (a) to (c) Air India has invited 
tenders fort dry lease of u'pto 3 A310-300 aircraft, to be 
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delivered during the year 2002. Six bids have been 
received. Airbus is also one of the 6 bidders. Evaluation 
of these bids is in progress. With this induction Air India 
will intensify their operations. 

Increase In the Agricultural Production 

6071. SHRI SULTAN SALAHUDDIN OWAISI : 
DR. JASWANT SINGH YADAV : 
SHRI MANSINH PATEL : 
SHRI HARIBHAI CHAUDHARY : 

Will the Minister of AGRICULTURE be pleased to state 

(a) whether the Government have given any 
specific attention to augment agricultural production and 
also to 27 Centrally sponsored schemes under the 
Micromanagement Mode to give freedom and flexibility to 
States as per their requirement; 

(b) if so. the delails and outcome thereof, State-
wise; 

(c) whether these steps have shown positive trend 
in agricultural production; 

(d) if so, the details thereof and total production of 
major crops during the last three years. year-wise; 
and 

(e) the steps taken by the Government to improve 
farming techniques and methods to augment agricultural 
production including oilseeds in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) to (e) Yes Sir, The Scheme of Macro Management of 
Agriculture has been devised by integrating 27 Centrally 
Sponsored Schemes to give States flexibility to develop 
and pursue activities on the basis of their regional priorities 
for augmenting agricultural production. 

The Macro Management of Agriculture is a major step 
towards achieving decentralization in pursuance of 
restoring primacy of the States in agricultural development 
planning. The Scheme aims at all round development in 
agriculture through Work Plans prepared by States. The 
Work Plans Will review the States' past performance in the 
agriculture sector and set out specific goals and objectives 
for the development of agriculture in the State. It will be 
based on a detailed analysis of the strengths, weaknesses, 
opportunities and threats. identify specific areas for 
concentration of efforts to meet the challenges and to raise 
the productiVity levels of different priority crops. The Work 

Plans will comprise specific intervention/activities for 
different crops/regions in the State to achieve these objec-
tives in a time bound manner and to ensure optimal use 
of available resources. The Macro-Management Scheme 
aims at supplementation complementation of States efforts 
through Work Plan to enhance Agricultural Production. 

The Scheme is in operation since November, 2000 
and it is too early to comment on the definite contribution 
of the Scheme on production. It may, however, be 
mentioned that the overall agricultural production is likely 
to be 211.17 million tonnes during the period 2001-02. This 
will be a record production and 15.25 million tonnes more 
than the last years' production of 195.92 million tonnes. 

The details of total production of major crope during 
the last three years, year-wise, are given in the enclosed 
statement. 

Statement 

Details of total Production of Major Crops during 
the last three years, year-wise 

Crop 

Rice 

Wheat 

Jowar 

Bajra 

Maize 

Ragi 

Small Millets 

Barley 

Coarse Cereals 

Cereals 

Tur (Arhar) 

Pulses other than 
Tur 

Gram 

Pulses other than 
Gram 

Pulses 

Production ('OOOTonnes) 

1998-99 

86076.7 

71287.5 

8415.4 

6955.6 

11147.7 

2608.1 

670.8 

1537.8 

31335.4 

188699.6 

2708.1 

2433.2 

6800.7 

2965.3 

14907.3 

1999-2000 

89682.9 

76368.9 

8684.9 

5782.2 

11509.6 

2289.5 

618.2 

1447.0 

30331.4 

196383.2 

2694.0 

2122.4 

511B.l 

3483.B 

13418.3 

2000-01 

84871.2 

68763.3 

7715.8 

7058.9 

12067.9 

2741.9 

600.1 

1431.5 

31616.1 

185250.6 

2262.4 

2204.4 

3522.4 

2676.1 

10665.3 
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Construction of Submersible 
Bridge by Mel 

6072. SHRI K.P. SINGH DEO : Will the Minister of 
COAL AND MINES be pleased to state: 

(a) whether there IS demand for construction of 
Submersible Bridge over Nandita Nala near village Sakya 
Clnd Kamop under Augul district, Orissa; and 

(b) if so, the steps taken by the Mahanadi Coal 
Fields limited (MCl) to implement the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD) : (a) 
A demand for construction for Submersible Bridge over 
Nandlra Nala near Village Sakya Singha and Karnapur 
under Angusl District, Orissa has been received by MCl 
on 27.3.2002. 

(b) Coal India Limited has reported that the 
matter is bemg put up to the Peripheral Development 
Committee of Mahanadi Coalfields Limited(MCL) 
which will take a view on this issue when it meets in May, 
2002. 

Review of Social Security Schemes 

6073. SHRI T.M. SEL'JAGANPATHI 
SHRI G.S. BASAVARAJ : 

Will the Mlnistor of LABOUR be ploased to stale : 

(a) whether the Gover ... ment propose to review all 
Social Secunty Schemes for industrial workers to bring 
them at par with the doveloped countries; 

(b) If so, whether the Government have taken 
any decIsion to introduce the revised schemes In 

phases; 

(e) If so, the details thereof; and 

(d) the details of source of funding for implemen-
tation 01 the said schemes for workmen? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) (a) 10 (d) The Second 
Nahonal Commission on Labour has been set up by Ihe 
Government to suggest rationalization of the eXisting laws 
relating to labours II' the organized sector, and to suggest 
an umbrella legislation for onsuring mmimum level of 

protection to the workers in the unorganized sector. The 
report of the Commission is awaited. 

Workers In Construction Sector 

6074. SHRI B.K. PARTHASARATHI 
SHRI GUNIPATI RAMAIAH : 

Will the Minister of LABOUR be pleased to state. 

(a) whether the Government have conducted any 
survey about the workers engaged in construction and 
repair of roads in the country; and 

(b) if so, the findings thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
lABOUR (SHRI MUNI LALL) : (a) and (b) No specific 
survey concerning workers exclusively engaged in con-
struction and repair of roads has been conducted. 
However, according to the estimates of 1991 Census, 56 
lakh workers are engaged in construction activities 
including construction and repair of roads. 

Demand of Coal 

6075. PROF. UMMAREDDY VENKATE~WARlU : Will 
the Minister of COAL AND MINES be pleased to 
state: 

(a) whether demand for coal has fallen much below 
the target of 412 million tonnes in the Ninth Five Year Plan 
to only 354 million tonnes; 

(b) if so, the reasons therefor; 

(c) whether less number of coal-based -power 
plants are coming up; and 

(d) the steps taken/proposed to be taken by the 
Government to enhance use of coal in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD) : (a) 
and (b) Yes, Sir. The overall sluggish growth in the economy 
and non-materialisalion of envisaged new coal-based 
thermal power generation capacity had adversely affected 
the estimated coal demand in the IX Plan. 

(c) and (d) As per report of the Working Group for Xth 
Plan, 19,565 MW coal based power generation capacity 
IS expected to be added during_ the Xth Plan period. The 
capaCity addilion programme IS expected to give a boost 
to coal demand during the Xth Plan. 
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Publication of Market Fares on Tickets 

6076. SHRI G.S. BASAVARAJ : Will the Minister of 
CIVIL AVIATION be pleased to state : 

(a) whether the Board of Airlines in India has 
decided to print market fares on the tickets from April 1, 
2002: 

(b) if so, the details thereof; 

(c) whether India's flag carrier Air India is leading 
the pack to shift to the net fare concept which is prevalenl 
all over the world; 

(d) if so, whether this move is likely to lend 
transparency for the customer and check rampant 
undercutting in the trade; and 

(c) if so, the extent thereof? 

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) and (b) Yes, Sir. Market fares 
are filed by national carrier and foreign carriers file the 
same levels as thaI of the national cB!rier. Once DGCA 
approves, the fare is written on the ti~ket. 

(c) to (e) Yes, Sir. provided foreign carriers do not flout 
agreements on these fares. 

Duty Free Shops at IGI Airport 

6077. SHRI A. BRAHMANAIAH : Will the Minister of 
CIVIL AVIATION be pleased to state : 

(a) whether Airports Authority of India (AAI) has not 
finalised the agreed layout for duty free shops at Indira 
Gandhi International Airport (IGIA) 

(b) if so, the reasons therefor; and 

(c) the time by which the AAI will provide promised 
area to IT DC for duty free shops? 

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) Airports Authority of India 
(AAI) has finalised a layout plan for relocation of Duty Free 
Shops in the arrival hall of IGI Airport and the formal 
approval to the revised plan is awaited from Customs 
Authorities and India Tourism· development Corporation 
(ITDC). 

(b) and (c) The scheme for relocation of Duty Free 
Shops was undertaken to provide space for Immigration 
Department for creating to new facility of processing ·Visa 

on Arrival" Since this scheme has been keep in abeyance, 
no time frame has been give to hand over the identified 
area to ITDC. 

[Translation] 

Unemployed youth in Tenth Five Year Plan 

6078. SHRI JAIBHAN SINGH PAWAIYA : Will the 
Minister of LABOUR be pleased to state : 

(a) the estimated number of unemployed youth 
expected during the Tenth Five Year Plan; 

(b) the number of persons likely to get employment 
during the above period; and 

(c) the steps taken by the Government to tackle the 
problem of unemployment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) : (a) and (b) Planning 
Commission is currently engaged in the formulation of the 
10th five year plan and as such, the estimated number of 
unemployed and the number of persons likely to get 
employment during the 10th Plan is not available. 

(c) The approach to Tenth Plan focusses on 
providing gainful high quality employment to the additions 
to the labour force and it is listed as one of the monitorable 
oblectives for the 10th Plan and beyond. The growth 
strategy of the 10th Plan would lay emphasis on rapid 
growth of those sectors which are likely to creale high 
quality employment opportunities and deal wilh the policy 
constraints which discourage growth of employment. 
Particular attention would be paid to the policy environ-
ment influencing a wide range of economic activities which 
have a large employment potential. 

In addition, a special group under the chairmanship 
of Dr. S. P. Gupta, Member, Planning Commission, has been 
constituted to suggest measures for creation of tcn million 
employment opportunities in each year of the Tenth Pilln 
Period. 

{English] 

Investment In Irrigation Projects 

6079. SHRI VILAS MUTTEMWAR : Will the Minister of 
AGRICULTURE be pleased to state : 

(a) whether the public investment in agricultural 
sector comprising of major and medium irrigation projects 
has considerably declined during the last five years: 
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(b) If so, whether the maintenance and operation 
of Irngation system in most States has deteriorated 
because 01 tho weak cost recovery; 

(c) II so, whether the agncultural sector has been 
adversely affected as a result thereof; and 

(d) il so, the concrete steps taken by the Government 
to meet the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) No, Sir In absolute terms there has been a consistent 
increase In financial outlay in last 5 years in the irrigation 
ser.tor. However, percentage share of investment in 
tho Irrigation sector including major and mediL,lm 
Irrigation projects in relation to the total public 
invllstment over different plan periods has consistently 
declined. 

(b) and (c) Operation and maintenance cost of 
Irrigation systems are met from the Non-Plan budget of the 
States. The deterioration of operation and maintenance in 
most 01 the States is mainly due to subsidized water 
chargfls and weak recovery of water tariff. Only about 40% 
of tho agricultural area 01 the country is irrigated. 

(d) The approach paper to the Tenth Five Year Plan 
(2002-2007) adopted by Government of India, aims at a 
mafol reVival 01 public investment in Irrigation infrastructure 
and water management. The Accelerated Irrigation Benefit 
Programme, according to the Approach Paper, IS an 
Important instrument for augmenting financial resources of 
Stato Government to support the ongoing irrigation 
schemes. 

Minerai Survey 

6080. SHRIMATI KUMUDINI PATNAIK Will the 
Minister of COAL AND MINES be pleased to state : 

(a) the total depOSits of Iron Ore, Coal, BaUXite, 
Cromlte, Nickel, Zinc and graphite in the country as per 
tho latest survey and the depOSits of the rl;!spective 
mlOerals and coal 10 Orissa with their percentage as 
compared to other States; and 

(b) the quantum of these depoSits exported to the 
foreign countnes and also outside the State during 200 1-
02. mmeral-wise: 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD) : (s) 

As per the latest survey the total depOSits of Iron-ore, 
Coal, Bauxite. Chromite, Nickel, Zinc and Graphite in the 
country and those in Orissa with their percentages are as 
below:-

(in Million tonnes) 

Mineral Total depOSits Deposits in 
in the Orissa 

country 

Iron Ore-

Hematite 10052_00 3294_00 

Magnetite 3516.19 

Coal 234114.28 58012_22 

Bauxite 2462.43 1395.21 

Chromite 97.07 94,03 

Nickel 183.:'- 174.5-

Lead-Zinc Ore 176.84 1.65 

Graphite 4.57 1.35 

-Conditional resources 

Percentage 
in Orissa 

state 

32.77 

24.78 

5fi.66 

96.86 

95.00 

0.93 

29_55 

(b) The information on export of minerals is not 
maintained State-wise by the Government. 

Smuggling of Sandalwood 

6081. SHRI S.D_N_R. WADIYAR : Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) the States in the country where sandalwood is 
produced; 

(b) whether some of these States are unable to 
stop the smuggling of sandalwood; and 

(c) if so, the steps taken by the Government to 
protect the valuable sandalwood from smugglers? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) Sandalwood is mainly found in 
the States of Tamil Nadu, Madhya Pradesh, Chhattisgarh, 
Andhra Pradesh and Karnataka. 

(b) and (c) The State Governments are protecting 
sandalwood forests through their protective staff as per 
prOVISions of respective Forest Acts and other Acts, and 
Rules thereof. 
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[Translation] 

Northern Coalfields Limited 

6082. DR. SAL/RAM: Will the Minister of COAL AND 
MINES be pleased to state : 

(a) whether crores of rupees are being spent every 
year for manufacturing and repairing of different machines 
In various projects of the Northern Coalfields Limited 
(NCL): 

(b) if so, the amount spent or. each machines in 
various projects during the last three years, project-wise; 

(c) whether any committee has been constituted to 
keep a check on the money spent on the damaged 
machines and also to find out the reasons for damage of 
the machines in various projects; 

(d) if so, the details and findings thereof; and 

(e) the action being taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD) : (a) 
and (b) The details of amount spent on repairing of 
machines in various projects of Northern Coalfields Limited 
during the last five years are given in the enctosed 
statement. 

(c) Yes, Sir. Committee is constituted with the 
approval of the competent authority whenever any damage 
occurs to machine. The Committee submits the report after 
an in-depth analysis of the cause of the accident. of 
damage to machine,suggestions/remedlal measures for 
future guidance to avoid recurrence of such incidents etc. 

The repairs are carried out as per the requirement of 
the condition of machine and under the guidance of the 
section in-charge of the machine. 

(d) and (e) Inquiry is conducted by the Committee 
constituted for individual cases and actions are taken as 
per findings of the Committee. 

Statement 

1997·98 

Group of 
equipment 

Drag Line 

Shovel 

Dumper 

Dozer 

Drill 

Crane 

Other 

Total 
HEMM 

1998·99 

Drag Line 

Amount spent including spares consumed, repairs done by Outside Agency and 
repairs done by Central Workshop of NCL on machines in 

various Projects of NCL during Last 5 Years 

(Figures in Rs. lakhs) 

Amlori Bina Dudhichua Jayant Jhingurda Kakri Khadl8 Nigahi Total 

2 3 4 5 6 7 8 9 10 

116.91 667.77 401.44 1704.92 0 0 454.53 746.30 4091.87 

2112.3 942.74 1940.65 3605.04 219.34 443.08 439.21 1317.49 11019.85 

763.81 566.84 905.04 1812.53 935.46 639.18 1166.0 977.0 7765.84 

140.11 110.6 344.27 353.09 91.97 222.51 213.08 300.3 1775.93 

393.91 303.96 304.76 414.27 43.96 55.23 125.74 326.31 1968. HI 

55.63 19.53 25.95 62.74 0.14 3.48 0 34.18 201.65 

126.9 178.93 154.41 212.3 1.62 60.45 26.58 110.42 871.59 

3709.6 2790.37 4076.54 8164.89 1292.51 1423.93 2425.1 3812.0 27694.91 

86.24 747.82 1380.15 727.72 o o 366.9 423.61 3732.54 
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_._---_.-."-_." -.--, .. --.-
·2 3 4 5 6 7 8 9 10 

Shovel 1331.9 918.87 1306.7 3802.56 388.91 506.7 620.95 1021.0 9897.6 

Dumper 984.6 868.85 1231.85 1609.44 589.57 499.81 1004.9 1106.44 7895.45 

Dozer 179.69 204.15 337.13 395.54 101.3 258.94 319.3 294.37 2090.42 

Drill 375.79 330.61 252.56 545.64 69.19 88.43 110.52 372.64 2145.38 

Crane 95.34 20.24 16.77 67.13 0.8 16.28 0 39.92 256.48 

O1her 47.32 340.54 155.52 269.03 1.08 45.13 42.15 75.56 976.33 

Total 3100.9 3431.18 4680.68 7417.06 1150.85 1415.29 2464.7 3333.55 26994.21 

HEMM 

1999-00 

Drag Line 152.76 670.83 1151.24 1879.49 0 0 585.6 1131.71 5571.63 

Shovel 843.07 945.37 800.13 4156.37 143.21 445.69 822.76 1243.51 9400.11 

Dumper 1186.4 1041.65 1020.35 1392.71 731.77 613.71 1424.4 975.8 8386.74 

DOler 139.8 234.38 446.98 178.1 86.74 303.83 307.21 256.47 1953.51 

Drill 278.02 595.7 278.81 410.39 45.79 141.83 192.18 407.05 2349.77 

Crane 50.17 20.73 19.0 40.63 0.45 20.32 0 31.90 183.2 

Other 48.77 532.4 122.13 612.88 1.0 88.29 60.26 96.48 1562.21 
-----.-----. 
Total 2698.9 4041.06 3838.64 8670.57 1008.96 1613.67 3392.4 4142.91 29407.16 
HEMM 
"0 ___ . _____ ~.,_~ •• --_-

2001-01 

DrRg l.lI1e 617.74 711.96 216.5 1644.03 0 0 625.46 766.55 4582.24 

Shovel 2317.90 681.39 1201.97 3409.68 431.99 391.45 702.09 1516.61 10653.09 

Dumper 1150.00 1118.18 1715.89 2181.08 1299.78 777.22 1227.8 2004.79 11474.72 

Dozer 113.64 218.55 396.86 299.7 130.44 364.86 327.61 228.62 2080.28 

Dnll 277.95 532.76 389.43 274.43 97.76 108.08 266.29 502.21 2448.91 

Crane 108.41 19.22 11.56 37.15 0.58 17.17 0 61.26 255.35 

Othor 68.73 567.96 160.33 313.14 1.03 62.78 60.86 71.66 1306.49 .. __ --·-'0'_' . ____ .. _~ __ .~ ______ 

Total 4654.40 385002 4092.54 8159.21 1961.58 1721.56 3210.1 5151.70 32801.08 
HEMM 
--_._._-_. __ ._-------
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2001-02 

Drag Line 

Shovel 

Dumper 

Dozer 

Drill 

Crane 

Other 

Total 
HEMM 

{English] 

2 3 4 

68.89 531.56 1151.84 

1112.0 973.22 613.65 

1955.2 1222.54 1947.64 

210.28 227.6 531.66 

266.41 451.84 286.37 

91.21 66.06 83.12 

77.26 484.56 189.16 

3781.3 3957.38 4803.44 

Tussel between AAI and 
Custom£! Authority 

5 

2847.77 

9602.92 

1448.63 

278.54 

376.57 

47.21 

310.49 

14912.1 

6083. SHRI M.V.V.S. MURTHI : Will the Minister of 
CIVIL AVIATION be pleased to state : 

(a) whether the attention of the Government has 
been drawn to the news-item under caption "AAI, customs 
locked in battle of position" appeared in the 'Hindustan 
Times" dated April 19, 2002; 

(b) if so, the facts, of the matter reported therein; 

(c) whether the dispute has since been resolved; 
and 

(d) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) Yes, Sir. 

(b) to (d) There is not tussle between the Airports 
Authority of India and the Customs authorities as reported 
In the news-item. However, there was some communication 
gap between AAI and Customs at the time of installation 
of surveillance cameras, regarding the location of the 
cameras/counters. An understanding has since been 
reached between them on these issues, and counters have 
been relocated accordingly. 

6 7 8 9 

0 0 412.51 487.52 

263.59 474.75 521.34 1217.25 

875.57 728.24 1339.7 1777.18 

123.27 249.27 304.49 323.17 

126.38 89.72 231.65 425.18 

10.06 11.99 0 75.95 

15.5 107.95 192.75 125.96 

1414.37 1661.92 3002.4 4432.21 

[Translation] 

Facilities for Jobless Labourers 
of Closed Industries 

10 

5500.09 

14778.69 

11294.7 

2248.28 

2254.12 

385.6 

1503.63 

37965.11 

6084. SHRI RAMDAS ATHAWALE : Will the Minister 
of LABOUR be pleased to state : 

(a) the facilities provided to the jobless labourers 
of those industrial units of Delhi which have been closed 
down/proposed to be closed down in the wake of tho 
directions by the Supreme Court; 

(b) whether any guidelines have been issued by 
the Supreme Court to the management of those industrial 
units; 

(c) if so, the details thereof; 

(d) whether the Government have received any 
representations against those industrial units which arc 
refusing to give service benefits to the affected labourers: 
and 

(e) if so, the details thereof and the remedial action 
taken by the Government in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL) : (a) to (e) The information 
is being collected and will be laid on the Table of the 
House. 
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Boost to Agriculture Sector 

6085. SHRI IQBAL AHMED SARADGI : Will the 
Mimster of AGRICULTURE be pleased to state: 

(a) whether the present budget has provided 
additional allocations for agriculture sector; 

(b) It so, the measures the Government propose to 
take to boost the agriculture sector during the current 
financial year; 

(c) whether the amendment of Milk and Milk 
Products Control Order IS also to give a fillip to dairy 
farmmg; and 

(d) II so, th'3 steps being initiated by the Government 
In thIS regard'i 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) and (b) Ministry 01 Agriculture have been allocated 
Budget Estimate of Rs. 3242 crore during 2002-03 against 
Budget Estimate of Rs. 2969 crore and Revised Estimate 
01 Rs. 2741 crore for the year 2001-02. Ministry 01 
Agriculture have restructured its Schemes based on Zero 
Based Budgeting (ZBB) prinCiples and also keeping In 
VIOW the recommendations of various Working Group 
Reports and Steering Group Report to boost the agriculture 
sector during Ihe Tenth Plan period. 

(c) and (d) The amendment in Milk and Milk Product 
Order 1992 has been notified vide Milk and Milk Product 
(Amendment) Order 2002 on 26.3.2002. There is 
reqUIrement of registration for enforcing the prescribed 
standards of quality and food safety only. The Order will 
be beneficial 10 small, landless Milk producers and Milk 
consumers. T he Order will not only help farmers to get 
remunerative price of thoir produce. i.e. milk but also 
consumers Will get good quality Milk at reasonable price. 
The new capacity creation for processing and value 
addition in dairy industry will also create employment 
opportunities for the rural poor. 

Promotion of Apiculture 

6086. SHRI SULTAN SALAHUDDIN OWAISI : Will Ihe 
Minister of AGRICULTURE be pleased to state: 

(8) whother production of Honey is gradually 
decliOing in the country: 

(b) if so, the reasons therefor; 

(c) whether major factor for this decline is decreasing 
population of Bee in the country; 

(d) if so, whether any programme is being 
launched or under implementation for promotion of 
Apiculture; 

(e) if so, the details thereof; 

(e) whether India is exporting Honey; and 

(g) if sn, the details thereof during the last three 
years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) to (e) No, Sir. The production of honey in terms of value 
has increased from Rs. 32.82 crores in 1998-99 to Rs. 
40.98 crores in 2000-01. However, the Ministry of 
Agriculture is implementing a Centrally Sponsored Scheme 
on Macro Management in Agriculture - Supplementation 
Complementation of State Efforts through work plans. 
Under this Scheme assistance is being provided to the 
State Designated Agencies (SDAs) and State Government 
for taking up activities like production and distribution of 
honey been colonies, distribution of hives, migration of 
colonies, organizing training programmes and honey 
festivals. Since 1994-95, about 1.54 lakh honey been 
colonies have been distributed to the farmers/bee-keepers. 
The Khadi and Village industries Commission is also 
Implementing a Stock Multiplication Programme with the 
assistance of United Nations Development Programme 
(UNDP). 

(I) and (g) Details of export of honey for last 3 years 
is given below:-

Year Quantity (Tons) Value (Lakh) Rs.) 

1998-1999 1608 729.88 

1999-2000 1920 952.843 

2000-2001 1534 812.80 

Plan to Support Hybrid Production 

6087. SHRI T.M. SELVAGANPATHI : Will the Minister 
of AGRICULTURE be pleased to state : 

(a) whether the Indian Council of Agricultural 
Research (ICAR) has any plans to support hybrid 
production in the State Agricultural Universities under a 
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revolving fund system for employing unemployed agricultural 
graduates in various regional rice research stations of the 
Universities; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) Indian Council of Agricultural Research (ICAR) 
supports seed production including hybrid seed production 
under Revolving Fund Schemes in the State Agricultural 
Universities/lCAR Institutes. 

and Revolving Fund Schemes (1996) at the ICAR 
Institutes/State Agriculture Unrverslties. At present, a total 
of 11 revolving funds schemes are operating in various 
States of the country for seed production which have multi-
crop functioning including rice. The details of the scheme 
in operation on seed production are given in the enclosed 
statement. 

(b) Several revolving fund schemes are operating 
and the provisions thereof could be used for supporting 
hybrid seed production as per General Guidelines for the 
A.P. Cess Fund Utilization for Ad-hoc Research Schemes 

No regular scientific position is created under the 
schemes. Technical and supporting staff, ahsolutely 
required and justifiable are Included and these may 
comprise the agrrcultural graduates/post-graduates. 
Students may be engaged in this scheme and suitable 
remuneration can be paid to them in the form of 
assistantship. 

Statement 

Revolvi'llJ Fund Schemes on Seed Production 

SI. 
No. 

Title of the Scheme 

2 

1 . Seed production of upland rice varieties 

2. Monitoring stability of released varieties and 
production of their quality seed 

Name of the Centre 

3 

Central Rice Research Institute, Cultack -
actual location at Central Rainfad Upland Rice 
Research Station, Hazaribagh, Jharkhand 

Directorate of Wheat Research. 
Kamal, Haryana 

3. Production of foundation seed of hybrid University of Agricultural Sciences, 
Dharwad, Karnataka 

4. Breeder seed production of sugarcane clones Sugarcane Breeding Institute, Regional 
Research Station, Kamal, Haryana 

5. Production of breeder/nucleus/quality seed of Nallonal Bureau of Plant Genetic Resources, 

6. 

various crops and multiplication of promising New Delhi 
genetic stocks of vegetatively propagated plants 

Production of breeder, foundation and certified 
seeds of cereals, millets, oilseeds and fodder 
crops 

Allahabad Agricultural Institute, Allahabad, 
Uttar Pradesh 

Total outlay 
(Rs. in Lakhs) 

4 

6.00 

1.25 

29.87 

8.00 

16.00 

15.00 

7. Nucleus/Breeder seed production of improved 
groundnut cultivars 

International Crop Research Institute for Semi-Arid 
Tropics, Patancheru, Andhra Pradesh 

8. Breeder seed production of sugarcane 
varieties 

Choudhary Charan Singh Haryana Agricultural 
University, Haryana. Regional Research Station, 
Uchani, Kamal, Haryana, 

5.00 
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2 3 4 

9. Fodder maize seed production Mahatma Phule Krishi Vidyapeeth, Rahuri, 20.00 
Maharashtra 

10 Sugarcane seed production Mahatma Phule Krishi Vidyapeeth. Rahuri. 20.00 
Maharashtra 

11. Forage sorghum seed production Mahatma Phule Krishi Vidyapeeth. Rahuri. 8.00 
Maharashtra 

Aircraft Evaluation Committee 

6088. PROF. UMMAREDDY VENKATESWARLU : Will 
the Minister of CIVIL AVIATION be pleased to state : 

(a) whether the Aircraft Evaluation Committee 
constituted by Indian Airlines made any suggestion to 
<lcquire fuel-efficient planes for low cost flight; 

(b) if so, the details thereof; 

(c) whether Indian Airlines has worked out any 
costing details on the feasibility of running low tariff flights 
to Increase alf travel and use of e)(cess capacity; 

(d) If so, whether Indian Airlines will introduce No-
Frills and Low· Tariff flights shortly; and 

(e) If so, the details of such flights? 

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) and (b) The Board of 
Directors of Indian Airlines In its meeting held on 27th 
March. 2002 have approved a proposal acquisition of 43 
[lircraft at a net project cost of Rs. 10,089 crores. The 
Prolect Report submitted by Indian Airlines is under 
conslderallon of the Government. 

(e) to (e) In view of the highly competitive scenario, 
Indian Airlines has introduced a Fle)(i Fare Policy w.e.!. 25th 
May, 2001. The level of fare is increased/decreased, sector 
to soctor, based on market factors such as seasonality, 
supply demand equation, strength of Indian Airlines versus 
competitor. competitor fares etc. 

IndlLln Airlines operates services between Delhi and 
Murnbm at late night hours in which it oller a fare 43% 
lower than the fare on other flights. 

Target for ProdUction of Pulses 

6089. SHRI MVVS. MURTHI : Will the Minister 01 
AG11CULTURE be pleased to state. 

(a) whether the attention of the Government has 
been drawn to the news-item captioned "Farm output 
estimate at 210 million tonnes" appearing in The Hindu' 
dated April 5, 2002; 

(b) if so, the facts of the matter reported therein; 

(c) the target fi)(ed for the production of pulses 
during 2001-2002; 

(d) the reasons for which the target has not been 
achieved; and 

(e) the target fi)(ed for foodgrains ~roduction during 
2002-2003? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) and (b) Yes, Sir. It is true that the production of 
foodgrains during 2001-02 is estimated at 211.17 million 
tonnes. 

(c) and (d) The Planning Commission had fixed a 
production target of pulses during 2001-02 at 15.00 million 
lonnes. As against this the production of pulses during 
2001-02 is estimated at 13.79 million tonnes, which is 3 
million tonnes more than last year. However. the production 
fell little short of the target due to unfavourable weather 
conditions prevailing in the major pulse producing States 
during 2001-02. 

(e) The Planning Commission has fi)(ed the 
prodUction target of foodgrains during 2002-03 at 220.00 
million tonnes. 

(Translation) 

Committe. on linking of Rivers 

6090. SHRI RAMDAS ATHAWALE : Will the Minister 
of WATER RESOURCES be pleased to state : 
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(a) whether the Government have any proposal to 
set up expert committee including a pAnel of engineers 
to formulate a plan for connecting all the rivers in the 
country for optimum utilisation of water and averting the 
recurring floods in the country; 

(b) 

(c) 

if so. the details thereof; 

whether the panel has been constituted; 

(d) whether this panel has submitted 
recommendations to the Government: and 

(e) if so, the details thereof? 

its 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) to (e) In 1980, the Ministry of Water Resources, then 
known as the Ministry of Irrigation. formulated a National 
Perspective Plan for integrated water resources 
development through inter-linkages of several southern 
based Peninsular rivers and the Himalayan rivers which 
inter alia envisages flood control benefit. Through this 
programme it is intended to assess the surplus basins as 
of now for possible transfer of water from surplus to deficit 
basins in order tq optimally utilise the water resources of 
the country. With this purpose in mine the Government of 
India has established the National Water Development 
Agency (NWDA) in 1982 as an autonomous society to 
carryout water balance and feasibility studies of the 
Peninsular and Himalayan rivers. NWDA has identified 30 
links under the National Perspeclive Plan for preparallon 
of Feasibility Reports. NWDA has completed Feasibility 
Report of six links. Implementation of the water transfer 
links would only be possible if the concerned cobaslll 
States agree to the water linkage proposals, provide other 
loglsticat support necessary for project implementLltion and 
availability of funds is ensured. 

[English] 

Vlsa-on-Arrlval Scheme 

6091. SHRI RAM MOHAN GADDE : Will the Mmi!>ter 
of TOURISM AND CULTURE be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news-item captioned ·Vlsa-on-arrival scheme 
gets delayed further" appearing in the Hindustan Times 
dated April 12. 2002; 

(b) if so. the reasons for delay; 

(c) whether Customs Department and Ministry of 

Home Affairs have raised some obJections on the speedy 
implementation of the scheme: 

I,d) if so. the details thereof; and 

(e) the steps takon/plOposed to be taken by the 
Government to sort out the oblectlons to attract more 
tourists flow to the country? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN) : (a) Yes, Sir. 

(b) to (0) Tho Government has decided not to introduce 
the scheme at present due to current security environmant. 

Duty Free Business at Deihl 
International Airport 

6092. SHRI G. MALLlKAR.JUNAPPA : Will the Ministel 
of TOURISM AND CULTURE be pleased to stato : 

(a) whether the India TOUrism Development 
Corporation is revampmg its duty free retail bUSiness at 
Delhi International Airport land is set to launch an exclusive 
wine corner and cosmetic boutique: 

(b) whether any concrete steps have been taken 
in this regard; and 

(c) if so, the details thereat and the lime by which 
these are likely to come under operation? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN) : (a) to (c) Yes, Si!. In order to boost up sales 
and profitability by exploiting full potential of fast seiling 
items, it has been decided to revamp ITDC Duty Free 
business initially at Delhi International Airport by setllng 
lip an exclusive Wine Corner In the main shop and a 
separate Perfume and Cosmellc Bouh'1ue In the departure 
lounge. Tho erection/refurbishing works are in progress 
and both these exclUSive sales activities are scheduled to 
be operational by the end of May 2002. 

{Translation] 

Agriculture Technology Courses 
In Indian Language 

6093. SHRI JAIBHAN SINGH PAWAIYA Will tho 
Minister of AGRICULTURE bo ~Iellsed to &tale 

(a) the names 01 It,e I,:laces where courses In 

agriculture technology are b:;Jing conducted .n Indian 
languages; 
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(b) tho reasons for conducting teachers training 
and research work only in English language in Indian 
Council of Aqncultural Research (ICAR); 

(c) whether the Official Language Act, 1963 has not 
heen implemented in the ICAR; 

(d) If so, whether the Government propose 
to conduct courses related to agriculture technology 
at every level In Indian languages all over the country; 
and 

(e) If so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICLJL TUnE (SHRI HUKUMDEO NARAYAN YADAV) : 
(aj The medium of Instruction in State Agricultural 
Univorsltios IS English. Howeyer, bilingual instruction (in 
En911sh ns woll as in Hindi) are imparted in Universities 
of Utlar Prndesh, Rajasthan, Haryana, Madhya Pradesh, 
Himachal Pradesh etc. Students are permitted to write 
answers of the question papers in Hindi as well. 

(h) T he medium of instruction and scientific writing 
IS presently In English owing to the fact the maximum 
IlteratUio and commUnication mode IS globally accepted. 
How('vm, !>cientists are writing books literature and 
SCientific papers in Hindi as well. Extension practices 
rnclu(ling preparation of instructional material IS provided 
In Hindi and other rogional languages also. 

(0) The Official Language Act, 1963 has been 
Implemented 111 the Council. 

(d) and (e) Agricultural education is a State subject 
lind State Governments have to take a view regarding this. 
It State Govornments do thiS, Council would provide 
whatevor help It can. 

[EnglIsh! 

World Bank Assistance for 
Study on Hydrology 

b094 SHr:l1 C. SREENIVASAN 
SHRI AMBAREESHA : 

Will the Mintster of WATER RESOUR:~E'S be pleased 
to stato 

(<I) the delalls of proposals received from State 
Governments Including Karnataka seekrng World Bank 
assistance or assistance from foreign agencies lor 
Hydrology study during the last two years; 

(b) the proposals cleared/rejected by the 
Government, State-wise: and 

(c) the total financial assistance received from 
World Bank or from foreign agencies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) to (c) No proposal has been received from the State 
Governments, including Karnataka for Hydrology Study. 
However, the Government of India has launched Hydrology 
Project in September, 1995 wi~h the assistance of World 
Bank (IDA) with the objective to improve the institutional 
and organizational arrangements, technical capabilities 
and physical facilities available for measurement, validation, 
collection, analysis, transfer and dissemination 01 
hydrological, hydro-meteorological and water quality data 
for water resources evaluation and planning and 
management. The revised total cost of the project has been 
estimated at Rs, 616.22 crores. Besides under the bilateral 
Indo-Dutch agreement the Government of Netherlands is 
providing a grant-in-aid assistance of 29.9 Million Dutch 
Guilders (US $ 17.4 Million) in the form of Technical 
Assistance as Consultancy Services and Overseas 
Training. The project closing dates Marct.l 31, 2003. The 
project is being implemented by five Central agencies viz. 
Central Water Commission, Central Ground Waler Board, 
National Institute of Hydrology, Central Water and Power 
Research Station and Indian Meteorological Department 
and nine States viz, Andhra Pradesh, Chhattisgarh, 
Gujarat, Karnataka, Kerala, Madhya Pradesh, Maharashtra, 
Orissa and Tamilnadu. 

Famine Among Fishermen 

6095. SHRI G. PUTTA SWAMY GOWDA Will the 
Minister of AGRICULTURE be pleased to state 

(a) whether it has come to the notice of the 
Government that there IS a severe famine among the 
lishermen of the country particularly in South Western 
Coastal area; 

(b) if so, the reasons therefor; 

(c) whether the Union Government propose to 
provide any relief to the fishermen; and 

(d) if ~o, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) : 
(a) No, Sir, No report has been brought to the notice of 
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the Government about severe famine among the fishermen 
of the country particularly in South-Western Coastal area. 

(b) Does not arise. 

(c) and (d) A number of State/Centrally Sponsored 
Schemes were under implementation in the country during 
Ninth Five Yar Plan to increase both inland and coastal 
fish production al'ld to improve the socio-economic 
conditions of fishermen, which mainly included: 

.' 

12.00 'hrs. 

[Engltsh] 

(i)' Subsidy for Motorisation of Traditional 
Craft; 

(ii) Subsidy on Central Excise Duty on HSD 
Oil supplied to mechanised fishing vessels 
below 20 metre length; 

(iii) Subsidy for Brackishwater and Freshwater 
aquaculture; and 

(iv) Welfare schemes for fishermen including 
Group Accident Insurance, Housing 
Scheme, etc. 

The aforesaid schemes are likely to be 
continued either with a revised pattern of 
assistance or to be replaced by other suitable 
schemes for implementation during Tenth Five 
Year Plan in consultation with the Planning 
Commission, Ministry of Finance etc. 

PAPERS LAID ON THE TABLE 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN) : I beg to lay on the Table: 

(1) 

(2) 

(i) 

(il) 

A copy of the Annual Report (Hindi and 
English versions) of the Rampur Raza 
Library, Rampur, for the year 2000-200 1 , 
alongwith Audited Accounts. 

A copy of the Review (Hindi and English 
versions) by the Government 01 the 
working of the Rampur Raza Library, 
Rampur. for the year 2000-2001. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library. See No, LT 5600/2002) 

[Translation] 

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN) : Sir, I beg to lay on the Table-

, (1) A copy eac~ of the follOWing papers (Hindi and 
English versions) under sub-section (1 ) of 
section 619A of the Companies act, 1956:-

(i) Statement regarding Review by the 
Government 01 the working of the Vayudoot 
Limited, New Delhi, for the year 1997-98. 

(ii) Annual Report of the Vayudoot Limited, 
New Delhi, for the year 1997-98, along 
with Audited Accounts and comments 01 
the Comptroller and Auditor General 
thereon. 

(2, Statement (Hindi and English versions) 5howing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed In Library. See No. LT 5601120(2) 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Airports AuthOrity 
of India, New Delhi, for the year 2000-
2001. alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Govemment of 
the working of the Airports Authority of 
India, New Delhi, for the year 2000-2001 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library. See No. L T 560212002J 

[English] 

THE MINISTER OF LABOUR (SHRI SHARAD YADAV) : 
On behalf of s..ri Muni Lall. I beg to lay on the Table· 

(1) (i) A c;opy 04 the Annual Report (Hindi and 
English versions) of the Employees' State 
Insura~ce Corporation-India. New Deihl, 
for the year 2000-200 1 . 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Employees' State 
Insurance Corporation, New Delhi, for the 
year 2000-200 1 . together with Audit 
Report thereon. 
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(')' ·-1 Stat(,ment (Hindi and English versions) showing 
wasons for delay in laying the papers mentioned 
at (1) above, 

A copy of the Financial Estimates and 
Perlormance Budget (Hindi and English 
versions) of Ihe Employees' Slate In5urance 
Corporation. New Delhi. for the year 2002-
;>OU3 

[placed in Library, Sue No, LT 5603/2002] 

THE MINISTER OF STATE Ir,J THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD) : I 
beg to Iny on the Table a copy each of the following 
Notifications (Hindi and English versions) under seclion 
subsection (1) of section 28 of the Mines and Minerals 
(D(;vf'loprnclit iWO Regulation) Act, 1957:-

( 1 I 

!placed In Library, See No, LT 5604/2002J 

G,:C~,R NCl, 640 (E.') published in Gazette of India 
dated the 4th September, 2001 regarding 
rl's{)Ivalton of area In the State of Chhaltisgarh 
for regional exploration and other prospecting 
operallons through the Minerai Exploration 
Corporalton Limited, 

(e) G.S.R. No, 220 (E) publistled In Gazette of India 
ctatpd tho 22nd March, 2002 regarding 
r('~;('rvation for undertaking of regIOnal 
oxplomtion and other prospecting operations 
through the Mlnoral Exploration Corporation 
Lllntted, 

!Placed In Llblmy. See No, LT 5605/2002J 

Mn [)EPUTY-SPEAKER : Shri Oinsha Patel - not 
pr('~:('nt Shll CP Hadhakll~hnan - not present. 

12.03 hrs, 

STATEMENT BY MINISTER' 

National Tourism Policy - Laid 

IIIL MINISTER OF TOURISM AND CU .. TURE (SHRI 
1.\.; MOHAN I . Mr. Deputy-Speaker. Sir, the New National 
1(>1111:.111 f'oltcy has been finaltsed by the Government With 
. I VI('\\ \0 f'nh.lIlCC employment potential Within the Tourism 

-, .. _,-----------,--" "-----,--- --------,,-----
. !\h) 1'1. >Cpo Irl Library. Sue No, LT 5606/2002, 

Sector and also foster economic integration with other 
sectors, It attempts to:-

Position tourism as a major engine of economic 
growth; 

Harness the direct and multiplier effects of 
tourism for employment generation, economic 
development and providing impetus to rural 
tourism; 

SHRI PRIYA RANJAN DASMUNSI (Raiganj) : Sir, the 
National Tourism Policy should not only remain just a 
statement but also needs to be debated on the floor of 
the House, Let him make a statement. But you may find 
some time for a debate on this subject. 

MR. DEPUTY SPEAKER: As the Statement is too long, 
the hon, Minister may lay it on the table of the House, 

(Interruptions) 

SHRI JAG MOHAN : Sir, I lay the Statement on the 
Table of the House, 

New National Tourism Policy has been finalised by tho 
Government with a view to enhance emptoyment potential 
within the Tourism Sector and also foster economic 
integration with other sectors, It attempts to:-

Position tourism as a major engine of economic 
growth; 

Harness the direct and multiplier effects of 
tourism for employment generation, economic 
development and providing impetus to rural 
tourism; 

Focus on Domestic Tourism as a way or dnver 
of tourism growth; 

Position India as a global brand to take 
advantage of the burgeoning global travel and 
trade and the vast untapped potential 01 India 
as a destination; 

Acknowledges the critical role of private sector 
with Government working as a pro-active 
faCilitator and catalyst; 

Create and develop Integrated tourism Circuits 
based on India's unique civilization. heritage 
and culture in partnership with States, private 
sector and other agencies: 

Ensure that the tourist to India gets physically 
invigorated mentaHy rejuvenated. culturally 
enriched, spiritually elevated and 'feel India 
from within', 



265 Statement by VAISAKHA 16, 1924 (Saka) MinIster 266 

The previous policy which was formulated in 1982 no 
longer answors the needs of the time. The principles on 
whiCh the new policy is based and its highlights are as 
under: 

1. 

2. 

3. 

4. 

Account should be taken of the fact that for the 
last four decades or so, a tourism revolution has 
been sweeping the world. In 1964, the number 
of tourists leaving their homes, worldwide, was 
100 million. This number Increased to 200 
million in 1974, 500 million in 1992 and 700 
million in 2001. And this number is likely to 
swell to 1.5 billion by 2020 and receipts from 
it are estimated to cross $2000 billion. 

If India has to partake in this revolution in a 
meaningful way, it must change its strategies as 
well as the techniques and tools of Its 
machinery of implementation. In thiS connection, 
it has to be noted with concern that during the 
last decade or so, India's share of world tourist 
traffic has remained static - 0.38 per cent. 

At the institutional level, a framework would 
have to be evolved whie;h is Government-led, 
private-sector driven and community-wellare 
oriented. Government have to provide a 
legislative framework to regulate tourism trade 
and industry, ensure safety and security of the 
tourists and create basic infrastructure and 
health-care facilities. The private sector has to 
act as a main spring of the activities and impart 
dynamism and speed to the process 01 

development as well as conservation. Both 
Government and the private sector would be 
required to safeguard the stability and also the 
social and economic advancement of the local 
communities and the communi lies in the 
neighbourhood. 

The deep-rooted relationship 01 tourism and our 
cultural assets should be fully recognised and 
provided for. Improvements and environmental 
upgradation 01 the protected monuments and 
the areas around them should be considered 
as a linchpin of the tourism industry. 

Effective linkages and close coordination should 
be established with such Departments as CiVil 
Aviation, Environment, Forest, Railways, Homo. 
etc. 

5. 

6. 

7. 

8. 

9. 

Sustainability should serve as a guiding star for 
the new Policy. The dcv(~lopment and 
management strategies should be so worked 
out as to ensufO that tourism largely ,lCts as a 
smokeless industry and its ecological footprints 
remain as soft as possible. No one engaged. 
directly or indirectly, in the tourism industry, 
should be allowed to secure shortterm galfls by 
resortlflg to what has been called the darker 
side of tourism. Neither ()ver·~xploitation of 
natural resource& should be permitted nor the 
carrying capacity of the tourist-sites ignored. 

Greater emphasiS should be laid on eco-
tourism whose parameters should be broader 
than those of nature tourism alone, It must help 
in eliminating poverty, In ending unemployment. 
in creating new skills, in enhancing thl" status 
of women, in preserving cultural heritage in 
encouraging tribal and local crafts and in 
improving overall environment and faCilitating 
growth of a more Just and fair social order. 

SpeCial thrust should be Imparted to rural 
tourism and tourism In small settlements, where 
Sizeable assets of our cultural and natural 
wealth exist. 

Due importance should be given to domestic 
tourism. particularly tourism connected with 
pilgrimage, and it should be so designed that 
the infrastructure created under it serves as a 
backbone 01 international tourism In times to 
come. 

A new class of young tourists, with marked 
preference for adventure and distant dostinations. 
in hills. caves and forests, is emerging. This 
class is not looking for 5-slar accommodation 
but only for Simple and clean places to stay. The 
requirements 01 thiS class of tounsts should be 
met and guest tourism encouraged through 
Panchayats and local bodies and assoCiatIOns. 

10. Special attraction 01 tourist for the Yoga, Siddha. 
etc .. as well as for the Indian cuisine should be 
made use 01 and effectively encouraged. 

11 . The tourist industry and travel agents should be 
persuaded 10 evolve and adopt voluntarily a 
Code of Ethics and its rnfringement should be 
firmly dealt With by Tour and Travel Associalions. 
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12. A Goclion of the State police should be 
Qarrnarked to act as tourist police and special 
training should bB imparted to it. 

13. At Ihe International level. India should play a 
dynamic role and make Its pl'esence felt at the 
World Tourism Organisation, World Tourism and 
I,avol Council and Earth Council. its unique 
cullural values and spiritual heritage should be 
projected with diCJnity ;'\nd elevation befitting <I 

greal nation, whenever suitable opportunity 
cornes our way. 

t·\ Tho clvilisational issues as well as issues 
ptlrtain1ng to civIc administration and good 
governance must be attended to and made an 
effective part of the tourism policy. It should be 
en:,ured that good policies are not shipwrecked 
111 the sea of half hearted Implementation. 

The npw thinking on the subject was indicated by the 
Prime Minister on October 30, 2001 while delivering the 
InauYlIral Address at the Chief Ministers' Conference on 
Towlsm. He Inter-alia said: 

'lOllrtsm IS a major engine of economic growth in most 
fJ"rts 01 the World. Several countries have transformed their 
economies uSll1g tho tourism potential the fuliest ... Tourism 
has gm3! capacity to create large scale employment of 
diver so kll1d -- Irom tho most specialised to the unskilled 
And <III of us know that genoration of mawssive produclivp 
employment opportUnities is what India needs the most". 

I hI' background cf the case and tho proviSion of the 
pohcy ilre contall1ed in the policy document which is 
placnd on the table of the House. 

SHRI K. YERRANNAIOU (Srikakulam) : Sir, if it is to 
bt' 1(lld, ttlen copIes of the statement should be made 
nVillt,'lblc 10 alt the Membnrs. 

MH. DEPUTY SPEAKER It has already been laid. 
COP!!]!> Wrll bo made avallablo to all 01 you. 

SHfll PRIYA RAN,JAN DASMUNSI : Time may be fixed 
to dISCUSS the Policy .,,(interruptlons) There should be a 
debate on tho sublect under Rule 193. 

MR DEPUTY SPEAKER: We can have a diSCUSSion 
on the subject under Rule 19:1 laler. 

12.04 hrs. 

MOTION RE: TWENTY-SIXTH REPORT OF 
BUSINESS ADVISORY COMMI frEE 

[English] 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI PRAMOD MAHAJAN) : I beg to 
move: 

"That this House do agree with the ThirtY-Sixth Report 
of the Business AdviSOry Committee presented to the 
House on the 3rd May, 2002." 

MR. DEPUTY SPEAKER : The question is : 

"That this House do agree with the Thirty-sixth Report 
of the Business Advisory Committee presentee to the 
House on the 3rd May, 2002." 

The motion was adopted. 

[English] 

MR. DEPUTY SPEAKER: Now, prof. A.K. Premajam. 
you have given a privilege notice. I have already received 
it. Your notice of privilege and the matter is under my 
consideration. 

PROF. A.K. PREMAJAM (Badagara) : Sir, It is against 
Shri George Fernandes ... (/nterruptions) 

SHRI PRIYA RANJAN DASMUNSI (Raiganj) : Sir, we 
want to know the matter of privilege raised by the lady 
Member of the House. What is that matter of privilege 
raised by Prof. Premajam? ... (Interruptions) 

[Translation] 

SHRI RAMJI LAL SUMAN (Firozabad) : Mr. Deputy 
Speaker, Sir, the statement in Gujarat legislative 
Assembly .. , (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: I have received her privilege 
notice. II is under my consideration. 

(Interruptions) 

[Translation] 

SHRt RAMJI LAl SUMAN : The Prime Minister has 
denied it in Gwalior ... (lnterruptions) 
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/Englishl 

PROF. A.K. PAEMAJAM : While participating in the 
discussion on Gujarat under Rule 184, the han. Minister 
who is the spokesman of the Government of India had 
misused the floor of the House and sent a wrong message 
10 the nation ... (Interruptions) 

MR. DEPUTY SPEAKER: It is under my consideration. 
Please do not raise the matter. Please do not do Ihat. Let 
us not have a new precedent in the House. 

(Interruptions) 

SHRI SOMNATH CHATTERJEE (Bolpur) : Sir, it has 
been stated on the floor of the House and it is a matter 
on the record of the House. The speech delivered by him 
is in the record of the House. Everything is on record. He 
cannot deny it. This is a very serious matter ... (lnterruptlOns) 

MR. DEPUTY SPEAKER: I have received the privilege 
notice. It is under my consideration. 

(Interruptions) 

(Translation] 

SHRI MADAN LAL KHURANA (Delhi Sadar) : I have 
been giving notice daily since Monday last. ... (Interruptions) 

{English] 

SHRI SOMNATH CHATTERJEE : Even Shri Advani 
has expressed reservation. It is the property of the House. 
What will he say on this? Will he deny what he had said 
on the floor of the House? ... (Interruptions) 

MR. DEPUTY SPEAKER: Prof. Premajam, you are not 
a new Member. You are a senior Member. You have given 
a privilege notice and it is under my consideration You 
cannot make a statement on that. Shri M.L. Khurana. 

[Translation] 

SHRI MADAN LAL KHURANA : Thanks, Mr Deputy 
Speaker, Sir, finally you have called me . ... (Interruptions) 

[English] 

SHAI PAIYA RANJAN DASMUNSI : Sir, Prof. 'Premajam 
and Sm!. Shyama Singh have given privilege notices. You 
may verify them. What the han. Defence Minister has stated 
IS a matter of record of the House. But they should be 
allowed to explain why they have given nolice and 
thereafter. you may give your observation. Sir, It is not 

something quoted from a newspaper. It IS something whlcl1 
is on the record of the House . ... (Interruptions) 

MR. DEPUTY SPEAKER : Shri Dasmunsi, il it is on 
the record, let me see the record. Before that, how can 
I allow them? 

(Intelrupllons) 

MR. DEPUTY SPEAKEFl : No diSCUSSion please. 

SHRI SATYAVRAT CHAl URVEDI (Khajuraho) : Sir. you 
may finally decide about it. Bul we are requesting you on 
only one thing. Before you finafly giv~ your ruling on II. 
the Member who has raised this privilege issue should be 
given an opportunity to pUI her case froward. Then, based 
on the merits of what she says and Ihe record of the house. 
you may give your ruling. 

MR. DEPUTY SPEAKER Sh£' has given a detailed 
letter. I will go through that letter and also see tho record 
And then, I will come to a conclusion. There is no problem 
in it. 

(Interrupllons) 

MR. DEPUTY SPEAKEFI : Shri Radhakrishnan you are 
lelling something which I have already ruled out. 

(InterruptIOns) 

{Translation] 

SHRI MADAN LAL KHURANA . Mr. Df!puly Speaker. 
Sir, I would like to raise the issue relating 10 fme hiko In 
Delhi on Ihe pretext of eNG .. (Interruptions) 

(English] 

SHRI VARKALA RADHAKRISHNAN (ChiraYlllkil) HI1 
made the statement on the lIoor of the "'ouse No notlCf) 
is required . ... (Interruptions) 

MR. DEPUTY SPEAKER : Shn Aadhaknshnan, what 
IS this going on? 

(InterruptIOns) 

MR DEPUTY SPEAKER. Shn Radhakflshnan. when 
you were Speaker in the Assembly, was there any 
occasion when Members spoke Without your permIssion? 

(Interrupllons) 

MR. DEPUTY SPEAKER : Shn Radhaknshnan, I am 
on my legs. 

(Interruptions) 
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MR. DEPUTY SPEAKER: Shri Radhakrishnan. I am 
on my legs. 

(Intelluptions) 

SHRIMAll SHYAMA SINGH (Aurangabad. Bihar) : Sir. 
the MlIlil>ter must apologise for the statement that he made 
In Ihe House ... (Interruptions) 

MR. DEPUTY SPEAKER : t am on my legs. 

(Interruptions) 

SHRIMAT I SHYAMA SINGH . Sir. some stern action 
must be taken against the Minister .... (Interruptions) 

MR. DEPUTY SPEAKER : Prof. Premajam, I have 
already given my ruling. Please do not insist. Let us not 
spoil 'Zero HOl:" today. 

(Interruptions) 

PROF. AK PREMAJAM : Sir. I seek permission from 
YOIl 10 make a statement . ... (/nttlfrupltons) 

/h.ll1s/atlon I 

SH. MADAN LAL KHURANA: Mr. Deputy Speaker. Sir. 
wilh your permission I would like to raise the issue relating 
to hlk£' III bus fares in Deihl on the pretext of CNG. Delhites 
Alt' already facing problems regarding buses. 
.. (InterruptlOIlS) 

SI-ml LAL BIHARI TIWARI (East Delhi) : Mr. Deputy 
Speaker. Sir. they are not allowing Khurana Ii to speak. 
He npeds your protection . ... (lnterruptions) 

{EnglIsh} 

MR. DEPUTY SPEAKER : I will give you the floor. 

{Tmns/atlon} 

SHRI RAGI'iUNATH JHA (Gopalganj) : What wrong I 
have done ... (/nterlUptions) 

MR. DEPUTY SPEAKER: Mr. Jha. you may sit down 
.. (Interruptions) 

SHRI SATYAVRAT CHATURVEDI : Mr. Deputy Speaker. 
Sir. if he raises CNG issue Ihen I too should be allowed 
to speak on this issue. 

MR. DEPUTY SPEAKER: Alright. ... (Interruptions) 

MR. DEPUTY SPEAKER : You cannot do like this. 

SHRIMATI SHYAMA SINGH : He told a lie and went. 
... (Interruptions} 

[English] 

MR. DEPUTY SPEAKER : Nothing will go on record 
now. 

(Interruptions)" 

MR. DEPUTY SPEAKER: I have already stated what 
is to be done with regard to the Privilege Motion. 

12.15 hrs. 

RE: SHORT SUPPLY OF CNG AND 
LIKELY RISE IN FARES OF PUBLIC 

TRANSPORT IN DELHI 

[Translation] 

SHRI MADAN LAL KHURANA (Delhi Sadar) : Mr 
Depuly Speaker, Sir, through you, I would like to raise the 
issue relating to the sufferings of Delhites consequent 
upon hike In bus fares in Delhi on the pretext of CNG. 
Delhites are already facing bus crisis and one more crisis 
has come up today on the 6th. Today, from 6 May. 
consequent upon order of Supreme Court fine on diesel 
buses has been enhanced from Rs. 500/- per day to Rs. 
1000/- per day. The amount of this fine is' being charged 
from commuters. Though. the Government of Delhi has not 
introduced increased bus fare slabs of Rs. 5-10-15, yet the 
operators have already started charging minimum bus fare 
of Rs. 5/- with a view to bring down DTC's losses, which 
amounted to Rs. 96 crore annually earlier. In the name of 
CNG they have abolished Kilometer scheme and all buses 
have been handed over to STA. As a result thereof. the 
monthly passes . ... (Interruptions) The buses running under 
kilometer scheme have been brought under STA. The 
collection through monthly passes which used to be 
around Rs. 8 crore per month has come down to Rs. Two 
erore. Earlier. passes were used under Kilometer scheme. 

First Ihing is that, Supreme Court·s order relating 10 
CNG was pronounced in July. 1988 and Delhi Government 
came to power in November. 1998. Though, three and a 
half years have passed, yet the registration of diesel buses 
and petrol-run· scooters continued. You may remember. 
recently. with a view to control pollution. Andhra Pradesh 
Government have stopped registration of petrol or diesel 
driven scooters and taxes. Despite Supreme Court's order. 
Ih registration of diesel buses in Delhi continued unabated 
during last three-and-a-hall years. The person. who 
purchased a bus. through Banlr loan. one or two years 

°Not Recorded. 
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back is being asked to get that converted into CNG. I want 
to say that the Government of Delhi is fully responsible 
for It. If the CNG buses wore registered and the Centrat 
Government was kept informed about the number of CNG 
buses coming on the road the arrangement for supply of 
eNG would have been made . ... (lnterruptions) 

SHRI RAMDAS ATHAWALE (Pandharpur) 
would have arranged? 

Who 

SHRI MADAN LAL KHURANA 
Government. 

The Central 

(Interruptions) 

SHRI PRIYA RANJAN DASMUNSI (Raiganj) : Advani 
jl IS not inducting Khurana ji in the Cabinet, thats why he 
is talking all that. ... (Interruptions) 

SARDAR BUTA SINGH (Jalore) : What is the role of 
the Government of India in this regard? Who was to 
provide CNG? Scooters and buses have to wait for CNG 
for three days 

(Interruptions) 

SHRI MADAN LAL KHURANA : Sir, the order of 
Supreme Court may be all right in one perspective. But 
it is not in consonce with the ground realities. Even a 
Committee of this House has stated that monopoly of CNG 
should be avoided. In none of the countries of the world. 
... (Interruptions) 

MR. DEPUTY SPEAKER: If you object like this during 
Zero-hour I would adjourn the House. You would be given 
a change after he concludes his speech. 

(Interruptions) 

MR. DEPUTY SPEAKER: It is the only objection that 
the Members interrupt in between. 

(Interruptions) 

(English] 

MR. DEPUTY SPEAKER : Nothing will go on record 
except the speech of Shri Madan Lal Khurana. 

(Interruptions) • 

(Translation] 

MR. DE?UTY SPEAKER: Sir, Athawale ji, today, I have 
given you a chance to ask stg'plementary also. 

(Interruptions) 

'Not Recorded. 

SHRI MADAN l.AL KHURANA: Sir. every Delhite want 
the pollution to be controlled but we feel that ... (Interruptions) 
Mr. Deputy Speaker, Sir, I want your protection. 
... (Interruptions) 

SHRI SATYAVRAT CHATURVEDI (Khajuraho) : Sir, 
how long will he speak. Will you be giving the sama 
duration to us also as is being given to him ... (Interruptions) 

MR. DEPUTY SPEAKER : You will get more, only if 
you keep quiet. 

(Intorruptions) 

MR. DEPUTY SPEAKER : Shn Athawnl£l, I have 
allowed you to ask a ~upplementary today, now please sit 
quietly. 

SHRI MADAN LAL KHURANA. Sir, tho solution of the 
pollution problem of Delhi is desired by every Indian, but 
my submissin is that the general feeling is against tho 
monopoly of C.N.G. No uther country in the world does 
so. I have figures that 95 percent buses in New York run 
on ultra low sulphur diesel, and not on CNG. Only 4.9 
percent buses run on eNG. In Paris also, only 2 percenl 
buses run on CNG. The report 01 Mashelkar committee, 
constituted by the Government of India also says that ultra 
low sulphur diesel IS a beller fuel in Delhi. This is the 
opinion of scientists . ... (Interruptlons) Just suppose that In 

case of monopoly . ... (lnterruptlOns) 

MR. DEPUTY SPEAKER : Please tell us what do you 
want to say to the Government 

SHRJ MADAN LAL KHURANA: Sir, what I want to say 
is to reiterate the view 01 the House Committee that there 
should be no monopoly and a law should be enacted 10 

ensure it. I would like to submit to the Union Government 
that there should not be the monopoly of CNG and the 
ultra low sulphur diesel should also be used . ... (lnterruptions) 
A law should be enacted to proVide for this alternative. 

Second thing is that the fares should not be increased 
because of CNG and the fine of Rs. 1000 per day that 
they are paying should be compensated by the Government 
of Delhi because it IS responsiblE' for all that is happening. 

(Interruptions) 

DR. RAGHUVANSH PRASAD SINGH (Vaishah) : I also 
support the submiSSion of Shri Khurana . ... (Interruptions) 

SHRI LAL BIHARI TIWARI (East Delhi) Sir, I also 
should be given the opportunIty to speak ... (InterruptIons) 
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MR. DEPUTY SPEAKER: Your name is there in the [English] 

list. 

SHRI LAL BIHARI TIWARI : All right, Sir. 

MR DEPUTY SPEAKER: If you have given the notice, 
you will be given the time to speak. 

DR SAHIB SINGH VERMA (Outer Delhi) : Sir, Nine 
Members have put their signatures jointly . ... (lnterruptions) 
Su, I lust want to say that the difference between cost of 
oporallon of a diesel bus earlier and now is . ... (Interruptions) 

SHRI MADAN LAL KHURANA : I also want to raise 
a related matter . ... (Interruptions) 

MR Dr-PLJTY SPEAKER: Your name does not figure 
among the notices received, still I will give YOIr the 
opportunity to speak. 

(Interruptions) 

MR. DEPUTY SPEAKER : You are aware. You may 
have writtern a letter. Your name doesn't figure among the 
nollces received, still I would call you. For now, I have 
called Shri Chaturvedi. 

DR. SAHIB SINGH VERMA: Sir, I only want to say 
.. (InterruptIOns) 

{English! 

MFt DEPUTY SPEAKER: Shri Sahib Singh, I told you 
that I would give you the lIoor. I have already given the 
11001 to Shri Satyavrat Chaturvedi. How can I give the floor 
to both of you together? 

[Tr;:trlslatlon} 

DR. RAGHUVANSH PRASAD SINGH: This Government 
IS <lilli-people and they do not have any moral values. We 
are being accusfld of exploiting the CNG issue. 
... (Interruptions) 

DR SAHI8 SINGH VERMA: Mr. Deputy Speaker Sir, 
have also glvon notice. .. (Interruptions) 

MR DEPUTY SPEAKER' Have! said that you have 
flot given any nolice. [Englisfl, You do not even hear me 
fully. Do yOIl not want me to say anything? 

(Interruptions) 

{Translation} 

DR. SAHIB SINGH VERMA: Has he given notice? He 
IS speaking Without giVing nolice. 

MR. DEPUTY SPEAKER : Are you challenging my 
ruling? If you are challenging it, tell me so. 

(Interruptions) 

[Translation] 

MR. DEPUTY SPEAKER: I have said that I would call 
you. He has not given notice just as you also have not 
given notice. what does it matter? 

(Interruptions) 

[English] 

MR. DEPUTY SPEAKER : If you are casting as 
persions on the Chair, I will not give you the chance. This 
is not the way to behave with the Chair. 

(Interruptions) 

MR. DEPUTY SPEAKER : Shri Sahib Singh, you will 
get the chance. After him, you will get the floor and at that 
time you say whatever you want to say, Please resume 
your seat now. 

(Interruptions) 

[Trans/ation] 

SHRI SATYAVRAT CHATURVEDI (Khajuraho) : Mr. 
Deputy Speaker, Sir, the people of Delhi had to face great 
inconvenience due to disruption in the vansportation 
system of Delhi. Undoubtedly, whole House would be 
concerned about it. It was alleged here that the 
Government of Delhi is responsible for all the problems. 
Sir, I would like to go in its background and point out some 
facts. If we go in the past, we would recall that when the 
Bhartiya Janata Party was the ruling party i~ Delhi, 
Stlpreme Court had given the ruling that gradually diesel 
buses would be phased out and CNG buses would be 
introduced so that the environment of Delhi is improved. 
I don't want to go in the merits and demerits of that decision 
of the Supreme Court. Some may agree and some may 
disagree with it. But once the deciSion was made, whole 
responsibility was it to implement the orders. The then BJP 
Government did not take any step for two years. 
... (Interruptions) 

SHRI MADAN LAL KHURANA : Mr. Deputy Speaker 
Sir. probably he is not aware of the decision made in 1998. 
... (Interruptions) 



277 Re: Short supply of eNG and VA S 
likely rise in fares I AKHA 16, 1924 (Saka) 01 pubhc transport in Delhi 278 

SHRI SATYAVRAT CHATURVEDI : No effort was made 
by them to improve the system and the Supreme Court 
also expressed its displeasure. In the meantime. elections 
were hold and congress party assumed power. In their 
reign. the above mentioned decision of the Supreme Court 
wa5 announced. The State Govornment, the Chief Ministe. 
and the Minister of Transport made statements in this 
regard and they stressed the fact thelt the infrastructure 
needed to ensure adequate supply of CNG was not 
developed. It was to be -developed by the Union 
GOVE)! nment. They had to develop the supply system pipe 
lines. mother stations, distribution points etc. 

[Translafton} 

The Supreme Court issued the directives for 
maintaining the law and order in the entire Delhi. The 
Union Government was also a party to it. Union 
Government submitted before the Supreme Court that such 
a system will immediately be evolved so as to make 
available CNG in adequate quantity here. However it can 
be seen by everyone that a long queu of 500 to 1000 
vohicles waits throughout the night to get CNG. Thereafter 
the Supreme Court repeatedly extended the deadline for 
6 months but the Union Government did not make any 
arrangement for CNG in Delhi in its last order. Supreme 
Court has also scolded the Union Government and has 
held it responsible for investigation. They were to create 
infrastructure for the propoer and adequate supply. 
distribution of CNG but they have failed to do so. I would 
like to know as how the State Government can be held 
responsible when the union Government will not make 
arrangements for the supply of CNG? State Governments 
are being blamed for everything. 

Mr. Deputy Speaker, Sir, the people have rejected their 
plea. The CNG supply was made the main issue in the 
previous elections for municipalities but they have swept 
cent in the elections. It proves that the Delhites have 
rejected their plea. Hence House can not be mislead and 
the State Government can not be held responsible by 
stating wrong facts. 

[English] 

MR. DEPUTY SPEAKER: Now, what do you want from 
the GOJernment of India. 

/Translation] 

SHRI SATYAVRAT CHATURVEDI : Mr. Deputy Speaker. 
Sir. I want thaI the Government of India should comply with 
the instructions and directives given by the Supreme Court 

within lime limit. Besides, the sufficient infrastructure for 
supply and distribution should also be created. Unless it 
is done, the Government should explain its position in the 
Supreme Court by intervening. Therofore they should 
interact with the Delhi Government, address their practical 
problems and solve them so that the Delhites get relief. 
It is Ihe responsibility of the Union Government to make 
an interim arrangement unless the proper arrangoment is 
make. 

OR. SAHIB SINGH VERMA (Outer Delhi) : Mr. Deputy 
Speaker, Sir, I would only like to say that merely blaming 
will not do as has been done by Shrl Satyavrat Chaturvedl 
regarding CNG. I am not blaming anybody and I would 
only state that readily. He said thaI the action regarding 
CNG was initiated only after the passage of two years after 
the Courl's order In July. However the Government 
changed in Delhi after three to four months. I would like 
to ask as to whether the Government of Delhi was 111 

slumber for three to four years. Two and a half years 
passed but no Minister met With any Union Minister nor 
told as how much quantum of CNG was nooded. The 
Government gave it in wrlling to the Supremo Court thaI 
the stallon has been set up on all the places indicated. 
But there are some problems like in distribution and laying 
of pipelines elc. I would like to know, from the 
representatives of the Deihl Government. if he IS sitting 
here and who has the everything in his knowledge as to 
how many times the Minister or the Chief Minister have 
met with the Minister 01 the Union Government? How many 
times they have asked the Union Minister to make 
arrangements in this regard? 

SHRI SATYAVRAT CHATURVEDI : It has been asked 
many a times . ... (lnterruptlOns) 

OR. SAHIB SINGH VERMA: Mr. Deputy Speeiter, Sir. 
I did not inlerrupt him but he is not allowing us te speak 

[Enghsh} 

MR. DEPUTY SPEAKER : Let him speak. 

(Interruptions) 

MR. DEPUTY SPEAKER : 00 not disturb him. 

[Translation] 

SHRI SAHIB SINGH VERMA: Mr. Doputy Speaker, Sir, 
I would like to know as to how Increase in faros will take 
place in view of the increase in Ihe price of CNG? I would 
like to know as to whal IS tha operalional cost of Ihe diesel 
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as W()1i as rhe eNG buses for each kilomeler as regards 
the fuel consumption pattern, what will be the extent of 
Incronse? What will be Ihe consumption per kilometer 
when the dles('.1 buses are converted into the eNG buses. 
When tile optJrational cost has decreased per kilometer 
rhen on what basis the fares will be increased? Hence I 
am 01 tho opInion Ihat it is not correct to say that the fares 
will bo Increase due to the Increase In the price of eNG. 
1 hew IS no rationale behind it. It tantamount to deceiving 
tile Dolhites. Delhi Government should not be allowed to 
Incroase tho fares in such manner bflcause the poor and 
common people of Delhi travel in these buses, hence Ihis 
burdon should not be put on Iheir shoulder. 

SHF~I r-lAMJILAL SUMAN (Firozabad) : Mr. Deputy 
Speaker. Sir. thiS queslion was raised by Shri Khuranaji. 
The l:onr.ernod Minister is Sitting hero, he should reply II. 

{[nglisll} 

Mf1. DEPUTY SPEAKER You Will get a chance. 

{Tralls/arlOn} 

SHHI LAL BIHARI TIWARI (East Deihl) : Mr. Deputy-
Speaker. Sir, lakhs of people trom every look and corner 
01 lilu counlly cOllle to Delhi. Besides, the Juggi dwellers, 
poors "md thl' common men 01 Delhi travel in buses. The 
Gllvcrnrnent of Deihl is mcreaslng the lares owing to its 
[mtl-peoplo policy under the guiso of eNG. I have 
comprehenslv!1ly studied the Incroased fare-slab. It is five. 
ten, 15 and ::'0 rupoes. It the fares are increased to Ihis 
oxtent then IIlP poor peoplp of Delhi Will crush under II 
and It Will be CI gro5S inJustice to them. 1\ IS fight that the 
Union Government and the Deihl Government should find 
Its solullon IOHllly but there IS nol ratlonalo behtnd such 
" huge IfICruil~O rn fares and I strongly oppose It. Such 
a big Increase in passenger tares IS a great Injustice 
"pall 1St tho poor people. It should nol be dOlle at nil. 

DR (SHr-lIMATI) ANITA ARYA tKarol Bagh) : Mr. Deputy 
Speaker. SII, the Deihl Government IS illcgnlly Increasmg 
the passen~ler f,ues under the pretext of eNG. It is a grave 
atrocity agRinsl tl10 people of Delhi nnd I oppose this 
atroCltv. At th!' snn1C time. I demnnd fron" the Ul1Ion 
Government that a Bill seeking to allow tho plYing of ultra 
low sulpher diesel Ilw;es in Delhi besides eNG 
dliV(lI1 buses should be brought mtroduced tn the 
Parllamont so that the problem of the people in Delhi could 
be revotved. 

DR. VIJAY KUMAR MALHOTRA (South Delhi) : Mr. 
Deputy Speaker, Sir, I would like to say only this much that 
the hike in passenger fare is a wrong thing. Delhi 
Government is placing burden on the people of Delhi to 
make up the losses of DTC. I am of the opinion that if 
DTe is made efficient it will not incur any losses. If the 
Government can not prevent the losses then it should give 
subsidy but il is not right to make crores of Delhites bear 
the lossos. 

{English] 

SHRI SHIVRAJ V. PATIL (Latur) : Sir, I am looking 
towards this issue from a different angle, totally different 
angle. The Supreme Court has said that the city of Delhi 
is getting polluted and they have to take some steps to 
see that this pollution is reduced, and CNG appears to be 
a solution. If Ihe Executive had taken timely action in :t1is 
matter, probably it would not have become necessary for 
the Judiciary to pronounce that something has to be done 
to savo the city. This shows that the Executive at the Union 
level and maybe the Executive at the olher levels could 
have put their heads together, could have planned and 
could have done something to see that pollution in the city 
could have heen reduced. That is one angle. 

The second angle is that there are two issues involved. 
One issue relates to the fare of Ihe buses and the second 
issue relates to the availability of eNG. Now, whether the 
fare should be Increased or not is an issue which has to 
be Independently discussed in the State Legislature itself. 
If this is not discussed in the State Legislature and this 
is discussed in the Union Legislature, probably it will 
appear that we are tresoasslng Into their area_ Let them 
discuss. The Members belonging to the party which is 
ruling here are Sitting there also. They can raise that issue 
there. 

The question that can be very well discussed on the 
floor of the House is the availability of CNG. CNG has to 
be made available by the Government of India. I am not 
snYlng that the Government of India can make CNG 
available within a short time. which is fixed by any other 
agency. They would also take time. What is lacking in this 
respect is a perspective planning. We are not paying 
attention 10 the filCI that because of increasing number of 
vehicles running on Ihe roads. the cities are getting 
polluted There has to be a comprehensive plan 10 see Ihat 
this pollution is reduced and the people are saved. Is there 
any plan? Who has to plan? We are nol going to plan 
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tor the city of Delhi only. We have to plan for other cities 
also. We have to plan for the entire country also. If the 
Government of India does not plan, who will plan? If 
environment IS an important issue and if the Government 
of India is paying attention to it, why would it not be 
planned? We would not be saying that the Petroleum 
Minister has not been able to provide CNG within a short 
time and all those things. But I am finding fault with the 
fact that there is no perspective planning, there is no 
understanding of the fact that if the number of vehicles 
increases on the road, they will pollute, and there has to 
be a plan . ... (Interruptions) 

{Translation] 

DR. SAHIB SINGH VERMA: Mr. Deputy-Speaker, Sir, 
what are you saying, if it is a State subject the Delhi 
Government should itself deal with it and make a plan for 
it. ThiS way he is advocating for State Subject. You are 
saying that discussion should be held on it there and not 
here. 

(English] 

Environment is also a State subject . ... (Interruptlons) 

(Translation] 

I am talking about you. You were saying that 
enVIronment is also State subject. He is in the Government 
for three and a half years and what has he done about 
it so far? What is he doing? ... (Interruptions) 

{English] 

SHRI SHIVRAJ V. PATIL : If he finished, I will speak. 

I am not apportioning the blame. If it has to be done 
by the State Government, let It be done by the State 
Government. If it has to be done by the Union Government 
for the entire country, let it be done by the Union 
Government. I am not blaming the hon. Minister si",n9 here. 
I am not blaming the Court. I am not blaming the State 
Government or the State Legislature. But if you do not 
properly plan and take timely action, this issue can not be 
solved. 

We should not be bldming the Judiciary for issuing 
such orders if we ourselves, the Members of the Executive 
and the Members of the Legislature, are not taking any 
action. We have failed in our duty in understanding the 
problem, in not preparir,y It,e plan and not taking timely 
action. This is the real problem. Let this real problem be 

first understood and let us take action together to see that 
this problem is solved. 

We would like to have a response from the hon. 
Minister, Of course, he IS not the Minister for Planning but 
he is part of the Government. He IS responsible for telling 
us how he would be able to give eNG and all those thmgs. 
Certamly, we would not burden him with the things that 
can not be done by him in time but ha should tell us what 
the Government is going to do to solve this problem that 
is staring us in our faco. 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH (Vaisholl) 
Listen to what people say. People are suffering due to 
CNG, what they have to do with bus? The person who 
is in problem, should be listened. Their people are rich and 
our people are poor, therefore, we should be listened. 

Sir, as Supreme COUIt had given the verdict to replace 
diesel with CNG, to make CNG available IS the 
responsibility of Union Government. They have failed III it, 
moreover, they have been unable to convince the Court. 
Due to thiS reason vehicles stand In queue stretching to 
2 kilometres due to which dnvers most otten look fatigued 
always. Now, the price of eNG has also Increased and the 
reason for price hike IS political tussle between Deihl 
Government and Union Government. Some people of OJP, 
got Minister's poftfollo, and some did not get duo to internal 
political tussle. People were displeased and, Ihewfore. 
people expressed their displeasure in the elections. It 
appears that they will rUin the common man, will not 
prOVide CNG, if they do. It would be at high price. People 
are in trouble in all circumstances. This issue should be 
considered. The Government should clanfy as to what Will 
happen to poor hardworking people who travel by IJus. ThiS 
problem is not of the people who travel by vehicles like 
Safari Balero etc. ThiS problem IS of Ihe poor people who 
travel by the bus and Government are hatching the 
conspiracy to ruin them. Therefore, the Government should 
clarify as to how it Will provide facility to the people 
travelling by bus? 

[English} 

MR. DEPUTY SPEAKER: All right, let us hear the hon. 
Minister's response now. 

(InterruptIons) 
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MR DEPUTY SPEAKER : Shri Ramdas Athawale, 
pleaGo resume your seat now. 

(Interwptlons) 

I Ti,lf)[;latlOn/ 

SHRI RAMDAS ATHAWALE : I too support Shri 
Khuranaji This is a very important issue. A big problem 
ha!; artsen after the Increaso In price of CNG ... (/nterruptions) 

{English/ 

MR DEPUfY SPEAKER: Nothing will go on record 
oxcept Shn Ham Naik's response. 

(Interruptions) 

I TiflllslatlUn} 

MFi. DEPUTY SPEAKER : The hon'ble Minister IS 
tandlnn 10 give response. Khuranaji, please give support, 
but do not spoak like this. 

(Interruptions) 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI RAM NAIK) : Mr. Deputy Speaker, Sir, the 
hon'be Members have expressed their views on an 
important topic In regard to Delhi and I would like to state 
th£' actual situallon, rising above the party line. 

Mr. Deputy Speaker, Sir, I am not commenting on it, 
ilnd 11I~;t rolatln9 the actual situation because, this case is 
under consideration In Supreme Court. The Supreme Court 
had issuod order In April. It had asked to give the details 
of the work done till 9th May, 2002 by the respective parties 
wltctile! It IS Delhi Govollnment, Government of India or 
Indrilpmstha Gas limited. Keeping in view these types 
of rulings of Supreme Court, I can only state actual 
situation. becnuso as por the Supreme Court's rlolling the 
Govf'fnmenl of India too Will submit afftdavit in the Court. 
The!01ore, It IS not appropriate to give any comments in 
this regard 

As the h9-n'ble Member, Shri Shiv raj Patil pointed out, 
thaI thero should be a prospective plan lor this purpose. 
I would like to tell you the situation a~ per date. The 
Supreme Court has given order to set up 78 CNG filling 
stations fill now 94 CNG filling stations have been set up. 
rho st)cond thing was that the capacity of CNG lilling 
staltons should be increase. I would like to tell that efforts 
are bell1g made to increase the capacity of CNG stations 
through complcssores. 

Thirdly, laying pipeline in Delhi City has been a very 
tedious job. 23 kilometres pipeline is to be laid in Deihl 
city. For this 'No Objection Certificat' from different 
organisations was required. As per the Supremen Court's 
ruling the Government have constituted two committees in 
view of obtaining these certificates. One Committee is set 
up in the chairmanship of Lt. Governor of Delhi. One 
meeting of it has already taken place. Obtaining of NOC's 
from different organisations is the biggest problem in the 
development of infrastructure, but I am glad to announce 
in the House that NOC and clearance from different 
organisations has been obtained and a meeting of 
Committees headed by Lt. Governor has been held. They 
have provided this information to me. 

Mr. Deputy Speaker, Sir, besides this there are many 
things, but there is one thing to be noted that Indraprasthd 
Gas Limited Company is joint venture company. Sometime 
hon'ble Members feel that this is a company of Government 
of India or Government of India Public Undertaking. I would 
like to tell that neither it is Government of India's Company 
nor public undertaking of Government of India, but it is a 
joint venture of Bharat Petroleum Gas Authority of India Ltd. 
and Delhi. Government. It is another thing it has one 
Director from Delhi Government. but sometimes he does 
not attend its meetings. Delhi Government too has 
partiCipation in this regard. Therefore, it should be assumed 
that it is a joint venture of state. Therefore, if Indraprastha 
Gas Limited is to be developed in that way, then more 
investment is required, for which Indraprastha Gas Ltd. 
required 253 crore rupees. 

Mr. Deputy Speaker, according to the information I 
received from Indraprastha Gas Limited, I would like to tell 
the hon'ble Member that additional investment of 
approximately 250 crore rupees is required. Out of it some 
equity should be paid by Delhi Government, Bharat 
Petroleum and GAIL and rest of funds should be taken from 
financial institutions Financial Institutions are ready to 
provide funds in this regard, but they want to know how 
profit would be earned from this amount. The Indrapastha 
Gas Limited has formulated working plan as to how profit 
would be earned from the funds taken from financial 
institutions. With this additional investment of 250 crore 
rupees, capacity of some stations would be increased and 
new stations would be set up. 

As far as availability oJ land is concerned, we are 
developing the petrol pumps, wherever required. I would 
like to assure the hon'ble Members that we will do these 
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works in future also. Now the issue arises. whether there 
is need to increase the prices or not. this matter definitely 
relates to Delhi Government. The Government of Delhi will 
give reply in this regard, but since the issue Iws been 
raised here. I would like to tell you that present moslof 
the buses are being run on diesel but despite after raising 
the price of CNG, it is much cheaper to run buses on CNG. 
Therefore. when CNG would be available in comparison 
to diesel price. then there would be a neod to reduce 
CNG prices. I would aprise the Delhi Government about 
the feelings of the House. in view of reducing 
fares. that the House wants, as diesel is costlier, CNG is 
cheap. therefore, efforts should not be made to increase 
the fares. 

I will definitely convey the sentiments of the House to 
him ... (Interruptions) I have to file an affidavit bofore the 
Supreme Court on 9th May in this regard. I am givtng you 
the details of the case as far as possible. So far as efforts 
arc concerned a time limit for them cannot bp. fixed. I have, 
sometimes, said in a joke that if there is no water in the 
well, how can the bucket have water if it is drawn up, As 
per the orders of the Supreme Court, we would try to 
provide all the gas that is available. 

The Supreme Court has also said another significant 
thing, I will conclude by referring to it. It has said that 
primacy should be given to transport fuel. It means that 
t~ supply of CNG for other purposes such as power 
generation for industries should be drastically curtailed, If 
not withdrawn altogether. Thus the order has some 
references which are policy matters. We will present our 
case to the Supreme Court on the next hearing on 9th May, 
We could try to provide enough CNG to all the existing 
vehicles as well as those likely to come on the roads tn 
the near future, but the present position is such that tnSp'te 
of our best etforts the people of Delhi will have to bear 
with long queues, Such is the situation. A way out could 
only be found collectively because the problems will 
conltnue to exist as long as the infrastructures are not 
developed, As for the main question of Shn Madan Lal 
Khurana regarding rationality of increase tn fares. in my 
opinion there is no need to increase fares, The price of 
CNG has been hiked . ... (lnterruptions) 

SHRI MADAN LAL KHURANA: Please convey to the 
Delhi Government, the sentiments of Parliament that the 
fare should not be increased even thowgh the price of CNG 
has been increased. ... (Interruptions) 

DR. RAGUVANSH PRASAD SINGH : The need IS of 
supplying adequate CNG and not of raiSing its pnce. 
.,. (Interruptions) 

SHAI RAM NAIK : That IS why I said that we can supply 
only that much of water that is available, We are trying but 
its availability IS ... (lnterruptions) 

DR RAGHUVANSH PRASAD SINGH : Please explain 
it to the Supreme Court where YOll are going to supply 
CNG from when the well is dry .. (Interruptions) 

SHRI RAM NAIK : CNG supply for other uses will havo 
to be cut. That is it. We have to obey the orders of Supreme 
Court. This is the difficulty in it.... (InterruptIOns) 

SHRI PRIYA RANJAN DASMUNSI : Why wa::; the price 
of CNG incr~ased? What IS the logic bohtnd It. '), 
(Interruptions) 

SHRI AAM NAIK 
... (Interruptions) 

Do you want a political replay? 

SHRI PRIYA RAN,JAN DASMUNSI : You arc givmg tho 
political reply. You have figures which do not support tho 
price increase of CNG Why then it was increased? ... 
(Interruptions) 

SHAI RAM NAIK : The political reply is that you can 
ask the Delhi Government whether their Director was 
present in that meeting or not? ,., (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI : You first Inform us 
whether the Directors of Bharat Petroleum Limited and of 
Gas Authority of IndIa limited wore prosent in the meeting 
or not? These two are under thtJ Government (Interrup· 
tions) Please do not mlsload us. 

{English] 

Though the Gas Authority of India is a corporallon, it 
is working under the Ministry 01 Petroleum, How can thoy 
deny their responsibility? ,. (InterruptIOns) 

[Translation} 

SHRI MADAN LAL KHURANA: Please speak full truth 
in place of half truths".(lnterruptlons) 

{EnglIsh) 

SHRI PIiIIYA RANJAN DASMUNSI : I shall check up 
what the Director of the Deihl Government proposed in the 
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[Shri Priya Ranjan Dasmunsil 

meoling. I demand the Minister to place the minutes of the 
meeting in the House so that the House should know why 
the eNG price has been increased. 

You please place the minutes of tho meetings 
of Sharat Petroleum and Gas Authority of India on the 
Table of the House to understand why the price of CNG 
has been Increased and then we will accept it. 
... (Interruptions) 

{Translation] 

SHRI RAM NAIK : Indraprastha Gas limited hiked tho 
prir.p. of eNG on commercial considerations. Even after the 
price Increase CNG in Deihl is cheaper than in Mumbai 
which is the source of CNG or In Surat where it IS similarly 
utilised. Thai 1:3 why I say that to expand infrastructure, more 
Gapltal will have to be invested and make more capital its 
price will have to be increased. You will also have to see 
that the pricn of diesel and petrol are now four times more 
than of what they were In 1992 but the price of CNG has 
not boen Increased even once from 1992. That is why 
commercial considerations compelled indraprastha Gas to 
hike its prices. But as I said. the running of vehicles on 
dlOsel IS cheap al'" 'h",,, was no need to increase bus 
fare .... (Interruptions) 

SHRI SHIVRAJ V. PATIL : What are your plans for other 
States bocause the problem is gOing to occur sooner or 
latm thore also .... (tnterruptions) 

SHRI RAM NAIK : This is laid down in the orders of 
Supremo Court also. 

SHRI SHIVRAJ V. PATIL : I am not talking of orders 
of Supreme Court. 

{English] 

We urtl not going to act only according to Ihe order 
oi tho Supreme Court. 

{Translation} 

SHRI RAM NAIK : I am referring 10 it only because 
It mentions a fow cities. The citlos belong to different States 
We have to diSCUSS it with the Governments of various 
Slates and we will We have asked Gas Authority of India 
limited. A few Slates such as. Maharashtra, Uttar Pradesh. 
Wesl Bengal have signed MOU with Gas Authority 01 India 
limited on the !lubject 0' the manner of availability of CNG 
there. 

Finally, I would like to say that in places where gas 
is in short supply we have completed arrangements to 
import LNG. Now about 

{English] 

thirty percent of the work is over. 

[Translation] 

We are constructing a terminal in Dahej with a 
capacity of five million metric tonnes which would bring 
eNG from katar. It will be completed by the next year, i. 
c. by 2003 The whole work is going on in that background. 

(English] 

Thirty percent of LNG work at Dahej has already been 
completed. We expect that by the end of the next year it 
will be completed. When Ihat work is completed. the gas 
can be made available. 

(Translation) 

SHRI J. S. BRAR (Faridkot) : Mr. Deputy-Speaker, Sir, 
the Mig that had asked ... (lnterruptions) 

(English] 

MR. DEPUTY SPEAKER: Yes. we will extend the time 
and all the hon. Members will get chance and then we 
will adjourn. 

(Interruptions) 

[English) 

MR. DEPUTY SPEAKER: Yes. we will extend the time 
and all the hon. Members will get chance and then we 
will adjourn. 

(Interruptions) 

MR. DEPUTY SPEAKER: Please do not disturb now. 

{Translation] 

SHRI RAMJI LAL SUMAN (Firozabad) ; Mr. Deputy 
Speaker. Sir. the House had discussed the Gujarat issue 
on 11 th March under rule 193 and on 30th April under 
rule 184 and currently Rajya Sabha is discussing it under 
rule 170 In thai discussion. Ihe Minister of External Affairs 
and leader of the House Shri Jaswant Singh said that 
Government associate themselves with the spirit of the 
resolution and they would act under Article 355 of the 
Constitution. Yesterday, the Prime Minister Shri Atal Bihari 
Vajpayee. while talking with the journalists, in Gwalior. said 
Ihat Ihere is no need to take action in Gujarat under Article 
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3S5 It is a very serious matter ... (Interruptions) Bloodshed 
In Gujarat is continuing unabated. Yesterday atso seven 
persons were killed. It is a very serious matter. After the 
Godhra incident, Government have been propagating that 
thu incident was pre-planned. According to the report of 
the I.G .. railway Protection Force, The Godhra incident was 
not pre-planned. The statement of the Minister of Home 
Affairs. Shn l.K. Advani, is published in Asian Age 

[English} 

Advani rejects Modi's riot theory. 

13.00 hrs. • 

[Translation} 

Mr. Deputy Speaker, Sir, it is a very serious matter, the 
inquiry is being deliberately influenced. What Shri Jaswant 
singh said in Rajya Sabha on behalf of the Government. 
is being contradicted by a person no less than the Prime 
Minister. In Gujarat.... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Ramji Lal Suman, if it 
is a serious malter. then please suggest what ought to be 
done by the Government of India in this regard. Zero Hour 
is not meant for making speeches. Shri Priya Ranjan 
Dasmunsi has also given a notice on the same issue. Both 
should say as to what should be done by the Government 
of India. 

SHRI RAMJI LAL SUMAN: Mr, Dupty Speaker, Sir, the 
Government of India do not want to do anything 
... (Interruptions) 

MR. DEPUTY SPEAKER: In this way your subject will 
not come up. 

SHRI RAMDAS ATHAWALE (Pandharpur) : Mr. Deputy 
Speaker, Sir yesterday,. I was in Ahmedabad ... (Interrup-
tions) 

MR. DEPUTY SPEAKER: You too have given a notice, 
I will call you also. 

[English] 

MR. DEPUTY SPEAKER : Shri Ramdas, let him 
complete, Please do not disturb. 

(Interruptions) 

[Traslation] 

SHRI RAMJI LAL SUMAN : Mr Deputy-Speaker, Sir, 
the Government of India do not want to do anything. 

Yesterday, Shri Parmod Mahajan stated in his speech that 
come what may, we are not gOing to replace Narendra 
Modi. I am not interested in raising Gujarat issue daily. The 
most important question is that the State Government is 
not adopting positive altitude nor taking any action and 
violence is going on unabated. How ironical it IS that when 
Security Advisor to the Chief Minister, Shri KPG Gill went 
to GUjarat to inquire about the situation prevailing there, 
senior police in GUJarat told Shri Gill that they had 
directions from the Government to take lenient view of 
Bajrang Dal and VHP. (Interruptions). I would like to quote 
the news-item appeared In the Hlndustan Times. yesterday. 

[English] 

"Senior Police Officers ... 

[Translation] 

MR. DEPUTY SPEAKER : Ramji Lal Suman Ji please 
take your seat. It is zero-hour .... (/nterruptions) 

MR. DEPUTY SPEAKER : You may ask what the 
Government of India are doing in this regard It is a mailer 
of Zero-hour. What would happen If you make it a speech 

(Interruptions) 

MR. DEPUTY SPEAKER : It IS an important issue, 
please take your seat for a minute. I have lold you that 
there are 7-8 Membors who give notice daily so they 
should be given an opportunity to raise the issue. I want 
to adjourn the House after concluding it when you start 
speaking. all these people rise on legs. Then same thing 
would happen here also. it is Zero-hour. 

(Interruptions) 

MR. DEPUTY SPEAKER : Listen, please sit down. 
Raghuvansh ji, please resume your seat. Shri Priya Ranjan 
Dasmunsi has also given notice in this regard. 

(Interruptions) 

[English) 

MR. DEPUTY SPEAKER : Let him conclude now. 

(Interruptions) 

[Translation] 

SHRI RAWI LAL SUMAN : I will take two minutes. 
Mr. Deputy Speaker, Sir, I would like to quote the news-
item carried out by 'Hindustan Times' yesterday. wherein 
the senior officers in Guiarat have stated: 
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/Engltshl 

"We were told to go slow, Gujarat cops tell K.P'S. Gill: 
Senior polley officers with whom K. P. S. Gill held a 
senes of meetings on Saturday are learnt to have told 
the former Punjab police chief that law and order 
machinery had collapsed in the State because they 
were given clear instructions to go soft on Bajrang Dal 
cHId Vishwa Hindu Parishad activists." 

I TlilnsJallOn} 

Mr. Deputy Speaker, Sir, if it wasn't State sponsored 
vloifmce, then what il was? It is a .'ory serious matter. Over 
two rnonlhs l1,wo passed and the Government are doing 
nolllln9 and Shri Narendra Modi is not being replaced 
then what should be done? The people have lost 
confidence in Ille Government. Today "Indian Express" 
(;,11 rIIxl Cl slory 

(fllq/lsh! 

"You can come back to your homes only if you ... drop 
ral-lc charge. convest to Hinduism ... villagers in Gujarat 
<lW soiling terms for Muslims 10 return." 

~11r Deputy Speaker, Sir. what shall we do and where 
10 fJo') We expect the Government to take action. How it 
I~; possible thaI State-sponsored violence IS going on 
unabated and we should nol even raise it in the House. 
(,ulnr;ll Govl'rnment have inCited nots and unless 
Nnwndra Modi IS removed from Chief Minrstership, 
nOlmally cannol return 10 GUlarat at any cost. It is clear 
Irom Ihe speech ot hon .. Pnme Minister that he does not 
II1tt'nd 10 replace Shn MOdi In GUlarat. He does not want 
Ilor~n;rlcy to return to GUlarat __ (Interruptions) 

If ng/lsh) 

MR DEPUTY SPEAKER: Shri Priya Ranjan Dasmunsi 
has grven a nolico. Shri Ramdas Athawale, please sit 
flown 

SHI1I PRIYA RANJAN DASMUNSI (Haiganj) : Mr. 
Dl'puty·Speakcr. Sir. through you. I would like to draw the 
(llIonlion :>f the Government to the follOWing matter 

Sir. III thiS House. We all debated the rssue of GUJarat 
and. Without any polihcal aCrimony. we all desired that 
poase must prevarl in GUJarat People ot all sections In 

GUJarat must, once again, revel in being Gujaratis ana 
being Indians. I am not here to score any political points 
against any party. The situation In Gujarat has very well 
been explained by all sections of the house the other day. 
and the debate is now on in the other House. 

I would only like to place one matter before you. The 
hon. Prime Minister, in this very House, made an appeal 
to bring back peace in Gujarat, and also assured all of 
us that be would act firmly. The Hon. Home Minister, Shri 
Advani, equalli echoed it. We discussed the Gujarat issue 
under a lighter Motion. I do not know the reason, and I 
am not competent to quesetion that, but we came to know 
through the newspapers - neither am I sure about the 
proceedings. nor am I competent. to quote the proceedings 
of the other House - that the Government, in principle. has 
accepted that the situation in Gujarat is such that the 
prOVision of article 355 applies. Article 355 is a provision 
which puts the complete obligation on the Government to 
take the responsibility of ensuring peace, tranquility in a 
State, here, in this case, the State of Gujarat. 

Having accepted that in principle, no less than our 
Prime Minister and the Leader of the House, to whom we 
all look to, made it known in Gwalior, and I am quoting 
from the Asian Age, "Vajpayee told' reporters on 
Saturday night that although there was a provision to issue 
a notice to a State Government under article 355 of the 
Constitution, this was not needed in the case of 
Gujarat where the Slate Government was doing reason· 
ably well." I think, this very statement is not only an assault 
on the Constitution, but also shows the casual nature of 
treating the collective wisdom of this House, which 
unequivocally appealed, including the NDA partners, that 
cognizance should be taken of the happenings in 
Gujarat and efforts should be made to bring back normalcy. 
The Prime Minister feels that though the proviSIon is 
there. there is no requirement to give any notice. The 
Shahpura incident, the incidents taking place one after the 
other in various parts are creating such a situation, I feel 
that the Prime Minister should not have said that or 
expressed his own view, ignoring the provision of the 
Constitution. 

Mr. Deputy-Speaker, Sir. I will not take any more time. 
I only appeal. through you, Sir, that political parties may 
score their points outside the Parliament. However, is it fair 
to bring down the stature of Sardar Vallabh Shai Patel. the 
Iron Man of the country, the great patriot of the country, 
and the secular leader of the "'atlon? In Gularat. a chorus 
IS going on that Narendra Modi should be treated as the 
Bada Sardar. It is another attempt at diluting the stature 
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01 our national leaders. This should not be encouraged. 
; Ihi'1k, the Government, on Its own, should condemn such 
method of equating Sardar Vallabh Shal Patel with 
Narendra Modi. 

Sir, in the Ramayana, when Lord Rama, the Maryada 
Purushotham, comes back after conquering Lanka, a dhobi 
points out, Lord Rama, I praise you. You are my God. You 
~re ruling Ayodhya in true sense of the term democracy 
! may be a dhobi, bllt I have a doubt on great Sit a maiyya. 
After hearing this, Lord Rama said. "Since you have a 
doubt, I ask Sita to go to a separate place and prove 
herself." When people question the bona fides of Modi -
when Lord Rama could do that to Sita - can Shri Vajpayee 
110t ask Modi to get out. if they are true followers of Shri 
Ramachandra?.. (Interruptions) 

DR. NITISH SENGUPTA (Contai) : Do you believe in 
Lord Rama? 

SHRI PRIYA RANJAN DASMUNSI: Therefore. I 
appeal through you, Sir. that the Prime Minister should take 
immediate cognizance of the fact, apply article 355. give 
the notice and give specific direction as to how the things 
s'lould be restored to normalcy. This is my appoal. through 
you, Sir. to the Government and I expect an appropriate 
reaction from it. 

MR. DEPUTY SPEAKER : Now, except Shri Prahlad 
Singh Patel. there are three other Members who have 
given notice on this recent crash of Mig-21. They are. Shri 
Sahib Singh Verma, Sri Ramdas Athwale and Shri Jagmeet 
Singh Brar. 

SHRI PRABODH PANDA (Midnapore) : Sir. I also have 
given a notice. 

MR. DEPUTY SPEAKER : Your notice is there. I will 
r.all your name. We would finish the list today. 

{Translation] 

SHRI PRAHLAD SINGH PATEL (Balaghat) : Mr. Deputy 
Speaker. Sir, the incidents of Mig-21 crash have been 
occurring for the last ten years. We have lost 40 pilots in 
these incidents and suffered losses extensively. It has been 
gOlOg on for the last ten years. Now the Government have 
decided to conduct an inquiry in this regard and its flying 
has been suspended. These crashes raise several 
questions. I would like to raise three pOints and would 
like to dr;Jw the attention of the Government towards it. I 
do not know what would be the terms of reference of 
Inquiry? 

First - Whether technical snag led to air crash? 
Second - Second - If there was no technical fault. were 
the spares sub-standard? Third - earlier dUring war time. 
Ihe matter relating to sub-standard spares was raised by 
officers of DRDA. If it was pointed out. then why no action 
was taken for so long? Why I am raising thiS issuo, 
because with your permission, I would like to place the 
official figures in thiS regard provided by hon. Minister in 
reply to a written question. 

The details regarding air crashes involving Mig-21 
dunng 2001 are -4 MIG -21. crashed because of human 
error. 4 because of technical failure. and one because of 
bird hit. Similarly. 2 Mlg-21 crashed because of human 
error, one because of technical failule one Mlg-27 crashed 
because of technical failure and one Mig-29 crashed 
owing to human error. Recent Incident is tenth one. 
Through you, I want to know why no attention was paid 
towards use of sub-standard spares? Whether the people 
in the Government are not rosponsible for it? Government 
offiCials concealed everything on the pretext of secrecy and 
the country had to suffer such a groat loss. Those incidents 
resulted in loss of Rs. 117 crore. Therefore. my submiSSion 
is that while deciding the terms of reference the House 
should be taken inlo confidence. 

SHRI RAMDAS ATHAWALE : Sir recently a Mtg-21 
crashed in Jalandhar. Three incidenls took place in a 
month. Thereafter. the Government thought of suspending 
flights of Mig-21. but the flights continued. It needs to be 
pondered over. jalandhar inCident resulted in death 01 poor 
bank employees. My submission is that compensation of 
Rs. 5 lakh be paid to the family of the decreased persons 
and the Government should order suspension of flying of 
Mig-21 aircraft. 

SHRI J. S. BRAR (Faridkot) : Sir. my colleague Shri 
Prahlad Singh Patel expressed his views on a very 
Important issue. ThiS tragic Incident occurred in Punlab 
wherein ten employees of Bank of Rajasthan died and 
more than 20 people inJured 8·9 people are critically 
serious. Through you. I would like to bring only 'hree points 
to the attention of the Government. So tar. we have lost 
more than 100 pilots in these air Incidents and dUring last 
9 years tolal 238 incidents have occurred. I am surprised 
that Public Accounts Committee. in its 29th report has 
recommended immediate phaSing out of this aircraft Yet, 
the Govemment look no action. I would like to ql:ote 
the statement of Chief of Air Staff. Chief Marshal 
Krishnaswami. 
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[Englishl 

These Mlg-21 s are still full fit to fly" 

{Tmnslation} 

There is so much contradiction in the statement of the 
Government ill1d the Ministry of FlOance. 

Through you, I would like to say that so many incidents 
havo occurred. Ten MIGs crashed 10 1998-99, 13 crashed 
in 1999-2000 and 12 in 2000-2001. You can imagine the 
105s of lifo. We may have suffertJd. The Government htld 
decided to go on AJT but no progress has been made 
so far. The Government should take immediate steps in this 
regard. We often read horrowing news of incidents of fire 
In ammunition·depots. It has resulted in a loss of over Rs. 
AOO crore. The people of Punjab are known for their 
bravflry III shooting down aircraft. But, one tragic incident 
occurred when an engine failed within five minutes of take-
off at Adampur. II totally demoralises Indian Air Force and 
the public as well. The Government should find out some 
solution keeping 10 tnlnd the recommendations of Public 
Accounts Committee. 

(Engllshl 

'~~Hnl P MOHAN (Madurai) : Han. Deputy Speaker Sir, 
anCIPnt temples and mahals are there in good number in 
Tamil Nadu. These places have rich treasures of invaluable 
Pandlloha Idols, carved stono sculptures, artefacts like 
en\lr;lVcd copper sheets and ancient palm leaves. These 
ancient troa~;lJres that vouchsafe for the rich cullural 
traditions mllst bo conserved, preserved and protected. In 
order to ensure their maintenance with the financial 
assistance from the Centre thore used to be sovon centres 
miami! Nildu. Those cAnt res were thero in Chennal, 
MadlHcll. Cllldambararn, COlmbatore. 7ha nlavur, 
TlrLlctmappalli. Tlrunelveli. Register offices were there in 
thesn 7 centers. In 1987 the number of these centres were 
rE'duced to four due to paucity of funds as the fund flow 
from tho Centle was not regular and most often much 
delayed. The central assistance was released in a non-
systematic way. It would stop fer ten months at one go and 
afh', tha~ delay Central fund would be released lust for 2 
months This indrfferent way of assisting the conservatron 
of our anClont treasures had resulted In the closure of 
..... - -_ .. _ .. _. -_ .. _--_._. __ .. _ .. __ ._ .. _._ .... -._ ... _----
'Tran~lation of the s~)eech originally delivered rn Tamil. 

archeological registration information centres further. The 
Government of Tamil Nadu was forced to close down two 
of the 4 such centres in 1991. Even now the Central 
assistance is not forthcoming perrodically. That is why even 
the existing two centres are about to be closed down in 
the month of May this year. This forebodes danger to the 
invaluable ancient sculptures made of five metal alloys 
and quality granite stones. There are about two lakh 
panchaloha sculptures in Tamil Nadu. But only about 
50,000 are registered and preserved. The remaining 
sculptures of about one and a half lakh are not found in 
the record and face the danger of being robbed and 
smuggled out of the country. When such a threat persists 
to our anCient treasures even the remaining two centres 
face closure. In Tamil Nadu thero are 30 districts now. I 
do not insist upon setting up 30 centres for each district. 
II would be belter that the 7 centres that wero there till 
1987 are revived and put in operation there. Now that there 
are only 2 such offices the officials have to spend 
considerable amount on Travelling Allowances to visll 
serval places for registering art objects to ensure there 
conservation and protection. ConSidering the hardship and 
financial crunch Tamil Nadu Government is hard pressed 
to close down even the existing two archeological 
information centres. Hence I urge upon the Union 
Government to intervene so as to ensure emergency 
measures to provide funds for the conservation and 
protection of these priceless cultural objects. All the 7 
offices must become operational with liberal assistance 
from the Centre Hence I request the Centre to release 
funds in time in an appropriate manner to reopen all tile 
Centres that used to be there. With this I conclude, thank 
you. 

PROF. A. K. PREMAJAM (Badagara) : Hon. Deputy· 
Speaker, Sir, I wanted to bring to the notice of this 
august House a very important matter. On Saturday last. 
to that is on the 4th of this month, the han. Union Horne 
Minister Shn L.K. Adavani named the Port Blair airport after 
V.D. Savarkar. In the cellular jail in Andamans, hundreds 
of patriots and freedom fighters had languished 
through their lives. Instead of giving the name of such 
martyrs, V.O. Savarkar's name was given to Ihe Port Blair 
airport ... .' 

... (lnterruptions) What is the I.ustlfication in giving his name 
to Ihat airport? .. (Intenuptions) 

'Not recorded. 
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MR. DEPUTY SPEAKER: That remark, will not go on 
record. 

(Interruptions) 

MR. DEPUTY SPEAKER : Hon. Members, please 
resume your seats. 

(Interruptions) 

YOGI ADITYA NATH (Gorakhpur) : Mr. Deputy Speaker 
Sir, it is an insult to the freedom fighter Veer Savarkar and 
I strongly object to it (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: Yogi Aditya Nath, please 
resume your seat. 

(Interruptions) 

MR. DEPUTY SPEAKER : I have already asked thaI 
such things will not go on record. 

(Interruptions) 

SHRI HANNAN MOLLAH (Uluberia) : Sir, all parlies 
had suggested that it should be named as Shaheed 
Airport ... ('nterruptions) 

PROF. A. K. PREMAJAM: Sir, there is a publication 
Penal Settlement in Andamans. It is a record published by 
Gazetteer Unit, Department of Culture Ministry of Education 
and Social Welfare (Interruptions) ... 

[ Translation} 

YOGI ADITYA NATH : We won't tolerate this contempt 
of the Veer Savarkar who served life imprisonment for the 
freedom of the country (Interruptions) 

[English] 

PROF. A. K. PREMAJAM : ... (Interruptions)' .. Whal IS 

the Justification of giving his name to the airport? 
... (InterruptIOns) 

MR. DEPUTY SPEAKER : Again, you are raising It 
Unless you have the copy of the order, I will not allow it 

10 be raised. 

(Int ~rruptions) 

°Not recorded 

MR. DEPUTY SPEAKER : Prof A. K. Premajam, 
anything that you have alleged must be authenticated. 

(Interruptions) 

MR. DEPUTY SPEAKER : It IS not proper. I will not 
allow it go on record. 

(lntemJptions) 

[Translation] 

YOGI ADITYA NATH : The great freedom fighter of 
the . .country is insulted here, we won't tolerate it 
... (Interruptions) 

(English) 

MR. DEPUTY SPEAKER. Shri Varkala Radhakrishnan, 
I am also silting here. I will give you a chance Please have 
palience. 

(Translation) 

SHRI YOGI ADITYA NATH : Mr Deputy Speaker, Sir, 
through you I would like to draw the attention of the 
Government of India towards tho lact that the public health 
Inspectors appointed by the Ministry 01 the Health and 
Family Welfare of the Government of India In 1978· 79 aro 
in a pathetic economic condition today. The public hoalth 
inspectors were appointed with a VIOW to make avmlable 
better health facilihes and create better health awareness 
among the people In a developlflg country like India They 
used to get only Rs. 50 as monlhly allowance for their lob. 
These were Informed on 31 sl March that their services had 
been terminated. Through you, I would submit to the 
Government 01 India 10 reinstate their services and Ihey 
should be engaged in works like creating health 
awareness among the people and lor eradication of 
malaria etc. Their monthly allowance should be Increased 
from As. 50 to Rs. bOO and Ulelr services be rOIll::.tated. 

SHRI C.N. SINGH (Machnhshahar) I welcome the 
suggestion give by Shfl Mahant)1 and ;}ssociate myself wilh 
him. 

SHRI RAGHUVANSH PRASAD SINGH (Vaishali) : I 
also support him .... (Interruptions) 

SHRI CHANDRA SHUSHAN SINGH (Farrukhabad): Mr. 
Deputy Speaker, Sir, I would like to draw your atlantiol1 
towards the cantonment board. it IS soen that an arbitrary 
blockade or hinderance is often created in the road; or 
nalional highways passing through the Cantonmenl area by 
the Commanding Officer due 10 which the pas~engers have 
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to face a lot of problem. I would like to draw the attention 
of the Government towards the Fatehgarh Cantonment 
area In U. P. The PWD roads in that area passes 
Ihrough Ihe Cantonment area. That road has been closed 
for the common people for long causing a lot of problem 
to them. Two colonies of that area-Durga Colony and 
Nagla Dina falls under the Cantonment area. The 
water dralnago of these two colonies have been 
Slopped by Cantonment board. A long wall has been 
erected A nallaha was being constructed through the 
MPLAD funds there. Now that nallah is filled with dirty 
watN due to which there is a liklihood of the outbreak of 
an epidemic Ihere. 

I urge lIpon the Government to instruct the officer 
commanding to make arrangement for the drainage of 
water so that the common cillzen may get relief. 

[English! 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil) : Sir, 
am raising a very importance point. 

MR. DEPUTY SPEAKER : You always raise only 
important pOints I 

SHRI VARKALA RADHAKRISHNAN : It is a very 
Important pOint and it IS regarding economic development 
of the Slate of Kerala. Clearance of Vallapadam Container 
Terminal Project IS pending with the Shipping Ministry for 
a long lime. The Ministry has not taken a decision, in spite 
of repeated requests from the Kerala Government. 

I have received a letter from the Chief Minister 
of Komia. Shrl A.K. Antony. He has also requested that the 
mattN may be raised here. I am not reading out that letter, 
but he llild said that the issue had already been discussed 
it number of limes, in the Conference of MPs, but still the 
matter W,lS pending. 

All Ih!! Ports have been developed and the projects 
siH1choneej or cleared. So, it IS high time that the Union 
MlnI!;lry of ShipPing. the Union Finance Minister and the 
Pnmn MlIlI~l~r should consider this for expeditious 
Cll'alil;)Cf) of Ihls prOJect. I request the Central Government 
10 ch.w !l1I~; prOject without further delay. Otherwise they 
will 1)( !I,,,11(1 ;) great Inlustice 10 the State of Kerala 
bI'L\L;';r' :til' .:('onomlc development of the State would get 
,1(1\"'1','1', ,ltt.·c\l'd 

So, I once again request the Central Government with 
all emphasis at my command - in the light of the letter 
that I received from the Kerala Chief Minister - to give 
clearance to this project. 

DR. V. SAROJA (Rasipuram) : Mr. Deputy -Speaker, Sir 
I draw the attention of this august House to one news Item 
that appeared in The Hindustan Times on the 3rd May 
2002, captioned '50,000 Government employees in Orissa 
may be retrenched'. It says: 

"The team, comprising members of the Joint Technical 
Mission of the World Bank and Department for 
International Development of the UK Government, 
worked in collaboration with the State Government in 
operationalising fiscal, governance and related re-
forms. The State Government has no choice but to do 
lS the team suggests. Orissa is negotiating a Rs.3,OOO 
crore aid from tho World Bank for the fiscal and 
governance reforms." 

In this context, I would say that the financial crisis IS 

not only with the Government of Orissa, but also with all 
other State Governments. I would also like to draw the 
attention of this House to the letter that the hon. Chief 
Minister of Tamil Nadu, Dr. J. Jayalahtha has written to the 
hon. Prime Minister of India on 25.03.2002 

MR. DEPUTY SPEAKER: Dr. Saroja, you have given 
a notice to raise the mailer pertaining to retrenchment of 
50,000 employees in Orissa Where have YOll reached 
now? 

DR. V. SAROJA : The Orissa Government has 
requested the Government of India to allocate Rs.3,QOO 
crore for the bailout package. In this context, I would like 
to say that not only the Government of Orissa, but also 
the Chief Minister of other States have requested the 
Government of India for immediate allocation of funds for 
the bailout package, to get out of the financial crisis that 
they are in. The Chief Minister of Tamil Nadu has already 
made a request. So, will the hon. Pnme Minister of India 
immediately convene an emergency meeting to discuss 
the financial crisis of individual States and to take stock 
of the situation? 

In this context, I would point out that there is a report 
on the Union Budget 2002 captioned Sinha dangles 
Rs.12,300 crore reform carrot for States'. So, through you, 
SIf, I would plead with the Prime Minister of India to 
immediately convene an emergency meeting. 

MR. DEPUTY SPEAKER : All right, you have already 
done your lob. 
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DR. V. SAROJA : I also request him to allocate 
Rs,3,OOO crore to the Government of Tamil Nadu from the 
Fiscal Relorms Incentive Fund. Thank you. 

RE. REPORTED STOCK SCAM INVOLVING 
CENTRAL CO-OPERATIVE BANKS OF 
NAG PUR, OSMANABAD AND WARDHA 

DISTRICTS OF MAHARASHTRA 

{Translation] 

SHRI KIRIT SOMAIYA (Mumbai North-East) : Mr. 
Deputy Speaker, Sir, the news of a new scandal by share 
broker in the cooperative banks of Maharashtra is being 
reported in all the newspapers for the last five to seven 
days. As per the information I have, an amount of 
approximately four hundred crore rupees of the depositors 
are on the brink of being lost. The Chairmen of the four 
large cooperative banks and the leaders of various political 
parties are involved in it, the money is in the brink of getting 
lost. They gave the money to the stock broker of home trade 
without receiving any receipt. Not only in Maharashtra but 
the cooperative banks in Gujarat, Madhya Pradesh and 
other States also gave the money to the broker of home 
trade similarly. In total this scandal involves an amount of 
six hundred crore rupees. The Union Government need to 
clarify as to whether the small depositors will get their 
money back or not because the deposit insurance 
company of the Reserve Bank of India gives a guarantee 
on the sum of upto one lakh rupees of the small depositors. 
However, the Centre has not clarified the position so far 
in this regard. I submit that the Union Government should 
immediately clarify the position in this regard. 

Besides, the number of Banks who have been named 
has risen to more than 17 and the State Government have 
not taken any concrete action in this regard. I would like 
to commend the Government of Maharashtra that it has. 
arrested the MLA's of the ruling NCP for illegally keeping 
the RBI deposits with them for 12 days. However. only 
doing this much will not help. I submit to the Union 
Government to handover the matter to CBI, as this crime 
involves more than one State, besides immediately 
confiscating the passports of the concerned offenders. 

Mr. Deputy Speaker, Sir, it is the second biggest scam 
after the Ketan Parikh Scam. The Kapur Committee, In the 
report it has recommended that all the accounts of 143 
banks out of 400 co-operative banks should be investi-
gated. I would like to demand from the Union and the State 
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Govemment that immediate action be taken bhy the RBI, 
NABARD and Cooperative departments of the State 
Government in this regard and also bring this truth before 
the people as to what are the names of the remaining 
banks which have given money to the broker of the home 
trade. Thousands of investors in Nagpur are waiting in 
queues to get their money back find a law and order 
problem has erupled there. Through you. I would submit 
to Ihe Slate Government to take concrete aclion 10 
compensate the lackadaisical attitude shown by them in 
this regard. Besides the Union Government should "Iso 
invite to the other State Governments Governmflnts to 
desisl Ihe co-operative departments to undertake investi-
gation in it. I would like to mention that so far the Union 
Government have done nothing in this regard No 
statement has been given by il. We have met wilh RBI as 
Well as SEBI officials, I demand the immediate action bv 
the Union Government in this regard. Union Minister hon 
Ram Naikji and the Deputy Leader of Maharashtra are 
present here and both of them are aware about Ihe 
seriousness of the situation. ApprOldmately four lakhs 
investors are in the hope of as to what role will be played 
by the Union Govemment in this regard. It is a matter 
Involving the fortunes of 4 lakhs families. If the Union and 
the State Governments do not make an immediate 
announcement in this regard Ihen the investors will slart 
withdrawing their deposits from the remaining co-operative 
banks also. This way the entire co-operative banking sector 
will be In danger to be Wiped out III Maharashlra also :'lttor 
GUJara!. Hpnce the Union Government sho,lId pay an 
Immediate attenllon and make an announcement In tillS 

regard Shn Ram NaikJI IS present here, I would submll 
to him to tell about the latest POSition in Ihi~. regard laler 
on, I do not have any objection to il. However. the Cenlrp 
need to make an announcement In this wgiird. I do not 
have any objection Irhe gives full Informatiu, :0 the Hc)I.l:;;~ 

in this regard later on 

SHRI PRABODH PANDA' Hon. Dpr" , ··Sp()akor ~,:r 

through you I would like to draw the k'!". alltmtlon '-,; :11" 
House ... (Interruptions) 

MR. DEPUTY-SPEAKER' Shn Pi1::~W pl('ase wall 1 hl! 

hon. Member has raised a vory Im"'~rtall! pomt. 

THE MINISTER OF PETROLl'UM AND NATURAL 
GAS (SHRI RAM NAIK) : Shn Klnt Somalya has raised 
a very important issue. I would ensure that the 
finance Minister is Informed of what he has said as early 
as possible. 
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~;HRI PRABODH PANDA (Mldnapore) : Hon. Deputy-
Speakel. Sir. I would to like to draw the attention of this 
auqu~;t House and tho Government to the depressing 
Situation In Gujarat, especially the relief camps. It IS 
repol ted In the papers, especially The Hindu daily today 
thilt the situation of the relief camps IS worsening day-by-
day. 

!-;Ir, seven or eight leaders of various national trade 
unions vlsitod those camps. They told that the allocation 
prOVided for the rehef camps is inadequate. Even the 
children are not getting medicines. They told that in one 
01 the camps only 15 tOilets have been provided for 10,000 
persons. Around 132 death cases have been reported from 
one 01 the rehef canlps. The situation is very grave. Only 
1~) tOilets have been provided for 10,000 persons. Around 
132 death cases have been reported from one of the relief 
Cilmp~;. The situation IS very grave. 

So. I urge upon the Government that the amount of 
Rs l!.JO crore IS not adequate. Therefore, at least, RS.l000 
crorc should be prOVided for rehef and rehabilition. It is 
a malter of shame for us that more than one lakh people 
havt' become refugees in therr own land. It is a shame 
to our nation. I WOUld, once again, urge upon the 
Govornment to proVide Rs. 1 000 crore for relief camps. 

{Tralls/atlOn I 

SHRI GIFlDHARI LAL BHARGAVA (Jipur) : Sir, as you 
arc aware I come hore alter having been elected from 
JillPur. the capital of Ralasthan 

MRT DEPUTY SPEAKER : Yes, I do. 

SHRI GIRDHARI LAL BHARGAVA : Hence I would like 
to submit Ihal presently Rajasthan IS Ihe largest State in 
ttw country and it IS contiguous to Pakistan. I would like 
to Si1V Ihat fenCing of the border IS not taking place. There 
IS a paramounl need to Immediately undertake the work 
of fl'ncln9 ilt tho border on Ralaslhan Side because the 
St<1l£' IS contiguous to Pakistan. There is also a need to 
Instilll flood lights there because many a militant equipped 
With wnapons mtruded mto lalselmer and Bllrmer in large 
numuers You should certainly thmk in thiS r!JQard. Several 
pschotropic substances a'1d drugs are smuggled from 
Pakistan Into India. The Situation Iherein is very grave I 
demand from the Union Government to immediately start 
the fenCing work and Installalion of floodlights on the 
Ralasthan Side 01 Indian border contiguous to Pakistan to 
check Ihl' '.rnugghng of weapons and drugs. 

DR. RAGYHUVANSH PRASAD SINGH (Vaishali): Mr. 
Deputy Speaker, Sir, the Government of India have 
announced that six tourist spots will be selected and 
developed at the international level under the Tenth Five 
Year Plan. I would like to submit to the Government that 
the ongoing work for developing the Buddhist Circuit IS 
pending. So, I would request the Government to include 
the name of the Buddhist Circuit among the proposed six 
circuits to be chosen by the Government so as to complete 
its development because the largest stupta in the World 
has been found at Kesaria. Vaishali, Kesaria, Lodia, 
Nandangrah, Kusinagar, Lumbini etc. should be connected 
to this buddhist circuit. Five more circuits remain there. A 
Sufi circuit be included in it. Ajmer Shareif is an 
international spot wherein the people from throughout the 
World visit. Similarly, Lakhs of people from the country and 
abroad visit Kanti Mazar and Serukanhi Mazar at Kanti. 
Hence a sufi circuit should also be developed. Then a Jain 
circuit, Mahavir circuit be taken as third priority. Mahavir 
was born at Vaishali while he attained Nirvan at Pawapuri. 
Ujjain is considered as a sacred pilgrims spot throughout 
the country. Hence a Jain circuit should be developed. A 
Mahatama Gandhi circuit should also be developed 
connecting the places which are the tourist places 
associated with Mahatama Gandhi. A Ramayana circuit, 
Ram Janaki circuit be developed. The religious places 
boasting of our ethnic culture should also be connected. 
There is a place named Sravanbelagola in Karnataka 
wherein a 58 feet statue of God Bahubali is situated at 
the Chandragiri mountain which was visited by 
Chandragupta Maurya or Badhrobahu from Pataliputra in 
that era. 

Hence, I demand that the statute of God Bahubali at 
Indiragiri which is the world's largest statute In the the 
mountains be declared as world heritage and national 
hentage. The stupa of Lord Buddha should also be 
declared as the world heritage. The six circuits namely the 
Lord Buddha circuit, Mahatama Gandhi circuit, Mahavira 
Circuit, Jaina circuit. Ramayana Circuit, and Sufi circuit, be 
selected to be developed as the tourist spots of the would 
standard. 

Sir the World Trade Tourism Council has maintained 
that there is a possibility. of creating employment 
opportunities for about 70 lakh people in India in the 
tourism sector out of whiCh 3 lakhs 60 thousands 
employment opportunities can be created in Bihar alone. 
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I urge the Government to complete these circuits on priority 
basIs for encouraging tourism. 

SHRI HARIBHAU SHANKAR MAHALE (Malegaon) : 
Mr. Deputy Speaker. Sir. through you I would like to draw 
the allention of the House towards the tact that a large 
number of workers are working in the Cement Corpora lion 
of India but they have not been received salary for the last 
11\· months. On the other hand. the Chairman of the 
Corporation and other senior officers are commlthng 
atrocities on the labourers. Charges at corruption have also 
been levelled against the Chairman and the senior officers 
whlcll are being looked into. Through you. I would like to 
submit to the Government that the labourers should 
immediately be given wages and an honest and impartial 
probe be held against the senior officers so that corruption 
could be rooted out. 

DR. SANJAY PASWAN (Navada) : Mr. Deputy Speaker. 
Sir. through you I would like to bring it to the notice of the 
House and the Government that merciless killings of 
farmers and labourers is taking place in Bihar. Bengal and 
Assam. It is especially wornsome in case of Bihar that 
elected representatives are being killed there. You will be 
surprised to know that 26 panchayat heads. 18 panchayat 
members and prominent persons and 7 people belonging 
to the lila Parlshad have been killed In the past three 
months. Five dalit muslims were killed In Seewan the day 
before yesterday. All these things are very painful. Hence. 
thero IS a need to make some special arrangements. 
Through YOll. I would like to submit to the Union 
Government and the Home Minister especially in regard 
to Bihar that the Government must intervene and take steps 
to stop killings of people's representatives. killings of 
labourers and farmers in Assam and Bengal so that peace 
and prosperity could be restored. 

[English] 

MR DEPUTY SPEAKER : The House stands ad-
journed to meet again at 2.30 p.m. 

13.42 hrs. 

The Lok Sabha then adjourned for Lunch till Thirty 
Mmutes past Fourteen of the Clock 

[Translation] 

The Sabha reassembled after Lunch at Thirty Six 
Minutes Past Fourteen of the Clock. 

ISttFU"'ATI MARGRFT ALWA in the C/lai~ 

14.36 hr •. 

[Engllshl 

MAnERS UNDER RULE 377 

(i) Need to display separate identification 
mark for Vegetarian and non-vegetarian 

food packets 

[Translation] 

SHRIMATI JAYASHREE BANERJEE :.JabalpUl) 
Madam Chairmen. Sir The Union Minister 01 Health and 
Family Welfare issued a nollflcation GSR No. 908(a) 
published In Gazette of India (ExtrflOldlnary 20th Decem· 
ber. 2001) which IS related to vegetarian food stall 
Similarly. a NotificatIOn GSR No. 245(A) was published In 

the Gazelle of India (Extraordinary 41h Apnl. 2001) whoreln 
the explicit definition of the non vegetarian food slaH was 
given. It will be displayed by a brown coloured Circle wlttlln 
a square touching the outer Side of the main display panel. 

Similarly a replica of green colour will be carved out 
on the vegetarians food package. However thiS norm has 
not been followed so far due to which a feeling of 
resentment IS prevailing among tho people. 

I would like to submit to ttl(! Union Government to takt:'! 
Immediate action In thiS regard. 

(il) Need to provide emplovment to the local 
people whose land has been acquired for 

setting up Industries in Bharuch Parliamentary 
Constituency. Gujarat 

[Translation] 

SHRI MANSUKHBHAI D. VASAVA (Bharuch) Mr. 
Chairman Sir, a number of heavy Irldustnes haVE! ~)f'IOn 

set up in my Parliamentary Constituency Bharuch by 
acqUiring land of the farmers and Adlvasis rendering them 
Jobless. Several of them have not been given any 
employment In tho concerned Industries as they am 
claimant of the same as tile people belonging to the 
displaced families. Many IndustTies m my Parliamentary 
Constituency Bharuch were set up to develop the 
backward areas These backward areas could only be 
devetoped honestly only when the unemployed local 
persons of these area ale prOVided with employment 

I through the Housc. I would like to submit to the 
Government that the local people of these areas be given 
employment In these industries. 
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(ill) Need to provide more Air Services between 
Ahmedabad and Delhi, Particularly 

during day time 

( Trans/ill/oll J 

SHF~I HAF~IBHAI CHAUDHARY (Banaskantha) : Mr 
ChiwrnMI. Sir. there are two flights between Delhi and 
AIIOIITIIJcJabarJ dUring day lime. Normally there IS a long 
willtlrlq 1I~;t for those flights. Businessmen and others have 
to face lots of difficulties In the absence of any day time 
fllull! People have to reach Deihl VIU Mumbal. The people 
of Gillarat have been demanding a flight between 
AhmndabaeJ and Dolhl during CflY time around noon. 
Thew ale aiJout 20 flights between Delhi and Murnbal 
SOrll(- of these flights can also be operated at noon via 
Atmlf:dabad 

I roquest the Government to introduce a flight between 
Ahmedabad·Dolhi ilt noon as soon as possible. 

[E/I(JIiSh/ 

(iv) Need to set up a research centre of medicinal 
plants at Jalpaiguri In North Bengal 

~3HnIMAT I MINATI SEN (Jalpalgurl) Sir, seven 
hUlldred cllfferent species of medicinal plants are available 
widely In the forest of suh·Hlnmlayan range. These species 
,He hme·tested recognised plants for Indigenous system 
of IllodlClne like Ayurvedlc. Homeopathic. Siddha and 
UII,li11 system of medicines. 

In Itw ,\bsence of propel collection. utilisation. 
1('SP;tlc!1 anc1 dovelopment, these rare species r~main 

unexplored and hecome oxtlnct mercilessly by unscrupu· 
low; people due to thelt Ignorance. Due to the agreement 
With W10. the drug manufactUring Units have been faCing 
an ;)cute criSIS Even the human right to obtain th!' 
essl'ntlill m('dlclnos is leopardised. Whcltever self· reliance 
thl' country had IS worsened due to National Health Policy 
ami amondment to tho patent law. Simultaneously. the 
rncdlclnal drugs which are not on our record are Illegally 
snp,lkmg throughout our country. parllcularly froTTI the hitty. 
Taral and Dooars aleas In North Bengal. 

In thiS cnlleal Situation. I Urge upon the Government 
to S0t up a liosearch Centre at JatpaiguTi of North Bengal 
1('1 pr\.'pnr (;olloction. ulliisallon. research and devetopment 
ul 1111" V(lst resources 01 dlugs which can generate 
l'rnployrni'nt and can fetch export earning. 

(v) Need to ensure Uninterrupted electric supply 
in rural areas of U.P., particularly in Partapgarh 

Parliamentary Constituency 

[Translation] 

SHRI C. N. SINGH (Machhlishahar) : Mr. Chairman Sir 
would like to draw allention of the Government towards 

shortage of power supply In U.P, especially in my 
Parliamentary Constituency Pratapgarh and Jaunpur 
Supply of power in this area is almost nil which has 
paralysed the life of people, industries are badly affected 
and irrigation and plantation of crops in rural areas is also 
badly affected. 

Therefore. I demand that uninterrupted power supply 
in U. P, particularly in my Parliamentary Constituency be 
ensured Immediately. For this purpose, additional power 
should be made aVclllable to Uttar Pradesh Government 
from Central Power Grid. 

(vi) Need for Construction of By·Passes at 
Fatehabad and Sirsa, Haryana 

[Trallslation] 

DR. SUSHIL KUMAR INDORA (Sirsa) : Mr Chairman. 
Sir, Improvements are required on National Highway 
passing through Delhi, Hissar Sirsa and Bhatinda and 
other border towns of Punjab. In absence of these 
Improvements the purpose of this highway seems to be 
defeated The vehicles should be able to ply at fast speed 
on Ihls road but since this road passes through cities the 
denSity of traffic creates an impediment in quick movement 
of vetllcles. Secondly. when the local traffic mingles with 
highway traffic it creates traffiC jam and then it seems as 
if entire city is jammed at one place. Fatehabad IS an 
agriculture producing area of Harayana and NH·'O passes 
through It There is a need for a by-pass here so that the 
11,'\flle (Ill national highway passes smoothly and the traffic 
III tile 1,.)\'.1 :5 not disturbed. 

I request the Government to construct a by pass on 
NH·'O at Fatehabad and Sirsa without further delay and 
four-lane the highway. 

[English] 

(vii) Need to deyelop Pltchavaram In Tamil Nadu 
as a place of tourist resort. 

SHRI E. PONNUSWAMY (Chidambaram) : Madam. 
Pltchavaram in my conslituoncy. Chidambaram, in Tamil 
Nadu, IS a place of tOUrist attroction. This is a beautiful 
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pi,lce, surrounried by back-waters with natural groves and 
',]nals, This can be developed by the Tourism Ministry by 
l'lovldlng boating yards. site seeing facilities. which will 
certainly attract thousands of people not only from the 
constituency but also from the surrounding districts. 
carnlng revenues for the Government. 

Tourism Ministry. Government of India. should develop 
tillS place with hotel. boating and other infrastructures so 
Ihat hundreds of people could be benefited both directly 
Jnd indirectly by creating shopping complex and other 
facilities, 

I request the hon, Minister for Tourism and Culture to 
develop Pitchavaram as a major tOUrist attraction to carn 
revenue for tho Government and employment to hundreds 
of people of the area, Thank you very much, 

(viii) Need to accord Sanction to the Proposal for 
Construction of Beena river irrigation Project 

at Sagar, Madhya Pradesh 

{Translation} 

SHRI VIRENDERA KUMAR (Sagar) : Beena River 
Irrigallon Project of my parliamentary Constituency Sogar 
was sent by the M.P. Government to the Central 
Covornment In 1991-92. Ten years have elapsed since 
then and so far no progress has been made This IS an 
Important irngation project which would benefit thousands 
of farmers of Sagar and Vidhisa districts. It will also help 
raise the water Jevel. 

request the Central Government to direct water 
Resources Ministry for undertaking Beena River Irrigallon 
Projects on priority basis. 

(ix) Need to provide stoppage of Gyanganga. 
Kamayani and Ganga Cauvery Express 

Trains at Malhar Railway Station, 
Madhya Pradesh 

{Translation] 

SHRI SUNDAR LAL TiWARI (Rewa) Maihar, In 
addition to being a major pilgrimage is also are industrial 
centre of Jabalpur division. About ten lakh devotee!> Visit 
thiS place dUring Navratra Paksha alone. In ansence of 
stoppage of trains passing through thiS town. pilgrims have 
to face lots of difficulties. If two minutes stoppage of 
Gyal1ganga Express Varanas;, Kamayanl Express Varanasi 
and Ganga Cauvery Express train is prOVided at Malhar 
the pilgrims and businessmen will get great reliel. People 

of thiS area have been demanding lor stoppage of trains 
at Maihar for the last several years. 

I request the hon'ble Railway Minister to provide two 
minutes stoppage of Ganga Express Varanasi. Kamayani 
Express Varanasi and also Ganga Cauvery Express trams 
at Maihar and provide relief to lakhs of poople. 

{English} 

14.47 hrs. 

PETROLEUM REGULATORY BOARD BILL" 

MR. CAHAIRMAN : We Will now take up the Leglslallve 
Business. The Petroleum Regulatory Board Bill. 2002 to be 
Introduced. Shri Ram Nalk. 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (Shri Ram Nalk) ; I beg to move for leave to introduce 
a Bill (0 prOVide for the establishment of the Petroleum 
Regulatory Board to regulate the rcflnlllg, processing. 
storage, transportation. dlstnbution. marketmg and sale of 
petroleum and petroleum products excluding produchon of 
crude oil and natural gas so as to. protect the interosts 
of consumers and enlilies engagod in specified actiVIties 
rolatlOg to petroleum and petroleum products, enSIJfe 
uninterrupted and adequate supply of petroleum and 
petroleum products In all parts 01 the country, promote 
competitive markets and for matters connected thereWith 
or InCidental thereto. 

MR. CHAIRMAN Motion moved ; 

"That leave be granted to Introduce a Bill to proVide 
for the establishment of the Petroleum Regulatory 
Board to regulate the refining, processing, storage. 
transportahon, distribution, marketing and sale of 
petroleum and pelmlcum products eKcludlr1g produc· 
!Jon 01 crude 011 and natural gas so as to. protect the 
interests of consurner~ and enlltles engaged In 
specilled actlvltJes relating to petroleum and pelroleum 
products. ensure uninterrupted and adequate supply 
of petroleum and petroleum products in all parts 01 the 
country. promote competrtlVf! markets and for matters 
connected thereWith or InCidental thereto." 

On this, Shri Varkala RacJhaknshnan has something 
to say 

'Publlshed In the Gazelle of India. Extraordinary. Part-II. 
Section-2. dr. 6.5.2002. 
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'iHRI VAHKALA RADHAKRISHNAN (Chiraylnkll) 
Milrlilrn. I rise to oppose tho introduction of this Bill on two 
[JIOU11 rJs fhe first one is about the legal necessity. The 
!;(~cond one IS the legal Impediments As regards the legal 
l)l'ces:Jlly. I will submit that the Government have already 
lakell it decIsion to dismantle the Administered Price 
Mechanism They have also deCided to completely 
dC'rf!fllllansc tile petroleum products. When the Govern-
rTli.'nl have Inkon a final decision, why should there be any 
Hllorference 111 tho dlStribulion and also marketing of theso 
producls The purpose of the Bill IS against all common-
,,(,n';(" TiHS I~, onn thing. 

Anolher thing I would like to rnlnt IS thiS. It is stated 
lt1il1 tile' B(,ilrd would opernte at arm's length from Ihe 
r,cnllal Govornment. It IS a wonderlul statement. The arm 
of lile Central Govemment IS extending throughout the 
COIJl1t1y Will Ihe Heaven's fall down, If the Board operates 
beyomJ IhC' 11Im'S length of Ihe Central Government? I do 
not Ihmk so. The Boarej would operate within the arm's 
lenqtl1 rnei:Hl'; that It IS funcllonll1g beyond Ihe arm's length. 
Is It the WilY to state the objective of the Statute? A 
'.I;·llrrl$nl Ilk!' thiS IS not only wonderful but also ridiculous. 
Th('r(' IS an .lssurance that the Board would operate at 
arl11 ~'. length from tho Central Government. The Central 
Government IS omnlpotont and omnipresent and its arms 
would extend throughout the country. 

We have' already passed a resolution regarding giVing 
protocllon to consumers. T he Consumer ProtectIOn Act IS 
here ThiS HOlJse has finally passed it. The main purpose 
of tillS Icgl~.lilIlon is to give protecllon to the consumers 
dJllJ 10 !lIP elliities as per the proviSions of the statute. If 
Ihill IS the Ci1se. why should there be a Board? As per 
til(> l'sllrnate hefore the House. there would be a recurrHlg 
eXIl('lldlture 01 Fls. 7 crore and a non-recurnng expenditure 
of H~;:l cror!' F~oughly. the expenditure would be Rs. 10 
crOfe' pl'J YCilr ThiS IS likely to Ir1crease In future. This IS 
only ;1 prehrnll1ary esllmate The real esllmate would be 
much more thiln thaI ThiS amount IS meanl for paying 
sal;HI(>~; I() Ihe Board. etc. 

~;ornc rellred officers would be operatlnq as members 
'If tilC' Board. Rotlred bureaucracy would be ~et"ng the rest 
1l0LJSl' !Iere Relired bureaucrats would become the 
mwnt)crs 01 tillS Board. They may enloy the benefits till the 
<I(W 01 Gt>. In order to prOVide some employment to the 
,,,llfe(i bureaucracy. thiS Act has b(~en broughl In With a 
view 10 spend As. 7 crore as recurtlng expendIture Not 
only that. Rs 3 crore is meant for non·recumng expendl' 
lure ThiS flll10unt IS likely to 90 up What IS the purpose 
01 tllls7 The purpose would be served very eaSily by 

appointing an officer to look after the affairs of the Board 
The office of Controller would be sufficient. Instead of 
appointing a Controller. they have to put in a Aoard in the 
scheme to spend RS.10 crore of the Exchequer's money 
I do not understand the purpose of all this. The Government 
says that they have deregularised it. They claim that a 
fantastic thing is. administrative price mechanism has 
been dismantled. Why should such a Board function? It 
IS qUite suffiCient that you appoint an officer to look after 
the affairs of the consumers. The consumer law would 
protect consumers rights. A separate law is not required. 
We already have the Consumer Protection Act to look after 
the Interests of the consumer. If any violation is committed. 
there IS a Tribunal, which would take action, and' 
compensation would be awarded to the consumers. 
Hence. this Board is not required. 

This is an afterthought of the bureaucracy to fi"d 
accommodation for retired people to act as members of 
thIS Board. So, I oppose It because we already have 
passed a Similar legislation. There is a legal impediment 
in passing this Bill. Hence, I oppose the introduction of the 
Bill. 

SHRI RAM NAIK I am thankful to Shri Varkala 
Radhaknshnan for bringing out the issues, Since I was 
finding it very difficult to read his notice· I read it five times 
I went to him personally to know exaclly as to what he 
has written. What he has said in his notice is beyond the 
legislative competence. 

He has not explained as to what is beyond the 
legislative competence of this House. At this stage. the 
merit of the Bill is not to be discussed. but he has tried 
to discuss the merit of the Bill. Then, he said that we have 
passed a similar law in this respect. If a similar taw had 
been pass('(1, then definitely this law also can be passed. 

Then. there are two more important aspects about 
which I would like to draw the attention of the House. The 
hon. Member asks as to why the Government should 
Interlere In the functioning of the Board. Let me just explain 
one casco Now. hereafter those who have invested Rs. 
2.000 crore In infrastructural actiVities of the petroleum 
sector can establish retail outlets. that is. petrol pumps all 
over India. 

SHRI VARKALA RADHAKRISHNAN : Who will be 
appointing the dealers? . (Interruptions) ... 

SHRI RAM NAIK Two parties have applied for 
establishing retail oullets. One party who is qualified wants 
to establish 5.000 retail outlets all over the country and 
another party wants to establish 1,700 retail oullets. Where 
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will they establish them? Every new petrol company would 
like too concentrate only in cities and highways. So, the 
tar-flung areas like Jammu and Kashmir, Assam and even 
remote areas· will not be taken care of. So, we will put a 
condllion thaI If they want to establish 5,000 petrol pumps, 
5 per cent or 10 per cent of them would have to be 
necessarily set up in the far-flug areas where normally 
setting up a petrol pump would not be commercially Viable. 
Like that, there would arise so many occasions which have 
been indicated in the Bill. 

MR. CHAIRMAN : The Ministry can atso do that. 

SHRI RAM NAtK : That is why he has raised another 
issue about the Board functioning at arms length from the 
Central Government. As far as possible, the Government 
should not Interlere in this type of administrative work. So, 
Ihls administrative work will be regulated by the regulator. 
So, instead of Government dOing this work, thiS is 
supposed to be done by a Board. 

SHRI VARKALA RADHAKRISHNAN : You can appoint 
a person for that. He can look after all these things. 

~HRI RAM NAIK : The baSIC purpose of setting up this 
Board is that as far as possible this work should not be 
done by the Government. 

The hon. Members can refer to page 18 of the Bill 
wherein it is stated that the President, having been 
informed the subject matter of the Petroleum Regulatory 
Board Bill. 2002. recommends the introduction and 
consideration of the Petroleum Regulatory Board Bill, 2002 
in the House, Under article 117 (1)(3) of the Constitulion 
of India. So. this Bill was sent to the President and he has 
cleared it for introduction and consideration. 

Then, I would like to deal with the second aspect also 
because it has something to do with the Constitution. The 
Constitution envisages what are the Central subjects and 
what are the State subjects. Now, in the Seventh Schedule. 
the Union List clearly says that this is a matter to be 
regulated by the Centre. Under the Union List. Entry 53 

says 

"Regulation and development of oilfields and mineral 
oil resources; petroleum and petroleum products: other 
liquids and substances declared by Parliament by law 
to be dangerously inflammable.' 

So. It IS within the competence of Parliament to 
leglslale on tillS subject and Ihal IS why we have brought 

thiS Bill before the House 

I will try to reply ill brief to other pOints which have 
been raised because they do not go to the root 01 the 
constitutionality of the Bill. This Bill will certainly help to 
develop a competitive market In the country. When more 
and more parties como, the benefit would reach the 
consumers. When competition sets in, the service will 
improve and even the prices will. also be competitive. 

These are the basic reasons for which Ihis Bill is being 
introduced and I do hope that the Bill would be passed 
when it is taken up for conSideration. 

MR. CHAIRMAN . The question is 

"That leave be granted to Introduce a Bill to proVide 
for the establishment of the Petroleum Regulatory 
Boarr! to regulate the refining, proceSSing. storage. 
t· .' iJurtation. distribution, marketing and sale of 
petroleum and petroleum products excluding produc-
tion of crude oil and natural gas so as to, protect tho 
Interests of consumers and entities engaged in 
specified activities relaling to petroleum and petroleum 
products, ensure uninterrupted and adequate supply, 
of petroleum and petroleum products In all parts of the 
country, promote competitive markets and for matters 
connected therewith or mCldental thereto." 

The mollon was adopted. 

SHRI RAM NAIK : I introduce' the Bill. 

15.00 hrs. 

MULTI-STATE CO-OPERATIVE SOCIETIES BILL 

[English] 

MR. CHAIRMAN : Now. we go to Item No. 11 - Multi· 
state Co-operative Societies Bill. 2000 The time allotted 
IS three hours. Shn AJlt Singh 

THE MINISTER OF AGRICULTURE (SHRI AJIT 
SINGH) : Madam Chairperson. I beg to move: 

That the Bill to consolidate and amend the law relating 
to co-operative socielies, with objects not confined to one 
State and serving the interests of members in more than 
one State. to facilitate Ihe voluntary formation and 
democratic functIOning of co-operatives as people's 
mstrtutions based on self· help and mutual aid and to 
enable them to promote their economic and SOCial better-
ment and for matters connected thereWith or inCidental 
thereto. be taken into conslderalton. 

'Introduced With the Recommendalion 01 the President. 
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IShn Ajlt Singh1 

The Multi-State Co-operative Societies Bill, 2000 is 
intended to replace the existing Mulli-State Co-operative 
Soclf'tier; Act. 1984. The Co-operative Societies IS a State 
subject under entry 32 of tile State List. The States have 
accordingly enacted thetr own Acts. In order to facilitate 
the organlsalion and functioning of the co-operative 
soclelies haVing jUrisdiction in more than one State, the 
P",ll;llllont enacted the Multi-Sate Co-operative Soclolies 
Act. 198" under entry 44 of tt1e first List of the Constitulion 

III view of tile Increasing demand from the co-
opmalivc soctor and recognising tile need for promoling 
democratic and autonomous functiOning of the co-
opmi'IIIVeS, tl10 Plannmg Commission apPointed a Com-
millee In 1990 under the Chairmanship of Ch. Brahm 
Prnkash to examine the whole issue. The Committee 
submitted Its Roport in 1991 and, inter alia, recommended 
a' Model Co-operatives Law' for the States aimed at 
provIding a genuine chararcter to the co-operalives With 
the df!lotlon of restrictive provisions in the existing State 
Acts and to facilitate the building of an integrated co-
opcmtlve strllcture. The Government of India in the 
Department of Agricultur,~ and Co-operation an AdVISOry 
Committee under Shrr R.N Mlrdha to adVise the Central 
Gnvprnrnent on matters relating to ensuring autonomous 
funcliol1lng of the Multi-State Co-operalives. 

Based on the recommendations of Ch. Brahm Perkash 
Commlttoo and Mirdha Committee, a leglslalive proposal 
to replaco tho existing Multi-State Co-operative Societies 
Art. 1984 W(l5 formulated and accordingly the Mulli-State 
Co-opmatlve Societies Bill, 2000 was introducod rn thiS 
august House in the winter session of the year 2000. The 
Hon'bla Spflllker referred the Bill to the Parliamentary 
Sianding Committee 011 Agriculture for examinalion and 
thl! Committee has since submitted Its Report 

The object of the Bill IS to remove the so Identilred 
ICstncted prOVIsions lin the eXisting Multi-State Co-
operalive Socletres Act. 1984 and to prOVide full functional 
autonomy and domocratlc management of the multi-State 
Co·operatlve SOCIElliCS. As the hon. Member~ are aware, 
the process of co-operative reforms has belln engagrng 
the attenlion 01 the Government for qUite sometime. There 
IS a general view that co-operative Inslitultons sulfer from 
the undue Government interference and bureaucratic 
contlLll. Those II1Slltuhons should In fact be member-dnven 
IIlstitutlons With the passing of the Bill, a now era in the 
co-operative history will be ushered in which would enable 

them to function as real democratic and autonomous 
rnstitutions for the mutual benefit of the members. The Bill 
will restore the faith of members in these institutions and 
will increase awareness amongst them. The co-operatives 
consist of the small and marginal farmers. the artisans, th,· 
workers and members of the weaker sections of the society. 
The new co-operative approach would enable these 
sections to improve their social and .'conomic lot by 
availing the benefits of economy of scale. After the 
enactment of this new law, the State Governments will also 
be requested to amend their Acts on similar lines as most 
of the co-operative activities take place in the States. 

The'salient features of the Bill as follows: 

(I) Preamble of the Act is proposed to be widened 
to reflect the policy of the Government base on 
the internationally recognised co-operative prin-
ciples. It is proposed to widen the preamble of 
the Act to reflect the policy of the Government 
towards the co-operatives. The basic co-opeative 
principles as internationally recognised have 
been included in the first schedule. 

(ii) Registration process is proposed .to be simpli-
fied and made time-bound. Procedure for 
registration of the co-operative societies has 
boen Simplified by reducing the time from six 
months to four months and by providing for 
deemed registration if the Central Registrar fails 
to register the societies or their byelaws within 
the stipulated period. 

It is proposed to omit the provision of prior consultation 
or approval of the Central Registrar for amalgamation or 
diVISion of a society. 

Co-operative societies will be enabled to form 
subsidiaries. It is proposed to enable a society 10 form 
subSidiary institutions for furtherance of its stated objects 
which may be registered under any law for the time being 
In force. 

It is proposed to give greater responsibilities to the 
federal co-operatives towards therr affiliated members. 

To ensure active participation in the management, 
provisions for disqualification of a member have been 
made on account of absenco from the three consecutive 
General Body meetings or failure to use services to the 
minimum level as provided In the bye-laws of such society. 

BeSides disqualifications prescribed in the existing 
Act. the Bill proposes to add a new provision rendering 
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a persons disqualified to become President or Vice-
President or Chairperson or Vice-Chairperson, if he holds 
office of a Minister in the Central or State Government. 

It IS proposed that the tenure of the elected members 
of the Board shall be such as prescribed In the bye-laws, 
but not exceeding five years instead of three years as in 
tile existing Bill. 

It IS proposed that the elections shall be held by the 
society itself, failing which, the Central Registrar shall 
cause the conduct of elections at the cost of the society. 

The Government nominees on the Board Will be In 
proportion of sllareholding, but not exceeding three or one-
tllird of the total number of members of the Board, 
whichever is less. 

The Government shall continue ItS role of promoting 
and i15SlStll19 the co-operatives. On the request of a society, 
the Government shall continue to promote and assist the 
co-olJerative by way of share capital, loans and advances, 
guarantee and financial assistance in any other form 
including subSidies. 

The societies will have full liberty to raise resources 
and utilise Its surplus funds. It IS proposed to enable a 
society to raise resources to augment its funds and to 
ulilise Its surplus funds in accordance with its bye-laws 
Without approval of the Central Registrar. 

The societies will have power to get the audit con-
ducted on their own. It is proposed that the audit of the 
society shall be conducted by the auditor appointed by the 
society Itself and not by the Central Registrar. However. 
in CC1se of failure on the part of the society, the Central 
Registrar may appoint the auditor. 

The powers of the Central Registrar for inqUiry and 
II1spection have been restricted. It is proposed that the 
Central Registrar shall invoke powers of inqUiry and 
Inspection only on an application of the federal society or 
a creditor or a complaint filed by at least one-fifth of the 
total number of members of the society and after a 
reasonable notice and opportunity to the management of 
the SOCiety. 

It is proposed that the disputes of a society shall be 
sell led by an arbitrator as per provisions of the Arbltranon 
and Conciliallon Act, 1996 and not by the Central 
Registrar. 

In order to make the management of a society 
accountable, It IS proposed to Widen the area of offences 
and stringent penalties. 

It is proposed to restnct the powers of the Central 
Government to give dlrecllons or supersede the Board of 
Directors, to such societies only in which the Government 
holds not less than 51 per conI of the equity. 

It IS proposed to withdraw the powers of the Central 
Government to exempt a society from any 01 the prOVISions 
of the Act and Rules. 

Bill 
Now, I request the HOllse to conSider and pass thiS 

MR. CHAIRMAN : Motion moved: 

"That the Bill to consolidate and ament the law relatmg 
to co-operative societies, With Objects not confined to 
one State and serving the Interests 01 members m 
more than one State. to faCilitate the voluntary 
formation and democratic funcllomng 01 co-operative" 
as people's Inslltutlons based on solf-help and mutual 
aid and to enable them to promote their economic and 
SOCial betterment and for mailers connected thereWith 
or Incidental thereto, be taken into considerahon." 

MR. CHAIRMAN : Now, Shn Shlvra! V Patil 

SHRI SHIVRAJ V PATIL (Latur) : Madam Ch3lrperson, 
thiS Bill gives an opportunity to the Parliament to diSCUSS 
the co-operative movement In India. 

As IS rightly said, co-operative soclelles generally 
come under the authOrity of the State Governments but 
there are one or two references made to co-operatives that 
could come under the Umon Government also. I am not 
gOing mto all those things. 

The Multi-State Co-opratlve Societies Bill, 2000 IS 
before us and the positive prOVISions 01 thiS Bill have been 
explained very lUCidly and convlncmgly by the hon. 
Minister. This 8111, as I said. 15 trying to replace the Multl-
State Co-operallve Socletlos Act, 1984. The hon. Leader 
of lhe OpposllIOn m the Lok Sabha, Shnmall Sonia Gandhi 
had wntten to the hon. Pnme Minister asking that thiS Bill 
should be brought before Parliament and that the old 
leglslallon should be replaced by thiS Bill In the light 01 
the recommendallOns made by the Brahma Prakash 
Committee; and we are happy that this Bill IS before thiS 
House. 

I would say that thiS IS a welcome Bill Many of the 
prOVISions are very salutary and they are gOing to tlelp 
the co-operative movement In the country. So, we would 
like to welcome thiS Bill. I would hrst refer to the POSitive 
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provIsions then refer to the deficiencies in the Bill and later 
refer to the general policy and philosophy that could be 
adopted to encourage the co-operative movement in the 
country After that, I shall refer to some of the changes that 
could be introduced in the Constitution to strengthen the 
co-operative movement. 

I agree with the hon. Minister when he says that this 
Bill C'mpowers the co-operative socii~ties to amalgamate. 
to divide and to create subsidiaries without seeking the 
pnor permission of the Central Registrar. This is a salutary 
provIsion and we welcome it. The second salutary 
provIsion is that without the prior approval of the Central 
Registrar. the co-operative societies can raise their 
resourcos. It IS not necessary for the Multi-State co-
operative sociel1es to obtain the permission of the Central 
Registrar to raise resources and to invest in shares. They 
can do It accord1l1g to their decisions taken in the General 
Body or according to the decisions taken by the Society. 
ThiS IS also a salutary provISion. In fact, these IIHI 

proviSions give greater autonomy to the co-operalive 
soclI~ties. The first provision gives managenal autonomy 
and the second provision gives financial autonomy to the 
soclelios. What was sought to be done by replaCing the 
old law With tho new law was to give more autonomy to 
thtl soclolie!; and this has been achieved to a very great 
extent by having these two provISions. 

The third most important provIsion according to mf' 
that Ministers are not allowed to be Chairpersons of Mul!, 
State Co-operative Societies. To our surprise, in some 
St8t~s. \'Ve have found that there are co-operative SOCieties 
that have Ministers as Chairpersons and when the 
queslion Camtl up whether they should give up their 
posllions as Chairmen In the societies or their Ministerships. 
they preferred to give up their Mlnisterships rather than 
the Chairmanship of the socielies. ThiS means. if they 
could be Minister and also bfl Chairpersons of these 
co-opera live societies. the authority available to the 
Chairperson IS likely to be misused. That possibility has 
boen done away with by specifically providing that 
Chairpersons should not be Ministers in the Stato 
Governments or in the Union Government. In our Standing 
Committees also, we have seen that the Chairpersons are 
not Ministers 

They arc !he Members of Parliament and not the 
Ministers. Nm~ the same prinCiple has been accepted and 
It is a good pnnciple. 

15.16 hrs 

[SHRI DEVENORA PRASAD YAOAV in the Chair] 

The fourth salutary principle is that sometimes it is 
found that the people who are working in the societies. 
they do not manage the societies in a proper manner and 
in order to retain the societies with them. they go to the 
court and the disputes are kept pending in the court and 
no solutions are found to the disputes for a pretty long time 
and Ihat makes the shareholders to suffer. This Bill is trying 
to avoid this kind of contingency. This Bill provides very 
rightly a Disputes-Settlement Authority and, I think, this is 
also a very salutary provision. The only one objection with 
respect to the Disputes Settlement Authority I have is that 
It provides that the disputes shall be settled in three 
months' time. I doubt whether the disputes would be sellled 
In three months' time. Practically, it IS not possible. Even 
then, if it is provided. then again there is a provision to 
that Bill which says that for any reason it is not possible 
for the Disputes Settlement Authority to seltle the disputes 
within three months' time, then they can give the reason 
for not having been able to sellie the disputes in three 
months' time and they can setlle the disputes~n some more 
time. I think. this provision is lillie unrealistic. Something 
has 10 be done to see that this provision is actually 
implement~d or enforced. One of the methods by 
which thiS can be done is to have many Disputes 
Settlement Authorities available in the country. It is 
provided in the law that there would not be only one 
Disputes Settlement Authority, but in different regions. 
thore would be more Disputes Settlement Authorities. If we 
have Disputes Settlement Authorities In different States 
and later on in different districts also. if possible. it may 
be possible to see that these disputes are settled within 
the given time. 

The lilst proviSion to which I would like to make a 
reference ',s this. Ultimately. these societies have to help 
the people. The hon. Minister has rightly said that the 
cooperative societies help the people coming from the 
rural areas. The people who do not have big resources 
with them, who arc not in a position to start the private 
sector enterprises, who are also not in a position to get 
the finances from the financial mstitulions or the banks; and 
With the small amount of money which are available With 
them, they contribute to the funds of the societies and that 
fund rs used fer the benefit of the people. At times it is 
found that these funds are not used for the benefit of the 
shareholders. Sometimes, there are mistakes committed 
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and these ~ocieties disappear and the funds kept by them 
in the society disappear. That is why, it becomes the 
responsibility of the State Government or the Union 
Government to protect the Interests of the shareholders In 

the cooperative societies, as they have 10 protect the 
interests of the depositors in the banks or the shareholders 
in other institutions. This Bill rightly provides that the 
Government of India is given the authority to give the 
directions to the societies to see that the funds they have 
are used In such a fashion that the interest of the common 
man are protected. I am satisfied with thaI. 

Madam, now, I come to the deficiencies. What are the 
defiCiencies? I know that the Bill is introduced and we 
would like that it should be passed with amendment or 
Without amendments. But as far as defiCienCies to which 
I am making references should be borne In mind for future 
to make the amendments, if possible and if necessary, to 
see that thiS law becomes more efficient and more useful. 
ThiS Bill provides that in one State here shall be only one 
Multi-State Cooperative Society. 

If It is not, then I withdraw my comments, but If you 
arc restricting the number of multi-State co-operative 
societies' registration In one State, I think that would not 
be helpful. Why should we put a restnction on that? If it 
is not there, if I have read the law wrongly, I withdraw my 
comments, but if it is there, I would beseech that that kind 
of a provision should be done away With and we should 
allow more multi-State co-operative societies to come up 
In different States, If there are two multi-State co-operative 
soclclies or more multi-State co-operalive socletlcs. It 
should be welcome, rather than It should be restricted, 

I am not having a very strong doubt about il. but then 
some peoplc have been saying thaI the law provides Ihal 
the distribution of the surpluses has to be done In a 
particular manner. I know the Intenlion with which II IS d()nE! 
- to protect the mterests of the shareholders, to prolect the 
Interests of the workers, to protect the mterests of the 
modernisation of the societies, and things like that. I have 
absolutely no objection to that. But if thiS provision is used 
too strictly, It is likely to create problems. So, It has to be 
used in a very-very discreet manner, In a manner which 
really helps it. Now, the question of using thiS authOrity In 
a proper manner arises I do not quarrel wllh the provision 
but I quarrel with the discretion which can be used In uSing 

thiS provision 

The third point I would like to make is that we have 
accepted the principle of allOWing women to participate In 

Gram Panchayats, in Munlcipaliltes, In Taluka Pallchayals, 
in Zila Panchayats. There IS Bill pending In the Parliament 
to have the representalion gIVen to women In the State 
Legislatures and In the Parliament. But at least at the 
cilstrict level. at the 7;l/uka level. at the MuniCIpalities level 
and the Village Panchayat level, thiS has been dono, That 
means, in political democracy we have allowed the 
partiCipation of women. Why should It not be allowed rn 
economic democracy also? Why IS this provIsion not made 
in thiS law? Some State Governments have II provIsion of 
this kind If I am not wrong, I would like to say that this 
kind of orovlsion IS there rn Madhya Pradesh Act and In 
Maharashtra Act also, 

SHRI ANANDRAO VITHOBA ADSUL (Buldana) • Yas. 
It is there. 

SHRI SHIVRAJ V. PATIL If this kmd of proviSion IS 
there In a State law, this law it should be there In tho Union 
Law also ThiS should not be retrograde law; It stlOufd be 
something better than the law which IS available In the 
States. So, my request IS that participation of women in 
the co-operative movement, m the economic actlvllies of 
the country, specially of women coming from the ruml 
areas, from the poorer sections of the socieltes, should be 
facilitated. This pornt should not hl1ve been lost Sight of 
while framing this Bill. Thi5 is a very glanng defiCiency 
according to me which becom(~s Visible to mf'. 

The second defiCiency which has become VISible 10 
me IS that m the Maharashtra Co-operative Socielies Act 
and In the Madhya Pradesh Co-operatlvo Soclelies Act, 
the members of the Schoduled Castes and the Scheduled 
Tribes are given a recognition. The laws prOVide Ihat In 

the Board of Directors, there shall be a ropresentatlvl) or 
the Scheduled Castes and tllO Scheduled Tribes. " the 
sharoholdors elect them to the Board of Directors. all right. 
but II there IS no Director In Iho Board, then there 5hc)uld 
be a provIsion for nommatlng persons coming from Ihe 
Scheduled Castes and Ihe Scheduled Tribes so that Ihey 
are In a position to protect the! mterests of the Scheduled 
Castes and the Scheduled Tribes through the co-opmahve 
society. What IS found In these co-operative soclelies IS that 
those people who have money are the members. They do 
not have lot of money With them They have Ilfrllted funds 
With Ihem Yet, there are people who do nol have money 
at all and they are very-very poor :')uch people slioul(J be 
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helped more. And in order to help more through the co-
operative societies. it should be possible for somebody to 
be Ihero in Iho Board while the decisions are taken to see 
thaI the help can be extended to the members of the 
Scheduled Castes and the Scheduled Tribes in order to 
protect their interests. 

(Trans/ationj 

SHRI BRAHMA NAND MANDAL (Monghyr) : There 
should be provision of reservation for SC/ST and aBC also 
In II ... (Interruptlons) 

[English I 

MR. CHAIRMAN: Brahma Nand Mandai Ji. you may 
lake your seal. 

SHRI SHIVRAJ V PATIL : Would I request the han. 
MambOI thai whon he makes his speech he may make 
that pOint. I am making two pOints. I should leave something 
lor others also. 

I think that this should have been there I am of the 
view that the Muill-Stale Cooperative Societies Bill will be 
used 10 help the cooperative banks which function in more 
Ihan one Stale. It is hkely to help the cooperative insurance 
soclelles also which will be working in more than one 
Stato. I think we should welcome this kind of provision for 
Iho Multi-Stato Cooperative Banks. We have tho unl-State 
Cooperative Banks. I think we do not have the Multi-State 
cooperative Banks and with thiS. there would be Muill-State 
cooperative banks. Insurance IS open to the private sector. 
" it IS available to the individuals. if it is available to the 
private soctor. thon it should be available to the 
cooperative sector also. 

I repeat It more than once that thiS should be ttlere 
There should be Multi-Stale cooperative banks and thera 
should be Multi-State cooperative insurance societies. At 
th(' same time I would like to caution the Government. What 
has happened to the cooperallve banks? it IS only today 
thai one of tho hon. Members on the floor of the House 
shod light on what has happened to some cooperative 
hanks. When wo allow the common man to be the member 
01 a bank anc! run the bank. we should not allow Ihe Board 
of DHectors to run the bank in such a fashion that the 
depOSitors are put to difficulties. 

We know what has happened to the UTI. We know 
what has happened to a few cooperative banks. We know 

what has happened in Andhra Pradesh. Maharashtra and 
in other States_ That is why I would like to caution that 
something has to be done to see that the interest of the 
depositors in the cooperative banks is protected. It should 
not be difficult to do it. If you use all the modern gadgets 
which are available like the computers and others and if 
every day the supervision is done in a proper manner by 
somebody who is given this responsibility and if every 
week the supervision is done by the Board, then it 
should not be difficult. It should be allowed. but it 
should be allowed in such a fashion that the poor people 
who keep money in the banks will not be lost to their 
savings. The cooperative insurance societies are 
more dangerous to manage than the cooperative banks 
because the people from the rural areas will ensure 
themselves, their properties. Supposing these societies 
disappear or these societies are not in a position to really 
protect the right and the property of the people. the poor 
will suffer. 

In the present circumstances. on the one hand we 
would have to see that lot of freedom is available to those 
who want to come forward and who want to be very active 
in the economic field; but at the same time wtl shall have 
10 see that those who are living hand to mouth and saving 
money and using that money or putting that money in these 
financial institutions are also protected. We cannot say that 
in order to see that there should be a speedy growth. let 
the people who have earned their money suffer. We cannot 
take that stand and if we take that stand. it will not be 
economic justice. Ultimately. it wnl not be accepted by the 
people. 

So. I am cautioning that in the cooperative banks and 
in the cooperative insurance societies. the byelaws have 
to be such that the interests ot the people will be protected. 
Of course. the law is made by the Parliament. the rules 
will be made by the Executive. the Government and the 
rules will be put on the Table. of the Houses. Even in the 
rules we can take those precautions. More than in the 
rules. we can take precaution in byelaws. The byelaws of 
the cooperative banks and the byelaws of the cooperative 
insurance societies have to be such that the interest of the 
common man is protected. 

The third most important activity which can be started 
by the Multi-State Co-operative SQCieties, is to export the 
agricultural produce to the neighbouring countries. This is 
an area which is vacant. It remains unoccupied. The private 
sector is not playing its role; the Government sector IS also 
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not playing its role; and the public sector is not playing 
its role. This is an area which is really vacant and this can 
be occupied by the Multi-State Co-operative Societies. I 
would like to say that they should not be uni-State co-
~perative societies; they should not only be multi-State co-
operative societies, but they should be multinational co-
operative societies. They should be in a position to function 
In other countries also that has to be done, and are very 
Important. 

The Government of India has taken a decision to see 
that the surplus which is available from the agriculture is 
exported to other countries. Simply by making a declaration 
of Ihls nature, it may not be possible for us to export the 
surplus, which is available, to Ihe other countries. So, what 
has to be done? The small farmers have to produce the 
vegetables, Ihe flowers, the fruits, the grains, the pulses, 
Ihe oilseeds, and the surplus, which is available with them, 
has 10 be collected by somebody. It has to be transported 
from the field to the COld-storages, from the cold-storages 
10 the airport and sea port, and from the sea port, these 
things have to be transported to the foreign countries by 
using ships, aircraft or other means of transport. They have 
10 sell these things in other countries and Ihen gel the 
money and return it to the farmers. This cannot be easily 
done by a small farmer who is living in the village. II would 
be very difficult for him. He does not have the funds. He 
does not have the knowledge. He does not have the 
confidence in himself to do it, but he has seen as to how 
Ihe sugar factories have developed, as 10 how the 
spinning mills have developed and as to how banks have 
worked. He would have confidence in these kinds of co-
operative societies and if these kinds of co-operative 
societies are brought into existence, I think, the vacancy. 
which is available, will be filled by these co-operative 
societies and one of Ihe objectives of giving remunerative 
prices. good prices will be fulfilled by exporting these 

Ihings. 

But here. a lot many things have to be done. It IS not 
enough to have a law of this kind and then, have done 
With it. The Agriculture Ministry has to look into I\: the 
Ministry dealing with foreign trade has to look into II; the 
Ministry of Shipping has to look into it; and the Ministry 
of Civil Aviation has to look into it. The financial inslitutions 
have to proVide the finances. The EXIM Bank has to give 
the credit and for this purpose, we had made the plans 
and programmes. Those plans and programmes were 
made as back as In 1983 and they are lying In the 

Government in the Ministry of Finance. They can be looked 
into and, if possible and if they are found feasible in the 
present Circumstances, they should be used. According to 
me, some of these are the drawbacks with which they are 
suffering. 

The penultimate point I would like to make is that the 
co-operative movement is the movement of the common 
man. It is not the movement of the rich man. It is not the 
movement of a Government. It is the movement of the 
common man, and if really the common man is to be 
economically helped and aSSisted. the co-operative 
movement should develop. Fortunately for us, in some 
States like Maharashtra, Karnataka, Andhra Pradesh, 
Gujarat and Tamil Nadu, the co-operative movement has 
struck roots, but in other States, the co-operative movement 
has not struck roots. It is not feasible there and people 
pine for it, they ask for it, and we shall have to do 
something to see that the co-operative movement IS started 
there. But if we analyse the co-operative movement even 
in the States where it appears to be doing well, we shall 
have to classify as to how the co-operative movement has 
done. 

As far as village co-operative movement is concerned, 
this is doing well. As far as spinning mills and oil mills 
are concerned. they are not doing well. As far as sugar 
industry is concerned, 60 per cent of the industry IS doing 
well and 40 per cent of the industry is not doing well. As 
far as banks are concerned, they have done well so far, 
but now it appears that even the banks are slipping in their 
performance and they are ~comlng a liability. 

We shall have to do something to soe that this does 
not happen. Why this is happening, It has to be understood 
by us. In my opinion, this is happening because inillally. 
those who were in the movement were Ideologically one 
with the cooperative movement. They were made alter the 
cooperative movement. They dId not pay attenllon to 
anythtng else: they paid attention to cooperaltve 
movement, and the cooperatIve movement, in some States, 
was accepted. I have seen the persons silling al tho 
site where the sugar factory was conllng us Without taking 
food, Without sleeptng and worktng there: they brought 
those sugar factories Inlo eXistence and they are dOing 
very well. 

The second phase was, that of the people who came 
In this movement who were supposed to be officlont, 
capable of running these inslltutlons. II was also good. One 
cannot have any objection 10 It. 



327 Multi-State Co-operative MAY 6. 2002 Societies Bill 328 

[Shn ShivraJ V Patil) 

We are now in the third phase in which pltOple are 
coming in this movement because they think there is 
money People are coming because they think that they 
would be able to earn some money out of thiS movement. 
and Ihey do not have good of the people at their heart. 
nor arc they efficient. However. they are manipulators. They 
gel elecled. come there and manipulate. When they 
manipulate. their only intention is. to feather their nests. 
ilnd Ihen leave IS saying that because of this reason or 
that rf]~lson. the cooperalive society has not done well. We 
shall have to see that this does not happen. It is not a 
very cilsy thing to do. It is a very difficult thing to do and. 
yet. It has to be dOlle. 

What the law provides is that if there are people of 
Ihls nature. then there would be a registrar and his 
colleagues 10 soe that this does not happen; and registrar 
and IllS colleagues did work to see that this kind of thing 
did nol happen. But I know tho persons. we have personal 
knowledge. that the registrars and the officers also have 
nol dono woll. They have created hurdles. They have not 
slopped the embezzlement of the money from the 
cooperative societies. but they have become partners in 
embezzling the money from the cooperative societies. So. 
when there was one person. it was suffering. Now. there 
arc two persons. it is likely to suffer more so. So. the 
r091strars and otficers also. in some cases. have helped; 
In some cases. they have not helped. 

The third IS that these cooperahve societies. big 
coopernhve soclotles at that. have become a tool in the 
hands of political bosses. They are used not lor creating 
the educationlll Institutions. the hospitals. and the cultural 
Instilutions. but they are used for political purposes, for 
collecting money. They are collecting the money not only 
to g('1 the people elected. blJt also to get the people 
defeated. Now. this is happening. 

So. you have the co-operators. the officers and the 
Government machinery which are contributing towards the 
failure 01 thiS mov~ment. It is In the interest of this 
movement that something has to be done to see that thiS 
dops not happen. I am not sure whether you have any 
panacea for tillS. whether YOll have anything which you 
can !Dally. totally and fully accept. Now. what has to be 
done IS to soe that there is a balance between the authOrity 
"vtlliablo to the cooperators, to Ihe registrars and to the 
Govl~rnment. 

One of the things you have done IS to see Ihal the 
Ministers do not become the Chairpersons. It , by Itself. 
IS not going to rool out the embezzlement and the 
corruption and, yet. it will certainly help. In this fashion. the 
process of thinking has to go on in this direction. In has 
to be done not only because the cooperative movement 
should be there. but because this cooperative movement 
helps the man at the lowest rung of the society 
economically. That is why, this has to be done. This is a 
very difficult task. I do not know how this task can be 
performed by the Government and. yet. if the thinking is 
started. if the inputs are given by those who are there, it 
can be done. 

This last point which I am making is that the Seventy-
third and the Seventy-fourth Constitution Amendments are 
the most important Amendments which have been 
introduced in the Constitution. 

They have strengthened the district tatukas and the 
village bodies. They have not only given them financial 
powers but also have given them the authority to function 
without any restrictions from the State Governments. These 
amendments have been very useful for decentralisation of 
political power and to make the Panchayati RAj Institutions 
stronger. The Panchayati Raj Institutions are one of the 
most important elements for providing political democracy. 
In the same fashion. the co-operatives are one of the most 
important instruments that could be used to provide 
economic democracy to the people of our country. What 
I am trying to suggest is that in the Directive Principles 
of State Policy only one sentence has been used. It says 
that the cottage industry shall be organised on individual 
and co-operative basis. There is only one sentence for it. 
Why not you have one separate article in the Directive 
Principles of State Policy dedicated to the Co-operative 
movement saying that co-operative movement is an 
important movement right from the village to the talukas 
to even Ihe international level? Why not have something 
very elaborately provided for in the Constitution and under 
that. laws could be made by both the Union as well as 
the State Govemments? We have Chapters IX and IXA 
which provides for the Panchayats and the Municipalities. 
In the same fashion if we have a separate chapter relating 
to the activities of the co-operatives. then. I think. we would 
have done something very basic and something so very 
Important that economic democracy could be made 
available to the people. 

Sir. I am leaving thiS idea with the hon. Minister for 
his consideration. I do not expect that suddenly something 
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will happen. But this is only a direction in which the thinking 
has to be there if we want to give economic democracy 
10 the people. Political democracy alone is not sufficient. 
We shall also have to give economic as well as social 
democracy to the people. Dr. Babasaheb Ambedkar. while 
presenting the Constitution to the Constituent Assembly 
said in his final speech thaI political democracy is not 
sufficient. economic democracy should be there and there 
should also be social democracy. If we do not have a 
provision for this in our Constitution, then it would be very 
amorphous and would be very difficult for us to move in 
that direction. I am leaving this idea with the hon. Minister 
and the Parliament of their consideration. 

SHRI P.S. GADHAVI (Kutch) : Mr. Chairman, Sir, thank 
you very much for giving me this opportunity to speak on 
this Bill. I rise to support this Bill. 

Sir. first of all I would like to congtratulate the hon. 
Minister for having brought forward this very important Bill. 
This has. in fact, been a long demand of the people from 
Ihe co-operative sector. This Bill seeks to provide 
almost full autonomy to the co-operative sector in which 
the Government has a minority equity holding. The 
interference of the Government, by way of the Registrars. 
was so much that the co-operative sector was not in a 
position to function as an autonomous body that it should. 
This Bill seeks to provide autonomy to this sector. I would 
like to congratulate the hon. Minister for having broughl 
forward this Bill. 

Sir, this Bill also seeks to drastically slash the role of 
the Registrar of Co-operatives who. at present, enjoy 
virtually dictatorial powers. The provisions as contained in 
this Bill will not bar a person from holding office in 
more than one society simultaneously. At present it 
somebody is a member of one society he cannot be a 
member of another society. Under the provision. in this Bill. 
now. a person would have the freedom to be a 
member of two societies and there would also be no limit 
on the number of times a persor" can serve as an office 
bearer. 

Sir. presently the co-operatives are treated as an 
appendage to the Government like the Public Sector 
Undertakings. Many social obligations of the Government 
have been passed on to the co-operatives without realising 
that the co-operatives are essentially business organisations 
set up with the motive of earning profits for their members. 
They can earn profits and utilise them for the betterment 
of their members. 

• 

Cooperatives are enjoined by their philosophy to be 
socially responsible but they are not social service 
organisations. At the moment. there are more than about 
5,04.000 cooperative societies in the country. Their 
membership is more than 20 crores. The capital involved 
in them runs into crores and crores of rupees. Under the 
control of the Govemment. these coopralives are not In a 
position to exercise their powers. as they should. They are 
not able to do their work in a professional manner. 
Therefore, this autonomy is being given and it is a very 
welcome step. 

The first obligation of cooperatives is to serve the 
interests of their members. Therefore. there is a dire need 
for the cooperatives to the truly democratic and profession-
ally-run bodies capable of competing In the open market. 
Those who are unable to do so have no right to exist. This 
Bill seeks to provide functional autonomy any democratic 
management to the Multi-State Cooperatives. 

For seUlement of disputes. the present Dispute 
SeUlement Machinery is not as effective as it should be. 
This Bill also provides for a mechanism for seUlement of 
disputes. It is proposed to be a quasi-judicial authority 
namely. Cooperative Disputes-SeUlement AuthOrity. This 
would replace the existing system of settlement of disputes 
by the Central Registrar. It is envisaged that by this, 
settlement of disputes would be quicker and more 
judicious. 

A Minister of State or a Central Minister will not hold 
office of the Chairperson or Vice-Chairperson. Adequate 
provision has been made in the Bill for filing a complaint 
by a member. for prosecution of offonces. This provides for 
access to information. It also provides disqualification of 
membership on account of non· attendance of three-
consecutive General Body Meetings. 

I heartily congratulate the hon. Minister for bringing this 
much-needed Bill. When the proviSions of this Bill come 
into effect, interests of the cooperative sector in the country 
on the whole will be taken care of. Therefore, I support 
this Bill. 

SHRI MOl NUL HASSAN (Murshidabad) : Respected 
Chairman, Sir, I would like to support this Bill, which is 
brought by hon. Agricuhure Minister Shrl Ajit Singh. " is 
a long-pending demand of the cooperative sector of the 
country. " is the need of the lime. 

At the time of introduction of the Bill. the hon. Minister 
has stated the perspective of the BiH. The Original Act, the 
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Multi-State Cooperative Societies Act, 1984, extended to 
the whole of the country including Jammu and Kashmir 
What was the aim of that Act? It was to fulfil the objective 
of bringing uniformity in regard to administration and 
management of multi-State cooperatives. and bringing 
Ihem under a single cooperative law. 

Howevor, I feel that one aspect was not discussed at 
that lime How to ensure that they function like a 
aulonomous and democralic organisations was not 
properly discussed at the time of ena~ling the Multi-State 
Cooperalive Societies Act, 1984. That ',is why it is stated 
In the Statement ot Objects and Reasc;lns. to remove the 
lacuna of 1984. 

I 

Mr. Chairman, Sir. para 3 of the Statement of Objects 
and Reasons says: \ 

"T he ObJDCt of this Bill is to provide the restrictive 
provisions In the existing Multi-State Co-operative 
Societies Act, 1984 in order to provide functional 
autonomy and democralic management\of multi-State 
co-operalive societies." ,. 

F or this reason. I would like to sUPPort this Bill 
today. 

What IS the intention, so far as the co-operative is 
concerned today? I suppose that there are thre.,e points 
which ilre very much relevant with cooperative movements. 
nnmely. (1). to ensure the atmosphere of democratic and 
autonomous working of the co-operative; (2). to have 
slructural relorms related to the co-operative sector in the 
contoxt 01 changing economic scenario 01 the country; and 
(3). 10 have provisions 01 appropriate and adequate policy 
supporl 10 Ihe co-operalive movement In the country. I 
slippose that Ihls is the prime need 01 the co-operaltve 
soclor tOllay. 

Sir. I would like to [('Ier to the performance 01 Ihe co-
operillives briefly in our SOCial and economic Ille. I do not 
know whethl'f everybody knows it or not but It IS a fact 
that 100 per cent villages 01 our country is covered by Ihe 
co·(·"mallves. 67 per cent 01 the housohold IS covered by 
the co·operatlvos; 230 millions are the Members 01 the co-
OPQratlves. and the amount 01 primary agr~ultural co. 
operative soclotles is nearly As. 1.30,347 At all levels. the 
number 01 co-operallves IS 5.2B.249. 

~(). In Ihe nallOnal economy what IS the role ot co· 
operatives? The co-operatives playa very Important role 

in our nation-building. In our total agriculture, the credit of 
the co-operatives is nearly 50 per cent, namely 49.3 per 
cent. fertiliser distribution contributes 35.2 per cent: fertiliser 
production contributes 23.5 per cent and sugar produLilon 
contributes nearly 60 per cent. namely, 59.73 per cent. So, 
tor the animal feed, milk procurement and market. the co-
operatives have done a commendable job throughout the 
country. 

In this situation. Sir, I would like to submit that the 
entire co-operative sector is facing some genuine 
problems also. One such problem is lack of democratic 
environment in the co-operative system. Many a time. it is 
a Government sponsored co-operative. Many a time. the 
co-operative is managed by the vested interests. We are 
talking about people co-operatives where people are the 
deciding factor. We are talking about universal member-
ShiP, mass membership in the co-operatives. So far as the 
universal membership is concerned, whether a common 
man is a member, we have nothing to do with it. We are 
saying that the Government has a greater role to play to 
achieve the democratic system of cooperative. But in 
the Government provisions, many a time, there is 
restriction to flourish the co-operative system in the 
name of Act, rules. registration and so on. In the name of 
register, in the name of Secretary, there are many 
restriction also. 

So. my conclusion is that we should provide highest 
possible democratic norms and proviSions to the co-
operative sector. 

Sir, here, I would like to read out trom para 6 of the 
Statement of Objects and Reasons. The hon. Minister also 
statec;i that. Our hon. colleague Shri Shivraj V. Patil also 
stated that, and I support the atlltude ot this Bill. Para 6 

. says: 

"In order to ensure minimum control by the Central or 
State Governments in the management of Multi-State 
Co-operalive Societies and to depoliticise their 
management." it has been proposed in the Bill that. 
"a Minister in the Central Government or State Govern-
ment shall not be eligible to hold office 01 the Chair-
person or Vice-Chairperson in such societies ... " 

I support it. 

Sir, I have a knowledge that one Deputy Chief Minister 
was the Chairman of one State Co-operative Bank. I 
suppose that it is not correct. 
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I second this proposal made by the hon. Minister wKich 
stated in the para (6). 

Aut I would like to say that this is not sufficient. The 
State Governments should. in this respect. amend their 
respective provisions in the spirit of democratic character 
and self-reliance. 

Second problem that is facing the cooperative sector 
IS about human resource development. Human resource 
development is very much needed for the success of not 
only the cooperative sector. but also it is needed for the 
success of any organisation today. So. human resource 
development is very much required today. in cooperative 
sector but the cooperate sector is lacking in this field. So. 
I propose to the hon. Minister that NABAAD should find 
Ollt a solution and provide proper guidelines to the 
cooperative sector. 

My third point is regarding professionalisation. The 
cooperative banks should work as a professional one to 
overcome the problem amicable. But how Will we 
overcome this? NABAAD has told that they would prOVide 
professional personality in cooperatives Boards. I feel ttlat 
it is very much undemocratic and it will be democratic. only 
if the Board has the right to select its own person. So. I 
firmly believe that it is very much necessary that Ihe 
cooperative sector meets the need of the time. 

Another problem that is facing is the duality of control. 
When we are working in the lower level in the 
cooperatives. we feel who will control the cooperalives? 
Will the Government of India control? Will the State 
Governments control? Will the ABI or NABAAD or the apex 
federation control? So. I feel that it is very much necessary 
to regulate the system. We should resolve it and the RBI 
should do it. I suggest to the hon. Minister to find out a 
mechanism to remove the duality of control from the 
present system. 

At the time of the hon. Minister's speech. he took the 
name of Chowdhary Brahm Prakash. Shri Shivraj Patil also 
told us something. When he took the name of Chowdhary 
Brahm Prakash. he has made a suggestion to the 
Government and a model act. The Minister took the name 
of Shri Aam Nlwas Mirdha also. I had the opportunity to 
meet these two personalities. I would like to say that there 
IS some lacuna in the present Bill in respect of model act. 
There is also a provision in the Bill which was not there 
to the model Act of Chowdhary Brahm Prakash. There is 
ample scope In the Bill by which the democratic right may 
be curbed. 

Here. I would like to mentIon three points. which are 
on co-option in the Board, Ihe nominee from the 
Government and supersession. In the model Act. there IS 
no provision for these three. The Government has 
provided them in Section 141 and others. I would 
request the hon. Minister 10 look into Ihe matter and 
ensure that the democrallc right is nol 'Curbed and to 
ensure that the democratically formed aboard is not 
superseded. 

I will take a few minutes to speak about financial sector 
and I will mention only two points. The first pOint is about 
the support to re-capitahse cooperative credit and banking 
institutions. At the time of the Budget proposals. our hon. 
Finance MiDister has proposed a token amount of As. 100 
crore for cleansing the balance sheet of the cooperatives. 
Han. Agriculture Minister knows it better. Throughout the 
country. the main demand of the cooperative sector IS to 
cleanse the balance sheets. I suppose that It is not the 
question of State subject or the Central subject; we should 
do something for the cooperatives 

16.00 hrs. 

(DR. L.~XMINAAAVAN PANmvA in the Chslt1 

The Finance Minister has prOVided token As. 100 crore 
and I would suggest him to proVIde sufficient fund. as given 
to others. to recapitalise cooperative credIt and banking 
Institutions. 

My second point IS about the general limit of credit 
After 18 years from As. 1200 crore. It has come to only 
Rs 5700 crore, I propose that It should be As. 10,000 cram. 
The expectalton of this Government IS. that there is 25 pel 
cent growth in lending fOl agricultural purposes. How to 
achieve it if GLC IS not enhanced? So. I would request 
the Minister of Agriculture 10 do thiS. 

The common man should take entry Into the 
cooperative sector. In West Bengal. there IS a prOVISIon of 
universal membershIp. The Government 01 West Bengal 
has prOVided 50 per cent of the membership foe. Under 
thiS system. lakhs of common people, like tho Scheduled 
Castes. the Scheduled Tribes. and Ihe OBC take entry IOtO 
Ihe cooperative seclor Shrt Shlvral Palll has made a 
good proposal and I second It. There should be a prOVISion 
to see how the Scheduled Castes. the Scheduled rnbes. 
the OBCs and women also can partICipate In the Board 
ot the cooperative sector. I suppose it IS the demand of 
the time. 
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I will not take any further time and will only quote our 
founder Prime Minister PI. Jawaharlal Nehru. He said: 

"Cooperation is not Government-contrOlled. If there is 
any Government control, good or bad, it is not 
cooperation at all, whatever else it may be." 

SHRI ANANDRAO VITHOBA ADSUL (Buldana) 
Thank you, Chairperson, Sir. On my behalf and on behalf 
01 my party, Shiv Sena, I support this Bill with some 
suggestions. 

Sir, Ihe cooperative movement is the movement of very 
common persons. If we were to define this movement, we 
can define it as 'one for all and all for one'. In short, we 
can define il ty saying that self-help is made effective by 
Ihis organisation. That is why I say that every amendment 
should be in Ihe Inlerest of the common people. I will go 
sechon-by-section. 

Section 29 of this Bill says: 

"A person using services below minimum level or not 
attending three consecutive Annual General Meetings 
will nol be oligible for being a member." 

II is vague. In the Bill, il has not been made clear as 
10 what is the minimum level of service. Sometimes, a 
member may be opposing for a valid reason bul in the 
Ilame of this minimum level his membership may be seized 
just because he is opposing. That is why, a clear definition 
of Ihls minimum lovel of service should be there. 

Secondly, if he does not attend three consecutive 
Annual General Meetings, his membership is seized. My 
expenence 01 Maharashtra IS, every agenda of the General 
Body says Ihat il quorum is not there, after one hour the 
meeting will go on and it can transact the business. It has 
no adverse ellect on the cooperative movement. Ultimately, 
he IS a common person. He IS the founder member of the 
society.1t may be a bank, sugar factory, spinning mill, credit 
society or a milk-producing society. The common persons 
are the members of these societies. The controversial point 
IS in Section 38 which says: 

"A smaller body shall exercise the powers of the 
General Body: 

A small body of the General Body could not be there. 
Goneral Body means the General Body. This is tho 
controversy in the Bill. Section 50 of the Bill says: 

"The Board meeting to be held at least once in a 
quarter and in the absence of the Chairman, the Board 
can choose some one to preside over the meeting." 

The common members are electing the Directors. 
Directors are electing their Chairmen and Vice-Chairmen. 
If the Chairman is not there, automatically the Vice-
Chairman will preside over the meeting and conduct the 
business. It is not necessary to choose anyone to 
preside over the meeting. Secondly, with regard to the 
meeting to be held at least once in a quarter, I would like 
to take the example of a financial institution like the 
Cooperative Bank. If I am in need of money and I 
have applied for loan, if this provision is there, then at 
least for three months I will not get the loan. That is why, 
today there is a provision that at least once in a month 
the Board should meet. Otherwise, it will adversely 8fh~ct 
the interest of the people. For the financial institutions, this 
amendment should not apply and for them the provision 
should be that at least once in a month the Board should 
meet. 

Section 53 says: 

"Transfer not less than 10 per cent of profit to Reserve 
Fund for meeting the unforeseen losses." 

Already there is a provision of transferring 25 per cent 
of the Provident Fund for this purpose. Providing additional 
1 0 percent will affect the working of the institutions. This 
is an unnecessary provision. Contributing 25 per cent is 
compulsory but why have 1 0 per cent more? 

Section 67 says: 

"SOCieties can issue non-convertible debentures up to 
25 per cent paid up share capital." 

My suggestion is that instead of share capital on own 
fund, they can provide more money for the debenture 
purpose. 

Section 69 says: 

·Societies may establish contributory Provident Fund 
for the benefit of the employees.· 

It ;s a good provision. 

But simultaneously. the same provision should be 
applied for gratuity of the employees. Section 78 will 
adversely affect the financial institution, that is why, it 
should be suitably amended. That is my suggestion. There 
is a provision for Co-operative Disputes Settlement 
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Aulhority. Sir. the appointment to the Authority should be 
made from the judiciary so that each High Court is 
authorised. 

Now. I come to Sections 112 and 114 There should 
be a provision to empower bank officers with the power 
of Central Registrar for attachment and adjudicahon of the 
decree so as to save time and cost. That is my suggeshon. 
There is a provision for inspection of the books of accounts 
by any member. There is always internal audit in financial 
1I1sfllutions. The Government audit is also there and then 
Ihe Reserve Bank inspoclion is also there. So. dual control 
is there. On the one side. for the proper implementation 
of the SOrlf'fll'S Act In the State. there is a control of the 
DepLlrtmc'nt of Co-operatives and lor banking regulations, 
there I:'; Reserve Bank 01 India. When there is audit. Ihere 
IS annual report. there IS General Body. why should there 
be Individual member Inspection? I think, It Will affect the 
secr('CY of tile bank .. That is why. it is also not proper. at 
least, for financial institutions like banks. Section 128 says 
that Minutes of the meeting shall not be attached to any 
books py pasting. It proper Minutes of a meellng are not 
ready In lime. then the pasting is 'done Afterwards the 
rnmutes are written and pasted on the register. I don not 
know what IS harm in if It is a suitable method Then, 
inspection and other things are also there. 

A very Important pOint has been suggested by hon 
Shn ShlvraJ Pat". In Soc let lOS Act, a proviSion for the 
partiCipation of women, weaker sections. and Scheduled 
Casles and Scheduled Tribes IS always there. It is there. 
at least. in Maharashtra. It is mandatory as per the 
SOCieties Acl. Last but not least, the particlpahon 01 the 
employees must be there. It could be With some 
clanflcatlon. In the SOCieties Act of Maharashtra. the 
employees' participation IS according to the number 01 
Dlfectors on the Board. Suppose. if there are ten members, 
one person would be from the employees. it there are 11 
members. two persons would be from the employees. II 
there are 21 members. 3 persons. and If there are 31 
members, there would be four persons. like that. That is 
very clearly stated in the Societies Act of Maharashtra 
Suppose there IS no Union. then election should be held 
lor thiS speclhc purpose With the help of Co-operative 
Depal1menl. If the Union is there. a recognised represen-
tative ot the Union should be there. It should be clearly 
mentioned. 

With all these things. I support the Bill and I Wish the 
han. MlOlster lor Agriculture will take cognisance of the 
points that I have made and do the needful. 

SHRI MANI SHANKAR AIYAR (Mayiladulurai) Mr. 
Chalfman, I rise to extend my heart·felt support to thiS path-
breaklOg Bill before us. When Shn Rajiv Gandhi Introduced 
a Bill to amend tho ConSlitutlon to give constltuhonal 
sanction to Panchayatl Raj. he stressed thaI Panchayatl 
Raj for pohlical empowerment needed to be comple· 
mented by economic empowerment through the coopera-
tive movement as well as access to Jushce through Village 
level Nyaya PanChiiyat. It has taken a decade and more 
to move lrom pohlical empowermenl through the 
Pallchayats. a process still in the doldrums. to the essenlial 
complementary step of legislation lor the cooperatives. 01 
course. the Bill before us deals With only one segment of 
the cooperative movement, namely, Multi-State Coopera-
tives. But certain key concepts legalised through this Bill 
could provide a model for States to follow in regard to 
single State Cooperatives 

I draw the allentlon of the House 10 particular to 
section 7( 1) (b) which provides that the Contral Registrar 
must sal1sfy himself that the bylaws of the cooperatives are 
"In accordance with cooperative principles" Sec lion 
t 1 (7)(b) provides that no amendment of any bylaw will be 
accepted until the Registrar IS satisfied that the proposed 
amendment "does not conflict With cooperaltve pnnciples". 
But. more Important oven than these provIsion is section 
24( 1) which shpulates that federal cooperallves musl 
facilitate the voluntary formation and democratic function-
ing 01 cooperative SOCieties. 

With regard to audit. With regard to merger. With regard 
to diVision. with regard to self-management. WIth regard 
to the appOintment and removal of the Chlcl Executive 
Officer and other key cHlcers. the MtJltl-State Cooperatives 
Bill I think lights up the beacon which show us Ihe path 
ahead not only III Parliament but 10 those In the State 
Assemblies also. I think we need to stress Ihe Importance 
of these cooperative prinCiples because the abuse 01 the 
cooperative movement In post-Independence India is 
largely a saga of the Violation 01 the three fundamental 
prlnciptes of cooperahon, namely, voluntary assoclahon. 
democratic character and autonomous lunctiolling. Unless 
and until the lakhs 01 cooperahvo soclelles In our country 
pass the lilmus test of being VOluntary. democrahc and 
autonomous. I am afraid. merely multiplYing the number 
of cooperatives to lhe point where India has by far tho 
largest number 01 cooperatives III the world IS no 
guarantee of cooperahves functIoning In accordance With 
cooperahve pnnCIpies. 
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Cooperation without adherence to cooperative prin-
ciples is no cooperation. The principles of cooperation 
were laid down as far back as the Rochdale Conference 
in the United Kingdom in 1847. more than a century and 
a half ago. There has been much cogitation and evoluhon 
since then - specifically Reifeisen - and we now have 
codified these principles undertaken through the Interna-
lIonal Cooperative Alliance in 1937 and again in 1966. 
There IS no doubt that the ICA Code must. of course, be 
refracted through the prism of our realities. but they do 
constitute 8 useful benchmark against which to measure 
our performance. Alas. when we do so, we lind we do not 
measure lip. The proof lies in the two key committee reports 
which I would like to restore to the attention of our 
distingUished Union Minister for Agriculture and Coopera-
tion: the Ardhanareeswaran Committee Report of 1987 and 
the Brahm Parkash Committee Report of 1991. besides of 
course the Ram Niwas Mirdha Committee Report of 1996 
which has resulted in the Bill before us. 

The Ardhanareeswaran Committee stressed: 

"The essential character of co-operatives is voluntary 
co-operation which has to be democratic and 
therefore, autonomous." 

The Brahm Perkash Committee subscribed to the 
same view and drew aUentlon to what it called the 
"progressive erosion" of these essential characterlsllcs. Yet. 
the plague of co-operation In our nalion has been that co· 
operatives, by and large. are not voluntary because 
primArY societies are forced by State Governments to 
merge and diVide like ameoba. not because the primary 
SOCieties Wish to do so of their own volition but because 
the State Government through the Registrar compels them 
to do so. As for democracy. co-operatives are not 
democratic either because, as the Brahm Perkash 
Committee somewhat inelegantly put It. politicians on the 
Board of Management and Management Committees of 
Co·operallves have "manoeuvred wrongfully to 
gain ulterior end." Not qUite grammatical but eniliely 
accurate I 

Democracy within co-operatives has been suborned 
by manoeuvreing tor ulterior ends and autonomy has been 
given the go-by because the Registrar 10 the Indian co-
opt'ratlve system has emerged 8S the be·all and end· all 
ot th{' Co-operative Movement. ThiS IS a long-standing 
tragedy. I have read a report by a British ICS_oHicer. Edward 
MacLagon, 10 19t5, in which he says: 

"When we think of co-operatives in India. we do not 
call to memory the humanitarian and philanthropic 
Reifeisen, but the mercenary Registrar of the co-
operatives society." 

And the Gorwala Report of 1954, with Its ringing 
affirmation "Co-operation has failed. Co-operation must 
succeed." I learned that at university nearly forty years ago. 
It is a national tragedy that 40 years on - indeed. nearly 
a 100 years on from Mac Lagan - our co-operatives remain 
the hand-maidens of venal Registrars and their political 
masters. That is why I greatly welcome the stress in this 
Bill on Multi-State Co-operatives fulfilling the three key 
criteria 01 being voluntary associations. democratic in 
character and functioning autonomously. 

The task before our distinguished Minister is not so 
much to get this Bill passed - which. I am sure, will be 
done later today - as to work towards ensuring that the 
three basic principles get incorporated into the law of the 
land. 

This requires a constitutional amendment at least as 
Important as Part IX and Part IX A which were-brought mto 
the Constitution as the eventual outcome of Shri Rajiv 
Gandhi's historic initiative. 

Co-operatives are a State subject and the only way 
in which State legislation can be brought in line is to oblige 
the Slate Legislatures to follow constitutional requirements. 
And because there is no constitutional sanction 01 a 
sufficiently detailed kind for the co-operatives, we have 
seen the fate of the Brahm Perkash model State Co-
operatives Bill languishing for over a decade with nobody 
in the least interested in accepting Choudhary Brahm 
Perkash's model as a model for themselves. That is why 
we need a constitutional amendment on the lines of Part 
IX and Part IX A for the Panchayats and Municipalities 
respectively. 

The need for such aCllon through the Constitution has 
been underlined since the very disturbing judgement given 
by Justice O. Chinnappa Reddy on article 19(1) (c) read 
with article 19 (2) of the Conslltution. 

The key consideration In that Supreme Court 
judgement was that the word 'cooperatives' does not 
appear expliCitly In article 19, and) therefore. the right to 
freedom of associahon given to political parties. NGOs. 
trade unions and chambers of commerce and industry 
does not extend to cooperallves. I am not faulting the 
ludgement because the Supreme Court, after all. has to 
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go by what is said in the Constitution. What I am 
sugggesting is that since the Chtnnappa Reddy judgement 
has explicitly drawn attention to these lacunae in our 
Constitution. we must. as a Parliament. move to fill the 
lacunae. This can be done by the simple addition of the 
word 'cooperatives' to article 19( 1) (c). May I seek an 
assurance from the hon. Minister that Government will. in 
fact. move urgently towards considering such a Constitu-
tional amendment? However. while amending article 19 as 
proposed might provide Constitutional sanctity to one 
prinCiple of cooperation - that association must be volun-
tary . that would not do all that is required to deal with 
the other two key prinCiples of democracy and autonomy. 

Studies made by a Group of us, under the aegis of 
the Cooperative Development Foundation of Hyderabad, 
a Group. which incidentally included the present Convener 
of the National Democratic Alliance in his personal 
capacity and myself, (so you can see the twain do 
sometimes mee!!) along with a host of distinguished jurists 
and cooperators of long standing. SM Rateev Dhawan, 
Silri Rajlnder Sachar and Shri L.C. Jain, among others. 
did prepare some draft amendments to the Constitution. 
involving changes to articles 19 (1) and (c) and (g), article 
31 (A) (2) and article 40, besides proposing a new part 
IX B to the Constitution comprising two new articles. article 
243 ZH and article 243 ZI. 

Our Group never completed its work. but I would 
be more than happy to share our preliminary suggestions 
with the hon. Minister of Agriculture. so that the work is 
carried forward. perhaps with the further involvement of 
some of the more knowledgeable members of the CDF 
Group. 

I would like to go one step further than the CDF Group 
and suggest. along with hon. Shri Shivraj Patil and several 
other Members of this House. that if we are to get a really 
effectrve Cooperative Movement going in this country. we 
must include in the proposed Constitution Amendment. 
provision for reservations for the Scheduled Castes and 
Scheduled Tribes. where applicable. as well as universally 
for women as has been provided in the case of the 
Panchayats and the Municipalities under Parts IX and IX 
A of the Constitution. 

While. therefore. hailing the present Bill as a step in 
Ihe fight direction, may I. in concluSion. appeal to the 
Government through the Treasury Benches that we avail 
of Ihis historic milestone to launch ourselves on a major 
Conslltution review exercise? 

Sir, in conclusion. I would like to draw hon. Minister's 
attention to two letters written by the leader of Opposition, 
Shrimati Sonia Gandhi to the Pnme Minisler in August, 
2000 and September, 2000 respectively, on the conversion 
of existing producer cooperatives into producer companies. 
We have no problem with having producer companies. We 
have no problem with producer cooperatives shutting 
down and re-constituting themselves with whoever wants 
to be in it as producer companies. But the proviSIon thaI 
is being conSidered is this: the existing producer 
cooperatives will. through pressure upon the members 01 
the cooperatives. convert into producer companies. The 
lornt stock companies are the exact contradiction of the 
principles of cooperation. So il shows that there is a great 
deal for US to proceed slowly in this matter. Tho fact of the 
matter is that with the wide variety of cooperatives that we 
have in this country, Ihere is a major distinction In reahly 
between large-scale producer cooperatives such as, for 
example, the sugar cooperatives of Maharashtra and sman 
marketing cooperatives. cooperatives meant for inputs in 
agriculture and consumer cooperatives. We need to 
distinguish between *heso things. That ts why. It is 
necessary to be very careful about any kind of an omnibus 
provision for the conversions of cooperatives Into producer 
companies ... (Interruptions) 

Sir, It is really my lasl word because I can see that 
you are deeply concerned about my standing up and 
speaking. Coming to my point, I would mention that In the 
same letter, Shrimatl Gandhi had drawn attention to the 
need for a National Cooperative Bank,. When she wrote 
thiS leiter to the Prime Minister. we did not have the 
Madhavpura Bank scandal or the recent Nagpur scandal. 
" is clear thaI the Reserve Bank of India is just incapable 
of conducting the kind of a surveillance of coopperative 
banks which cooperative banks actually require. With this 
dyarchy that we have 01 the Reserve Bank of India also 
being responsible and the RegIstrars In the States also 
being responsible and each passing the buck to the other, 
we need to do something I cannol say more about thIS 
because I am a Member of the JPC. We will be reporting 
on this in detail. But the fact 15 that the Reserve Bank of 
India is simply incapable of doing this. And they 
lhemselves do not want continue being Involved in the 
surveillance and monitoring of our cooperative banks. 
Unless we get a proper surveillance and rnoOltonng 
system in, we are not going to be able to properly regulale 
the cooperatIve banking sector. Thertlfore, there is a very 
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urgent need for the hon, Union Minister of Agriculture to 
stop concerning himself exclusively with Uttar Pradesh as 
he hAS been doing In the last three months, and start 
turning his attention to his portfolio's responsibilities, and 
an early aspect of which must be constltullonal amend-
ments relating to the cooperatives and the establishment 
01 National Cooperative Bank, 

With these words, I conclude, 

! 7Tansiatlon/ 

DR. RAMKRISHNA KUSMARIA (Damoh) Mr, Chair-
man, Sir. cooperative movement is the movement of 
eommon m<ln and tho expectations of poorest of the poor, 
btlckwards and tho people of remote areas are fulfilled by 
it I r~m~mber, that in the times of land revenue, the lands 
ann properllos of the farmers were auctioned by the private 
mon£!y londers, It often led to the ruin of tho farmers, But 
cooperative movement has provided reliel to the people, 
I welcome and wholeheartedly support tho Multi-State Co-
opefntlvo Society Bill moved by the hon, Minister With a 
VIC!W to strengthen the movement. 

The transaction of these societies is not limited to one 
state but 111 a number of States, The bill has been brought 
to bllng abollt Uniformity among them so as to introduce 
dt'rllocratlc fratufos among th£!m and to aVOid political 
arbltlannpss All these things have been considered in this 
BilL The fecornmendahons 01 Chaudhary Brahma Prakash 
Committee could not be Implemented earher and the Bill 
introduced by the hon, MInister is a revolutionary step 
which snf'ks to Implement these recommendations and 
i\1~1l to nHIke them more topical and In tune with a present 
Circumstances. 

SIr. It has been seen that tho same set of people 1111 
the posts In a number 01 societies. Thus the cooperative 
movement has become captive 01 certain people, Therefore 
It needs to be regulated, Keeping this in view, hon, Minister 
has proVided In the Bill that Ministers cannot become their 
Chmrpcrsons and Deputy ChBirpersons, He has tned to 
scuttle political pressures, NAFED. NCUI and APEX need 
to be given more powers, 

I would like to say one more thing, The women, SCs 
"net STs and tllt.l oecs have been given reservation facility 
In Gr.Hn Panchayats and in other places Similarly these 
classes shoutd be prOVided reservallon In cooperative 
societteS !llso to help them emerge In cooperutive sector. 
I support tho f>l1deavor of the hon. Mintster to infuse new 
hfe In Cooperatives through this Bill. 

[English] 

SHRI H,D, DEVE GOWDA (Kanakpura) : Mr. Chairman, 
Sir, I would like to welcome this Bill. There is no difference 
of opinion particularly on thiS Bill but there are certain 
issues where I need certain clarifications from the hon, 
Minister. 

While piloting the Bill, he has made some initial 
remarks, This particular Bill is going to be applied for those 
Institutions which are mentioned in the Second Schedule, 
He rightly pointed out that the State Governments would 
be requested to Implement some of the salient features 
of this Bill because every State has got its own Act. To carry 
forward the very object of thiS Bill, the State Governments 
have to cooperate. Shri Mani Shankar Aiyar has mac'.e 
some valuable suggestions, In the case of Panchayat Raj 
institutions, the Seventy-third and Seventy-fourth constitu-
tional amendments have been brought in, Ultimately. all 
the States have to proceed on the basis of the Seventy-
third and Seventy-fourth amendments, But. here you are 
going to make a request. 

To what extent these States are going to extend their 
co-operation? The States have their own compulsions, I do 
not want to brtng politics here, There are many reports of 
the Committees, I do not want to again go back to the 
previous reports or the recommendations made by various 
committees, But you may have to think again to bring a 
suitable constitutional amendment to give teeth to this 
particular Bill. It has got its own far-reaching positive effect 
on the implementalton 01 the entire cooperative system, I 
do not want to take much time of the House, Most 01 the 
economy. as far as the agncultural sector is concerned, 
depends only on the cooperallve lending, Be it marketing, 
credit. fertilisers, seeds. and sugarcane, All most all 
these issues come only to strength the agricultural 
economy, 

I would like to quote what some of the economists 
have said, One economist has said: 

"ThiS is a dangerous trend for a nation like ours, 
limited value add ilion in agricultural products and 
mability to provide agncultural finance have been 
quoted to be the main reasons for this trend, If Indian 
economy IS to secure a stable growth over a long 
penod, agriculture should never be neglected, The 
kind of flnanclat support which is provided for the 
serviCe sector ought to be made available for the 
agncultural sector as well." 
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do not want to go on quoting the views of several 
other agricultural economists and waste the time of the 
House. 

Sir. I am very happy that Shri Ajit Singh IS piloting this 
Bill. He is the son of a farmer who has dedicated his entire 
life to the cause of farmers. While piloting this bill. the 
hon.Agriculture Minister has mentioned some of the salient 
features of the Bill. Clause 44 of the Bill prohibits any 
Minister of the State Government or Central Government 
from holding the office of the Chairperson of a multi-State 
cooperative society. It is a welcome move. 

Sir. as far as the strength of the nominated members 
IS concerned. Clause 48 says that the number of such 
nominated persons shall not exceed one third of the total 
number 01 members of the boards. It also prescribes the 
right of the nominated members. But I would like to know 
from the hon. Agriculture Minister whether a nominated 
member can become the Chairperson of a multi-State 
cooperative society or only an elected member can 
become the Chairperson. It has not been clearly prescribed 
in this Bill. Clause 44 of the Bill only says: 

"No member of a board shall be eligible to be elected 
as chairperson or president or vice-chairperson or 
vice-president of a multi-State cooperative society il 
such member is a Minister in the Central Government 
or State Government". 

It has not prohibited a nominated member from 
becoming the ChBlrperson of the society. So. 1 would like 
the han. Minister to clarify the doubt which is lurking in 
my mind. 

With regard to Board of Directors. Clause 41 (3) says: 

"The board shall consist of such number of directors 
as may be specified in the bye-laws: 

Provided that the maximum number of directors In no 
case shall exceed twenty-one:" 

1\ IS all right. But as far as nominated members are 
concerned. Clause 48 says that the number of such 
nominated persons shall not exceed one third of the total 
number 01 members of the board. It means that the 
Government IS going to nomjnate seven members. What 
does it mean? Is it not political interference of the 
Government In the functioning of a multi-State cooperative 
society? I do not understa/ld this. The hon. Minister should 
clarify as to why seven members should be nominated to 
the board. Clause 48 (1) (a) says: 

"where the total amount of issued equity share capital 
held by the Central Government or the State 
Govemment is less than twenty-Six per cont of the total 
issued equity share capital. one member of tho 
board; .... 

If i\ is more than 26 per cent, there will be two 
members. 

It has been further mentioned as under: 

"(c) where the total amount of issued equity share 
capital held by the Central Government or the State 
Government is fifty-one per cent. or more of the total 
Issued share capital. three members of the board:" 

This is one suspicion whereby you are going 10 take 
the powers to nominate about one-third of the members. 
that is. seven members. I would like to ask the hon. Minister 
to clarify this point during his reply. 

I also want to know the mind of the Government about 
the Chairperson. You kindly clarify these two issues. 

The powers of the Chairman have been proscribed 
nowhere. You have prescrrbed the powers of the Board 
against clause 49 and of the Chief Executlvo against 
clause 52. What are the powers of the Chairperson? That 
provision has not been made anywhere. 

You want to supersede a SOCiety under clause 141. 
The powers for supersession are gOing 10 be taken by the 
Central Government. But the recommendations made by 
the Brahm Perkash Committee and all those things have 
nol been brought forward fully in thiS amending Bill or the 
repealing Bill. 

Even at the State level. the co-operative socloty is 
empowered to supersede an Institution. Then. there will be 
Deputy Registrar. JOint Registrar and thon Registrar. Then. 
it goes to the Minister. You arc gOing to say: "I am gOln9 
to request Ihe State Government.· Is it going to be earned 
away as a model Bill by all the States? They have got theu 
own political compulSions. You know how the things are 
gOing on there. These are some 01 the Issues. 

Even for supersession 01 the Board. the entire powers 
have been given to Ihe Chi!'!f Execulrvc You go 10 the 
powers of the Chief Executive. All the powers are with the 
Chief Executive. The Board is only nominal. They ale gOing 
10 meet once In a quarter because tho functions of the 
Board are like that. They have no finanCial powers 
Everything has been vested WIth Ih~ Chief Executive. Why 
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do you want to supersede the Board? You must see not 
only to suspend that officer but also to take further steps 
10 penalise that officer. If you want to give all the powers 
to Ihe Chicf Executive and you have no trust in the elected 
members 01 the Board or the elected Chairman, then what 
autonomy are you gOing to give? These are some of the 
Issues that are creating doubts in my mind. Kindly clarify 
whon you arc gOll1g to reply to the debate. 

DR V. SAROJA (Rasipuram) Hon. Chairman. Sir. I 
Ihank you very much for giving me this opportunity to talk 
about this very important Bill, The genesis of the co-
opera live movement started in 1901. We are bringing 
forward a very Important Bill after 100 years - still with 
some ITlOdlflcntlons. 

I lise here to support the Bill with certain reservations. 
'1 he first PreSident 01 India. Bharat Ratna Dr. Sarvapalli 
Hadhnknshnan sa~: 

It IS by suffering that we understood." 

Is it 1l lact that we are trying to learn the problems 
and cilfflcultles th1lt we are lacing through this co-operative 
moment after hundred years? At least now we should 
cfltlc<llly evaluate the Bill, that is, the purpose for which 
we me debating this Bill. Are we going to achieve the 
results 01 those amendmonts? 

If so. IS there any time limit by which we are going 
10 ochleve the purpose of this Bill? 

Mr. Chairman, Sir. let me go straightaway to the tOpiC. 
What are the key elements of a good co-operative law? 
Firstly, It should be lundamentally and Inalienably 
consistent With co-operative prinCiples. Secondly, it should 
enable. not prescrtbe Thirdly. save where the public 
Intclest IS at stake - and that is normally the concern 01 
other IRW - co· operative laws should leave matters to the 
members and their bye-laws. Fourthly. co-operative law 
should not duplicate. much less replace. other laws - too 
01t0(1, misdeeds are protected by co· operative laws. Fifthly. 
co· operative laws should enforce the fiduciary responSI-
blhty of elected leaders and senior managers, holdll1g 
thorn accountable lor managing the aflairs 01 a co-
operative With the same prudence and II1tegrity as they 
woult1 therr own. Is thiS Bill addreSSing or incorporating all 
the elemonts 01 a good co-operative law? 

There are a lew positive pOints that I could see but 
Ihls Bill f"ll~ to address certain Issues. Sir, I am a lady 

Member participating in this important co-operative 
movement. I appeal to this august House that even after 
52 years of Independence, in spite of all the human 
resources and all other sources available with us, we have 
not achieved what we should have achieved. I am sure 
that if this co-operative movement is going to be a 
hundred per cent woman-oriented. I think, we will be able 
to achieve the results. I am sure that Within the completion 
of the Eleventh Five Year Plan, we will be able to see the 
results. Sir. we can even take stock of the achievements 
alter five years. I would appeal to all the Members of this 
august House to pass unanimously thiS legislation; it 
should be included in the Ninth Schedule of the 
Constitution of India; and it should have a separate 
Chapter for this. 

My hon. senior leaders have spoken about the 
reservation for SCs, STs and OBCs. Within that 100 per 
cent co-operative movement for women. we can provide 
reservation within reservation. I would like to make an 
appeal to all the leaders and to all the political parties in 
this House and outside the House to Critically evaluate this 
point, and on this one point. we should rise above the party 
lines and we should show to the entire world that we are 
one in this co-operative movement. 

Sir, there are plus points in this Bill. The bye-laws can 
be formulated according to the need of the Multi-State Co-
operative Act. The conduct of election is the responsibility 
of the members and the Board of Directors. The restriction 
on terms of holding the office is removed. Sir, this is a very 
welcome point. There are pOints like right to promote he 
subSidiary units as well as the joint ventures. which will 
create more job opportunities; also the buy-back 
policy when we make the Multi-State Co-operative Act; 
deemed registration and amendment in bye-laws. Sir, the 
very important pOint that I could appreciate is the 
disqualification of the Board members for non-perlor-
mance. 

This one point, I think. would create awareness and 
inculcate In the minds of the members of co-operative 
societies a sense of responsibility and accountability for 
timely conduct of elections and preparation of financial 
reports. Timely audit IS not being done. Inspite of the fact 
that auditors are being paid over and above their fees, 
audit reports are not being placed on" time. 

The Mulli-State Co-operative Societies Bill gives the 
power to the societies to choose their own election 
commissioners. which is very welcome. Clause 27 
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provides for educational courses for members. There are 
about 21 crore members in the co-operative movement. 
There are five lakh co-operative stores catering to the 
needs of the country. out of which rural credit outflow IS 

43 per cent through the co-operatives. In respect of 
fertilisers. it IS 37 per cent. 55 per cent for sugar production. 
edible oil production through co-operatives is 51 per cent 
and storage capacity through co-operatives is 63 per cent. 
In respect of milk production and dairying. co-operatives 
enable India to altain a hundred per cent. This is again 
because of empowerment of women. They are playing their 
role in achieving this. Here. clause 27 provides for 
education and training programmes to the 21 crore 
members of the co-operative movement. I would like to 
draw Ihe attention of the House to the Budget allocatIOns. 

In the Expenditure Budget. 2002. the hon. Finance 
Mlnisler announced for the year 2001-2002 a Plan Budget 
of As. 13.75 crore. For the year 2002-2003. the Budget 
allocatton IS As. 37.70 crore. The co-operative movemenl 
is for the welfare of the members of the movement May 
I appeal to the hon. Finance Minister through this august 
House that tile members' welfare should be taken care of 
and more funds should be allocated? 

When we are discussing this Bill. are we not 
concerned about related Acts and amendments to those 
Acts? In the year 2001-2002. the hon. Finance Mintster 
gave tax exemption to the co-operative societies. He gave 
tax exemptions of about 30 per cent to 35 per cent. May 
I request that he should bring an amendment to the Income 
Tax Act before this august House because the co-operaltve 
movement is for the welfare of the members of the co· 
operaltve soclelles? It is not· for commercial purposes. So. 
I would appeal that an Income Ta)( (Amendmenl) Act may 
be brough in. I would also suggest that there should be 
a separate cell In the Banking DiviSion under the Ministry 
of Finance to ilddress the related issues and ensure timely 
credit outflow to the sociehes for the welfare of Ihe 
members. ThiS IS also for the conslderallOn of thiS august 
House. May I get a reply from the hon. Minister. which I 
hope would be purposeful and meaningful. whether within 
a short lime we could have these amendments incorpo· 
rated? 

I would also like to point out here thaI clause 142 
prOVides rule-making powers to the Central Government 

17.00 hrs. 

Again. if you are going to invite the Government for 
rule-making power and you are inviting the Government 

in encroaching upon the freedom of the cooperative 
societies. then the purpose of this Bill will be totally 
defeated. 

Sir. Clauses 84 10 103 mention about the Cooperaltve 
Dispute-Settlement Authonty. Is it possible to have an 
Authority with so many oHlclals In that Authonty Wllh the 
Chairman. Secretary and other subordinate officers? When 
there is a settlement by arbitration and reconcllialion. I fail 
to understand what is the nocessity for the Cooperative 
Disputes-Settlement Authonty. I would like to know from the 
hon. Minister about it. while he is replying. 

As the hon. former Prtme Minister has rightly pointed 
out. if 20 per cent share IS there. there Will be ono person 
and if 20 to 50 per cent share IS there. two persons can 
be nominated and if more thnn 50 per cent share IS thore. 
three persons can nominated and if it is less than 15 per 
cent. we cannot give the place in the cooperative society 
I would be very happy. If tho hon. Minister of Agriculture 
enlightens us on this aspect. 

Sir. I would like to quote clause no. 41 (3) of the Bill 
because I am more bothered about the reservahon .. 
(Interruptions) 

MR. CHAIAMAN Dr. V. Sarola. please conclude 

DR. V. SAROJA Sir. I Will lust conclude. 

The 18 per cent and one per cent reservation for 
Scheduled Castes and Scheduled Tribes must be 
earmarked 

Sir. last but not least I would like to refer to clause 
7 (1) (d). I strongly appeal that that clause must be deleted 

Sir. With these few words. I conclude my speech. 

17.03 hr •. 

ISliAI PH. PANf>IYMj in the Chalf1 

SHRI KHARABElA SWAIN (Balasore) ; Sir. I nse to 
congratUlate Ihe hon. Minister of Agnculture for piloting 
such a path·breaklng Bill. I al~o congratulate the fllst 
speaker from the OPPOSition. Stitt Shivral V Palli. He IS a 
leading hght In the cooperatl\lc movement. He made so 
many illuminating suggestions. I congr,l!(llate him for hiS 
suggesllons also. 

Sir. I do not come from a State hke Maharashtra or 
GUlrat where the cooperative movement has gol very 
strong roots. I have come from a State like Orissa where 
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coopcratlV(l movement means it is an appendage to the 
Government. Till I became an MP. I thought that cooperaltve 
movement means it is a Government department. This IS 
the real leellng I had. Here only I understood that it is 
something very different. I come Irom a State where 
conduct of elecllons to the cooperalive bodies is regularly 
irregular. I come from a State where the political leaders 
vie with each other to be nominated to the cooperative 
bodltlS as Directors or as Chairman. But when I came here 
I Just found that the cooperative movement has got so 
m~wy Id£)olo~lles and so many Ideas. 

Sir. why should tilere be a cooperalive movement? 
Firstly. It IS to supplement the planning efforts of the Central 
and the Stilte Governments in undertaking vanous 
development ill aclivitles in the economic and social 
sphere. Socondly. it is to supply various inputs like quality 
seeds. ferttlisers. pesticides. etc., to help raise agricultural 
production. Ttmdly. it is for promolton of SOCial good and 
SOCial' welfare through redUCing exploitative tendenCies 
unleashed by the private sector. 

rourthly. It IS the flow of adequate and timely credit 
to th(' rural sector at concessional rate of interest. 

I. ast but not least, it is improVing management 
o)(cellence and training workforce through education and 
tr.1ll1ll1g programmes for the co-operative leaders and 
mombers at different locallons of the country. 

These ,lie the basic ideas 01 the co-operative 
movement In thiS country. What ails actually is lt1e co-
operative momenl? What is the problem of this co-
opt'raltve movement? The co-operative organisation has 
vlrtllJlly become a Government organtsation. as I have 
already told you, and it has lost its distinct identity and self-
teltilnce as the co-operative societies have become totally 
depondent upon the Government patronage. Co-op~rative 
soclc\tes, at limes, have been used as the tools for 
Implementation of the Government programmes, like 
dl5tllbulton 01 credit, procurement of agricultural produce 
on bohalf 01· the Government agencies, distribution of 
consum(>r items. and prOViding rehef to some dl!>;:>laced 
groups. Just on the other day. in Onssa, there was a 
clamour that If the Food Corporation of India is not bUYing 
pilddy trom the farmers. let the co-operative societies buy 
the paddy from the farmers themselves. How IS It possible? 
The Co-operallve Department Will buy paddy Irom the 
filrmers and If it is not sold withm SIX months, the co-
opeli'ltlve society will be finished. But everybody wants that 
co-operative societies should do such things. 

I will not go into the details of the Bill because these 
have already been enumerated by the hon, Members. The 
hon. Minister in his initial speech has already told that he 
has piloted Ihis Bill to remove the bureaucratic interference 
from the Co-operative Department. I fully agree with him 
But with regard to the reservahon. whereas I fully agree 
that there should be reservation for women and for the 
Scheduled Castes and Scheduled Tribes. let me tell you 
that in Orissa, there is provision for women and for 
Schedule Castes and Scheduled Tribes to be nominated, 
to be elected to the co-operative bodies. So. what further 
reservation do we require, I do not know. I do not know 
if that rule persists everywhere in India, but in Orissa, there 
is a proviSion in the primary societies, in the district 
societies for the nomination of women and the Scheduled 
Castes and SCheduled Tribes. 

Now I shall come to the point as to what are the key 
elements in the Brahma Prakash Committee which have 
not been included in this Bill. I would request the hon. 
Agriculture Minister to listen to me because I wCluld just 
make some suggestions with regard to the pOlOtS which 
have been left here. 

In this Bill. the rule making power is still left with the 
Department. The Government Department will still prepare 
the rules. How was the Government Department preparing 
the rules earlier? In the past. the Department utilised this 
power to act arbitrarily and beyond the scope or the intent 
of the law. So, I hope, the hon. Agriculture Minister will see 
to it that the Goernment Department also does not behave 
in the fashion in which it was behaving earlier. If he wants 
that the bureaucratic Intererence should be removed, then 
why should there be a rule making power with the same 
bureaucrats? So. my first pOint IS, you should look IOta It. 

My second paint is, the proposed Bill continues to 
prOVide the Government the right to subscribe to the equity 
of the multi-Slale co-operative SOCieties. Why should the 
Government still have the equity in the multi-State co-
operallve SOCieties? Why do they not give it full 
Indepenence? Let it collect from its own resources. Let it 
have its own equity money. Why should the Government 
intervene in the co-operative societies? If the Government 
is having its equity in the co-operative society. it will 
positively have bureaucraltc interference and political 
Interference. So. if you want that there should be no 
Interterence from the politicians, then you will have to 
remove it. 

The third point IS. the proposed Bill does not provide 
for any liability for deficit. If ~here is a oelicit. then who IS 
liable for It? 



353 Multi-State Co-operative VAISAKHA 16, 1924 (Saka) SOCIeties Bill 354 

The han. Minister of Agriculture should look into that 
point also. The proposed Bill is contrary to the spirit of the 
model Act. It imposes restriction on holding of office in more 
than two Multi-State cooperatives. The hon. Minister should 
look into this aspect also. 

There IS another point which I will just try to bring to 
the attention of the han. Minister. The proposed Bill imposes 
restriction on the cooperative's ability to deploy its funds 
and disposal of surplus. It has allowed for the mobilisation 
of cnpital. This Bill has given independence for the 
mobilisation of the capital. But what about the deployment 
of its funds and what about the disposal of surplus? This 
privilege also should have to be given to the Multi-State 
cooperative socIeties. 

On the area of operation, the proposed Bill imposes 
restriction on the new Multi-State cooperative societies in 
the area of operation of an existing Multj-State cooperative 
society. Hon. Member Shri Shivraj Palil has also told the 
same thing. If there is one Multi-State cooperative society 
in one State, then why can there not be another society? 
It should be allowed and it should not be restricted to only 
one and it should be allowed. 

SIr, I will give one or two suggestions in a minute or 
two and then conclude. This particular point has been 
raIsed by many hon. Members and I am also raising the 
same thing. Kindly abolish the dual control on the 
cooperative societies by both the State Government and 
the RBI or the NABARD. In the last securities scam. 
everybody knows the role played by the Lucknow Urban 
Cooperative Bank. The loans were taken from the bank 
without filling up any form. The Directors of the bank 
behaved as if it is their personal property. They took the 
loans themselves just without signing any form etc. There 
was no collateral security. Nothing was there. 

When you asked the RBI they say : "We cannot 
take any action; we are only confined to policy decisIons." 
When the District Magistrate or the State RegIstrar 01 
Cooperative Societies is asked about it, he also said : ·We 
do not have any responsibility and it is the CBI which is 
looking Into II". How will the CBI look into all sorts of 
irregularities committed by these cooperative societies? 
So, there should be some responsibility. Who is respon-
sible to look into it? Is it the State Registrar of the 
Cooperatrve Societies or the Reserve Bank of India? 
Therefore, the hon. Minister should look into this aspect 
and he should see that there is a single control and not 
a dual control. 

On the banking function, if there is any cooperatrve 
bank, the banking function should also come under the 
Banking Regulation Act. The States should ensure the 
freedom of the cooperative societies so that they can have 
the enabling progressIve Cooper alive Acts. 

Last but not least, I Will now raise a very important 
pOint for the kind attention 01 the hon. Minister. The 
cooperative societies now give loans to the agnculttunsts. 
They bring loan from NABARD. All the nation air sed banks 
are supposed to give 18 per cent of their total loans to 
the farming sector, to the farmers. But they do not do it. 
They give that money to NABARD and NABARD gives that 
money to the cooperative SOCIeties and the cooperallve 
societies give the loans to the State cooperative societIes 
which in turn give the money to the dlstnct-Iovel socletios 
and then it comes to the primary cooperaltve societies. 
Everybody charges some adminIstrative charges and 
ultimately the rate of interet comes to as high as 22 per 
cent. Can you believe that somebody will return money by 
paying as high a rate 01 interest as 22 per cent? How is 
II possible? From the very first day that you give the loan 
to the farmer, you see to it Ihat he falls sick, he defaults 
and he does not pay back. 

Therefore, my request to the hon. Minister IS : il you 
really want that the agnculture sector is improved, the 
farmers should take Ihe money and should invest it in tho 
agriculture seclor, then give the farmer the loan at the rate 
at which he can repay: you give him a loan at a rale of 
mterest which should be less. The Reserve Bank of India 
is cutting the interest rale in every aspect. You see to it 
that this rate of interest IS reduced. 

With these words and With these suggestions, I 
conclude. 

{Translation] 

SHRI DHARM RAJ SINGH PATEL (Phulpur) : Mr. Chair· 
man, Sir, while dIscussing the Multi-State Cooperative 
Society Brll, 2000, I would like to draw the attention of the 
han. Minister towards the pitiable condition of coo-perative 
soclelles. Especially in Uttar Pradesh, the con-dition of 
cooperative Cold storages and cooperative sugar mills IS 
very bad. Similarly corruption is rampant In the distributIon 
of fertilizers among the farmers and the procurement of 
wheat through the cooperallves. Keeping In VIew their 
conditIon, I am apprehenSive about the fate of Nahonat 
Cooperative societies and also of those likely to be formed 
in future. How they are to be regulated? The Bill says 
that they will be regulated. We have some recent examples. 
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A nllmber of insurance companies have started function-
Ing. In addition, a number of banks have been opened in 
pnvnw seclor. People deposited their money in Ihose 
hanks and their money was embezzled. Even the 
leglstered societies have vanished. I am afraid that with 
the excoptlon of the societies formed by the Union 
Government, Ihe capital of common man, farmer and the 
worker is nol safe even with the cooperative societies of 
the State Government. What will happen if the Chairman 
of tho society starts committing irregularities? I request you 
to keep In place a minimum level of safeguards. 

I have not gone through Ihe Bill in delail. but whatever 
helVe I read. Indicates that some efforts to regulat them 
have been made. I would like to give some suggestions. 
I ejon't want to name any society since we are still gathering 
information. There is a well-known cooperative society thaI 
works in tho field of fertilizer production. That society 
il1dulges In unprecedented levels of e)(ploitation. All the 
rules and regulations of the Government are bieng openly 
lIouted there. That society is not regularising their workers 
who have been working for 8-10 years. Machines worth 
crores of rupees are being purchased without inviting any 
tender. The whole company. whole plants have been 
bought just on work order. I am surprised to see such levels 
of corruption In a prestigious company. Whenever I will get 
nn opportunity. I would inform the House. In detail. about 
the condition of such societies. 11 IS going to enter the 
insurance sector, What is gOing to happen If it does not 
mend Its ways? Therefore I request the hon. Minister to 
bo Vigilant about this and also to regulate the service 
conditions of the people who have been working for 8-
10 years, and also the purchase of machines and other 
arllcles worth Inkhs and crores of rupees. In future, it should 
be ensured that another scam of the magnitude of UTI 
SCilm does nol take place. I also request the Government 
to be cautious so that scams do not take place and the 
money 01 talle people is not misused. With these words 
I once again support this Bill on behalf of the Samajwadl 
Party. 

[English] 

SHRI K.H. MUNIYAPPA (Kolar) : Mr. Chairman, Sir. 
thank you for giving me an opportunity to speak. 

Our Deputy Leader, Shri Shivra) V. Palil. Shri Mani 
Shankar Alyar, and the former Primer Minister, Shri Deve 
Gowda, have given their valuable suggestions. On the 
same lines, I Wish to give you a few suggestions. 

The cooperative movement in Karnataka first started 
at Gadag, Hubli. Even to this day, people of that entire area 
owe their survival to these cooperative organisations. This 
movement needs freedom from the political parties. I wish 
to point out one very important thing to the hon. Minister 
that the political interference is the only reason why the 
cooperative movement is suffering. It is because of this that 
it cannot survive. You have to take out the cooperatives 
from the clutches of the political parties. Let the 
representatives of the political parties be there in the Board 
of Directors as members. However, we have to remove 
clause 48 from this Bill because then only this cooperative 
movement will survive. 

Mr. Chairman, Sir. through the Constitution Seventy-
third and Seventy-fourth Amendments, you have made tile 
provision so that all sections could participate in the local 
body elections. Like that, in the cooperative sector also. 
you have to make some amendments to see that all the 
weaker sections and the Scheduled Castes participate in 
the elections. In Karnataka, this is already there. There is 
reservation for women in the primary societies. and also 
there is reservation for the Scheduled Castes: When there 
is such a provision, where is the need for nomination? 
Earlier, there was the need for nomination because there 
was no prOVision to protect the interests of the weaker 
sections. Now, when there is a provision, there is no need 
for the Government to interfere by way of nominatin, 
whatever share or amount they contribute. Cooperative 
SOCiety is a semi-public institution. 

The Government may have its share in the society but 
simply because they have got share in that, they should 
not control the organisation. There shOUld not be any 
political interference. Whichever Government comes to 
power it nominates its members on the Board of the SOCiety 
and completely destroys the system. I would not like to go 
into the details of It. But one thing that I would like to 
mention here is that the executive powers should be 
limited. The societies have a democratic set up. If the Board 
commits a mistake the society should have enough 
authority to check and control it. The Government has to 
find a mechanism for thiS. But there should be total freedom 
for the societies from political interference. In a village any 
member of a family should have a passbook and whenever 
he wants he should be able to_ go to the societies and 
get fertilizers. seeds and whatever else he requires and 
he should return the amount due to the society. So, there 
should be total freedom to run the societies. These 
societies suffer because of pohtical interference. To ensure 
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this freedom. the Government needs to have a fresh look 
at clauses 41. 48 and 51. The Government needs to make 
a slight change in these clauses and see that a new thrust 
is given to the co-operative movement. The people from 
the farming community and the agricultural labourers 
should be made members of the societies. The participa-
tion of these people is necessary in the co-operative 
movement. Nomination of Members to the Board by the 
Government should be stopped. It is under these 
circumstances only that the organisation of Co-operatives 
would survive. The Government must find a way out by 
which political interference in the co-operatives could be 
stopped and see to it that a new thrust and a new look 
is given to the co-operatives by nominating members from 
the farming community and agricultural labourers in the 
Board of these co-operatives. 

{Translationl 

SHRI GIRDHARI LAL BHARGAVA (Jaipur) : Sir. I rise 
to support the Bill introduced by the hon. Minister of 
Agriculture. Two committees had been formed under Shri 
Brahma Prakash and Shri Mirdha. Their recommendations 
have been incorporated in the Bill. The Bill was trrst 
!ntroduced In 1984 but it has some shortcomings hence 
these two committees have worked to remove the 
shortcomings of that Bill. Union Government have tried to 
include such trans-State cooperative societies in the Bill 
which have similar objectives of expansion. 

I will discuss other things later, but firstly I would like 
to pOint out that the Bill says that if the person who has 
applied for regIstration. does not get any information for 
four months. the SOCiety would be considered automatically 
registered. Similarly. if a member fails to attend three 
meetIngs. he would be considered absent and be removed 
from membership. Another important feature of the Bill is 
that no Minister either of State Govemment or of UnIon 
Government would be eligible for the post of Chairperson 
of any society. It is also a good feature. aimed at 
introducing democratiC elements. It will remove the 
possibility of the Interference of either a State Minister or 
a Unron Minister. 

SImIlarly. the Bill also says that the audit of the society 
would be conducted by itself. We may also conSIder a few 
suggestions gIven by our earlier hon. Speaker with a vIew 
to remove the shortcomings of Multi-State cooperative 
sociebes. An important issue is to ensure the participation 
of women rn the societies. The Bill does not provide for 
that. therefore the participatIon of women should be 

ensured. Another important thing is to provide for the 
representation of SCs. STs and of poorer sections. 

[English/ 

MR. CHAIRMAN : Shri Bhargava. you can continue 
Half-an-hour discussion. 

{English] • 

17.30 hr •. 

HALF-AN-HOUR DISCUSSION 

Oemage to National Highways due to Flood 

MR. CHAIRMAN : The House shall now take up Item 
16 - Half-an-hour DiSCUSSIon. 

Shri Priya Ranjan Dasmunsjl You can make a short 
statement. 

SHRI PRIYA RANJAN DASMUNSI (Raiganj) : Mr. 
Chairman. Sir, first of all I would like to compliment the 
hon. Minister Shri Khanduri lor his wonderful work. He is 
one of the finest Ministers of the Government. who IS equal 
to reciprocate and respond to the querres of Parliament 
Members. I once again thank him for his sincerity. Mr. 
ChaIrman, Sir, I am thankful to you for admittIng Half-an· 
Hour Discussion on this vital issue of public rote rest . the 
National Highways and allowrng me to speak. 

Earlier, on March 21. the hon MInister replied to me 
in writing giving me the positron In regard to widening and 
strengthening of National Highways No.31. 34 and 35. and 
on the assistance of ASian Development Bank. In his letter 
of March 21, the Minrster wrote to me. 

• As the Ministry lays top priorrty on the Improvement 
of riding quality of National Highways throughoU! the 
country. problems like Improvement of flood·prone 
sections were deferred." 

This Half-sn-Hour Discussion relates to damages 
caused by floods to the National Highways. t raise thIS 
issue of the need to take special care of thIS matter. If the 
hon. Minister kindly sees the map of India. by thIS time he 
must already be In possession of the map of NatIOnal 
Highways that run through flood-prone areas, he will find 
that there are three basic reasons. in my own understand-
ing. tor the damage caused to the National Highways. 
The logged water, either due 10 Ihe overflow of Ihe fiver 
or because of lack of depth in the river. during heavy 
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monsoon creates floods. The waters do not find a way 
out to be released and flood the nearby National Highways 
as a result 01 which the roads get damaged on both sides. 
Pavements of some of the narrow roads, which were built 
long ago, on tnc National Highways have now been 
encroached. The work of widening them, even II the 
Government deSires to do It, gets halted due to eXistence 
of old treos or due to encroachment along tho road, 

Another reason IS the level of the road. There are many 
roads which <lfO bUilt 20 to 40 years ago. At that time, the 
level of the rtver was different. Now that the level of the 
river, due to silting and other reasons, has gone up, it flows 
on to the road. Since the height of the National Highways 
IS not sufficiont, the water flows ovor it and creates a 
precarious siluntion. 

Mr. Chairman, I represent three Districts - Dakshln 
Dll1illPur, Uttar Dmajpur and Maida; and parts 01 
Murstll<.Jaba<.J by which I como to Kolkata. Every monsoon. 
lor months together, these four parts in my State are hit 
by floods Tho severity of the problem is such that even 
thc es~ential supplies are held up because trucks cannot 
move a~ the water flows over the Nahonal Highway. The 
damilgC caused to the National Highway and to the 
Govcrnment Exchequer as well as to the people thore. the 
treading community IS so high that I cannot explam II. Yet, 
I ITIw,1 thank the Minister for taking cognisance of It and 
milking sertous attempts to better the situation. 

Tho West Beng<ll COrridor Development Prolect as 
pClckago 3 from Farakka to Raiganj with loan assistance 
of Asian Development Bank should start shortly It might 
strengthen the eXisting road, particularly flood-prone points 
on 334 km to 355 km within District Maida Further, I draw 
the ilttonlion of the Mtnister on the following vulnerable 
stretches which are hable to floodtng and which reqUire 
heir Irom tl1e ildmintstration. What I mean by 'vulnerable 
stretches' IS that at slich places the road is good but the 
levl'l 01 the load has gone down so low that the enlire 
rond gets ",tlocted when that particular vulnerale part is 
altecl,d by floods. These are: 361-362 Km - 100 metre 
length. 363-364 km - 250 metre length; 405-407 km - 700 
motre length. 418-419 km - 800 metre stretch; 419-420 km 
- 700 metre strtch; 426-427 km - 120 metre stretch. All 
these facts are collected from the Dlstnct Collector and the 
National Highways Authoflty tn my State yesterday, The 
District of Maida, the enllro subdiVISion of Jangipur of 
Murshldabacl. Districts of Dakshm DmalPur and Uttar 
DtrlalDur arc the worst affocted areas In West Bengal. 

There, the national highways are non-operational due 
to several reasons. 

The level of the national highways are lower than the 
level of water that recedes from the rivers during floods. 
The widths of those roads are narrow. Supporting cover 
of those roads in pOints like Moina in Maida, Rupahar in 
Uttar Dinajpur, Bolalbari in Uttar Dinajpur are so vulnerable 
that the roads get cracked and there is a soil erosion 
because of the flow of the river water. 

Mr. Chairman, Sir, here, I would like to draw the 
atlention of the hon. Minister to a very pertinent point. The 
cooling bridge which is the National Highway-34 at the 
headquarters of Uttar Dinajpur, Raiganj is also now 
sulking, and anything may happen any time. I am told that 
the National Highway authorities are already in possession 
of the materials and facts about the damage of this bridge. 
and they are considering to plan some thing. It is true that 
the National Highway authorities in India are doing 
exr.ellent jobs. I have stated this fact earlier also. But 
here, my precise points in today's Half-An-Hour Discussion 
are: 

Will the hon. Minister, in the first instance, prepare a 
small Paper stating the parts of Bihar, Uttar Pradesh, 
Assam, Madhya Pradesh etc. where actually the flood-
prone areas are linked with the national highways? 

Secondly, I want to know whether those national 
highways are to be maintained by the National Highway 
Authority of India or by the State Governments. I am saying 
so because there are two separate arrangements. 

Thirdly, I want to know whether the assistance from 
the Asian Development Bank and the assistance that the 
Ministry provides from their Budget are enough to meet 
the situation before the monsoon. It is because sometimes 
the tender queries are done and the working pattern starts 
partly dUring monsoon and belore monsoon. Then, it gets 
agam washed away. So, decisively. he should take up the 
plan in such a way that the tonder completion and other 
works are done at either pre-monsoon stage or post-
monsoon stage in order to save the money 01 the 
Government and do the work in a better way. The areas 
which I have Identified to the hon. Minister of my distnct. 
namely, Uttar Dtnajpur, Maida, Murshidabad and Dakshin 
Dinajpur need speCial attention. Why I am saying so is that 
this is the corridor of the North-East. All the goods that you 
send from Deihl or from Mumbai ~r for that matter from 
any part of India towards North-East. they cannot be routed 
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without this road. So when these four roads are blocked 
during floods. the entire North-East suffers. The North-East 
also do not get any support from this road. 

So. I would be extremely grateful to the hon. Minister 
if he takes special care, namely. (a) to ensure widening 
of the road; (b) raising the level of the road; and (c) on 
the vulnerable points, to see how to get the logged water 
out without hilling road base. In this regard, in consultation 
with the Irrigation Department of the State, they may 
prepare some tunnel or pipe in order to see that the water 
logged IS not a threat to the national highway. and it is 
strengthened. 

Sir, on these three aspects, if the hon. Minister takes 
a special note and appoint a Special Cell to help the flood-
prone areas besides their normal routine work of 
expanding the national highways, I think, he will be doing 
a tremendous job both to help the State and the people 
of the flood-affected areas. 

Sir. I would like to give two examples. During the 1999 
floods, when the Government of India and the Government 
of West Bengal planned to send some relief, they could 
not send it by trains because even the railway track was 
not In a position in some parts to operate the heavy goods 
by !rmns. Then, the Government took a decision to send 
them by trucks. But all those trucks were to be hailed at 
a pOint between Moina and Gazo!. For six months, the 
Villagers had to feed those truck drivers because they 
could not get the food from outside. and all those relief 
materials were dumped in those trucks. A few trucks were 
even looted. Serious violence took place. In the end, those 
roads became usable only after eight months. 

Sir. Assam. Madhya Pradesh, Bihar, Uttar Pradesh and 
West Bengal are all experiencing the same sort of 
problems, in their flood-prone areas and the areas 
adjacent to fivers. So. my request would be that the hon. 
Minister may prepare another note with the help of his 
Ministry to see which are those rivers adjacent to those 
CHeas which are causing floods and handle the situallOn 
effiCiently. He can very well handle this situation with the 
help and coordination of the State Irrigation Department, 
State PWD and the Ministry of Water Resources, and see 
what mechal1lsm can be applied about the bund. barrage: 
what can be done about Improvement of rivers: what 
arrangements can be made by the Irrigation Department 
for clearing the water logged In the areas by tunnets elc. 
and then what arrangements can be made from his 

Ministry's side for building or widening and raising of those 
roads. 

If these things are done in this manner, by combining 
all these Ministries, this Minister who has a WIde and a 
long experience in the Army. would deliver very good result 
really to the people 01 those areas in those States. 

I would like to put these two questions to the hon. 
Minister. Will he conSider the suggestion of mine. to 
combine the Water Resources Ministry, and the Irrigallon 
Department and the PWD of the State Govemment to draw 
an action plan for the flood-prone areas of India, especially 
in my State and the areas that I have mentioned? 
Secondly, if so, will he announce a policy or a plan as 
to how and when these flood-prone pockets of the National 
Highways - which are limited in number. but deCisively 
destroy the entire National Highways, which are built at 
the cost of the national exchequer - could be averted? 

With these words. conclude. 

MR. CHAIRMAN The Minister may reply now. 
Normally four hon. Members are eligible to put questions. 
But today. there is nobody elso to put questions. So. you 
can cover the whole of India In your reply. 

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) 
B.C. KHANDURI) : All fight. Sir 

I am extremely thankful to Shn Dasmunsl for two 
thln9S. Firstly. for highlighting the problem of Nallonal 
Highways thaI are gettln9 aHected or damaged every year. 
by floods In the country and causln9 extreme inconve-
nience or hardship to the people apart from massive 
damages to the road system Secondly, I am also thankful 
to him for appreclallng whatever work my Ministry IS dOing 
with regard to road sector. 

In our country, ftoods have become a matter 01 roullne, 
Every year. we get floods in some parts of the country or 
the other. Even the normal monsoons in some parts are 
very heavy due to which also the roads get damaged, But 
in addition to thiS. every year, we keep on geWn" floods 
In a big way In vanO'JS parts of the country As National 
Highways are spread all ovor the country, these roads are 
damaged and disrupted: and particularly durflg monsoons, 
the repair-time is also not available. Monsoons also 
continue for over 2-3 months So. roads do gel damaged 
and disrupted. Therefore. thiS IS a problem which is 
occumng every year. 
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We are also, every year, trying to do fire-brigade 
action: we keep on doing the patch-repairs. But the long-
term solution to these problems certainly needs to be 
considered as suggested by Shri Dasmunsi. 

Having said that, I would also like to mention that 
different parts of the country have different types of 
problems. West Bengal has one type of problems with 
regard to damage of roads by water - whether it is floods 
or normal rains or otherwise. Bihar has got different types 
of problems. Certain rivers are coming from Nepal side 
where there are no dams and it creates unexpected 
problems because suddenly very heavy quantum of 
water comes in. In certain other areas in the State of 
Assam, because of the vast rivers we have problems like 
the case of the Aiver Brahmaputra. These are natural 
problems for which due care has not been taken over the 
past years. In addition to these, thers are also other 
problems. 

Shri Dasmunsl has raised this question earlier also. 
We had to explain it every time, as he himself stated. As 
of today. we have 58,112 kms. of National Highways. All 
of these were State Highways which have been converted 
Into National Highways. This is for the first time that a new 
agency is creallng new roads, that is, the National Highway 
AuthOrity of India, under the programme of the Prime 
Minister'S National Highway Development Project. We are 
constructing 13,000 kms. 0' new roads: we construct them 
as per the new design. Under this, even some of the 
existing roads are being improved. Sometimes, the 
standard of the State roads are even lower than the State 
Highway standards, but we have taken over these from 
the States. Therefore, the problem becomes worse. 

Shri Dasmunshi raised the question of height of the 
roads: it is very clear and it is very CO"ect also. Before 
this. he had raised the same question once: I had given 
him the figure at that time also. If we were to design a 
road ab initio or from the beginning. then there are various 
structures of the road, starting from the sub-grade up to 
the top or the black top of the road, etc. Today, NHAI under 
NHDP is dOing the design. Sub-grade is the lowest portion 0' the road and we build on that. The road should have 
a minimum of 0.6 meter to one meter above the highest 
flood level in that area. 

Therefore, as you have highlighted, if these roads 
were to be made in nonnal high flood area, they should 

never get over-topped. Water should never flow over the 
roads. But unfortunately, as I have said, these roads have 
been made earlier on. They have been made with design 
specifications on an ad hoc basis. We have now taken over 
them. 

If I were to convert all the roads, which comes to about 
58,000 kms., into the standard national highway specifi-
cations, it will be tremendous task. A study was carried out 
three years back. At that time, the National Highway 
quantum was less, around 45,000 kms. And the money 
required was As. 1,65,000 crore. We do not have this 
money. Therefore, we are just maintaining the normal roads 
or trying to deal with the flood damages. Ad hoc 
arrangements are going on. I used the term fire-brigade 
action. Every year, some or the other damage is 
being caused. My Ministry'S BUdget is around As. 1500 
crore and every year we keep about As. 100-120 crore 
for flood. This does not meet the total requirement of the 
flood damages which run into a thousand crore. Therefore, 
we try to find out the priority areas and do the patch-up 
work. 

What is the procedure for giving the flood relief? You 
have given a v~ry good suggestion that we snould start 
earlier on. Now, since my attention has also been drawn 
to this subject, I have asked myself as to what I can do. 
Can I do some planning? The present planning is, 
whatever damages take place during the monsoon 
season, we tackle them in two ways. One is, when an 
emergency requirement comes from a State saying that 
such and such road has been damaged and they 
require a certain amount of money. For example, last year 
a State asked for AS.5 crore as assistance but we gave 
them only As.2 crore to start the immediate patch-up work 
which was required. This is the emergency requirement 
during the monsoon as the damage has already been 
caused. 

The second stage is when the monsoon is over. The 
State Government deputes its own engineers, and our 
regional officer sit together and make a plan. This plan 
takes two to three months' time. By the time, it is December. 
Then they send their requirement. If everything is all right 
and there is no query, money is released at the earliest 
by Jan. next Whatever they are able to spend in the same 
year, it is all right otherwise it goes to the next year. So, 
the whole system is such that aveh though the money is 
available it is not satisfactorily utilised for the repair work. 
As it is, we tell them that since the monsoon is coming, 
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whatever repairs are required, they may carry out the work. 
That is how although we release the money only in the 
month of January, some money is used by the State earlier 
as they have already started the repair work and have 
incurred some expenditure. By the time the money comes, 
it gets adjusted. Sometimes. the money is not fully utilised 
or not properly utilised. These are the kinds of problems 
that we face. Therefore. we will certainly look into what you 
have suggested and try to find a method. 

Flood damages cannot be anticipated evelywhere. As 
you have suggested. certain areas are flood prone areas 
where every year flood damages take place but the fact 
is if some preliminary work is done before monsoon. we 
can save time and utilise money properly. These are the 
problems on ground. 

You have mentioned that I have a lot of experience 
in the Army. Yes and I have carried out a lot of flood relief 
work. particularly in the State of Bihar. In 1971. I had taken 
a regiment. The entire sector from Patna-Sahibpur-Kamal 
and Eastern sector was totally disrupted. There was no rail 
link between this part of the country beyond Patna. We 
were going on a narrow metre gauge road. There was no 
broad-gauge. The whole life was disrupted. Therefore, 
there are certain areas which get damaged by floods every 
year. 

There are areas where the drainage system is not 
proper or there are irrigation channels. The irrigation 
channels get blocked for various reasons either due to 
over-silting or they are blocked deliberately by the people 
who want to save their own places. You block one particular 
place so that water gets diverted to other area. Therefore. 
individual or a group of people also try to divert water 
from their areas to different areas because the drainage 
system is not adequate. This also causes damage to the 
roads. 

As I said earlier on. when the roads were constructed. 
even at that time the number of culverts was not adequate 
Therefore. we have to create additional channels where 
the water can get out. These are the types of problems 
that we are having. The problems are of a very large 
magnitude. We have. as I said. tried to spend around Rs. 
120 crore every year on flood relief. But it is not sufficient. 
You have given certain specific areas and certain specifiC 
roads. After the last Parliamentary question. I had also 
given you information regarding your Constituency and 
West Bengal as a whole where we have given the money. 

I hope you have received that information. Even in the year 
which has just concluded, we had given Rs. 10.13 crore 
to West Bengal. Their demand would have been much 
more. Therefore. the State Government utilises this money 
as per its own priority. By and large, the priority is given 
by them. Therefore, apart from needing more money. we 
illso need a system. 

You have mentioned specific problems about specific 
areas. I will look into them. You had also mentioned 
National Highway - 34. There is a very good scheme 
coming with the loan from Asian Development Bank. This 
project is progressing quite fast. The preliminary stages 
have been completed. The Consultants have been 
identified; Terms 01 Reference have been finalised. and 
now we are going to the ne)(t stage of tendering and all 
that. Once that work· starts. that road connecting the North 
Bengal side would be reasonably good. at loast. from 
Siliguri to Dalkhola. So, thiS IS the type of thing that IS being 
done. 

You have also asked me specifically two questions. 
One is regarding the level of the road. Now. we can do 
it only in bits and patches because of the type of money 
required. Every hon. Member including myself wants that 
the road from his Constituency should be converted from 
State Highway to National Highway. Today, if I take over 
one kilometre of road from State Highway and If it is 
reasonably good. we have to spend huge amount. We all 
know and I had stated it last lime also that we have taken 
over roads which are not only of not State Highway 
standard but are virtually village roads, We all know that 
for various reasons these have been converted. If I have 
to convert a State Highway standard road into National 
Highway standard road. I would need Rs. 1 crore to Rs.1.5 
crore per kilometre. So. we nfled around Rs. 1.65.000 
crore. So much money is not available. On the one Side, 
we want to have more National Highways but on the other 
side money is not available. Therefore, even the norma' 
maintenance is not being done. We want to spend more 
money on improving the riding quality because there are 
so many potholes. Whatever may be the width of the road 
the surface should be goOd. But side-by-side. there IS a 
demand that we should increase from one lane to two 
lanes and thaI National Highways are supposed to have 
two lanes. Therefore, the amount of Rs 1400 crore to 
Rs. 1500 crore which is budgetary provision. IS to be 
diVided In a manner that it can be used in an optimum 
manner so that we are able to gIve some money 
overywhere. 
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Sir, in the last two-three years, we have concentrated 
on Improvement and Riding Quality ProJect. We have also 
been dOing a little bit of widening so that some 
intermediate lanes become two lanes and some single 
lanes become intermediate lanes. So, this is the type of 
problem that we have. 

You have talked of raising the height of the road which 
means re-doing the complete structure. As I told you, from 
tho bottom 01 Iho road to tho top of tho road, on an average 
it comes to 1.3 metre. The height that I have to build IS 

around 1.3 metes of various types. There is earth, then 
there IS some consolidated soil, then, bitumen and then 
tho thicker bitumon and finally, the wearing coal. So, 1.3 
metres of the road will have to be built above the flood 
level. Now. it you have to do it at various places, you could 
understand how much money would be required. So how 
to tackle It. is one issue. 

Then, there is the question of controlling flood and 
ascertain damages. For that. you have suggested some 
thing. I Will also try to involve the State Irrigation people 
and the Central Flood Control people and if we can find 
some method. it will be good. But we can apply our mind 
and certainly do whatever is possible. 

You had also mentioned that there is no drainage from 
National Highways. I agree with you. It is because there 
are two things. The drainage system whatever is in 
existence is inadequate. Sometimes, the existing drainage 
channels are blocked. somewhere cultivate has come up, 
and at some places various things have happened for 
various reasons. As you have said, somewhere encroach-
ment has come up. 

Therefore. this type of things are adding to our 
problems further. Encroachment in itself is a separate major 
problem, probably worse than floods. In our country 
encroachment 01 road has become such a problem that 
whatever eltort we are putllng today on roads becomes 
tnlructuous wlthtn a matter 01 two to three years. I have 
gone and seen myself that if today I construct a by·pass, 
belore It gets completed in two to three years, encroach-
ment problem would have already become the centre 01 
our attention. Thus, thiS encroachment problem is contrib-
uting to floods also. 

Shri Oasmunshi has asked me two specific questions. 
Firstly, about coordination, we will certainly try and do our 

" 

best. He has also asked me whether I have a policy 
plan for a specific road. It is quite difficult for me to say 
anything at this stage: but I will certainly try to get it 
identified in consultation with the State Governments as 
to which are the areas which get affected frequently. We 
will also look into the various other suggestions that he 
has made. 

I am talking of National Highways. Certain stretches 
of Nahonal Highways do get affected every year. We will 
certainly look into the fact whether in those areas we can 
put some thought and find out some specific types of 
development activities. 

With this, I think I have covered whatever the Han. 
Member has 3sked me. 

MR. CHAIRMAN: What about NH-7 of Tamil Nadu? 

MAJ. GEN. (RETO.) B.C. KHANOURI : II is getting 
converted into a National Highway and made into a tour 
lane road under the National Highway Development 
Project. You will have no problem on that. 

MR. CHAIRMAN : From Madurai to Tuticorin, because 
of torrential rains, the whole road gets damaged. 

MAJ. GEN. (RETO.) B.C. KHANOURI : Once it is made 
into a National Highway and the road gets constructed, 
you will have no problem, It is going to be constructed 
under the National Highway Development Project in which 
it will have a width of tour lanes. You may be seeing that 
at some points the road is being dug four to five feet below 
the ground leve\. So. after the conversion, you will have 
no problem on this count. 

SHRI PRIYA RANJAN OASMUNSI : I would like to 
draw the attention of the hon. Minister to Oalkhola, since 
he took this name. The point is that the entire road system 
collapses during floods because ot which everything gets 
jammed at the level crOSSing. Within less than a kilometre 
the four lane road work is going on near Oalkhola. A road 
over-bridge and a railway level crossing, besides making 
it four lane, need to be conSidered and examined so that 
in luture even if there IS a threat of flood here and there 
the fly-over can take the load and divert all the traffic 
towards the north-east and towards Calcutta. On this 
aspect I have already written a letter to the hon. Minister 
and I request him to kindly examine and find out the 
possibility. 

MAJ. GEN. (RETO.) B.C. KHANDURI : I will do that. 
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SHRI E.M. SUDARSANA NATCHIAPPAN (Sivaga-
nga) : The east-coast road from Pondicherry to Kanyakumari 
is not completed. 

MR. CHAIRMAN: You have not given notice; but it is 
allowed. 

MAJ. GEN. (RETD.) B.C. KHAN OUR I : Thank you, Sir. 

MR. CHAIRMAN : We will resume discussion on the 
Multi-State Cooperative Societies Bill. 

{Translation] 

SHRI RAMDAS ATHAWALE (Pandharpur) : Mr. Chair-
man, Sir, hon'ble Minister has given good reply. I would 
like to submit only that every year roads are damaged due 
to occurrence of flood and as a result of this the 
Department have to spend money for the repairing of the 
roads. As has been stated by hon'ble Dasmunshi' ji that 
where there are floods, flyover are required to be made. 
Every year the. roads which are damaged due to floods 
are repaired. However, on several occasions the Govern-
ment officials after conducting survey declare even those 
roads damaged which are not damaged due to floods so 
it is essential for the Government to check and ensure 
whether roads have been damaged due to floods or due 
to some other reasons. All the National Highways of the 
country are in a zig-zag manner. You are a military person 
and the military person should be straight forward. The 
National Highways in our country are very zig-
zag ... (Interruptions) 

SHRIMATI JAYASHREE BANERJEE (Jabalpur) : Mr. 
Chairman, Sir, I should be given opportunity to 
speak ... (Interruptions) 

SHRI RAMDAS ATHAWALE I would like to submit 
only that the damaged roads are required to be 
repaired ... (Interruptions) 

[English] 

MR. CHAIRMAN: Nobody has given notice to ask 
questions. There is one minu1e more before it is 6 O'clock. 
Therefore, if you want the Minister to reply, you can stop 
now and allow the Minister to reply. The Minister may give 
the reply now. 

[Translation J 

SHRIMATI JAYASHREE BANERJEE : Mr. Chairman, 
Sir, I should also be allowed to participate in the discussion 

and the Minister should take up all the questions together 
at the end of the discussion. 

18.00 hra. 

SHRIMATI JAYASHREE BANERJEE : Mr. Chairman, 
Sir, presently discussion is being held on the National 
Highways. You may increase the height of the National 
Highways but unless a proper drainage system is put in 
place, on the one side there will be sea like scene and 
on the other side there will be no water. So I would like 
to request that the rivers should be dredged 8S it has not 
yet been done so far. There should be drainage along the 
roads and if its height is increased then water oullets 
should be made in the middle otherwise there will be water 
logging on the one side and there will be no water on 
the other side. It should also be included in il. 

MAJ. GEN. (RETD.) B.C. KHANDURI : Mr. Chairman, 
Sir, hon'ble Members have asked two questions. First 
question is whether inquiry has been held to know whether 
roads are being damaged due to floods or due to 
corruption. Though the term corruption was not used 
however you meant to say that the roads are not being 
damaged due 10 floods Ihough such things are reported. 
I had said in Ihe beginning that the destruction due 10 flood 
is so severe that there is no scope for corruption. But as 
per the procedure whenever any damaged due to floods 
in a State is reported a team of the State Government 
visit there and alongwith thaI our regional oHlcer who is 
posted in every State also goes there to evaluate the 
situation. 

The second question that the hon'ble Member has 
asked related to the Zig-Zag roads. The repairing and 
widening of roads are taken up continuously wherever It 
is possible and efforts are made to reduce lhe incidents 
of accidents. 

The Honble Member has suggestion that rivers should 
be dradged. I will be obliged to her for her suggestion as 
it is true that there is no proper drainge. Dasmunsi ji has 
also pointed out that too much of slits have deposited on 
the nver beds and water comes to the road instead of 
following in river. On behaH of the road transport 
department I will be highly obliged if rivers are desilled 
as it will save the money of the Department. It is collective 
wort< and as Dasmunsi ji has said that every one including 
the irrigation department should coltectively think about it 
and efforts will be made in this direction, 
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{English} 

MR. CHAIRMAN : As a special case, I have permitted 
Members who have not given notice to get clarifications 
from the Minister. This should not be taken as a precedent. 
And I have given permission for myself also! 

Now. Shri Bhargava may continue with his speech. 

SHRI PRIYA RANJAN DASMUNSI (Raiganj) : Sir, the 
time of the House would have to be e)(tended now. 

SHRI AJOV CHAKRABORTY (Basirhat) : Sir, how can 
you extend the time of the House? How will you continue 
with the business of the House? 

MR CHAIRMAN: In the Business Advisory Committee 
meeting. a decision has been taken that the House may 
continue the debate till 8 p.m. 

(Interruptions) 

MR. CHAIRMAN: Please wait for a minute. Let him 
find oul Ihe position. 

(Interruptions) 

SHRI PRIYA RANJAN DASMUNSI : Members who 
want 10 speak may be allowed to speak. ... (Interruptions) 

DR RAGHUVANSH PRASAD SINGH (Vaishali) : The 
report of the Business Advisory Committee is not circulated. 
I do not know about the decision taken by the House. 
Where is the Circular? 

{Translation} 

SHRI GIRDHARI LAL BHARGAVA (Jaipur) The 
circular has been circulated today. 

DR RAGHUVANSH PRASAD SINGH : I have 
searched it. We did not get it. How is it decided in BAC 
to sit till 8 P.M.? Who has decided it? 

SHRI GIRDHARI LAL BHARGAVA Today it has 
appeared in the Bulletin. 

{English} 

MR CHAIRMAN: With the mood of the House. can 
I go on with the discussion? 

SHRI AJOV C~BORTY (Basirhat) : No ... (Inter· 
ruptions) 

SHRI BASU DEB ACHARIA (Bankura) : You may 
adjourn now ... (/nterruptions) If the time of the House is to 
be extended. then how many Members are there to 
speak? ... (Interruptions) 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH : The Business 
Advisory Committee has given report about what was 
passed and what was not passed, however, we did not 
get it. 

[English] 

MR. CHAIRMAN : Dr. Raghuvansh Prasad Singh. all 
the Members have agreed to resume discussion. 

(Interruptions) 

MR. CHAIRMAN: In the Business Advisory Committee 
meeting. the decision has been taken to sit upto 8 
P.M. 

(Interruptions) 

SHRI PRIYA RANJAN DASMUNSI '. We have 
discussed this matter in the BAC and we felt that if we 
have to sit beyond 6 p.m. to pass some important business 
like this. then we may sit late. I also plead that the Bill 
may be passed today after accommodating other speakers 
to take part in the discussion ... (Interruptions) 

[Translation] 

SHRI RAMDAS ATHAWALE : Mr. Chairman, Sir. the 
matter relates to cooperatives so we should also cooperate 
in conducting the business of the House. If we do not 
cooperate how the proceedings of the House will be 
carried on. So we cooperate in the House for proceeding 
the discussion on the Cooperative Bill. 

[English] 

18.05 hrs. 

MULTI-STATE CO-OPERATIVE SOCIETIES 
BILL-Contd. 

MR. CHAIRMAN : The House will continue the 
discussion on Multi-State Cooperative SOCieties Bill. 
2000. 

Shri Girdhari Lal Bhargava may continue. 
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{Translation] 

18.10 hr •. 

SHRI GIRDHARI LAL BHARGAVA : Mr. Chairman, Sir, 
hon'ble Minister has introduced Multi-State Cooperative 
Societies Bill in the House to get it passed. I rise to support 
this Bill. I rise to support this Bill because this Bill has been 
introduced with the purpose to ensure thaI the objectives 
of such cooperative societies should not remain limited to 
only one State and the members of such societies should 
remain in more than one State. In the present set up there 
is lack of uniformity. The Central Government have brought 
this Bill to balance the situation. The hon. Minister deserves 
to be felicitated for this. 

Sir, Chaudhary Brahma Prakash and Shri Ram Niwas 
Mirdha Committees were constituted which have given 
such recommendations. I would like to submit thaI il has 
been mentioned in the Bill that these societies may 
increase their resources without the interference of the 
Registrar as there is relaxation in the requirement of 
Regislrar for increasing the resources. I welcome this 
provision. There is provision of Constitution of Cooperative 
dispute Resolving Authority in the Bill that will resolve 
dispute if there is any. This Bill certainly provide solutions 
to several things. Any person who is Minister in the Centre 
or in the State Government cannot become the Cahair 
person or Deputy Chairperson of the society. II is good 
thing that is included in the Bill. There is also a provision 
in the Bill that if any member remains absent from three 
consecutive general body meetings, then his membership 
will be terminated. 

Sir, I feel that no one will oppose this Bill. In opposition 
to the Bill it has been stated that the tribunal that will be 
constituted by the Central GOlfemment will resolve the 
dispute and give the decision In this regard. There will be 
one Chairman and four Members in the tribunal. They will 
be appointed by the Central Government. The Chairman 
and the Deputy Chairman together will perform entire 
works I would like to submit that many good provisions 
have been made in this Bill and it is also very good that 
Ihls amendment has been made however I would like to 
request that as many good suggestions have been given 
regarding this Bill so these should be included in life. 

{Translation) 

Sir, the multi-State cooperative societies should be 
allowed 10 develop, the partlCipatton of women should be 

ensured in the Stale Govemment and Municipalities. Since 
the Union Govemment are going to introduce a Bill 
providing 33 per cent reservation 10 women, therefore, 
women needs to be co-opted. Similarty the Scheduled 
Castes, Scheduled Tribes and other Backward Classes 
have not been included in it. To protect their interests. a 
clause should be added in the Bill to include them. 

Sir, in my opinion, the people of rural areas should 
be given some concession!. while depositing their money 
with the cooperative banks and their money should be 
property used and it should be ensured that their money 
is neither embezzled nor misappropriated. 

Finally, I would like to thank the hon. Minister for taking 
pains to introduce a comprehensive Bill aimed at the 
development of cooperative societies and I hope that 
action would be taken with regard 10 my suggestions of 
the inclusion of women, SCs, STs and OBCs, safekeeping 
of people's money, ensuring that no embezzlement takes 
place in banks and cooperative societies and the strict 
punishment to officials founa guilty of embezzlement. I 
once again thank hon. Minister and whole heartedly 
support the fine Bill he has Introduced. 

DR. RAGHUVANSH PRASAD SINGH (Vaishali) : Mr 
Chairman, Sir, this is a multi party Government and so they 
have introduced a multi-State cooperative. In my opinion, 
the Bill has been brought after much delay. Chaudhary 
Brahma Prakash Committee was constituted in 1990. It 
submitted its report in 1991, but the report was not 
implemented lill now. The Government seems to be under 
the influence of multi nationals, hence the delay was made. 
I would like to know what exactly caused the delay'? My 
opinion is that the multi national companies are against 
cooperative societies and they don't want the latter to 8Kist. 
f am of the view that the condilion of the poor and the 
unemployed can't be improved without the cooperative 
movement. 

Similarly, Ram Niwa6 Mirdha Committee wu consti-
tuted. The Bill was referred to the standing Committee. The 
Govemment didn't even go through the recommendatipns 
of the standing Committee. It had provided for the 
reservation of 0BCs. SCI and STs and women. Why it was 
not implemented? Why the delay in introduction? When 
in the recommendation, the justifiable things were not 
considered, then what caused the delay? All partiel are 
represented in the Standing Committee. When that 
Standing CommIttee recommended reservation for SCs, 
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STs, OBCs and women, then what prompted them in not 
including those provisions in the Bill? How the Government 
dared to ignore the recommendations? We are ready to 
fight till the issue is settled. We would see that the Bill is 
not passed without providing for reservation to them. All 
Members agree that unless SCs, STs, OBCs and women 
are not Included in the cooperative societies, the Bill will 
have no meaning and the institution will become 
dominated by some sections. Therefore the Government 
should include the recommendations of the Standing 
Committee, otherwise we will n'J' let the Bill pass. We have 
the public opinion. I have heard all Members and So I 
say that the Bill can't be passed against the general 
opinion. I have moved amendment in this regard. It will not 
pass without Voting. None of reports submitted by 
Chaudhary Brahma Prakash, Shri Ram Niwas Mirdha or 
by Standing Committee said that a person will not be given 
moro than two terms as Chairperson. I would like to know 
from the hon. Minister, how did he include these 
amendments? We have given an amendment that the 
proposed amendment in rule 44 that stipulates not more 
than two terms on the post of Chairperson may be' given 
to a person. He cannot become a Chairperson for the third 
timo. I would hke to know the basis of such a stipulation. 
The Committees have not recommended like that. 11 is not 
the post of American President. MLAs and MPs can win 
elections for eight or ten times, they can become Minister, 
Chief Minister and Prime Minister any number of times, 
thon is it such an important post where more then two 
terms cannot be allowed? Why you don't want more than 
two terms for one person? I have moved amendment to 
your amendment since your's was introduced without the 
recommendation of any conynittee. You explain your 
deciSion or prove with arguments. Why a person can't have 
more than two terms as Chairperson? Why would anyone 
initiate productive long-term measure If he knows 
beforehand that he cannot remain chairperson for more 
than two terms? One the contrary he may commit some 
irregularities because of his short tenure. And if he has 
the capability to win, and you won't allow him, he would 
rule indirectly by making his wife or subordinate as 
chairperson. Will it improve the working of cooperatives, 
If you really want improvement in cooperatives, then there 
should be ineligibility norms. It may be laid down that a 
chairpersons, under whose tenure copperative goes in 
loss. would become ineligible for another term. No good 
will come out of the provision of not allowing one person 

two terms. Why have you done that? That is why, I have 
moved the amendment. If I am wrong, convince me by logic 
otherwise please consider my suggestion. It should be 
provided in the proposed legislation any Chairperson 
would not be allowed to seek re-election if the loss of the 
Cooperative increased under his tenure. If a person is 
doing good work, then not allowing him more than two 
terms is not likely to yield good results. Therefore, the hon. 
Minister should reconsider and withdraw his amendment, 
if not, then let him convince us about the rl!tionality of his 
measure. If the amendment is allowed it will make a person 
less enthusiastic about doing good work. 

Hence It should be linked with performance. If a Co-
operative is performing well under the period of a particular 
persons he should be allowed to remain in this post and 
if not performing well one should not be allowed to contest 
again. 

People become the Members of Co-operative in order 
to grab lucrative posts in it by purchasing the shares of 
very small value whereas as they are least concerned 
about the Co-operative. There is such provision in Co-
operative like NBDB that only farmers shall have the voting 
who supplies the milk for three months to it... (Interruptions). 
Similar provisions should be made in regard to these Co-
opratives that only those Members are involved in and take 
service of their Co-operative shall be entitled to have a 
right to vote. The four States namely Bihar, Jammu and 
Kashmir, Andhra Pradesh and Madhya Pradesh have 
enacted and implemented this model co-operative law. The 
reform has been done only recently in Bihar, A total of 2600 
co-operatives are making as model co-operatives in Bihar, 
11 is true that bifurcation of the State has not resulted in 
the division of co-operatives and it has been stressed that 
the co-operation will be registered under the many State 
cooperatives set. The law which is in the process of being 
framed now seeks for the minimal interference of the State. 
I! is true that it will lead to further democratisation and 
autonomy of the co-operations but the law of the National 
co-operative Development Board and NABARD provides 
that the loans can only be granted in case of the counter 
guarantee by the State. Now when the State co-operatives 
are being disbanded and the State's interference Is being 
put away with why the State will give guarantee. The State 
will not give guarantee when the interference of the State 
from the co-operative is removed. Hence there is a need 
to accordingly amend the law enacted by NCDC and 
NABARD i.e. the proviSion maktng the guarantee of the 
State mandatory will have to be removed. Only then it can 
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be accepted that the interference in the Co-operatives is 
sought to be removed and its autonomy is sought to be 
given to it. How can autonomy be achieved unless the loan 
is not provided by NCCB and NABARD due to the lack 
of guarantee by the Government and if the State's 
interference is withdrawn how those can get the loans? 
Hence the hon. Finance Minister should amend the NCCB 
and NABARD law. Then what provision is there for giving 
loans to the people in small village? How will they get loan. 
Hence a Pax Deposit Scheme which provides for giving 
small loans to the farmers has been quite a successful 
experiment but letters have repeatedly been sent to them 
asking as to why the Bank's name Is being used. Hence 
a provision to this effect should be made else the anti 
farmer Government would like even the farmers to 
deposit at once the small loans they receive. They should 
get the loans in the villages, PAX deposit scheme is 
functioning well but the impediments in its working being 
created by the union Government, should be removed. The 
provisions under the integrated co-operative development 
Programme made by the Government are being the drawn 
in the Tenth Five Year Plan. I allege that the Government 
is laking anti-farmer and anti poor steps. The Integrated 
co-operative Development Programme should be 
strengthened and its allocation should be increased but 
it is not being done. Rather the allocation under the Tenth 
Five Year Plan has been deaseased, there is a need to 
improve it. 

I also demand that the ICD)P proposal for Bhojpur, 
Saran, Seewon, Khagorisa, Kaimur should be cleared. 
There are a total of 381 central cooperative banks is the 
country out of which 141 are in a bad condition and 60 
banks have been served the Notice for there closure. The 
Government of India and its institutions have given ten 
thousand crore rupees for improving the balance sheet of 
the commercial and rural banks. However on assistance 
has been given to the central co-operatives and small 
cooperative banks to improve their balance sheet so as 
has been done in regard to the commercial banks. Why 
has not a provision been made for them. On one hand 
10 thousand crore rupees have been provided while on 
the other not even a rupees has been give. Hence I 
demand that assistance be provided to the Co-operative 
banks on line of the commercial banks to improve their 
balance sheet so that these may not be wiped out. It has 
been suggested by move other then you that a National 
co-operative Bank will be constituted in the country. 

Lastly, I would like to ask as to why an allocation of 
100 crore rupees· .l'Jas .t¥len made to implement the 

recommendations made by the Kapoor Committee of RBI. 
The recommendations of the Kapoor Committee should be 
implemented to make its progress. I would like to have 
specific replies of the questions raised by me else I shall 
consider that this Govemment is not only anti farmers but 
also against the interest of the Scheduled Caste, 
Scheduled Tribe and the Backward Cla86e&. There is need 
to pay attention towards as how to improved the condition 
of all the farmers, and how to make the co-operative 
movement and multi State co-operative societies success-
ful by minimising the Government's interference in them. 
The clause brought should be withdrawn else we shall 

'f 
invislt for a voting on it. 

SHRI THAWARCHAND GEHlOT (Shajapu) : Mr. 
Chairman, Sir, I support the multi State co-operative 
societies Bill, 2000. We all know that cooperative 
movement is very important in our country. It is through co-
operatives that the people in the country, by mobilising and 
collecting the capital, by organising in the agriculture 
sector and in housing sector and in other aroas like 
banking, are contributing a 101. This Bill brought to 
strengthen such institutions have many provisions for 
attaining its cause and I. support il. 

I would like to draw the attention of the hon. Minister 
standards some points. If he would be little aleort while 
framing the rules then the small discrepancies being 
seen by the hon. Colleagues ?f opposition will also be 
removed. 

18.28 Hr •. 

[DR. RAGHUVANSH PRASAD SINGH in the Chsit1 

Mr. Chairman Sir, when you were sitting there you had 
said that the Brahma Prakash Committee has submitted 
its report in 1990. It was intentionaUy delayed after 1990. 
So you had leveled some direct Ilnd indirect allegation that 
under the influence of these reason the legislation was not 
being presented. And you not been in the chair I would 
have asked, you ·that when you served as a union Cabinet 
Minister in 1996-97 and 1998-99 and had many esteemed 
colleagues and a very friendly Prime Minister then why did 
not you try to bring this Bill Now when thiS Bill has Deen 
brought then it should be commended and supported. The 
small lacunas and apprehenSIOns about the Bill will be 
addressed so that this Bill could be Implemented. Hence 
the Govemment will have the power a frame laws. 
Provisions to do away with the shortcomings in the laws 
can also be formulated. 
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I am also of the opinion that the provision of 
resorvation should be made in this Bill which is lacking 
In It in its present form. Either the decision to the effect 
of Including the provision of reservation be included right 
now or if the hon. Minister is competent to do so ... then 
can do so while framing the rules or It should be done 
after staYing it from legal pOint of view. The experts of co-
operative sector were invited here before introducing this 
Bill The consultations and discussions with the eminent 
persons associated with the co-operative movement 
including the office bearers of various cooperative bodies, 
bureaucrats serving as officers in co-operatives in like P.J. 
Kureln were held. 

There was a doubt and that related to the restriction 
of the registration of another cooperative society if one is 
already registered for the same purpose. There may be 
merits and demerits of this proviso. First point is that it 
would bring a competitor but arrival of another society may 
be harmful for the society already in existence. Secondly, 
suppose any society is not performing well, then after 
arrival of a competitor it would be forced to better its 
functioning. So, there are merits and demerits of it. Still. 
I would like the Government to be cautious in this regard. 
How the restriction on registration of another society would 
affect the former one and whether it would be able to 
function properly or not? The Government should ponder 
over it. 

There is one good point in the Bill. That relates to 
settlement of disputes. Earlier, societies had to go to court 
for redressal of .a dispute, whereas, now, a Judicial tribunal 
has been set up which would decide the case expedi-
tiously. This kind of provision is commendable. In addition, 
opening of more than one office should also be 
considered. 11 IS provided that multi-State cooperatives can 
open office only in one State. ·But, If it wants to open offices 
in two Stales, the Government should have no objection 
10 It. 11 the societies want to open head office at two places, 
it would be beneficial for Member~. There is no provision 
for appointing Ministers as Chairman. I welcome it I WOuld 
like to submit that it comes under the Jurisdiction of State 
Governments. Though, In Multi-State Cooprative Societies 
Act a proviSion has been made restncting Minister from 
holding such office, yet in States, such as Madhya 
Pradesh. even In case of Milk Cooperative SOCieties and 
cooperative Banks, Cabinet Ministers are holding the post 
of Chairman. 11 Ministers are restrained from doing so 
through a Central Act, then there should be a uniformity 
in this regard throughout India. A meeting should be held 

with Ministers of cooperatives and Chief Ministers and in 
State Acts a provision should be made debarring Ministers 
from holding the post of Cha'irman of cooperatives. A 
provision should be made in this regard, otherwise the 
States would keep following what they desire. And it would 
damage cooperative movement. 

Mr. Chairman, Sir, when you were speaking before me, 
you stated that none should hold the office more than twice. 
Why the Govemment have made such a provision. And 
you have mentioned clause 44. In fact it is clause 46 and 
not 44. 

MR. CHAIRMAN : The Amendment has been men-
tioned. 

SHRI THAWAR CHAND GEHLOT : The Amendment is 
in clause 42 and provision is in clause 46. I would like 
to submit that if you have mentioned Amendment in clause 
42 then it is wrong and if it refer to clause 44 then it is 
something different . 

MR. CHAIRMAN: Earlier there was no provision in the 
Bill. Hon'ble Minister has moved amendment. You may 
kindly see it. 

SHRI THAWAR CHAND GEHLOT : It is in. clause 44, 
whereas you made a mention of clause 42. 

MR. CHAIRMAN : It is in clause 44. 

SHRI THAWAR CHAND GEHLOT : It is in clause 46 
in it, If you want, I can read it out. 

Sir, I would like to draw attention of Hon'ble Minister 
towards some other issues. Nothing should be done which 
may harm cooperative sector. I would like to quote an 
example. In my constituency Janata Sahakari Bank is 
situated in Devas which was set up on 21 July, 1940 and 
it was registered on 25 December, 1941. Later on, it 
decided to venture into banking sector. Section 22 of 
compains Act deals with this provision relating to banking 
sectors. Under the provision of Sec 22 the bank applied 
for licence on 28 April, 1966, I want to draw hon'ble 
Minister's attention towards this fact in particular because 
the application seeking licence had been kept under 
consideration since 1966. And a decision could be made 
after a span of 40 years on 13 March, 2002. Shri B.P. 
Mathur, Executive RBI Control Office, took the decision in 
this regard and he rejected the application. With rejection 
of the application he issued one more order to stop 
banking work and the transaction. With effect from 16 
March banking work was stopped. 
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Sir, I would like to submit that there are 49 thousand 
members of this cooperative society and 21 thousand 
account holders who have invested their money in different 
schemes, such as FD or Saving Scheme No transaction 
is being done for the last one month because of RBI's order 
to stop it. They have ordered to appoint a liquidator. Earlier 
when elections to the society were not held. and liquidator 
was appointed, the administrative officer made mess of 
everything and dragged the bank in loss. He disbursed 
loans more than the specified limit and desired percentage 
of recovery of loan was not maintained. It he is appointed 
liquidator again the bank will suffer great loss. We have 
appealed to the Joint Secretary to the Ministry of Finance 
in this regard. He can directly intervene in it since the 
department of cooperatives is with him. Therefore, my 
submission is that he should interven'e in it and may please 
provide relief to these societies. 

Sir, I would like to draw your attention towards two 
things First-the Central Govemment schemes are imple, 
mented through these societies in the States. In some of 
the States, even ration is distributed or purchased through 
these society. Wheat is purchased at support price. 
Considering this as a medium of income, income tax is 
imposed on them causing great loss to them. Second as 
the Board is empowered to audit the accounts of multi-
State cooperative societies. The Board decides, appoints 
auditor and that auditor would come and collect tax. But 
the societies have to get their transactions audited by 
Charted Accountant also and it is also to be done by 
departmental officers. When the societies request them for 
auditing their account, Government and departmental 
officials do not come for auditing for months together. 
Therefore, the Income Tax Department imposes penalty 
under relevant existing provisions and even in some of 
cases action is taken against them. Therefore, some 
arrangement should be made in this direction so that either 
departmental officials should audit in time or auditing done 
by Chartered Accountant, appointed by the society, should 
be considered as authoriZed. If this type of arrangement 
is made it would be better, otherwise cooperative 
movement would continue to suffer. I would like the hon. 
Minister to pay attention towards it and consu" the States 
to bring a comprehensive Bill so that the Bill introduced 
by the Central Government would take shape of an Act 
which would be similar to the Acts prevailing in the State 
and there should be nothing contradictory in these Acts, 
so that cooperative movement may make rapid stndes If 
the Government take efforts in tilts direction it would be 
better. With these words I support the Bill. 

MR. CHAIRMAN: According to Rule 46 no person can 
hold a post in two societies simultaneously. 

SHRI THAWAR CHAND GEHLOT : I do agree to It . 

{English] 

SHRI PRABODH PANDA (Midnapore) : Mr. Chairman, 
Sir, I thank you very much for giving me an opportunity 
to participate in the discussion. 

I rise to support the Multi-State Cooperative Societies 
Bill, 2000. In the present economic scenario of our country, 
while our country is passing through a difficult situation, 
when our economic sectors are almost under the clutches 
of exploiting capital of corporate sectors, multinational 
companies, foreign monopolies and NRls, our hon 
Minister for Agriculture has introduced the Bill for passing 
in this august House. I think. it should have been enacted 
earlier. 

Sir, the main thrust is given on more autonomy to the 
cooperatives. In regard to the amalgamations, dividing and 
choosing the staff to run the cooperatives, more autonomy 
should have been given to the cooperatives. II has been 
mentioned in the Bill and the hon Minister also spoke today 
during his speech that to remove the Ministerial and 
bureaucratic interference, some provisions are there. That 
is why, no Minister would be the Chairman of the 
cooperative. But it is not understandable to me whether 
he would be the member of the Board, of Directors or not. 
If there is a bar and restriction to be the Chairman of the 
Board, and on the other hand, there is no restriction and 
bar to be a member of the Board of Directors, then the 
same thing would happen. 

So, I request the hon. Minister that a proviSion must 
be there so that no Minister can be the member of the 
Board of Directors and even no bureaucratic officer should • 
be there. What would be in the lower level? Nowadays, 
the local self-Government IS supposed to be the 
Government. The head of the local bodieS, whether they 
would be the members of this Board or not and whether 
they can be the Chairman of thiS Board or not, represents 
Government. If the Minister cannot be the Chairman of the 
cooperatives, then why the same prOVisions would not be 
applied in regard to the head of the local bodies? So, I 
request the hon. Minister to think over il. 

Another thing is there. I am of the same opinion that 
reservation for the woman, Scheduled Castes and 
Scheduled Tribes should be there. I am happy that our 
Govemment would like to promote the cooperative 
movement and also they would like to promote the 
cooperative sectors as well. But may I ask the hon. Minister 
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through you, Sir, that so far as the NABARD is concerned, 
they are not even lending 18 per cent credit to the 
agriculture? Is there any guarantee that that they will lend 
minimum 18 per cent to the agriculture sector through the 
cooperatives? 

The next point is about the interest rates. So many hon. 
Members in this House have raised that pOint and I am 
also raising the same point. The Minister should think that 
the NABARD should lend money to the co-operatives at 
zero per cent Interest so that the burden of interest would 
be less. Otherwise, the co-operatives will not be streng-
thened and the burden of interest will be imposed on the 
ordinary peasants and on the poor people. 

Enactment of this Bill may open a new scope to 
strengthen the co-operative movement. I do agree. Mainly 
it would facilitate the small farmers, the marginal farmers, 
the medium farmers and the unemployed youth. The co-
operatives will help them for their upliftment. II is all right. 
It is said about the Panchayat system that the Panchayat 
system in the countryside IS an effective instrument for 
unfolding the democratic aspirations of the people. That IS 

all right. But Without strengthening the co-operative system, 
the Panchayat system will not go ahead. So, It is inter-
related. To help the Panchayat system, to strengthen the 
Panchayat system, the co-operative system should be 
strengthened. So, it is very much important nowadays. 

More power to the Panchayat is all right. but more 
power to the Panchayat does not mean more power to the 
farmers. The farmers can get more power if the co-
operative movement is strengthened. I hope, in the present 
scenario, not only in words but in deeds, the co-operatives 
will come up and this proposed Bill will help to strengthen 
the co-operative movement at large. So, I support this Bill 
and hope that the hon. Agriculture Minister will think over 
the proposal which I have given and will respond to them. 

SHRI E.M. SUDARSAN NATCHIAPPAN (Sivaganga): 
Respected- Chairman, Sir, I support this Bill as one of the 
dreams of the late Shri Rajiv Gandhi is fulfilled. In India, 
every village, every house is having the theory of inter-
dependence and co-operation. The karta of a joint famity 
is lust like Chairman in the society and he looks after 
everything jOintly - food, worship and estate. That IS the 
feeling of a Hindu family. As the Kautilya Arthashastra 
says, ·Whoever stays away from any kind of co-operative 
undertaking, shall send his servants and bullocks to carry 
on the work, shall have a share In the expenditure, but 
none l!l the prOfits. That is the way of life of Indians, We 
may have had the cultural invasions and also invasions 

of various countries on the borders, but we never left the 
life of a joint family system and the Panchyat Raj system. 
Therefore, this co-oprative system as enunciated in the 
history by the Britishers is new to us because when a co-
operative society is created, the mind goes that it is created 
only for the purpose of getting some loan or such other 
benefit through it. 

That is not the way of life of the Indians. The way of 
life of the Indians is Dharma, without expecting anything 
they unite together, live together and create a community, 
a society, a village and a country. That is the life of the 
Indians. 

When we see the history of India, we could find out 
that Sir Horael Plunkett has explained the cooperative 
system as ·Self-help made effective by organisation". In the 
same way Hubert Calvert described it is as follows: 

"Cooperation is a form of organisation wherein 
persons voluntarily associate together as human 
beings on a basis of quality for the promotion of the 
economic int~rests of themselves." 

This is the English thinking which has made us to have 
our own Cooperative Societies Act. When Sir F. Nicholson 
was assigned by the Government of Madras Presidency 
in 1892 to give a report on the advisability of starting a 
system of agricultural or land banks In that prc:fvince, he 
created two volumes of data which he collected and 
recommended on it. On that advice the Indian Government 
at the time, in 1899, has apPOinted H. Dupemex who 
created the ·People's Bank for Northern India", He created 
this in 1899 based on the successful experimenting with 
village banks In the United Provinces. In the same way 
we could find out that in 1901, for the first time in Madras 
Presidency, even before the evaluation of cooperative 
undertakings, there was this thing in the form of indigenous 
method of Nldhi which was formed, under which mutual 
loans were given. About 200 Nidhis or the institutions were 
created with a total of 36,000 members who were 
subscribers and an amount of Rs, two crore was saved 
by those Nidhis in Madras. 

In the same way we can find out that following two 
terrible famines, a Famine Commission was constituted 
under Sir F. Nicholson in May, 1901 which has given its 
recommendation for mutual credit association in June/July, 
1901. He drafted a Bill and model rules were made In 
Simla which lead to the Cooperative Credit Societies Act, 
which was made as a law, on 25th March, 1904. That was 
made on the lines of the English Friendly Societies Act. 

The thinking of the Britishers at the time when they 
ruled the country was, in between "the villagers and the 
Govemment in the country there was a wide gap 
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and to fill up that gap this society was created for 
helping the people who were suffering in the famine. 
That Act says that, "'or any ten persons living in the same 
village or town or belonging to the same class or caste, 
they might be registered as a cooperative society for the 
encouragement of thrift and self-help among the mem-
bers.· That was the objective of the first Act of 1901. 

Subsequently. a broadened view was taken by the 
Cooperative Societies Act II of 1902. Subsequently the 
1984 Act has come in and now we are in the year 2002 
when we are bringing this Act. When we take these 
aspirations and when we take the relevant aspects of 
today. we are very happy that the comprehensive Act has 
come into force which is brought in by the Govemment 
which has presented this Bill now on the basis of previous 
recommendations. 

Every aspect of this is based on the previous Act of 
1984 where there were about 14 chapters and 110 
Sections. It is an improvement here with 15 Chapters and 
144 Sections. But, at the same time, we feel that the very 
important aspects were also taken into consideration. I 
need not repeat the same things and, therefore. I want to 
tell that this particular clause 88(a)(1) gives a new thinking. 
For the Dispute Resolution Authority where a High Court 
Judge can be the Chairman, for that purpose due 
consideration is given here for the Member of the Bar. 
Therefore, I thank the Govemment for making thiS provision 
which says "If qualified to be a Judge of the High Court", 
such person can also be a Chairman. 

In the same way, I can show many things to show that 
this enactment has taken into consideration a lot things. 
I would like to conclude saying that in Tamil Nadu, the co-
operative movement is very powerful, but at the same time, 
It is under the control of the Govemment. It should also 
have the inspiration from this enactment to take that 
bureaucracy away from the co-operative system and allow 
the people to have their own transparent and very powerful 
movement of co-operative system. By this, people can 
develop themselves economically and can satisfy their 
own needs by transparency and accountability of creating, 
and contributing, participating, sharing and bearing the 
loss. At the same time, they can also develop in all other 
respects. 

{Translation] 

DR. SANJAY PASWAN (Nawada) : Mr. Chairman, Sir, 
I rise to speak in support of the Bill which unfortunately 
has nol been taken up since long. Today it has been taken 
up and we all, with a joint effort, have to pass i' all the 
parties have supported it and it Is good for the country that 
the Bill is going to be passed. 

Sir, this country is based on co-operatives. Infact it is 
in the veins of the country. It is not new to the country, nor 
it is an imported philosophy, but has been very much 
associated With the Indian culture. We all know that the 
country's economic condition always improved whenever 
there was lesser State control be it 19th century or 20th 
century. And we faced bad results only when the control 
of the Govemment started increasing and we remained 
more dependent on the Government. That is why today 
Government also feel that we are taking a good initiative 
as we have to keep pace with the developments in the 
whole World. This fact may be different, but it IS according 
to our traditions and beiiefs. 

after independence we started working out on private 
sector, or public sector. or Government sector etc. but we 
actually forget the peoples sectors' in the country, which 
is neither private nor public. The Bill related to co-
operalives has been introduced to revive it and hon. 
Minister of Agriculture and the Government have revived 
the Indian System which become almost dead. It is a 
different Issue that separate co-operative policy should be 
made, discussion should be held, a comprehensive policy 
be made, or an extensive discussion be held on it and 
co-operative may be introduced in the areas where they 
are not in existence, and one could have benefits out of 
these. This Bill is a step forward in this direction. This would 
definitely benefit the society and the Government, though 
late. have also given conSideration towards the farmers in 
the present Budget. Infact now it is becoming impossible 
to survive in the conditions prevailing in the World. There 
is maximum of mainstay agriculture in our present 
economy and the co-operative play a very important role 
in the Agricultural co-operative. Introduction of this would 
provide benefit. Many restrictions and limitations which 
were imposed, have now been lifted. We cannot altogether 
remove the co-operative Mafias due to which the whole 
system has ruined, but we have definitely attacked them. 
Therefore, this Bill would Increase people's participation 
and would give it a certain direction. 

We would via-a-vis like that the present N.DD.B. and 
Amul Model of our country and the Co-operative Model 
of Thailand may be followed. 

19.00 hr •• 

We may observe the difference in these and that may 
be removed. Today the Act. existing in Andhra Pradesh is 
more advanced than the said act. A lot of progress has 
been made in the co-operatrve sector in Gujarat and 
Maharashtra. but the Co-operative movement In rest of 
country needs attention. The Co-operatill'8 movement in 
some States has made a lot of progress but In some Stat .. 
it has made no progress at ali. This creat .. regional 
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imbalance. We need to pay more attention towards this so 
that It may not cause confrontation and disparity among 
them and every State should get the benefits of co-oprative 
movement equally. 

II is important to ponder over that hoI.'; can we provide 
credit facility to the general public thruugh micro credit 
system and to the weaker Sections, helpself groups and 
other weaker sections of the society, It is very important 
to look mto this matter. I wish that efforts should be made 
to give new impetus of capital and assets formation in the 
society through the co-operative, 

I hope that the present leadership and the view pOint 
01 the hon. Minister will definitely help in getting benefits 
01 thiS in the coming time and the economy will improve 
and we would play a meaningful role in the world. 
Alongwith this, I also want to say that economically weaker 
States like Bihar, Orissa, eastern Uttar Pradesh and Assam 
should get benefit of the Co-operatives and I not only hope 
but believe that all the States would get equal benefit of 
this scction. 

{English] 

SHRI K. P. SINGH OED (Dhenkanal) : Mr. Chairman, 
Sir. 6th of May, 2002 is a red-letter day for us because 
the Thirteenth Lok Sabha, in cooperation with the 
Government unanimously, is about to pass a Bill which, 
in the hon. Minister's words, is unshackling the restrictions 
and the bureaucratic control over the cooperative societies. 
It hal; taken ninety-eight years. From 1904, when service 
cooperative societies were set up by the British, it was a 
product 01 the freedom struggle, the evolution has taken 
ninety-eight years. We are not really unshackling it fully, 
but substantially. 

I must compliment the hon. Minister for having 
accepted many of the recommendations of the Standing 
Committee. I compliment his distinguished predecessor for 
haVing brought the Bill in the last Session, which is being 
piloted by Shn Aiit Singh here. I would be falling In my 
duty II I did not compliment the former Speaker, Shri Shivraj 
Patil becauso he was responsible lor the advent of the 
Standlll9 Committee. The Standing Committee of 45 
eminent Members of both the Houses, many eminent 
l'llple like Dr. Kurien, Shri S. S Sisodia and a host of 
0111(,15. have made valuable contributions by going through 
WI!', ;1 line-tooth comb the entire gamut of the Multi-State 
Co-opera live Societies Bill of 2000. Today, this Bill is a 
product of the effort. 

I am not very clear in my mind about one thing, and 
I would expect the hon. Minister to clarify it. Therefore, I 
have moved an amendment, which is listed I'\t third place 
in the serial order. When you talk about unshackling and 
entering into a new era of democratic functioning' why are 
you leaving out 50 per cent of our population, which is 
the women of our country, 42 per cent of the Scheduled 
Castes, the Scheduled Tribes and other Backward 
Classes? They make about 75 per cent of the people. I 
was associated with the JOint Committee that examined 
the Constitution (Seventy-Fourth) Amendment Bill, which 
Shri Shivraj Patil has referred to. 

When the dynamic and young Prime Minister of that 
day the late Shri R:ljiv Gandhi wanted to decentralise 
power and give to the Panchayati Raj institutions and the 
Municipalities and empowered Ihe woman and the people 
belonging to the Scheduled Castes and Scheduled Tribes 
in the Zila Parishads and Panchayats, why is this 
Government hesitating 10 make a special provision for the 
women, the people belonging to the Scheduled Castes, 
the Scheduled Tribes and the Backward Classes? This 
point was very eloquently put forth by your honourable self 
when you were speaking from these benches. Why is the 
Government denying them a special provision when this 
Parliament - in the last 50 years of its existence, which 
we are going to celebrate on the 13th of May, 2002 - has 
made a special provision for the empowerment of women, 
the people belonging to the Scheduled Castes and the 
Scheduled Tribes and the Backward Classes in various 
sectors, why is this Government denying this opportunity 
to them? This is what I would like to have a clarification 
from the hon. Minister. I have also given an amendment 
on this. This is at page 17 at lines 3 - For "21" I have 
said "31" so that it would bring in all Ihe regions. Again 
at page 17, in line 4 and 5, "substitute provided further 
that the Board may co-opt for Directors who shall be from 
the SCtST, other Backward Castes and women, in addition 
to 31 Directors specified in the first proviso." This is not 
a figment of my imagination. It IS very much there in the 
24th report of the Standing Committee that was submitted 
to Parliament in August, 2001. 

Sir, I would like to conclude now because if I say 
anything else it would only be a repetition of what my 
eminent colleagues here have already said. The co-
operatives have been a very important segment for the 
economic development and economi~ empowerment of 
people in the rural areas, particulatly the poor people of 
the society. 
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Sir, I would like to conclude by saying that this is an 
important piece of legislation "':'hich the entire Parliament 
the 3th Lok Sabha, is going to pass unanimously. The high 
priest of management, Mr. Peter Drukker, whose books are 
read in all Management colleges, has said that the best 
exponent of management is the common Indian housewife. 
This IS not what K. P. Singh Deo is saying but this is what 
has been said by Mr. Peter Dukker. So, why is this 
Government deying an Indian housewife from having this 
special provision in the Act? Shri Kurien has brought out 
how the housewives of Gujarat, with the help of information 
technology, have done a wonderful job with their 
computers in bringing AMUL to what it is today. It is now 
competing with the multinational companies. Dr. Alagh also 
mentioned about the insurance sector and the banking 
sector. I hope, the hon. Minister would clarify thiS point. 

Sir, with these words, I give my unqualified support 
to this Bill and I also compliment the hon. Minister for 
having piloted this Bill 

{Trans/ation] 

SHRI RAMDAS ATHAWALE (Pandharpur) : Mr. Chair· 
man, Sir, the draft of the Multi-State Co-operative Societies 
Bill, 2000 was prepared on 14th November, 2000, during 
the tenure of Shri Nitish Kumar Ji when he was Minister 
of Agriculture, Shri Ajit Singh. then became the Minister 
of Agriculture. The said Bill has perhaps been introduced 
in the House during his tenure because he takes more 
interest in agriculture and understand the problems of the 
farmers more closely. Our country cannot get strengthened 
unless we strengthen our co-operative movement. If the 
economic and social development of farmers, farm 
labourers and poor people has to be done then there is 
a great need to strengthen the co-operative movement. 
Therefore, the Bill which has been brought here is for their 
social and economic betterment The co-operative institu-
tion is working not in one, but in many Stales. They have 
thear members in other States and this Bill would be utlised 
for strengthening them In our country the OBC people did 
not get reservations in the Constitutions of the country, but 
only the Scheduled Castes and Scheduled Tribes got it and 
Mandai Commission give reservation to the OBCs. My 
suggestion is that whenever the Government brings such 
Bill, there IS a need to keep the guidelines of the Indian 
conslttution In view and if we have to strengthen the Co-
operatives then the pOSition of people of lower strata of 
the society will have to be strengthened. There is no 
provision of giving reservation to SC and ST people in the 
Bill, introduced by Shri Aii! Singh. I rise to support this Bill, 
but would make a request that there i5 a need to gi'te 
attention towards the SC and ST people. We have also 

brought In an amendment and in that there should be 6 
members in this, out of whom. 3 should be from the 
Scheduled Caste, 1 or 2 members should be from the 
Scheduled Tribes and other Backward classes and women. 

Corruption increases when we try to strengthen the 
co-operative movement. The Directors procure maximum 
money from there by giving talse certificate. This is 
happening at many places. Actually when we strengthen 
the co-operative movement, or the cooperative Bank. we 
also strengthen corruption I, therefore, wish to say that the 
corrupt people should get servere punishment ... (Inteffup-
tions) There is a need to make same amendments in the 
Bill in order to prevent corruption. He has rocommended 
for four Members but 4 members would not serve the 
purpose. The Chairman of co-oprerative should not be a 
Ministe~. Person already holding the post of Minister should 
not be made the Chairman of the Co-operativos. There is 
a need to increase the number of members to 15. 

13 employees are reported to be in the office of 
Central Registrar. Unemployment is increasing at an 
alarming ,rate, therefore, at least 50 poople are needed 
... (Interruptions) If All India Cooperative Movement IS to be 
kept under control thon we Will have to omploy 50-60 
people in it. 

There is a mention of peon in it. I foel word 'Peon' does 
nol sound good, so there is a need to change it by the 
word 'Sevak'. Cooperative Agriculture should be launched 
for the benefit of SCs and STs. There IS a need to club 
small cooperatives as Cooperative Farmang SocIety and 
prOVide maximum assistance to It. 

The bill brought by you is very good but you MocJ 
to be more strict. Merely enact mont will not set overy thing 
allrighl. The Government need to take It very seriously, il 
it want to control effectively. No dount. thiS bill is hlstonc 
one but Government actions too should be histOriC. 
Ortherwise it would be a futile exorcise. Therefore, II,OrEl 
is a need to control it He is handling the Ministry well 
Had he not joined NDA he would not have got the Mlntstry 
and Shri Nltish Kumar Ji would have brought thiS Bill He 
is speaking here in the capacity of an able MInister 

I, again support this 8111 and I expect him to conSider 
the amendments suggested by hon. Members 

{English! 

SHRI P. H PAN DIAN (Tirunelveli) : Mr. Chairman, Sir, 
I thank you very much for having given me thit; opportunity 
to partICipate in this debate on !he Multi-Slale Cooperative 
Societies Bill. 2000. 
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Shri. sub-clause (2) of Clause I says that it will extend 
to the whole of India. That is why I am rising on this 
occasion to support this Bill. 

Sir. when you open the Criminal Procedure Code. it 
will exclude Jammu and Kashmir. That Act will exclude 
Jammu and Kashmir. That Act will not extend to Jammu 
Kashmir. When you open the Indian Penal Code. it will not 
oKtend to Jammu and Kashmir. When you open the Indian 
Evidence Act. it will not extend to Jammu and Kashmir. Our 
Indian Constitution is not applicable to Jammu and 
Kashmir. 

But here. this Multi-State Co-operative Societies Bill 
will eKtend to the whole of India including Jammu and 
Kashmir. That is why I am rising to support this Bill 

Sir. this is a Bill to integrate the whole country. We all 
know that the purpose of the co-operatives is based on 
the following seven principles. One is voluntary and open 
membership. Everybody comes voluntarily with a definite 
purpose. He becomes a member. He serves the society 
and he also gets the benefit. The society also gets the 
benefit and the community also gets the benefit. We have 
the Agricultural Co-operative Societies; the Workers Co-
operative SOCieties, etc. In different forms, we have different 
societies. 

Sir. to prevent the vested interests from continuing in 
power to hold the co-operative societies, this Bill is a 
welcoming measure. The fiKed tenure of two terms or 
termination of the tenure after two terms is a welcoming 
measure. To site an example. I would say that my leader 
Dr. M. G. R. when he was the Chief Minister, had to pass 
the Bill to fix the tenure for two terms for syndicate 
membership in two universities because there a person 
was continuously a Member of syndicate for about eight 
or nine terms. That is why the vested interests come in 

So. to decentralise our diverse powers from the vested 
interests. this Bill is a welcoming measure. Then, it has a 
democratic member control. Every member has got control 
over the society. So, also there is members' economic 
partiCipation. They also Invest money. That is why Clause 
44 clearly abdicates powers of the Minister. It says that 'no 
Member of the Board shall be eligible to be elected as 
a Chairperson if he is a Minister in the Central Government 
or State Government'. So, no Minister has got powers to 
sign a cheque. But a President of a co-operative society 

has got the powers to Issue a cheque. That is why the 
executive power of a Minister is lesser than that of a 
president of a nation~1 co-operative society. 

You are accountable to this House. He. President "f 
a co-operative society. is accountable to the members, to 
the society and to the community. 

Now, I would say about the autonomy and indepen-
dent part of it. No court can interfere by virtue of Article 
226 in the affairs of the co-operative societies. No count 
has the powers in the writ jurisdiction. It is an independent 
and autonomous in nature. No co-operative officer's order 
can be challenged In a writ petition. The orders of a Sub-
Registrar or District Registrar or the top co-operative 
cannot be challenged 

Then. it has the greatest concern for the community 
cooperatives. While focussing on the needs of thE> 
members. the cooperative work for sustainable develop-
ment of communities through policies accepted by the 
members. So. I would say that this piece of legislation is 
an important one. It may suffer one or two lacunae here 
and there. but we should not mind that and we should not 
precipitate that. It is a welcome measure and I support this 
Bill. 

When I was going through the Second Schedule of 
the Bill, I was not able to find out any national cooperative 
SOCiety from Tamil Nadu or from Channal. The list includes 
Mumbai and Delhi. Tamil Nadu is a pioneer in cooperatives 
and we all know that. We have a large cooperative housing 
society and we have a big cooperative bank. So. it should 
be developed to the level of national cooperative societies 
liktl that of the Anand Dairy or some other cooperative 
organisation. I would say that this society alone can enrol 
members irrespective of gender. caste, religion, etc. There 
is no such discrimination at all. I would say that 
the cooperative societies are cooperating with the 
community. 

Sir. you have said that we have a multi-party 
Government and we have a multi-party system. Earlier, we 
had one party rule, but now we have different parties ruling. 
So, cooperative societies are setting examples for good 
functioning of the Government. In that way, the Government 
has brought forward this Bill for the benefit of the whole 
country. 

Regarding education and coeperation among coop-
eratives, I would say this. There is a cooperation among 
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cooperatives also, which is not there in any other field. All 
the different cooperative societies are cooperating in a 
unified way. We have the largest weavers' society in 
Kancheepuram. We also have the largest society of 
housing. We have a small lawyers' society in Chennai High 
Court. Every member has got the unit of his own to serve. 
In that way, this Bill will enable the cooperative movement 
to grow. This will also enable and protect the cooperative 
movement to sustain itself with the members' will. 

Will these words, I thank you very much and I welcome 
this Bill. 

THE MINISTER OF AGRICULTURE (SHRI AJIT 
SINGH) It is very heartening to note that hon. Members 
from each and every party have supported this Bill. It is 
not surprising because this Bill has been brought forward 
since most political parties wanted it. Many cooperators 
also wanted this Bill. In fact, it has been overdue and it 
should have been passed long ago. 

I am happy that this Session is going to see the 
passage of this Bill; it is going to be a historic Session 
for this reason that it is going to pass this Bill. 

Further more, Chowdhary Braham Perkash Commit-
tee, then Mirdha Committee and then the Standing 
Committee had gone over this Bill So, there are a very 
few contentious issues left; most of them have been sorted 
out. 

19.24 hrs. 

[SHAI P.H. PANDIAN In the Chait1 

That is another reason why all the Members have 
wholeheartedly supported it. But there are some apprehen· 
slons and some questions that have been revised. I will 
try to answer them. 

Shri, ShivraJ Patil has initiated the debate and he 
raised many questions. Most Members have raised those 
questions and some other questions also. The first one is 
this. I would like to clear the misapprehension that Shri 
Patil has, that there is a restriction on having more than 
one cooperative with the same objective and with the same 
geographical area. That clause has been deleted and there 
is no reslriction in having more than one cooperative in 
one area with the same objective. In fact, we want to 
encourage more cooperatives to come. In fact, if I may add, 
the Milk Reservation Order also has been removed by the 
Government so that more milk cooperatives can operate 
in the same geographical area. 

Shri Shivraj Palil and some other Members have 
raised a question about the insurance cooperatives and 
the cooperative banks. Under the proposed Bill, the control 
of the Central Registrar of the Govemment is limited to 
registration of a society etc. A quesllon was raised about 
the duality of control. So, in case of cooperative banks the 
Registrar's authority is limited to the registration of a 
society, elections, audit and- conduct of meetings, etc. 
Under the Banking Regulations Act of 1949, all the 
financial operations, the banking operations are regulated 
by the RBI. The RBI has also been given certain powers 
under the Multi-State Cooperative Act, that is'the RBI can 
direct for amalgamation, division, windlnfJ up and 
suppression of the Board of Directors. Hence, RBI has got 
enough powers to regulate the cooperative banks, both 
under the BR Act as well as under this Multi-Stale 
Cooperative Act. So, the apprehension that the cooperative 
banks .. , (Interruptions) 

SHRI SHIVRAJ V. PATIL (Latur) : The multi· State 
cooperative banks should not fall between the two. . 
(Interruptions) We have just expressed our apprehension 
that they should be successful. 

SHRI AJIT SINGH : I know. That is why I am saying 
this. But the banks have to operate under the RBI. whether 
they are cooperative banks or schedule banks. Therefore, 
the Registrar's action or control is very limited only 
because they are cooperatives. Since they are banks. they 
are to be regulated by the RBI. There Is no getting away 
trom that. 

SHRI KHARABELA SWAIN (Balasore) : But the RBI 
says that only with regard to policy decisions they have 
the power and nothing else. 

SHRI AJIT SINGH : Yes With regard to the multi· State 
Cooperative Insurance Societl8s, hon. Member, Shn 
Shivraj Palil has said that there IS a lot of scope for the 
cooperatives to go to into that. So, the Insurance socIeties 
can 'be registered as cooperative Insurance societies after 
the Insurance Regulatory Authority (Amendment) Bill is 
passed. That Bill is still pending. At the moment the 
cooperatives are not allowed to undertake insurance 
business under the Insurance Regulatory Authority Ad. 
1999. 

In fact, there are many multi-State cooperative banks 
operating. There are 31 of them which are urban 
cooperative banks and there IS also one State Cooperative 
Bank in Goa which fall under the Multi·State Cooperatives 
Act. 
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DR. NIT ISH SENGUPTA (Contai) : In the West, there 
are many successful instances of cooperative societies 
working as Insurance companies. 

SHRI AJIT SINGH : Under the Insurance Act they 
cannot act as the insurance cooperatives. Only when this 
Bill is passed. they can be registered as cooperatives. 
Maybe they are registered as societies. 

Another big question which has been raised is about 
the reservation for the Scheduled Castes, the Scheduled 
Tribes and women. I would like to mention that the whole 
idea behind this Bill is to offer freedom to the cooperatives. 
Since the mutuality of the members will collectively decide 
the nature of the Board of Directors, introducing artificial 
restrictions as to the representation on the management 
of the coopperatives may not be desirable. I would also 
like to mention that many of these multi-State cooperatives 
would be institution-based and not individual-based. If you 
make the reservation, those institutions which will be 
lepresented by the Chairman or the President may not 
have the number of Scheduled Caste or Scheduled Tribe 
or women. So, it IS not as simple as making reservations 
hare. 

would also like to menllon that Braham Perkash 
Cc.fnmittee did not recommend any reservation lor the 
Scheduled Castes. the Scheduled Tribes, women or OBCs 
in the management of the cooperative societies. 

There may be co-operatives of woman only or 
Scheduled Castes and Scheduled Tribes only. In fact. there 
are many women self-help groups being formed which 
may graduate and become co-operatives. So. putting any 
control over them and asking them what kind of directors 
they will have. would not be advisable. We ara not 
prohibiting it. Any co-operative can have bylaws and could 
provide for any reservation which they want. All we are 
saying is that we are not going to Impose it on them. But 
If Ih~ co-operative society is formed and if they want to 
have reservation. their bylaws can mention it and they can 
have the reservation done. 

(Translation) 

DR RAGHUVANSH PRASAD SINGH (Vaishali\ : The 
Standing Committee have recommended for reservation 
and why he is bent upon-not accepting the recommen-
dations of said Committee. 

SHRI AJIT SINGH: Raghuvansh Prasad Ji. we are not 
bent upon nol accepting it. I told you about a practical 

difficulty that there are institutions based multi-State 
cooperatives whose appex body is the federation and vote 
of the Chairman of Member institutions of multi-State 
cooperatives will be cast here. If there is no provision of 
reservation in it how can it be enforced? It is one of the 
practical problems. Secondly, we are not denying. 

{English] 

Co-operative means people get together and decide 
what they want to do. how they want to do, and what kind 
of management they want. If you do not want any 
Government control and if we do not want any Government 
control, then let them decide. When they form a co-
operative, let the bylaws mention that they want to have 
reservation for women or OBCs or Scheduled Castes and 
Scheduled Tribes or any other social group or any other 
economic group. They are free to do that. That is the 
reason, we are not imposing reservation. We are not 
imposing it. Moreover. some small co-operalives may be 
formed in a village where there are no Scheduled Castes 
or Scheduled Tribes or OBCs. Why do you want to impose 
that they have to have it? As I said, There may be co-
operatives solely (It''Scheduled Castes and Scheduled 
Tribes. So. people get together for a certain pu!pose and 
for a certain objective. We want them to decide what kind 
of membership they will have and what kind of 
management they will have. That is the only reason. As 
I said. they are free to have the bylaws to have reservation. 
They can co-opt two members and if the directors decide. 
they can co-opt anyone as a director who are two in 
number. 

SHRI K.H. MUNIYAPPA (Kolar) : If one third nomination 
is from the State or Centre, then the spirit of the movement 
of co-operatives will be defeated. 

SHRI AJIT SINGH: I am coming to that point because 
that point was raised by hon. Shri Deve Gowda also. There 
was an apprehension that there will be too many 
Government Directors. The Bill provides that there can be 
at the most three Government Directors and there cannot 
be more than one-third of the total number of Directors 
whichever is less. If the Government shareholding is more 
than 51 per cent, its interests have to be represented by 
the Government nominees. Even in such cases. they are 
restricted to a maximum of three. If the Government holding 
is between 26 per cent and 51 per cent, then the maximum 
is two and if it is less than 26 per cent. only one nominee 
can be there. Even otherwise also, there cannot be more 
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than one-third of the total number of Directors. If there are 
six Directors and Government has 51 per cent shareholding, 
even then they cannot have. more than two Directors. So, 
the apprehension that the Government nominees can 
dominate is not founded on facts. But if the Government 
has any shareholding that interest has to be represented 
by somebody and that is why this provision is there for 
having the Government nominees. 

A mention was also made that we should change the 
Constitution so that this law can be applicable anywhere. 
We would like to do it by persuasion. 

Recently there was a meeting of the Group of Ministers 
which was attended by seven Chief Ministers. They were 
very encouraging. Their resistance to change the coopera-
tive laws seemed to be going away. Some hon. Members 
mentioned that the Brahm Praksh model law has not been 
enacted any where. I would like to mention that there are 
at least four States - Andhara Pradesh. Madhya Pradesh, 
Jammu and Kashmir and Karnataka - which have enacted 
this law. I would like to compliment Bihar also which has 
a very good cooperative law. So, these States have already 
enacted the cooperative law. We would like to cajole and 
persuade other States also to do it. With so many States 
having done it, I am sure, persuasion is a better way of 
doing it. If you want to amend the Constitution for this 
purpose, this is something to be discussed In a different 
forum and not here. 

We already have a National Policy on cooperatives 
which has been laid on the Table of the House and a Task 
Force has been formed to see how to implement this Policy 
and 10 make sure that the Sates do implement the model 
law. 

Some questions were raised to know whether the 
Government's nominee can be the chairman of a 
cooperative society or nol. Shri Deve Gowda raised this 
question. There is no bar. Since they are always in a 
minority, there is no danger that the Government would be 
able to impose its chairperson. The Chairperson's duties 
are not defined because it is up the Directors or the 
deCision making body to decide as to what functions they 
allow to their chairman or what powers they give him and 
what directions they give him. It is for the managing body 
to decide what specific jobs or powers they want to give 
to the Chairman. 

Dr. Raghuvansh Prasad Singh was concerned about 
the Government not giving money to the cooperatives 

directly and why the States are supposed to interfere into 
it. That amendment to the NCDC is still pending here. When 
it comes up, it would answer most of the questions raised 
by him and the NCDC would be able to give money directly 
to the cooperatives without a State being there as an 
intermediary. 

Some questions have also been raised about the. 
disqualification of a Member. Some have praised it and 
some are against it. But the fact is that the problem that 
we have with cooperative in India today is that there are 
many members of cooperatives who do not even know that 
there are many members. They are being manipulated as 
Shri Shivraj Patil said. They are made members, but they 
are not taking part in the activIties of. the cooperatives and 
that is leading to all kmds of malpractices In the 
cooperatives. That is why what we are saying Is that If a 
member does not attend three consecutive general body 
meetings or if he does not carry out the objective of the 
cooperatives, which IS to help its members. or if he does 
not avail of the minimum level of services of the 
cooperative societies for two years. then thero is no point 
in having him as a member. These are the members who 
facilitate all sorts of malpractices in the cooperatives 
because they are not even aware that they are members. 
Even if they are aware of it, they do not know what they 
have to do In order to be the members: and what are their 
rights and duties. So, it is necessary to make sure that the 
cooperatives function properly. People who come together 
know for what purpose they are there and if they cannot 
participate in the functioning of the cooperativ.s, there is 
no point in being their's as members. 

We do not want a limIted company where there are 
just shareholders; they are not act,ve participants in the 
functioning of the company. Then there is no difference 
between a public limited company and a cOOpeloAlive 
society. That is why thiS disqualification prOVision has been 
made. 

The reason why a maximum of two consecutive terms 
have been fixed for 8 chairman is that this was there in 
the 1984 Act. " was done on the basis of the 
recommendation of the Chief Ministers. A meeting wu also 
held here and they recommended this provision. One term 
used to be of three years maximum period earlier. Now 
we have raised it to five years. So, any Chai1man can 
get up to ten years and the Government feels that If Is 
enough lime for any Chairman to run the cooperative as 
he wants. 
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IShri Ajit Singh) 

By changing and discontinuing for a tenn, may be a 
new thinking will come in and may be other people will 
get a chance. It always helps in an organisation which has 
an intention of bringing up new thinking and new blood. 
Nobody should be able to manipulate it for personal profit. 
That is why, this provision has been retained. It was in 1984 
Act. It was put in the suggestions of the meeting of the 
Conference of Chief Ministers. As I said, from six years, 
the maximum time has been made to ten years. And we 
feel that ten years is enough time for any person to mould 
a co-operative SOCiety the way he wants to mould and 
achieve the objectives that he wants to achieve for the 
members of the co-operative society. 

Disqualification is there. We have already mentioned 
that. At tho end, I would like to say that an amendment 
has been moved about increasing the number of Directors. 
For a management to be effective, the number should be 
small. If a very large number of Directors vests all the 
powers in the Chairman, then the Directors become 
ineffective. Only a small group can really discuss things 
and partiCipate in the management. If you make a very 
large group, then they cannot really be effective in 
managing any group. And we feel that 21 is not too small 
a number and too large a number. That is why, that number 
has been put there. I would request the hon. Member to 
withdraw his amendment when the time comes to move 
his amendment. 

As regards co-option, we have already provided for 
co-option. BaSically, co-option of two members has been 
provided to get the technical expertise. In many of these 
small co-operatives, the Directors may not have the 
expertise or the management expertise. So, that provision 
has been made that they can co-opt two members who 
can provide technical input to the working of the co-
operative societies. 

I would once again thank all the hon. Members who 
have participated in the debate. There have been minor 
differences. But at this point of time, I would request that. 
lor a bigger cause, this Bill may be passed. This Bill has 
already been delayed for many years, not days or months. 
Dr. Raghuvansh Prasad Singh asked as to why It has not 
been enacted since 1991. But now, let us not delay it any 
further for whatever reason. There is no point in blaming 
others on why It got delayed and which multinational or 
which multiparty Government. was delaying it. There have 
been many Governments in the last ten years that delayed 
it. But let us not delay it further. It may not be perfect. Most 

of the recommendations of the Standing Committee have 
been accepted. What Brahm Prakash Committee intended 
is part of the Bill. That is why, this Bill is here. I would 
request now to ... 

{Translation] 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) 
Please pass it as early as possible. 

{English] 

SHRI AJIT SINGH My colleague has done the 
rest. 

(Translation] 

DR. RAGHUVANSH PRASAD SINGH : Mr. Chairman, 
Sir, my Amendment is that... 

[English] 

MR. CHAIRMAN : When you would move your 
amendment, you may speak. 

[Trans/ation] 

DR. RAGHUVANSH PRASAD SINGH: I' put for voting, 
it would not be passed. 

{English] 

MR. CHAIRMAN: You have already participated in the 
discussion. 

SHRI AJIT SINGH Sir, I have answered all the 
queries ... (Interruptions) 

MR. CHAIRMAN : The Minister has also replied. 

{Translation] 

DR. RAGHUVANSH PRASAD SINGH : Mr. Chairman, 
Sir, It was neither recommended by Ch. Braham Prakash 
Committee, nor by the Standing Committee nor by Ram 
Niw88 Mirdha Committee and none has prohibted anyone 
holding the post for more than two terms-nor it was 
mentioned in the original Bill. An Amendment has been 
brought at later stage. To nUllify their amendment I had 
suggested that the rule should provide thal.. 

{English] 

MR. CHAIRMAN 
point. 

You have already spoken the 
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[Translation} 

DR. RAGHUVANSH PRASAD SINGH : Mr. Chairman. 
Sir. II will not be good. Putting restriction regarding 'not 
more than two terms' will do no good. 

[English] 

MR. CHAIRMAN : The question is: 

"That the Bill to consolidate and amend the law 
relating to co-operative societies. with objects not 
confined to one State and serving the interests of 
members in more than one State. to facilitate the 
VOluntary formation and democratic functioning of co-
operatives as peopl~'s institutions based on self-helf 
and mutual aid and to enable them to promote their 
economic and social betterment and for matters 
connected therewith or incidental thereto. be taken 
into consideration." 

The motion was adopted. 

MR. CHAIRMAN: Now. the House will take up clause 
by clause consideration of the Bill. 

The question is: 

"That clause 2. stand part of the Bill". 

The motion was adopted. 

Clause 2, was added to the Bill. 

Clause 3 Definitions 

Amendments made: 

Page 2. -

omit lines 4 and 5. (4) 

Page 2. -

omit lines 16 and 17. (5) 

(Shri Ajit Singh) 

MR. CHAIRMAN : The question is: 

"That clause 3. as amended. stand part of the Bill". 

The mohon was adopted. 

Clause 3. as amended, was added to the Bill 

Clauses 4 to 6 were added to the Bill. 

Clause 7 Registration 

Amendment made: 

Page 4. --

omit lines 32 and 33. (6) 

(Shri Ailt Singh) 

MR. CHAIRMAN : The question is: 

"That clause 7. as amended. stand part of the Bill". 

The motion was adopted. 

Clause 7, as amended. was added to the Bill. 

Clauses 8 to 40 wem added to the Bill. 

Clause 41 Board of Directors 

MR. CHAIRMAN: Shri K.P. Singh Deo, are you moving 
your amendments? 

SHRI K.P. SINGH DEO (Denkanal) : Yes, I am moving 
Ihe amendments. 

I beg to move: 

Page 17. line 3. --

for "twenty-one" 

substitute "thirty-one" (37) 

Page 17. --

for lines 4 and 5 

Substitute "Provided further that the board 
may co-upt four directos who shall 
be from SCs, STs. OBCs and 
women, in addition to thirty-one 
directors specified in the first 
provisio." (38) 

MR. CHAIRMAN : I shall now put amendment Nos. 37 
and 38 moved by Shri K.P Singh Deo to the vote of the 
House. 

The amendments were put and nsgstlved. 

MR. CHAIRMAN : Shri Ramda8 Athawale. are you 
moving your amendments? 

SHRI RAMOAS ATHAWALE (Pandharpur) : Yes, I am 
moving the amendments. 
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IShri Ramdas AthawaleJ 

beg to move: 

Page 17, line 3, --

for "twenty-one" 

substitute "thirty-three" (39) 

Page 17, --

for "Lines 4 and 5"" 

substitute "Provided further that the Board may co-
opt 6 directors out of which 3 will be from 
Scheduled Castes and one each from 
Scheduled Tribe, Other Backward Classes 
and Women in addition to thirty-three 
directors specified in the first Proviso." 

(40) 

MR. CHAIRMAN: I shall now put amendment ~s. 39 
and 40 moved by Shri Ramdas Athawale to the vote of 
the House. 

The amendments were put and negatived. 

MR. CHAIRMAN : The question is: 

"That clause 41 stand part of the Bill". 

The motion was adopted. 

Clause 41 was added to the Bill. 

Clauses 42 and 43 were added to the Bill. 

Claus. 44 Prohibition to hold office of 
chairperson or president or 
vice chair person or vice 
President in certain cases 

MR. CHAIRMAN : Dr. Raghuvansh Prasad Singh, are 
YOll moving your amendment? 

DR. RAGHUVANSH PRASAD SINGH (Vaishali) : Yes, 
am moving the amendment. 

[Translation} 

beg to move-

that senal no. 7 of list no. 1 of amendments proposed 
by Shri Alit Singh:-

(2) No member of a board shall be eligible to be 
elected as the Chairperson or president of a multi-
State co-operative society, after he has held the office 
as such during two consecutive terms, whether full or 
partly, be deleted. (36) 

{English] 

MR. CHAIRMAN : I shall now put amendment No. 36 
moved by Dr. Raghuvansh Prasad Singh to the vote of the 
House. 

The amendment was put and negatived. 

Amendment made: 

Page 18, 

for lines 21 to 23, substitute -

"Prohibition to hold 44. (1 ) 
office of chairper-

No. member of a board 
shall be eligible to be 
elected as the chairperson 
or president or vice-chair-
person or vice president of 
a multi-State co-operative 
society if such member is 
a Minister in the Central 
Government or-a State 
Government. 

son or president or 
vice-chairperson or 
or vice president in 
certain cases 

(2) No member of a board 
shall be eligible to be 
elected as the chairperson 
or president of a multi-
State co-operative SOCiety. 
After he has held the office 
as such during two con-
secutive terms, whether 
lull or part: 

Provided that a member who has ceased to hold the 
off~ce of the chairperson or president continuously for one 
fuJi term shall again be eligible for election to the office 
as such. 

Explanation - Where any member holding the 
office of the chairperson or presi 
dent at the commencement of this 
Act is agam elected to that office 
after such commencement, he shall 
for the purpose of this section, be 
deemed to have held office for one 
term before such election." (7) 

(Shri Ajit Singh) 
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MR. CHAIRMAN : The question is: 

"Thai clause 44. as amended. stand part of the Bill" 

The motion was adopted. 

Clause 44. as amended. was added to the Bill. 

Clauses 45 to 69 were added to the Bill. 

Clause 70 

Amendment mode: Appointment and remuneration 
of auditors 

Page 25. for lines 42 and 43. - substitute 

"Provided thai such auditor or auditors may be 
appointed from a panel of auditors approved by the 
Central Registrar or from a panel of auditors. if any. 
prepared by the multi-State co-operative society." (8) 

(Shri Aiit Singh) 

MR. CHAIRMAN : The question is : 

"That clause 70. as amended. stand part of the Bill: 

The motion was adopted. 

Clause 70. as amended. was added to the Bill. 

Clauses 71 to 77 were added to the Bill. 

Clause 78 

Amendments made: Inquiry by Central Reglstrsr 

Page 29. line 49. --

for "one-tenth'" 
substitute "one-fifth" (9) 

Page 30, after line 2. insert--

"Provided that no inquiry under this sub-section shall 
be held unless a notice of not less than fifteen days 
has been given to the multi-State cooperative society." 

(10) 

(Shri Aiit Singh) 

MR. CHAIRMAN : The question is: 

"That clause 78. as amendment. 
stand part of the Bill" 

The motion was adopted. 

Clause 7B. as amended. was lidded to the 8ill. 

Clause 79 

Amendments mllde: Inspeclton of mum-Stale 
Cooperative societies. 

Page 30. linea 29.-

for "one-tenth" 
substitute ·one-fifth" (11 ) 

Page 30. line 31.--

for "hold" 
substitute "make" (12) 

Page 30. after line 32 insert,--

"Provided that no inspection under this sub-section 
shall be held unless a notice of not less than fifteen 
days has been given 10 the multi-State cooperative 
society." (13) 

(Shri Aiit Singh) 

MR. CHAIRMAN : The question is: 

"That clause 79, as amendment. stand part of the Bill" 

The motion was adopted. 

Clause 79. as amended. was added to the BiJl. 

Clauses 80 to 83 were added to the Bil/. 

Clause 84 Reference of disputes 

Amendments made: 

Page 32. line 18,-

for 'referred to the Authority for deciSion" 
Substitute "referred to arbitrallon" 

Page 32. line 31.--

for ·referred to the Authority" 
Substitute ·referred to arbitration' 

Page 32. line 33.--

for "Authority' 
substitute ·arbltrator" 

Page 32. after line 34. insert.--

(14 ) 

( 15) 

( 16) 

'(4) Where a dispute has been referred to arbitration 
under sub-section (1). the same shall be. sottled or 
decided by the arbitrator to be appointed by the 
Central Registrar.' 
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(5) Save as otherwise provided under this Act, 
the provisions of the Arbitration and Concill-

26 of 1996 ation Act, 1996 shall apply to all arbitration 
under this Act as if the proceedings for 
arbitration were referred for seHlemant or 
decision under the provisions of the Arbitra 

tion and Conciliation Act. 1996." (17) 

26 of 1996 

(Shrl Ajit Singh) 

MR. CHAIRMAN : The question is: 

"That clause 84, as amendment, stand part of the Bill" 

The motion was adopted. 

Clause 84. as amended, was added to the Bill. 

Clauses 85 to 102 

MR. CHAIRMAN : The question is: 

"That clauses 85 to 102 stand part of the Bill." 

The motion was negatived. 

MR. CHAIRMAN : Since clauses 85 to 102, were 
deleted from tho Bill, the subsequent clauses may be re-
numbered accordingly. 

Clause 103 

Amendments made: 

Page 36, line 28,--

for "referred to the Authority" 
substitute "referred to arbitration" 

page 36, line 40,--

lor "referred to the Authority" 
subs/ltute "referred to arbitration" 

page 36, line 41 ,--

lor "Authority· 

substitute "arbitrator" 

page 36, line 43,--

for "Authority· 
substitute "arbitrator" 

Limitation 

(18) 

(19) 

(20) 

(21 ) 

page 36, line 45,.-

for "Authority" 
substitute "arbitrator" (22) 

(Shri Ajit Singh) 

MR. CHAIRMAN : The question is: 

"That clause 103, as amendment, stand part of the Bill" 

The motion was adopted. 

Clause 103. as amended, was added to the Bill. 

Clauses 104 to 111 were added to the Bill. 

Clause 112 

Amendments made: Executive of decisions etc. 

Page 39, line 37,-

omit "or the Authority" (23) 

Page 39, line 47,--

omit "or the Authority" (24) 

(Shri Ajit Singh) 

MR. CHAIRMAN : The question is: 

"That clause 112, as amendment, stand part of the Bill" 

The motion was adopted. 

Clause 112, as amended, was added to the Bill. 

Clause 113 was added to the Bill. 

Clause 114 

Amendments made: Attachment before award 

page 40. line 9,-

for "Authority" 
substitute "arbitrator" 

page 40, line 14,-

for "Authority" 
substitute • arbitrator" 

MR. CHAIRMAN : The question is: 

(25) 

(26) 

(Shri Ajit Singh) 

"That clause 114, as amended, stand part of the Bill" 

The motion was adopted. 
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Clause 114. as amended, was added to the Bill. 

Clause 115 

Amendments made: Central Registrar or AuthOrity or 
person authorised to be civil 
Court for certain purposes. 

page 40--

for line 19. substitute-
"115. The Central Registrar or the arbitrator 
or any person authorised by him in" 

Page 40. line 22.--
omil "or it" 

(27) 

(28) 

(Shri Ajlt Singh) 

MR. CHAIRMAN: The question IS: 

"That clause 115. as amended. stand part of the Bill" 

The motion was adopted. 

Clause 115. as amended. was added to the Bill. 

Clauses 116 10 135 were added to the Bill. 

Clause 136 

Amendments made: Indemnily 

page 46, fine 40,-

omil "Authority or" (29) 

page 46. line 41.--

omil "its or" (30) 

(Shri Ajit Singh) 

MR. CHAIRMAN: The question is: 

"That clause 136. as amended. stand part of the Bill" 

The molion was adopted. 

Clause 136. as amended, was added to the Bill. 
Clauses 137 to 140 were added to the Bill 

Amendments made: 

page 47. line 33.--

Clause 141 

Supersession of board of Speci 
tied multi slate Cooperalive 
SOCiety 

for "141" substitute ·140· (31 ) 

page 47. line 38.--

for "one year" 
substitute "six months· 

page 47, line 40.--

for ·two years· 
substitute ·one year" 

Page 47. after line 40. insert--

(32) 

(33) 

"Provided that in the case of a cooperative bank. the 
provisions of thiS sub-section shall have effect as if 
for the words "one year", the words 'two years" had 
been substituted." (34) 

(Shll Ail! Singh) 

• MR. CHAIRMAN: The question IS: 

"That cfause 141. as amended. 
stand part of the Bill" 

The motion was adoptod. 

Clause 141, as amended. was added to the Bi/l. 

Clause 142 

Amendments made: Power to make rules 

Page 48. fine 39.-

for "section 139" 
substitute "secllon 39" (35) 

(Shri Alit Singh) 

• MR. CHAIRMAN : The quesllon is' 

"ThaI clau!.oc 142. as amended. sland part of the Bill" 

The motion was adopted. 

Clause 142. as amended. was added to the Bill. 

Clauses 143 and 144 wero added to the F3III. 

The First Schedule and the SeceJIIJ Sch('d .. ;~ were 
added to the Bill. 

Amendments made: 

Page 1, hne 4.--

Clause 1 

Short title. extent and 
Commencement. 

for "2000" 
substitute "2002" (3) 

(Shn Ajit Singh) 
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20.00 hrs. 

MR. CHAIRMAN : The question is: 

"That clause 1, as amended, stand part of the Bill" 

The motion was adopted 

Clause I. as amended. was added to the Bill. 

Enacting Formula 

Am(lndments made: Enacting Formula 

Page 1. line 1.--

for "Fifty-firs! Year" 
substitute "Fitly-third Year" (2) 

(Shri Ajit Singh) 

MR. CHAIRMAN : The question is: 

"Hm! the Enacting Formula, as amended, stand part 
of the Bill" 

The motIOn was adopted. 

The Enactll1g Formula. as amended, was 
added to the Bill. 

Long Title 

Af!lendments made' Long Trtle 

That in the Long Title,--

/01 "social betterment" 

Substftute "Social betterment and to provide 
functional autonomy". ( 1 ) 

(Shri Alit Singh) 

MR. CHAIRMAN : The question is: 

"That the Long Title, as amended, stand part of the 
Bill" 

The motion was adopted. 

The Long Title, as amended, was added to the Bill, 

SHRI AJIT SINGH : Sir, I beg to move: 

"That the Bill, as amended, be passed," 

MR. CHAIRMAN : The question is: 

"That the Bill, as amended, be passed," 

The motion was adopted. 

[English] 

MR. CHAIRMAN Now, shall we take up item no 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI PRAMOD MAHAJAN) Mr. Chair-
man, Sir, the OpPOSition has cooperated with us to pass 
this Bill today it!;elf. So, I leave it to them. 

SHRI SHIVRAJ V. PATIL (Lalur) : Mr. Chairman, Sir, we 
can take it up tomorrow. 

MR. CHAIRMAN: All right. We will take it up tomorrow. 

20_02 hr •. 

The Lok Sabha then adjourned till Eleven of 

the Clock on Tuesday. May 7. 20021 
Va;sakha 17. 1924 (Saka) 
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